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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 25, 1970/Chaitra 4,
1892 (SAKA).

The Lok Subha met at Elcven
of the Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWELRS TO QUESTIONS

Pakistan’s Threat to Boycott Jeddah Meet on
Indian’s Participation

SHRI N.R. LASKAR 1

SIHRI SAMINATHAN :

SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA:

SHRI CHENGALRAYA
NAIDU

*602.

Will the Minister of EXTCRNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that Governs
ment’s attentlon has been drawn to the Press
reports on the 2Ot February, 1970 that
Pakistan has informed the Muilim countrles
that is does not want India 10 participate
in the meceting of 23rd March, 1970 of
Muslim Ministers at Jedduh;

(b) whether Pakistan has also threatened
to boycott If India participated as an obser-
ver; and

(c) il so, whether India has received
the invitation and if so, Government's
reaction In the matter ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SIGH): (a)
and (b). The Government have geen
press reports to this effect,

2

(<) India has mnot recelved an Invita-

tlon,

SHRI PILOO MODY :
get invited to anything ?

Do they ever

SHRI N, R. LASKAR : 1 wanted to
know the reaction of Government towards
this conference, but the hon. Minister has
not replicd to this; he has merely siated
that Goverrment have scen press reports,
I want to knnw what their reaction towrrds
this conference is,

SHRI DINESH SINGH : The question
relates to Pukisian having Informed Muslim
countrics that it does not want India to par-
ticlpate in the merting of 23rd March, 1970,
Pukistan's attitude towards such conferences
is well known; Paklstan is trying to uitllise
religion for political purposes and 1t wants
to have associations on a religious basls
which will serve the ends of Pakistan In
piomoting  Pukistan’s interests; and this
was quite apparent even at Rabat where
Pakisthan was using the conference
for this purpose, Therefore, If Pakistan
has reaffirmed the positlon that it ook at
Rabat, it should not suprice us. This has
been the attitude of Pakistan, and we saw
It even at Rabat,

SIIRI N.R, LASKAR ; May I know
whether Government are aware that even
our Indian press reporters are not being
allowed at this conference, and if so0,
whether they will take It up with the people
responsible for this conference ?

SHRI DINESH SINGH : We saw press
reports that visa was belng denled to Indians
1o go 1o Jeddan, We took it up with the
Saudl Arbian Embassy, and they have
dended it,  They say that it was not correct
that visas are not being lssued. In fact they
have {ssued visas, and there js po  ban on
visas to Indjaps,
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SHRI BAL RAJ MADHOK : They ace
double-dealers. '

i ¥aT S g aeny TgraT,
@ 9w AW ® few @ g
PorawY @iz & aewTe ¥ feamareres s
& ffaw # #7 2 w @ gy g

T ARATSAE 5 3 R Fry
Tt #Y oY A7 qEATAT ¥ <@ § Hfwa
T R} A g A feafy @, S
¥ -8 IgH GIHL-0T § | o wfiz oz
g% 9 At 9T W T F wyrsifaa o
7gl fwar war ar) gaaAr @ ad, s
aifeear & w23 & S g7 I 3
A 5T FAFT A TG 9H F A4
9 gAT YT Jg SWTE a7 ¥ gAIX X A1
wd @A W § §Far g, gAr? AW &
2 & fawis $ §T ava § O oy
sxeqt ¥ ot 2w At feufw 2, o) gardy
qrfest § &z ofar ol e s &
art # a7 w07 #07 faatsh oy
R 1 &Y & s wgar § e fore axg &Y
Frawt mifad) § Sa¥ av@ s & oy
fedgeq € ag @ ®wua @ AT IEd
& Qm, wA swETfawE w) wgr e
AT AA-QAEE
s # a9 wifead J9 Qfag afe
S wg1 fr gar gy F wewsw §, Wi
sfea 7€) ¥ w3 § AT Q@ WA
aw 2fegz Y ata §@ @ o To MTo
¥ TR A 7 WA—a g7 g &
g1 g TAAM fe AN gw Sy A
lﬁ'r,mlgo Yo #TTo, mﬁm
aYt AR Fw 7 gEILETe @) 39 fom
o gy §@ § 7 uE wfe sy foge
sHx W g T A W gIwT A9Ar ard
qifedy, aNfE aca sfw Fa AL, 39
qe g frwre st 70
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ot fedg fag : sreqw w@w, g @)
T3P FA19 W1 GAT v § 19 gW G-
g R g} §, wifeeht & fou @Y g
q&E AR & R 39 % faeregds ‘amm
AR ANF DI 21 AfFT w98
¥ wng & & vgw wgm fs g% waear
& 5 amr gzew ¥ gawr fam fear fr
9 a9 ¥ 99 ¥ 91T 97 a4 gf geary
usfa® &7 & a7 s w30 a1 3y
gare 2w &1 fga wgf grar sz gmwt Qv
fiefr A gras ¥ av gy §1
(vwawma).....e0 qand & f& o) o)
wifaw gt & fs wd &1 geram aw-
AfaF dn o fear iy ag =7 §
& 3a¥ facge facg &) g guma g s
Wl usAlfas e § ey uadfaw
Zn & @ az v wfz

St WAt Wt g sy Agiag,
w4t AgRT AR A F1 94T g ¥ 1@
TR frNgm ey O w,
Wt $g gar. arg fsar 6 fed) sdfoe
w) ard #&) 37, framaw adl Yo saER
a Haw & Fr ok § 7 aar
JAE! AT ONT FTA § ST #4719 gAY
qifed g2 fog & fase &30 7

sit fedw Tag : scqw aghaw, aow
oY wiAdlT aTeT &1 qOF GAT | I,
FEnfAeara, AF-0TE, T g} age
Igd WiT fed § &t 9% %1 o 33
oY sifow & & sm gan ar T T
atEl #1 Q)% 271 § Y 39 94 w1 daw
aar § &< @ AT A =W ¥ g
arfgz & f& mAA7 gaEg Sw gas &
SA@ TEY g § | AT 93T 987 §
fis gurd @ W & T A w1 @are
&1 3T o A GEY 9EN HAAY e
A quy a1 Ia% e A A wgr @1 fw gw
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feegs cod faers § fe ad w1 geoatr
qaHtfas a2 & fog fear a1 oo-
Afaw mael & fog aaeife dow gwig
A wifge | w8 & § 9 gard A
& I8 gAd ugl < faear-qds s §
fe @ waAfas qay 0@ g @ gw
Y agi g3 @Ar Frfge e e aifas
and g At agt 9T 7§ wAT W0fgg )

gt a% I ag ag v fe gk
feeY adfaee Sy g ac O A8 & @
Foasrvars Hgah gy ¥ e fw
a3dr wifagq garag 7 gaw qan fw
wiw drgr qr 1€ OF /8 &, S A
g aA s ferm gy

SHRI CHENGALRAYA NAIDU : The
name of the conference ftself shows that it
Is communal conference. It is called the
Muslim countries conference. They never
call it the middle East Conference or some-
thing like that, If the External Affairs
Ministry has got any sense to understand
things, they should have known it by thls
time,

Last time, as a result of canvassing for an
invitation, our Government was ahle to get
an invitation; of course, 1 sympathise with
the External Affairs Minlster, because he
was not responsible, and over his head,
somebody, trust this decision and weat there,
and our hon. Minister Shri F. A, Ahmed
recelved a very good kick also there.

Even after this lesson, they were unable
to understand It and come to their senses,
Even after this, why have Government tried
1o Influence some countries for an invlta-
tion ? It fs a fact that though they said
they would allow some of our press repre-
sentatives to go there with visas, duc to
Pakistan's ioterference again, they were
not allowed to go there to cover
the conference 7 Thus Pakistan has stood
in the way of an Invitation to Jodia or even
permission to our press correspondents to
cover the conference, Now all the Mwnlim
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countrles have jolned together to boycott
India.

SHRI ATAL BIHARI VAJPAYEE:
Not all.

SHRI CHENGALRAYA NAIDU ;
The majority of them, Are Government
going 1o take any section against these
Muslim countries who opposed invitatlon to
us to teach them a lesson ? Will Govern-
ment at least hereafter agree not to drag our
country to these communal conferences to
avold shame to cur country 7 Will this
shameless Minlstry at least now realise these
facts ?

SHRI DINESH SINGH : I could not
follow whether the hon. member had any
specific questlon. He was making certain
statements which he had made earlier, and
the matter has been debated fully here and
we have glven a full reply to that,

SHRI CHENGALRAYA NAIDU :
Will he call their ambassadors and pull them
up?

SHRI HEM BARUA : Pakistan bas
not only objected to the formal representa-
tlon of India at the conference but it has
also blocked the sending of a team of Indian
observers, It has also objected to the
presence of Indian journallsts at the wenue
of the conference, For ten days, no Indian
would be allowed to go to Jedda, In this
context, did any of the friendly countries In
the Arab world represented In the confercace
object to Paklstans objection to Invitation to
India ?

SHRI DINESH SINGH : Earller 1
had mentioned that we had checked up with
the Saudi Arabian embassy in New Delhi
and they had criegorically stated that there
was no ban on glving visas to Indians to go
to Saudi Arabia.

SHRI HEM BARUA : Radlo Pakistan
has broadcast the news,

SHRI DINESH SINGH : There was
no question of people not belng allowed to
g0. There is no question also of any obser-
vers golog ; to our knoyledge, no obser-
vers have been {pvited, We have not sought
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an lovitation elther for a delegatlon or for
observers.

Regarding his reference to certala
broadcasts from Radio Pakistan, the House
fully aware of the extremely Irresponsible
propaganda statements emanating from |t,
1 can hardly be held responsible for it,

SHRI HEM BARUA : I do not hold
him responsible for it, but has he heard 1t ?

SHRI R, BARUA : From the answer It
is apparent that Pakistan has taken a critf=
cal stand agalnst India. Has his attentlon
been drawn to the speech of King Feisal
which is also not very complimentary to us 7
In his answer to Q. 621, the hon. Minister
says that government delegations are not sent
to religious conferences, In the same breath
he says that If an Invitation comes, an
assessment Is made and Government might
consider whether it is not useful to send a
delegation. So, will he make a reconcilla-
tlon of the two stands he Is taking ?

SHRI DINESH SINGH : We have not
reached that Question and [ do not know
whether you have combined the two Ques-
tions, but so far as the question of our atten-
ding conferences Is concerned, this was very
clearly stated and discussed at great length
in this House. We have said that we are
against the mixing up of religious and polii=
cal issues in these conferences, that we would
not, at the level of the Government, be
attending religlous conferences, but that If
there is basically a political conference, even
if it may at times bear a religious label and
if we are Invited to It, we shall take a deci-
slon In keeping with the subjects that are
belng discussed and our Interests involved.
It would be very difficult for us to make a
commitment about a conference In advance.
When a conference is held and an Invitation
is recetved, that would be the time for us to
consider whether we should go to the confe-
rence or not, but on the general issue I had
explained that it was not our practice, nor
do we propose to change it, and we had oot
been attending religious conferences at
Government level,

oft whvye grew : Aot ot ¥ ug
967 WIg § s o eyrrerew g,
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FE X W A g femr R W
®IE T A AT FT g woav §
¥ ®Y fvror 7 faqr srr A sa1 TwvTa-
sae FAE A ag fasAz A Ad e ag
W gow & faons 8 s & A
WITT FT HGAA w7

o axg ¥ fou® grvew § gfew
WAggadvafemarwma ot &
T AT FALT &1 AR A ANTAFT
g frar o a%ar fF T A aa #1
£d 0% ¥ agarT Al fear @ gwar
g mafsra S o ¥ 55 A7
FEA |

ot fedm fag : 7gf a5 <@g AT
W EAIH E IF F Ay W ar faegrgdw
TWaA Haga Y I & | @gia® @
grga Fr am g wf fam=aw To &
gy A Aff mgr @, T gA A Argw
fr w1 fadaa @ & arasg ¥ st ar
foam ® ¥ fold & Wity &1 HygwA
femgridu g agdl § f5F wig &
fasan & avaew § £ A Q@ 9

SHRI P. G. SEN : The Minister has
said that there is no ban on anybody atien-
ding this conference. May I know if the
Government Is golng to sponsor somebody
to attend it 7

SHRI DINESH SINGH : No, Sir. We

are not golng to sponsor,

Negotiations with Singapore Gov ernment
for Rebuilding 1.N.A, Martyr’s
Memorial

*603, SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to staie :

(a) whether Government’s attention

has been drawn to the ¢ffort made by the
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Indian Parliamentary Team visiting Singa-
pore to rebuild the LN.A, Martyr's Memo-
rial demolished by the British Army;

(b) whether the feam made a request
to the Foreign Minister of Singapore to
take initlative to rebuild the I.N,A, Memo-

rial;

(¢) whether the Singapore Foreign
Minister agreed to take up the matter with
the Government of Singapore; and

(d) if so, whether the matter has been
taken up with the Government of Singapore
for restoring the natlonal honour by rebuild-
ing the I.LN.A, Memorlal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a) and
(b). Towards the end of the meeting of the
goodwill mission of Members of Parliament
with the Foreign Minister of Singapore on
Fobruary 4, 1970, one of the Mcmbers is
reported Lo have enquired about the possi-
bllity of Singapore Government rebuilding
the INA Martyrs memorial,

(¢) No, Sir,

(d) Does not arise.

SHRI SAMAR GUHA : In 1945, be-
fore he left for an uoknown destination,
Netaji built the INA Memorial In Singapore.
1 have visited Burma, Malaysia, Cambodia,
Indonesia, almost all the Southeast Asian
countries, and 1 have met the leaders of al-
most all the countries, and all of them
unanimously say that they had their Inspi-
ration from Netajl, and that they consider
Netaji as the leader of the Aslan revolution,
They reminded me of a freedom speech
made by Netaji.

MR. SPEAKER : Please put a ques-
tlon. Do not distort the proceedure for
asking a question.

SHRI SAMAR GUHA : I will come to
the point, because it Is not & question of
the Indian freedom struggle one, but the
freedom struggle of the whole of Asla. They
reminded me of a historlc speech of Netajl
in South East Asia co-prosperity conference

CHAITRA 4, 1892 (SAKA)
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held in Japan In 1943, The Asiatic repre-
sentatlves were considered pothing but
puppets but after the conference they sald
that they felt that they werc the masters, In
that Conference Netajl said :

“*This is not a conference for dividing
the spoils among the conquerors... ...
Itisa case of Asiatlc nations deve-
loping an Asiatic consciousness and
acting as the spearhead of an Aslatic
Revolutlon,”

Therclore, I consider that the Azad Hind
Martyrs Monument was bullt by Netaji not
merely as a symbol of Indlan frecdom stru-
ggle but also as the symbol of South-east
Aslan revolution., It was demolished by
Mountbatien after he occupled Singapore.
My question Is whether the Government
will take steps In co-operation with the
Gover t of Siogapore to see that the
INA Mcmorial and the Martyrs’ momument
that was built by Netajl are reconstructed,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
role of Netaji in the heroic struggle for
Independence of our country as well as its
impact on the revolution In Asia Is part of
history; it will live as long as there is a
record of these movements, It s quite
right when the hon, Member says that
Netaji's contributions were not lmited
to India but extended to the whole of Asla;
I would say that they in fact extended to
the rvevolutlonary mowvements all over the
world, The question that we are deallng
with here is a lmited one—building of a
memorial that had been demolished. This
Ispota new polnt, We have discussed
this on a number of occaslons In the House
and the Government’s attitude has been
that would be sympathetic to this idea and
take into account the ioiiiatives that are
taken in the country concerned, the reaction
of that Goveroment and so on, We keep
this in view and if conditions are lavourable
we shall certalaly co-operate In this

elfort.

SHRI SAMAR GUHA : It is known
that Netaji had two residences, one at

Singapore and the other In®Burma and also
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the headquarters of the Azad Hind Govern-
ment in Singapore. Recently the Govern-
ment of South Viet-Nam had set up a
plaque in Saigon in the place where Netajl
used to stay. In view of all these facts,
I should like to know from the Government
whether they wlil try to acquire or purchase
with the help of the Government concerned
the buildings at Rangoon and Singapore
and also the headquarters used by the Azad
Hind Government and set up a plaque at
Catty hotel where Netaji  proclaimed

Independence and set up the Azad Hind
movement 7

SHRI DINESH SINGH : We have ne
such proposal before us at the moment,
Usually these memorials to our distingulshed
citizens have been set up by various com-
mittees that had been formed and (fa
suggestion comes from any source, we shall
certainly do our best to assist them in this,

sfigen Wz wgmmg: Aar o1 &
offa & graed ¥ At o A s fea
frr i ¥ e gug 1T T F oflaT 9%
afz w1 safeq ar awmc A1f a9 a°9
frwiem & fag qare @ o afy 3=
graew ¥ @i 1 Far & foq f afe
afy fade sAr Wiy @ GIHI IW A A
wgfoaa i ?

weaw wgien: ag ar femge # are
qAe Qo & gAY ¥ wArew ¥ grew A
e we @ g 9w o fedr sf|m &
A ot & oftaw T wvg famea & fon
JIAT R KT g 4S5 W@ g 7

st gen wr weur: dar A F Saq
qy gy TER & fae @i e fewd &
Wam s Sy F qErgwr & ?

oft ew fgrd ol : Qv Ak
oy fear

oW A{NAY : WIAKIT qIEq A FqT
%Y og® YT AGT FE AT e qwr e
§ o g que ¥ wg g
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sit @o fao amgme: famige & afawr-
faid M amaferrgar g aw § ang &
g 717 & fqu A fear ar & qar oY
gure 1 ANfe At 2@ F wA Fu
ot Aar ¥ 3T F arm A ey #
#wfo TF0 To & TEET 1 a8 &4H o
fafear st & fowr fear 91 99 #) fofass
@ & for ®la $17 o1 feasq Iawy
Fraters & rua wggy gg ?

st faam Tog : oz aafeig @Y @
d62 & UF wiAAT eI A 1 A A
3T %Y €9 ¥ I H farare ¥ g Aww
2 g Fr ar 3z qar wor fe gEd
aT% ¥ FI§ AGT ST ITFAT AGY 94

ol gwmalT et : @vng & &
37 fasewew 51 uF gzeq a1 faas)
famrge & fada w4 ¥ 30 @ravy & aia-
i gt @ 1 7g ara A & f& walere
% %9 ¥ 9% § wfgw ag @ ), Aar Sy
g Tz A A g fgeg wYo w1 A
oF TITE | fegr 91 38 &y famge
®Y gTerT f5 & wAd ) agwfa R
af e famge & fada w4t & 3¢ & wodt
§9 wafawar 792 ¥ 47| ag oFew
@At gTET 4 g Ay fF gwiy @wA
TRy ¥ tw Ay W % wrf gyl
arqar sAsrdr JET § 1 & ag ey o agi
¥ orar § Y T g YA FOEAIE
FAT gAT 91 IW 997 I Fr wwr feafw
9t I &TF WrIEdeT A Iw IW@ WA
framaT o7 39 & A w1 fefa @ ?
ag A1 w1Et W & famgr ¥ ear g &
W vy go wrgm g Ag ag fF g
¥ fadw 7N 1 aaWa ¥ @ wdlq
g 5 e e A fet & e figeg
P & I EEHTE § A FH & R
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¥ famge &Y gt ¥ fodl ss 7
sEaT A N1 ¥ ey & ag
wrAT rgaT g i wre & faarge € 8-
WU FT 38 @509 § I AT aTw g
foar at a1 @7 aw fodn f& s
fez wtr %1 famz &1 ag eres s
Wl FqAqT & G99 & QF T T«
TITH § IW FY g 4T & T A 6T
faar ama ? famge &1 aLE & AR
¥ ¥ e 9t g favarg femrar g fe
gk gfa g A gaar a4t wa g s
7T T8 ¥ fog gard @F ST ¥ A7-
Ay FT dY G197 IT T 77 TWH AU
qIr & § F1E frawa 7 @fr ) g
FTAT AT X T AFIT K H(WZ FT TGS
FTar AT T FFR A fwar g & fam-
X ¥ qIHIT 7 IT &7 ¥4 Iw far § ?

o fodm fag : @ dar fow fear
qz was1 197 fz4f & s=ar ar @
samgm s amfegy & at &
#1§ aga vegwar famge €1 s ¥ A
& | AT gze 7 gz g9 w1 faw fear
fE anifadt aw o o w1 I7% A@q fegr
TAT | WA 9 909 I § ST A A 39
art Hagyr ggt gn =i ¥ fas @
qifgd ar ar 37 #Y 9g% @ X F oz
MrusdTa 9w ay ¥ @a sw@wal
AT 5§ & 1@ IIQ §IH WFA FA
gl aF AT FTHIX GIT EE ATA W
T &1 §A18 § a1 g9 3¢ & fog wf
gtfew \F fAeTs wT a8 am 378 w1
vy § ofFw gaw fee ggi 9@ Samar
ey d fs s groe afea o

g
Meeting of Heads of hdian Misslons In
African Couatries

+
*504, SHRI MEETHA LAL MEENA :

SHRI G. C. NAIK :
SHRI MAHENDRA MAJHI :

SHRI C, MUTHUSAMI 3
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Goveroment of India
recently called a meeting of Heads of Indian
Misslons in African countries ;

(b) if so, the detalls of the reaction to
the Indian policies In Africa received from
our diplomats ;

(c) whether Government have cone
sldered it advisable to reshape Its policies in
the light of reports received from the Head
of Missions and discussions held In Dalhi:
and

(d) 1f so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(d). A Conference of Heads of Indian
Missions In Africa was held in December,
1969. It was generally felt that our
existing frlendly and cordial relations with
the countries of Africa should be further
strengthened through economic, technical
and cultural cooperation, thus adding greater
content to our policy towards Africa, Sicps
towards that end are being taken.

«t sizt @rw WA AR WY,
fogs T a=i ¥ g fagfe & wiee
#1 fAgfa @ ¥as 70 $AF & AT 97
w ag 70 &sU¥ FT 70 $AF @ ¢
wafe agt & wrgra 70 FNE & 77 W
T 150 wUy {1 74T F | 4AT GIFR €
st are W@ g e e ag war §
Y frafe adf #3 w@rd 7 sar gary
wragal wife ¥ g8 faor & O wada
AElams @R @A Far
Agwr & A s § 1

! graqiw fag: 92 99 7199 €|
sin g # feeww gq ¥ o ag aq gut qr
fs agt o § a% A gark v § ag
Fwalt smE §1 agA N wfgw 5719
wo qgaT gw w12y § & amar
g & s gurr G W s wgar @ o
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SHRI RANGA : He is giviog a general
answer. The specific question put was
whether itis true that our imports are
going up and exports are going down.
Why does he not glve a specific reply ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : If
the hon. member wanted a speciflic reply,
he could have put that specific question to
the Minister of Foreign Trade, who would
have supplied the figures about our exports
and imports, The honourable Acharya
will appreclate that whea a  general
question s asked, it Is very difficult Lo give
exact figures In this regard,

ot W51 oTe WA gar faRdd
HA1 AT ot g1t wew Afasdy § ag w0
g fF afeY Wi & amg g araew
=y §, Ag AR 19 HSF SIALT FWX
§ @e gardt ANfadi w1 9@ FT @ § )
Afwa orgi aF afver AT &1 marT @
WA gATL ®1 AAY A% qgi wrd g ar
7z 979 fAed ad) §, a1 @ &1 wfa-
fafw dz@ omar § Ia% a9 IAFT @AY T
&Y dm %1 7Y g &1 & SAAT ;wEar
g fe dar 5 agiwa sza § 5 ag
gy Afadl w1 qrew wT @ § AT
areay # qg Yar T @ £ ? AT A
agl @ w1 g agdT fagw Afd W
€ a(g & agadt fs wigsg & sl
e w1 IR WG HET TAGPT R 7

st fm fag: Aifs & wow ¥
W WAN'T FCA HT WHT HAT IT A
o gt ¥ gwAla gaed ¥ A e agt
% foy ag var Afa g sasd T
99 W ¥ 9T 4gE wT a9 91 9T A
faare ®T | wgl a% IT 24 & WG
#4Y, ggaqun AT sgrarc anfe aY W™
& Hifq o avaew §, gw @ § 6 9w
Mrygam s w1 7@ §
waw § o qg w1 AT & S¥ ad
g® wifew o @ § fe 3% 7 2§ <
o fo ) a9g & N S¥T A 9T R
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agt & § 3% aga sarar fawsd 7 ad,
T 97 qeel U € Ay gw g ¥
faearegas s fia ) 30 & s gw
ta sifan ¥ o § s N =3t W
g% @ § I wfeargar g g | gw
R ITARNfge s} Efe wre 9=
® agt & onan o o3 A1 ¥ grema &
faad A% $1E aFels 7 g )

ot HY57 &@ ®@Av: g wFroAar
g f& smfas amel 7 sy gw ag #T ®
Fazsv @ ¢, Afe7 azgm sq a5 &
&2 #g7 IgF! Adrar ag fawdm fs ams
g wfi § 3aw sqEAFIT AN W19 AL
sraar ?

SHRI MAHENDRA MAJHI ; May I
know whether it is a fact that the East Afri-
can Goveroments are not in a moed to
comp:.omise over the future of Asians holding
Britlsh passports, whether this issue was
discussed at the conference of our Heads of
Missions in Africa and it so, what was their
reactions in this regard ?

SHRI SURENDRA PAL SINGH : This
question of people of Indian origin holding
British passports was also discussed at this
meeling. By and large. the view expressed
was that the policy decislon we have taken
In this regard is satisfactory and should
continue,

SHRI INDRAJIT GUPTA : It is res
ported frequently in the press that large scce
tlons of the African opinion are concerned
over the fact that they do not consider that
India is sufficiently pulling her weight in the
councils of the world with regard to the
liberation movements in Africa, in the re-
maining colonial possessions of Portuguese
and Rhodesia, South Africa, Angola and
Mozambique. 1 would like to know whether
in this conference this aspect of the matter
was reviewed on the basi of the reports of
the Heads of Missions. I would also like
10 know whether the Government of India
reacted at all to this reflection of Afrlcan
opinion and Is prepared to take more ener-
getic steps In this regard so that lodia's
presiige as the first colonfal country to win
s pational independence, that image js
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properly restored in the eyes of the African
people ?

SHRI DINESH SINGH : If I may
say so, the hon. Member has come to his
concluslon by reading some wrong kind
of iiterature that may have emanated from
some quarters, So far as India’s contribu-
tion to the assistance that has been glven to
the liberation movement in Africa is concern-
ed, to my mind, there Is general apprecia-
tion of the role that Indla has played in the
United Natlons and other forums as well as
in glving direct assistance to the people still
struggling for their indcpendence.
We have, as the House is aware, trained a
large number of students who have come
here for training, for studies, We have
also given them medical and other assistance
from time to time, whenever they required
them. There is also, to my mind, a general
apprectation that we have implemented
the resolutions of the United Nations regard-
ing sanctions and others and that we have
played a leading part in the formulailon of
those resolutions, The difficulty Is not that
we are not doing our part ; the difficulty
arises from the fact that powers which
could make a difference in the position,
provided they implements the resolutions of
the United Natfons fuliy, they are not imp-
lementing the resolutions of the United
Nations fully. If  these resolu-
tlons are fully implemented, it will go a
long way in assisting the people to achieve
independence and to be able to live in a
society free from the colour bar that is prac-
tised there.

SHRI INDRAJIT GUPTA: 1 had
asked a specific question which has not
been replied to, 1 do not want a general
discourse on the International situatlon., [
wanled to know whether in this conference
of the Heads of Missions the report rcgard-
ing this aspect which I hav: mentioned,
regarding the attlitude of the African people
towards Indla's role, was placed before this
conference and, if so, whether on that basls
the position was reviewed,

SHRI DINESH SINGH : 1 mentioned
that there was no such report that India’s

position was belng misunderstood or there
was a [celing that Indla was not playing a

CHAITRA 4, 1892 (SAKA)

Oral Answers 18

leadiag role, Oa the other band, there is a
feeling that India has done whatever India
could do to assist these nations,

SHRI RANGA : Different sections of
Indians, people of Indian origin holding
British passports, Indians who have accepted
local citizenshlp, Indians who continue to
be Indians, all these diffcrent groups of
Indians in these varlous countries, especially
Kenya, Uganda and Nyasaland have various
difficulties In thelr dealings with our Board
of Trade, Ministries of Industrial Develop-
ment, Finance and External Affairs. Have
Government  considered it possible,
or would they copslder if possible, to have
a sub-committee of the Cabinet, or a com-
mittee  consisting of the Secretaries
of the wvarious concerned Ministries to
meet from time to time and study the varlous
difficulties which were brought to the notice
of the House, as well as the Minister con-
cerned, the other day by my hon. friend,
Shri Amin, and varlous other members also,
and see that some relief Is glven to these
people in regard to thelr efforts to bring
thelr capital over here, into our country
and also the relief that they expect from the
British Government from one end and from
the local governments In  Africa from the
other 7 Would they make any effort In this
direciion and try to give some relief and
som# assistance to thess various sections
of Indians in these various  African
couniries ?

SHRI DINESH SINGH : The facilities
that are being given to people of Indlan
orlgln who wish to come and settle in India
have been made known In the House; they
have been discussed in various ministries
concerned and there has been by aod large
no complaint about the implementation of
the scheme, I[ there are any specific
matters that the hon. Member may have
in mind, we shall certalnly have them looked
into.

Regarding the larger question of people
wishing to bring back their capital
beyond the permissible amount, that has
been fixed by the countries concerned.

SHRI RANGA : The limit [ltscif has
got to be raised; there should be no limit at
all,
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SHRI DINESH SINGH : There have
been some talks about some schemes that are
being formulated. 1 do not recollect having
received any scheme of this nature but it
Is a matter on which we are In touch with
the Governmsnts concerned to see what
facilitles would be required by people com-
ing to India and what facllities can be glven
to them.

SARI RANGA : | have made a speci-
fic suggestion, | wanted the hon. Minister
to consider that suggestion.

SHRI DINESH SINGH : I said that 1
shall conslder. But where is that suggestion 7
No scheme to my koowledge has come to
me yet,

SHRI RANGA : Either you have a
a special sub.committee of your Cabinet or
you have a committee of your secretarles
to meet from time to time and discuss these
things and give them some relief, I have
had some discussion with your colleague in
your own ministry also in regard to this
matter.

SHRI DINESH SINGH : That is what
1 said. When there is a definite scheme,
wo shall certalnly put {t to any committee
that may be necessary.

SHRI RANGA :
headed man.

You are a thick-

SHRI DINESH SINGH 1 What Is the
polat in appolnting a committee when it Is
being dealt with by Government ?

DR. RANEN SEN : Large number of
people in Angola, Mozambique, South Africa
and other African countries are fighting
against racial occupation or the new attempt
of the Imperlalists to  stage a comeback In
Africa, May I xnow whether in this confer-
ence of Indian diplomats these questions
were discussed and, If so, whether any guide-
lines were given by the Government of India
about helping and giving shelter 1o these
movements that are being waged in Africa ?

SHRI DINESH SINGH : 1 said in an
earlier reply that we have been giving
asgistance (0 these movements In the
United  Natigns and eclsewhere abhwo
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and have been giviog facilitfes to them to
send thelr people for education and tralning
in this country. We shall continue to give
assistance to these countries as may be per-
missible.

DR. RANEN SEN : My question was
different. I wanted to know whether in
this diplomats’ conference the Government
of Indla gave any guidclines as to how to
help them or sympathise with them in con-
crete terms in the liberatlon war that is
being waged by the African people.

SHRI DINESH SINGH : I am not
qulte clear what the hon. Member means by
glving guidclines to all the envoys In count-
ries which are independent, The hon,
Member will appreciate that envoys are in
the independent countries and the struggle
is being waged in countries which are stlll
to achieve Independence. Therefore their
struggle is being fought at the United
Nations and in other forums. So far as our
policy about glving assistance to them is
concerned, that was certainly discussed.

oft g7R A & qmAr argar g f®
FqrEFwE X gE ara &1 fa% sy ar
fe o sface & qifaliz & @ deadi wr
oF efae faga aar &t sfae & gant
crdse 7Y gag wifaal & aEg i
sfgdz mfgx gawy  faad & aw T8
& a%...

MR. SPCAKER :
not arise out of it.

This question does

ot g v ;. wafs ) goor A
aify fefages fAfad ¥ g T g7
ax7 s ar ?

MR. SPEAKER ; I do not permit this
question,

ot wes fagrd arodd & @
wrgar § 5 x@ aare w e A1 el
g
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MR. SPEAKER : The question is about
the details of the reaction of the Indian
policies in Afrlca and not about any spscific
Individual secking an interview and othsrs
not being allowed, [ am sorry, I cannot
allow this,

SHRI SHRI CHAND GOYAL : That
shows their attitude...(Interruptions)

MR, SPEAKER 1 He gave the Infor-
matlon and then he asked, is the Minister
aware of It.

SHRI ATAL BIHARI VAJPAYEE :
He must be aware of it,

SHRI BAL RAJ MADHOK ; Let him
make enguiries, Is Mr. Krishna Menon
more important than the Delegation that
went there 7 ([nterruptions)

MR. SPEAKER : 1 do not allow it :
that will lead us nowhere,

ATAL BIHARI VAJPAYILE
Then you allow a

SHRI
This Is very important.
separate question,

MR, SPEAKER: I am qulte agrecable ;
I will allow it.

SHRI MANUBHAI PATEL: It Is
true there Is a lot of goodwlll among
African people for India for the active work
done by Mahaima Gandhi and Pandit
Jawaharlal Nehru in those days, 1 do
not know whether we arc maintalning the
same. I think, we ure fast losing it.
Specially, among the people of Indian
orlgin in East African countries, there is
an acute feeling that we are not even
prepared to solve their difficulties. The
Britishers were third-rate citizens but with
the policy followed by the British Govern-
ment and the schemes that they have evolved,
the British Government had advanced a loan
to the Kenya Government from which the
Britishers who were asked to go out were
paid compensation for the properiies they
held there. Our Indlans have a very large
amount of money invested in these properties
there. They want to come here, But they can-
not leave their landed properties there, May
I know whether some scheme was discussed
in the meeting of the Heads of Misslons 7
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As the hon, Minister just said, no scheme
was bzing proposed by aay of their associa-
tions, Are you to wait for any of their
associations to come out with a scheme
or the Governmant will come forward and
suggest some scheme so that our Indians
there will get some reliel ?

SHRI DINESH SINGH : One hasto
look at the larger question of interest of
Indians, The hon. Member spoke to me
about this matter, He has referred to it in
the House also., The other Members of
Parliament also who went In this Delegation
have come back with different impressions.
Now, the point in all this is that we have got
to look at the total good that will come from
them, whether It will be in their interest to
press one point about their bringing money
or whether it would be in their interest to
see how best they can continue to stay there
or whether it would be their interest to see
how they will wish to integrate themselves
with the national life of the country. There
are many questions which have to be taken
together to see that the people of Indian
origin In Africa do not come under a
particular kind of focus, Therefore, in
considering speclfic suggestions, one has to
look at the overall picture,

MR, SPCAKER : Have you met the
goodwill mission that went there scparately
or have you provided this forum to answer
thelr points, 1 think, they should have met
you separately and conveyed their suggesilons
1o you,

SHRI DINESH SINGH : That is why
I am saying that all these matters were
discussed when the Heads of Misslons met

here,

MR. SPEAKER : I suggest you mect
the delegation that you sent there and
discuss the matter with them,

SHRIS. KUNDU: | do not know
whether the hon. Minister knows that
there is & growing influence of China in
African countries, By this time, 1 am
informed, China has sent about 200 cultural
delegations to those countries and China is
giving massive ald, boith industrlal and
cullural aid. May I know whether he is
aware of the iafluence of China In Africa ?
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This is also another reason that they waat
to keep away India, Was this also
discussed In the meeting of the Heads of
Missions? May I know whether the
Government is taking any steps to project
India in Africa in a better way,

SHRI NATH PAI : In a
attractive way,

more

SHRI DINESH SINGH : As the hon,
M:mber said, in o more attractive way,

SHRI 8, KUNDU : Has he undersiood
the problem 7 Is this the way for the
Minlster to answer the question ?

SHRI NATH PAI: Mr. Speaker, the
anxiety expressed by all the speakers was
that we had a great fund of goodwill In the
African countries., B:glonlng with our own
Independence we identified ourselves with
the struggles for freedom of the Afrlcan
natlons. As a result of our inheritance and
QGandhijl, this nation had a fund of good-
will among the Arican countries. There is
a general feeling that this is an asset which
is disappearing. We wanted to know as to
what steps the Government s taking to
projeet India’s image as a steadfast ally of
the African people and their nations, This
is the questlon.

SHRI 8 KUNDU : How shocklng It is ?
It Is an important problem., He brushes It
aside like this, All our Embassies are
sleeping there, Every year we are losing
our image In this area,

MR. SPEAKER : You please listen to
him,

SHRI DINESH SINGH : My difficulty
s that | am unable to agree with the basis
of the question that our image is weakening.
Qur co-opzration with the African countries
is constantly being strengthened. It s a
questnion...([nterruptions)

SHRI NATH PAIl : Not complacency,

SHRI S, KUNDU 1 Compared to China
our image {s golng down, I challenge it
Let us take an indep:ndent  delegation to
Africa,

SHRI DINESH SINGH : If the hon.
Member would like to have a reply, thea [
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can make an attempt to glve it. But if he
wanls to make a statement that our image Is
going down, then It is a different matter.
He has already made a siatement and 1 have
replied to it and the matter may rest there
The question was, a struggle for fndepen-
dence was going on in at Africa, We became
a part of the effort that was being made to
free these countries in the world community,
in the Unlted Nation and other foruma,
That phase is over, s cannot rest there,
We cannot just put flag there .and say,
‘Because we helped you we are here for
ever,” That Is not they way in which these
relations can be bullt, It isa question of
developing. What do they need now 7 Is
it cultural delegations 7 They do not want
cultural delegations. They need collabora-
tion in economic matters. Hon Members
are talking about cultural d:l:gations. Do
you want us to send a group of dancers ?
That is not the way,.. (inferruption) I am
trying to say that we are collaborating with
them in economic matters, Joint projects
are appearing there, Trade is increasing
between us and African countries, There is
more and more collaboration in the economic
development of these countries. It is this con-
crete assistance and collaboration that will
pay, not necessarlly cultural delegations,

SHRI S. KUNDU : Point of order, Sir,
Whether this was discussed...(/nterruptions)

MR. SPEAKER : Will you please sit
down, Mr. Kundu ? He has already ans-
wered your question,

SHRI § KUNDU : Did he answer ? He
answered something else,

Kashmir Commando Unit Set in Pak-
occupled Kashmir

*506, SHRI RAM KISHAN GUPTA 1
Will the Minister of DEFENCE be pleased
to state.

(a) whether the aueation of the
Goveroment has drawn to the recent news
ftem in the Tribune daied the Bth February,
1970 that an armed commando uait known
as ‘Kashmir Commando Movement® has been
set up in Pakistan occupied Kashmir, and

(b) if s0, the reacuon of the Governs
meat thercto 7
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
Yes, Sir. Government have recelved reports
regarding the formation of an organisation
called ‘Al Burg’ for sabotage and subver-
slve actlvities in Jammu and Kashmir. As
the House Is aware, Pakistan has becn arm-
ing and Imparting training to a large number
of irregular forces styled as Mujahids and
other para military forces in Pakistan-occu-
pied Kashmir in guerflla tactics, sabotage
and other subverslve activitles. The deve-
lopments in this regard are being watched
and are belng taken fnto account in our
plans,

st T feq o @ a1 9 ar TR
N famay i g fs o @& T AN
€& geq1 ) 791 €579 B, SEE 79 Fgh
¥ wis anny, & a% ageql wY Ky 9
fEar mar &, anfz ?

ot e fag: ot gt wad) wiw
F7x o wifaw #1 af § 1 o aw O ag
uF A-8 I qAraa §, AU qifEw@E
TR W) TEE) TRT A1 #EE R ¢ A}
A7 AN 9T Iz W TAR! 7IE K A
AR gRAWS FIY |

st uw fema @ ag @i vzt as
gw § fr@ wdandma & dee A
qifeeia & Mg NAY wGFEA 6 @
ag & fod oud fear § fis saer 3fm
&Y anest fad wnd AT AT AHNWT IF
N fma Ry ?

ot eavf fag: 3z 3% § fs gy
swa it oifeema & gt aife-
A g M fmt A1 vw
&% X ITY AT W), 4T AW HIE A,
ws ot @it R e (foer gt

rg T k)
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St A8 ANw : W7 ag ae g i
% % ¥ AT Agt ¥ Fveq ¥ Faw qf-
HA-ATENET @7 & 07 g 74 &, afew
AT & ¥ S o 3t o §, wgt I
w1 gfam & Sl §, SAwY g wF g
agr W= fRar war § & ¥ gwid @i
femeaiiddman @ §1 @ ar
% g7 wAwd aeg-smlT madiz Y
faeft § 1 & ag o wigar g 6 o
gaR mglt S @S FAT T E, IAE) Dw-
Qi & foq gt agr gz I @ g 7

o vaw fag @ ag @1a 3% A 2 fw
fegema &, av aeg-wnEle &, @Y Y
TG &1 IvT X § A Ffan dwc anfig
A g g8 wyr R g af ¢ fe
aE) gear # QAT @Y @ 0 ... (wygwwm)
YT FE WIHF F§ 9WT WG, A G
qar smar wH &7 ¥ | sfeT ag am
1% ¢ fm gad w19} foadt & 0y e §
aY weg-FEE)T § Aga¥) wAr @neq g,
agi B1E 7 F1E T Frd A waar ngd §,
foad agi ga o @ AR g7 Awd
&Y 1 ta frew &1 901 awdwz, famar,
2 1 gEST g gWIEST & )
ag 3% & fs a9 9T {3 aga oI @@
feen & co17 aMd §, afeT wa ¥ daa
fasa®, at qar edm f5 ¥ frg Wi
fawd &1

o} wwTrw AGYE ¥ AR wEIRT
waa yow, E o G55 § fF
Tl &7 ¥ aga ¥ S agt v K

w®}ET?

st ww fag : & gaw 3 7 w87
wrag Y § A )
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SHRI N. K. SANGHI 1 An army coat
of the Pakistani rangers was found inside
the Rajasthan territory ncar a temple and
certain spies were apprehended in the mili-
tary area..,

MR, SPEAKER : That question is not
relevant, ‘This only relates to *A* Burq' in
Jammu and Kashmir,

DR, RAM SUBHAG SINGH : Is there
any truth in the reports that have appeared
in the Press that large number of American
tanks are going to be supplied to Pakistan
through turkey and China is supplying tanks
to Pakistan which might be used in Jummu
and Kashmir ?

SHRI SWARAN SINGH : I am not
sure If this is really relevant. But as it is
an important matier. T will try to give what-
ever information I have, Does he mean,
from Turkey ?

DR. RAM SURHAG SINGH : Turkey
and China, both,

SHRI SWARAN SINGH 1 So far as
tanks from China are concerned, it is a fact
and [ have made a statement on the [loor of
the House that China has been supplying
tanks from time 1o time 10 Pakistan, As to
what they have agrecd to supply now, we
have no information. About the Turkish
tanks which are wlth Tutkey and which are
of NATO orlgin, which may be described as
NATO surplus, they were being considered
for being passed on (o0 Pakistan; we had
definite information on the matter and we
have taken this up with the Turkish Govern-
ment and also with the US Government,
According to the latest information that
has come to wus from official sources this
deal has not yet been finalised.

SHORT NOTICE QUESTINNS

AR, 390, @SR a9r dmE
fast & Twardl wt w

+
S.N.Q.9. it yv Wy Wy :
W qTe A '
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oft vy fomd :

Far faw 74) ag qary  Far FGO
f:

(%) sarag a7 § fs x@ aug, =2y,
ISR, WA FT v Forw ¥ T
# ardt wqt @ fowd At F gEERI
qqr FAAT W WA gH@Ed w1 g
FAIE @Y ;

(@) smrag v ew g f§ @@ 9
TwmdY ¥ g 97 orF fewed v Iq@
fearsr @ ¢ ;

() #ar gTwIT & agi § %0 § g9
g § AEAS Fy &1 ¢ & ward
&Y FAT & FIT FITE

(w) afz gt, AT ga &Nt & foq war
F1T q1T 7 § ; W

(z) =+t ®t qu w23 & fo gwic
1 FFAG ST A G g 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI): (a) 1o (e). In the second week
ol March there was a report in a section of
the Press that there was an acute shortage
of small coins in many parts of Indore
division and that postage stamps were being
used in place of small coins. We also
recelved some verbal complaipts to the same
effect from persons connected with the
Press The matter was immediately taken
up with Reserve Bank of India. Although
the stock position of coins with the Small
Coin Depots did not indicaic any such
shortage, the Reserve Bank has, as a measure
of abundant caution, rushed additional
quantilies of smali coins to this region, even
in excess of the indents originally recelved
from the banks. The Reserve Bank is
investigating whether there is fn fact a
shortage of small coins and, If so, what are
are the causes thereof,

1 may also assure the Hon'ble Members
that there are ¢opugh stocks of small coing
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with the Reserve Bank as well as the Mints
to deal with any shortages that may occur
in any part of the country.

ot gwH WY WA W1 I AT qEY
Efagadan § Wl s,z &
fassl YT qiw & faasi F7 ITNT THT
TR WA # g @ ¢ A W@y g A
W agt § 5 o faeswl &1 9o &
HagT g § ot feqror w & 7w
T IFE & AAR GEI F A
glafefadfi g at o & oy H FwR
FsgrwzAgITAT & 7 w4 ‘ag @@ At
q&t & 5 oY AT g7 w1 fawer § s
YT Sx+AY 6T IW KT AWT Heq WAW H
&=z g mar § 7 s 1T fawrr (st gak
faan axm fawer € w1 g7 T
YT sz & fgawy #1 adY Jav. @
Tq F AAFI A g 7

Wt Ko Wo €&y : ¥sqy WA, TX
anrt # #1% srfoga amerd R 28 3
Sferatwd¥ T o DA v ¥
aRHagaeiaer o § fs em i
Faxi-fides Jg arer o) fawer 2 SE &
Rz & ag sar @ gEfon @ oW
AM AR FLAGA AR FNE Ir @
2 %91 f& g7 %Y g sarzr §, 59 v
%t frwrad sz w€ § 1 edfog wgr
7% a2 fenifadaa & sagmw o7 w0
1964-65 & 2t urgfafraw deftfoas Fex
w1 # aftdqT w7 fagr g wgt aw
TR HSHAl FT OOE § ag FGS F AT
SEITH § 1 o) 1946 % Tz faery w2

W A OF OE TATHY e §oaK
FEO T ATH T F A E 1956-57

T E g Has w139 @
¥} faea sa1g7 ¥ 39 w1 W67 TREwT
o fear mar § | ag qeg & fag W @
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wiT 1968 ¥ wx ag fear mar &) 19 #Y
qfemfedt @t ® wf o | Hfew
a1 zal fasd § o & fed gwie &Y
1 az a7 aff & f5 7@ e
Fe A § | quaT I F ag four foir
i § 1 AT AT wE) WY TmaweHr &
@1 96 B 41% $C A 1 Aravgwar § 6
Ty e JeT § WIT T w1 X W wrk
arrafer agf @iy =rfge o

» gOW wT WG ;. YR G
afY A% fasd Ay w7 T AT W@ § AL
wor afear feer % 8 1 9@ H 17 agw
gfzar gedms Y ardt @ s A wad
go% §, M i 7z farw § Al &
9T 4% ¥, @7 1 ¥ €% ¥ gy awm g,
77 ey § w% FT ITr W@, I WY
3T 17 T & §iq g [1q Agl a% qIHC
& FHLH & FOIT O A1T § A CAAT OOV
safedt F gy R & e afg ool & ag
JT T aAar A @AY H ¥ Ay ar
97 F1 UT WIS A AT FE T K
TTIga g% & 1 A q@ e ¥ fasd
ot aga afear feem & 3 war 37 &0
qftada ag 7% a1 § Wlegg wwT X
A1z wfaeg # 7 g xa & faq ) o7 §9
A $7A A1 @ § P Ig A Ak AT
q¥ €F AW ¥ wUT gu 9% & F@
HUFTL &7 ®1 Q097 37 FY gor s 7

=Y No Wo RSB : yAW w[HET, AT
qgur fevd fase ¥ § @ @@, aR
qiw G & 37 § T 7 a1 AX Wy fw
AN eTH G AT ag aar § fs
Y 98 ) gUA § IT ) KlAT O &
FC qz4T § 1 AT AN qiw G w1 faswr
2 3w ¥ ¥iwa @1F §: 9% ¥ F4C dzev
¢ 1 ¢ xog ¥ ag Saer fear T @,
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fe ma-fda IWer & g @ W
et fafaan Tdlfage 3w fear @ &)X
fe g oy g, wwlegag sy or
%Y & | wgAry A @ aga A Ay w
TF FT II0AFT § ) Afew Wy T Y
W aag d faser gomr § W W
qavR g Agi & f& 1§ 9w # [
ara 3. (vrEwA) .

ot gw Wz wgarg : Grard) 0 4@
[AAT XA WY1

Y No wo B : WG AF AT F 0
IT I Fr Aegs §, W vk fawa
FAraw gt @ Ag i g1 Sfwa
HAAIT §TET AT AZ Al gH L A
% gu &) ot SAtw wUIT

ot uy fomd :  aeawr wgew, &
strar [z § 5 s g0 qwwm § 2w
wfraa a1 w2z afaay sdtaq & 5T ag
ot #xiTT §ug fag g g ? @w &
gra ¥ ag saar wrga g e am g &
fax wrgal ®r Tedmre Har § GA ¥
g, atar §, dta= § @1 3T %7 A SARC
T ¥ 97 w1 v el & feg fear
srar & 7 afz gt aY fi€ oA wig ww
gEauTe 4 foag & g A &g ot 4-
aq § 98 & 3w, QAT H § waA @
fra ¥ w7 wex wol & famgq &7
Canw ag?

oft Wo Wo ¥A : WAAT "IET F
wsA ¥ 7g wvez Ag) gur & wtma &
w7 g7 fags] A Y7 3w } ? af @m-
g axeq w1 A9 78 § fe &% wam
et g ... (vowwmm). L.

oft wy fowrdt : &% wff, ware §
form @i} & qr g faw® § g ot ay
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T & arfeard) god § w04 & ok
# tar 7@ § wife ©R T ow
aga @ fgeam Gy @ f5 syl anfeam
T § W Agi b Qar g

st Yo Wo W3 : Wi 9% gUA fawk
swfer 98 ¥ {3 qam & w@a-
fA%e 39 17 § s 3w g N Fina
sarr § @' g9 foq ag fasd Ty o
# garIC g 17 Hrw § 1w wfemg
ag ¢ fo ok 7= & @ & 1§ S0
wh1a? Agl ¢, #1f aar ga¥ A o
a&dr §, 39 & feq 91§ mfawa =Y §...

SHRI NATH PAI : Why not bring for-
ward ap ordoance as usual 7

ol Yo Wo ®E : gHlfer s ag
el & A ag af A @y 6465 7
s aga-fawe I azw w1 eegfafa-
an ditfron ¥g aar frar gy g &
feq gg +t vg a9 § fw gf vz —
Mz f@ Ao gaigeg, sfew @ §
F1E §HAT KT gF ALY @Y gHAT & 44N
qg 1A ATA A A O faed g ag
W & &ma Agf adh | gafag ag gare
fear an w@r  fe 58 &% ag faad awe
a1 AT I & IT WY ATGH WA AT @
galxataqg fask & 97 & 3T w)
=y ® A wWrg

st Hi5T @™ W : Hsge HEEY,
Y WITT FTF X 59 577 7 Fq1 fqgwr
x5Tar § 3T ¥ sEANTH dAw @ d%
ars sfear oYt e §% F1% dAwAT O
wage W §%i av @ Hifqr wr o @
TN A T & fawl w29

¥ a7 g wveg e deg Ay oA F
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% #C 1¢ # AT g 7aw gafeu o
Fraifmagfammaga &y o7 s
i ay 3w ¥ X § w1 qr gfq-
frar g 7

qeqer WANET . qZ FAG @ AR
fassi ¥ arx & 2

SHRI P.C. SETHI : I have no informa-
tion about the 10-rupee cuins, The question
was about small denominatlon coins,

wit WYaT e /A ag faawi w1 95
2110 w0 & faawi &1 gomA @& &1

T E

weaer Agiaa : § 977 @ €7 g0
g f& az g taaee adY

SHR! P.G. SIIN : Has the attention  of
the  Minister been  drawn  to a news ftem
published in the HMindustau Standard
glving photostat copies of the new 2P and
5P coins 7 Has he notleed that the 5P conis
Is similar to the 2P coin 7 If so, what steps
docs he propose to take to rcmove the
confusion ?

SHRI P.C. SCTHI : 1 have not come
across that news item,

SHRI NK_P, SALVE ) The classcial
Gresham®a law of bad currency driving  out
good the hoids good today as much In
politics as in respect of currency, I8 this one
of the reasons why there It shortage of  the
smaller units, and  would he consider the
feasibility of  withdrawing the silver 4 anna
and 8 anna  picces from circulation 1o get

over this difficulty ?

SHRI P.C SLTHI : 1 think there is a
mix-up- or misunderstanding. This fs a
separate question, The original questicn
wias with regard to small denomination
colns of 5P and 2P which are said to be
melied and sold for a higher price. As [far
as the 4-anna and 8-anna pleces are concerned
both the pieces which are of 1946 circulation
and 1957-58 circulation are legal tender,
There §s no questron of withdrawlog them,
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As for the old coins which were before
1946 with a silver base, they have already
been withdrawn,

WRITTEN ANSWERS TO QUESTIONS
wagy dfawl & A% ¥ swm
R & A # wedry

*601. sit s swra cart : Far wa-
™1 74t gz FWA T T w4 fiw

(%) #ar A% § 99 § 939 g Wa
aqr I9% IO fF6y A A Ana fad
ST W S W TEI EO WIHIT &
fasrz A%r § yaqd &fas) €1 awd &
g

(@) afz gt @ gg @it & AT s
feaat anfa g€ ¢ ; silx

(v) szgiz @1 faarr fead yage
@fagt a1 azi 9z a7 @ w1 3 ?

sfaeart wmea § gewaR (& woto
o) : (F) qard AfaE ¥ gAumE &
foo qar gam & 7 %@ 1% AT wrE
&A1 & fagra & fon 35§ gz q@f 4
aFS & aqrd 1 oF A1 g

(=) 1969 & ua dwar & qfa

97 54 yaqd dfaw gzwal # qqmr o
oo ufn A F § g aw
safa £ 3

(m) Ir arar wafq § saw
650 1

Recommendation of Expert Committee Under
Natioas Economic and Soclal Council Re-
garding Higher Growih rate for Develop-
ing Areas

SHRI GADILINGANA
GOWD :

SHRI MUHAMMAD
SHERIFF 3

Will the PRIME MINISTER be pleased
10 state ; e

*605,
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(a) whether on Expert Committee under
the United Nations <Economic and Soclal
Council have urged for the higher growth
rate for developing areas ;

(b) if so, the detalls thereof ; and

(¢) whether Government have chalked
out any programme for the purpose, If so,
the details thereof, and If not, the reasons
therefor ?

THE PRIME MINISTER MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLNNING
(SHRIMATI INDIRA GANDHI : (a) Yes,
Bir,

(b) The Committee Is of the opinion
that it should be possible for the developing
countries as a whole to achleve an average
annual rate of expanslon of about 6 to 7 per
cent in total gross product and of 3.5 to
4.5 per per cent capifa during the decade of
the 1970s,

(c) while the recommendations of the
Commiitee are being noted, the Goveroment
s aware of the nced to have a long-term
perapective and its views are indicated In
the Draft Fourth Five Year Plan,

Export of Items Manufactured in Ordoance
Factorles

*607. SHRISM, BANERIJEE : Wil
the Minister of DEFENCE be pleased to
state :

(») whether it Is a fact that sowe of the
ftems made in Ordnance Factories are
likely to be exporied to foreign countrles ;
and

(b) if so, which are those countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LN
MISHRA) 1 (a) to(b), Afier meeting require-
ments of the Services, some items of small
arms and ammunhilon, certain categories
of spares and llems of general stores are
exported in limited quantitles 1o certain
friendly countrles, It would not be in tho
public interest to glve further details,
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wws qftier AgE W @A
(fazr7) o= faeare

*608. sit %o fwo wywy: a1 fawrf

war few At ag aad &1 FAO HA
fs :

() wew ofwgtsm gadY &d «Y
afs &% v & fou W ad ¥ fagic
e & feadt ufa widt & o< aqma
at ®w & w7 & fradt ufy frog &@
w1 ¥y gIFIT w1 famre

(@) #ar qwwre xw ufw €Y @ oft-
QAT F F=A4T 1eTT AgT & fagw &
g1 faw aw favn< §33 & feq qafq
WA 8

(7) afz adl, aY ew AgT & @rew
fa® a% faeare & fou fradt wiafaa

wfe frga && 1 gew &1 fasre &
E 1R

(w) afz gi, ot sa&1 s § ?

feur aar F"U.H AT (Ito ¥o ®o
) @ (%) MER GIER A QA @
grr eflFa 12 s Wy F ofeeng &
weTar 1969-70 & faw vrew  qfegiear
& w7 & fow 6 w0z ot w1 afafan
qfesqm T § | IT G ¥ 9IRS
F& A% g7 ngAr 9T faae fwar mar
@t 5 s0T &y 1 afafea afean
eEa frar mar fagd qrea gwe a2
wQ7 TIF JITAGT WU qgraar & s F
Far wtEre fear & aar 3 F0¥ W Uy
¥ garadl ¥ ¢ 67 anqh o

(@) & (7). FoEA®T FIIA AT FT
w5 W s 1967 § warwm & v
AT q¥ war qr, 3 F Koy T g
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Defective Steel contract with Syria
by 5.T.C.

*609. DR. P. MANDAL:
SHRI 8. C. SAMANTA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that a recent-
Iy recrulied middle level Manager deputed
to Syria has commitied the State Tradlog
Corporation of India to an export contract
for steel which has now Involved the Cor-
poratlon in a loss amounting over Rs. 30
lakhs ;

(b) the reason for entering into a de-
fective contract without escalation clause
especially when steel prices in the world
markets were much higher ;

(c) whether It Is alsn a fact that State
Trading Corporation has been pressuring
Government to extricate it by making avail-
able levels of export assistance to make good
this loss ; and

(d) whether it is also a fact that not
only has any action been taken against the
officer concerned but he continued to be
deputel abroad repeatedly to negotiate on
subjects for which he is pot technically
qualified ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir,

(b) Itisnot the normal commerclal
practice to include an escalation clause in
case of short term contracts involving supply
of intermediate products like stesl.

() No, Sir,

(d) Does not arise.
Pakistan's War preparations against
India

*610, SHRI SHRI CHAND GOYAL 1
Will the Minister af DEFENCE be pleased
to state :

(a) whether Pakistan is making war
preparations against India ;
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(b) whether Pakistan is violating the
spirit and letter of Tashkent agreement
and is developing an hostile attitude to-
wards our country ; and

(c) the steps taken by the Goveroment
to meet the situation ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (c).
‘The House has been kept informed from
ilme to time of the arms bulld -up In Pakis-
tan and the patiern of its miliiary activitles.
Government are alive to the situation and
adequate steps have been taken to safeguard
our territorial Integrity.

(b) Yes, Sir.
Alleged Training of Hostile Nagas by North
Vietoam

*611. SHRI SRADHAKAR SUPA-
KAR : WIill the Minister of EXTERNAL
AFEFAIRS be pleased to refer to the reply
given to Starred Question No. 61 on the
25 February, 1970 and state if the statement
made in the booklet that hostile Nagas
had been trained In guerrdla fighting In
North Vietnam has been verified about its
correctness or otherwise ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGHj1 No
confirmation has been recelved about reports
that hostile Nagas had been trained In guer-
rila fighting in North Vietnam,

wrare fafaawt # g

%612, oft wgrow Ty wreah : W
atfas sqqre AWt 3 ¥R € Ew
s e .

(v) wnagaw § f& aosc e
farsre faeft gur o feafr # goe & ax
s frafa # gz @A wT B W

(w) afx gi, at 2 sTaTE A o
swawr g ?

wfoe swrwy ¥ o (s 7w
¥ww) : (%) ot (w), wmaw Afa &



39  Written Answers

Qe § @y AR ad 197071 &
fow Aifa & a1 %1 oo 31-3-1970 %Y
fear s )

weq siw & ¥, fawragy, vang A
awm foel & gen

*613. & mww @@ wear: ¥
ferwrf oy fae s ot ag a0 &1 F
v e

(%) mragaw g fe ooy wdw &
geitang &1 & wage, T, g, faera-
93, Tang qar goqar fasi & 1969-70
# %9 aui & w107 gar gy a7 ;

(=) afz g, aY 737 weq wqW TIFIT
¥ qu & e feafer wr o 37 & fag
¥09 g ¥ Afew agrgar qinm §;

(m) afz g, & ¥== @1 FeadY wfe
&k §; sk

(=) afx #§ fasitay  @graar agl &
a€ § aY cad w3 S § ?

fear§ oo fewa st (o go wo
W) : (F) 757 Rw gwre ¥ ghwa
fisar g fe 1969 ¥ galwore awi 7 A1
& w1 geiteg fedlom & wage, o,
famragz, Tag fa® ek e fedtom &
wrggr, gaegy, fadt sl fwwm o
wwrfas gu &1

(=) s gi)

() 1969-70 & v ¥\ wgrawr
& fau 2.15 Q7 w9¥ & s ¥) geway
g fanifer STk g2 oot aw T
FURTT €Y 50 ST wir wr- vy figr
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B 1 ofy wa® e ¥ agiaar 2|
aEF IEY &Y ¢ 47 & yafg FoaAmAC
9z & feqy mdrm, fag® @ § w9
fer@ sAFTQ Uog ¥ HAArE € @)

(%) s 7@Y Sz

Expenses on Entertainment by Indian
bassles

*614, SHRI D.N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state

(a) what percentage of the expenditure
in any Indian Embassy is spent on enters
tainment;

(b) what are the flgures of entartain-
ment for the Indlan Embassies in UK.,
USA, Russia and West Germany for the
last three years; and

() whether Government propose to cut
the expenditure on entertaintment and If so,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
3.1 percent,

(b) A statement showing representa-
tlonal grant pald is placcd on the table of
the House.

(¢) The gquantum of representational
grant for cach grade of diplomatic officers
is determincd taking into account all rele-
vant factors which infer alig include nature
of functions of the officers and local cost of
living. The foreign service Inspectors during
inspections of Missions/Posts abroad also
examine the adequacy or otherwise of ree
presentational grants in the context of the
fanctional * effectivepesy of the represenlas
tlonal officers, :
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Statement

1967-68 1968-69 1969-70
(Rupees in lakhs)
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High Commlsssion  1.47 1.26 1.66
of Indla, London

Embassy of Indla, 0.6% 0,97 0.88
Parls

Embassy of Indila, 1.50 1.43 1.54
Washlogton

Embassy of India, 1.51 1.55 1.82
Moscow

Embassy of India, 0.61 0.68 0.66
Bonn

Settlement of Uganda Indians in U.K.

*615., SHRI BEDABRATA BARUA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state ;

(a) whether Government are aware of
the fact that thousands of persons of Indian
origin owning British passport are pow
faced with certainty of expulslon from
Uganda ;

(b) whether any arrangements have been
worked out with the British Goveroment
for thelr regular settlement in Britala ; and

(c) whether any other step Is contem-
plated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
With the implementation of the Trade
Licensing and Immigration Act of Uganda
a number of persons of Indian origin who
hold British passports may have to leave
that country.

(b) and (c) : The Government of Indla
have made their views in this mateter clear
to the British Government and impressed
upon them the need to find a solution io
this situation, Governmeat of India will
continue to glve such assistance as pomible
on humanitarian considerations,

{ICC In the present sltuailon.

:the copmiderstlon of the Royal
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Indian Inftiative of Stop Aggression by
North Vietnames in Laos

*616. BHRI BAL RAJ MADHOK :
SHRI RAM AVTAR SHARMA)
SHRI DEVINDER BINGH 1
SHRI N, K. SANGHI 1

Will the Minister of EXTERNAL

AFFAIRS be plecased to state 1

(a) whether {t Is a fact that North Viet-
names offensive on Laos has been pogress-
ing unchecked ;

(b) whether it is also a fact that the
Government of Laos have approached
India as also the International Control
Commission Co-Chairman to take initiative
to stop this aggression ; and

(c) if so, what steps bave been taken
by the Government of India in this regard
8o far 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) 1 (a)
The Minlster of External Affalrs made a
statement io the Lok Subha on the 25th
February 1970 in this regard,

(b) Representatives of the Royal Loa-
tlan Government have discussed the sltua-
tion with the Government of Indla, The
Laotian Premier Prioce of Souvanpa
Phouma has wiitten to the two Co Chair-
men of the Geneva Coolerence, namely,
UK and USSR, However, the Royal
Laotlan Governmeat has not approached
the International Control Commission,

() The Government of .India have
exchanged views with the concerned partles
and have also asked the Chairman of the
1CC in Vientinae to consult the representa-
tives of the two other supervisory powers
whether any initiative Is possible by the
It is under-
stood : that the NLHS proposals are under
Govern-

meat, .
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Organising of Guerilia Type Warfare in
Kashmir

*6[7. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of DEFENCE
be pleased to state ;

(a) whether his atiention has been
drawn to provocative statements being made
in Pakistan about organising a guerilla type
warfare in Kashmir ;

(b) whether he Is aware of the fact that
an organisation under the name of ‘Al
Barq' has been formed In Rawalpindl for
organising subversive activities in Kashmir ;
and

(c) whether steps have been taken
sufficiently In advance to thwart such sub-
versive activities before they erupt and if
so, detalls thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) 1 (a) Yes, Sir,

(b) and (c). Attention Is Invited to the
answer glven to Starred Question No, 606

today,

Differences in Indo-Pak Survey
Conference
*618, SHRI SITARAM KESRI : Will

the Minister of EXTERNAL AFFAIRS ba
pleased to state :

(a) whether it is a fact that the con-
ference of Survey olficlals of India and
Pakistan in the last weck of Junuary, 1970
had to be adjourned because of the sharp
differences between the two delegations ;

(b) if so, the details of the reasons
which lead to differences between the two
delegations ; and

(c) the steps Government propose to
take In this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Due to certain technical differences re-
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garding demarcatlon of the Malda-Rajshahi
sector of the India-East Pakistan border,
the 93rd Conference of the Directors of
Land, Records and Survey of East Pukistan
and West Bengal was adjourned. It was
resumed the next day, The technical diffe-
rences are expecied to be resolved at the
next conference,

Talks with other countries on Jute
and Cotton Textiles

619. SHRI MADHU LIMAYE 1 Will
the Minister of FOREIGN TRADE be ple-
ased to state :

(a) whether there have becn any talks
belween USA and Indla, and India and
other developed countrics on Ju:e and cotton
textiles; and

(b) if so, the results achleved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK), (a) and (b), U.S.A, does
not maintain any restrictions on the import
of jute goods. Novertheless, during the
visits of the Indian Delegation to USA In
January 1970, the steps required to promole
export of our jute goods to the USA were
dlscussed. Follow up aclion is being taken,
So far as the ELC s concerned, an Agree-
ment has already been slgned between FEC
and India on 27th Fcbruary 1969, a copy of
which was placed on the Table of the House
In reply to Starred Question No, 214 answ-
ered on the 4th March 1970, Further dis-
cussions on tarllf and non-tarlfl matters are
expected to take place shortly, Discussions
were also held with the UK In regard to the
level of quota of jute goods to be Imported
into the UK during the year ycar 1970-71
The British Government have announced
that the quota level would be the same as in
the year 1969-70,

Bilateral discussions have started on the
question of regulating the trade in Indian
cotion textiles with USA, EEC and UK,
This Is within the framework of the Geneva
Long Term Agreemcnt for textlles and the
offers made by the developed countries
under the UNCTAD General Scheme of
Preferences, These discusslons are wide
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ranging in character and will cover problems
encountered by Indla in Individual markets
such as the Brltish proposal to Impose a
15 per cent tariff on iImports from
Commonwealth  countries with  effect
from Ist January 1972, the tarlfl treatment
In other markets under the General Scheme
of Preferences eic.

Suggestion given by India to Czec ho-
slovakia for joint marketing of pro-
ducts In third countrles

*620. SHRI P.C. ADICHAN : Will the
Mialster of FOREIGN TRADE be pleased
1o state :

(a) whether Goveroment have suggest-
ed to Cvechoslovakla for jolnt marketing of
products In third couatries;

(b)
and

if so, the detalls of the proposal;

(¢) Czech Government's reaction these-

to?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEwAK) (a) and (b). Joint Market-
Ing in third countrles of products made in
cither of the countries {s ono of the recom-
mendations made by the Indo-Czechoslovak
Joint Committee on Economlc, Trade and
Techulcal Cooperation. The Forelgn Trade
Organisations in the two countries have been
considering such possibilitles though noth-
Ing concrete by way of actual exports has
so far meterialised,

A w1 RQE weRmA § A I

*621. wit vgate fag el @ wr
ifre-erd A 7g TaR A FO SO
fe :

(%) wav ag a=x § f§ 23 m, 1970
®! Jgrg ¥ qrmd ¥ ¥ fade Wbl
®1 GEAST gAL 4T ;

(@) for 260 & wwd W fomr wr
xwﬁfﬁ-ﬁmﬁwﬂ qe i gt
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(M) wamd ¥ wma mEr W@
¥ sfafwar § otk ufesr & ¥ arexar-
s gdefi A Fma A S art &
Aife graedt sar fadja far mar § ?

dXfow-wrd st (s fem Fm)
(%) & (7). &z7 9 ¥7 o % feray
T faar war &) '

farae

TR ATA W AR I 9T Y
wt gu fawfa & srgare, Freafofa 24
aY ¥ ca asdow & wmifaw @Y w1 Fasi-
A &HT 6T foqr § —

1. asmfaeara 13, mifeanfrar
2. sirfear 14, ghew}
3. #90 15. argary
4, dfeaar 16, ifgeara
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sat § g wfafafe  des aft W5
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Competition from Japan in the exports
of Handicrafts

*622. SHRI S.K. TAPURIAH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the exports of handicrafts
from India are facing a stlff competition
from Japan;

(b) whether it Is the price or the qua-
ity which Is belng completed; and

(c) how Indla proposes to meet this
challenge 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) 1 Yes, Sir,

(b) Exports of handicrafts from India
are facing competition from Japan both In
respect of price and quality,

(c) Despite the competition from
Japan, exports of handicrafts from India
have shown remarkable growth In recent
years, The total exports of handicrafts
including gem and jewellery have increased
from Rs, 40.4 crores In 1966-67 to Rs, 34.8
crores In 1967-68 and Rs. 76.5 crores In
1968-69. Even during the lirst cight months
of 1969-70 (April-November, 1969) exports
have reached Rs. 64,5 crores. The Govern-
ment of Indla have taken several measures
to lncrease exports of  handicrafts
and to make Indian hamdicrafts sompestitive
in the world market, These are listed
saparately in the sigtement,
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Statement

(1) Provison has been made for grant
of import replenishment licences
to Registered Exporters;

(2) Deslgn Centres have been set up
under All India Handicrafts Board
at a number of places In the coun-
try to develop new export oriented
designs in handicrafts and impart
training to young craftsmen;

(3) A scheme for supply of tools and
equipment to craftsmen is In force;

(4) Credit facilitles to artisans are
glven for raw materlals through
emporia;

(5) Exhibitions for publicity and pro-
motlon of handicrafts are held in
Indla and abroad;

(6) Participation in trade fairs and

exhibitions held abroad;

(7) Showrooms and shops in foreign
countries have been opened;

(8) Trade enquiries from Indian expor-
ters and foreign importes are atten-
ded to and pecessary Information
is provided to them;

(9) credit facllitles have been extended
by banks to craftsmen; and
(10) Indlan exporters are given assis-
taoce In obtalning export credit,

In additlon to ‘the above meetioned
steps, the following sleps are also proposed
to be taken in the near future in order to
capture more market for Indian handi-
crafts 1

(1) Conducting of market surveys for
handicrafis in foreign countries;

(2) Production and display of colour
documantary films on handicrafis
for forelgn publi:ity;

(3) Sendiog abroad ef study-cum-sales
teams In different crafts;
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(4) Intensification of publicity mea-
sures in foreign couatries through
brochures, advertisements and flims;
and

(5) Promoting visits by forelgn buying
firms to handicrafts ceotres In
India.

It §s hoped that these measures will
effectively help Indian industry in boosting
its exports of handicrafis and In facing
competition from Japan.

Work Permits for [ndian in Malaysia

*623, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether it Is a fact that the Govern-
ment of Malaysla have relaxed the granting
of ‘work permits’ to Indians there ;

(b) whether it is also a fact that this
was done mainly because the local popula-
tion was not willing to work up-land in the
forest areas eic ;

() {if so, whether the relaxation Is
for such iIndians who were prepared to
work in such *hard-life* conditions ; and

(d) whether this relaxation affects other
Indians like small traders, businessmen,
Government employees etc, 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a) to
(d). The Govcroment are aware that upto
the end of January, 1970, 3 month work
permits lssued to approximately 22,000
non-citizens have been renewed by the
Malaysian Government, WNo figures relat-
ing to persons of Indian origin are scpara-
tely available, The Malaysian Government
has not yet released complete figures
regarding the renewal of 6 month work
permits, So far, approximately 4,000 6 —
month permit holders have been granted
renewal, The Government of Malaysla
have given the assurance that they will take
a humane attitude regarding this problem.
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Closare of Max Muller Bhavans

*624. SHRI RAMAVATAR SHASTRI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have fssued
orders recently to close down a pumber of
Information and cultural Centres run by
Foreign Governments in the country on the
ground that these centres are operating
in places where the concerned Government
have no Embassy or Consulate Offices ;

(b) whether a number of ceatres run
by the USIS in Indla are to be closed down
under the above order ;

(c) whether it Is a fact that thls order
does not affect that functloning of Max
Muller Bhavans in Indla ; and

(d) if so, the reasons for excluding Max
Muller Bhavans from the operation of the
above order ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
Yes, Sir, Government's decision has been
stated on the floor of the House on 26th
February, 1970 in response to the Calling
Attention Motion on this subject,

(b) Yes, Sir,
(¢) Yes, Sir,

(d) Government's declslon applies to
the Institutions run by foreign misslons
directly, We are looking into the quesiion
of the further funcitloning of Max Muller
Bhavans,

Export of Bananas

*625, DR. RANEN SEN1 Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether there has been any Increase
in the export of bananas In recent years ;
L

(b) if so, to what extent ;
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(c) the total amount of forelgn exchange
earned through export of bananas ;

(d) whether it is a fact that a const-
derable quantity of bananas get spolled
during transit to shipping Centres : and

(¢) ifso, whether any stops have been
taken to ensure proper preservatlon of the
bananas

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). A statement
is laid on the Table of the House.

(d) No, Sir.

(¢) Wooden bodies and wooden roofed
wagons are already provided by the Rall-
ways to ensure proper preservation of
banana during transit to shipping Centres.

Statement

Export of bananas durlng the last §
years has been as follows :—

Tonnes Value
(in *000') (Rs. in lakhs)
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1964-65 8 30

1965-66 9.1 38

1966-67 12 63

1967-68 38 20

1968-69 10.2 51

1969-70 (April- 4.4 2
Dec.)

Extradition of Dr.Dharma Teja and
his Wife

*62.. SHRI M. L. SONTHI 1 Wiil
the Minister of EXTERNAL AFFAIRS be
pleased to siate :

(a8) whether further efforts have been
made to secure the return of Dr, Dharma
Teja and his wife to India ; and

(b) if so, the concreie steps taken by
Government® since the matter was last dis-
cussed In the Lok Sabha ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SH'RI DINESH SINGH) : (a)
(b). In August, 1969, the Government of
India again sent a representation to the
Costa Rican QGovernment through our
Ambassador for the extradition of Dr.
Dharam Teja and his wife, This is still
pending before that Government. In Feb-
ruary this year our Ambassador to Cost,

Rican met the Castra Rican autho-
rities to enquire about our repre-
sentatlon and was informed that a

Cabinet Sub-Committee had been Instructed
to formulate its recommendation and that a
declslon would be taken by 15th March.
Our Ambassador has been asked to persue
the maiter.

Uplift of Handloom weavers

*627, SHRI N. R. DEOGHARE:
Will the Minister of FOREIGN TRADE be
pleased to state 1

(a) whether Government have decided
to adopt a new procedure to glve priority
to small scale Industries ;

(b) whether any social procedure has
been under conslderation of Government
for the uplift of the handloom weavers In
the country which form an appreciable
section of the soclety ;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). No, Sir,

(¢) Does not arise,

(d) A statements laid on the Table of
the House,

Statement

Asslstance 1s already being provided for
developm=nt of handloom Industry in the
form of loans and grants for varlous pur-
poses, Including assistance to handloom
cooperatlves and cooperative weaving facto-
ries, supply of equipment establishment of
dye houses and finishlog plaots, mobile
vans, recurring expeoditure on sales depots
an productlon societles, Asslstance Is also
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belng provided In the form of rebate on
sale of handloom fabrics at the rate of 5
palse in a rupee. An addltional rebate of
3 paise in a rupee 1s also allowed for short
periods during the year,

Flood caused in Indian villages by
Pakistan cutting open Wapda Bund

*628, SHRI BABURAO PATEL:
Wit the Minister of EXTERNAL
AFFAIRS be pleased to state :

(8) Whether it is a fact that nearly two
dozen Indian villages comprising 10,000
acres of standing crop were purposely in-
undated by the East Pakistan Government to
get rid of thelr surplus water by cuiting
open the Wapda bund to cause a flood In
the Indian villages ;

(b) whether it Is a fact that West
Bengal's Rellefl Minister inspected the
affected areas and reported the whole matter
to the Government of India ;

(c) extent of damage as a result of
inundation ;

(d) whether Government has lodged a
protest with the East Pakistan Government
and ;

(e) if so, the result thereof if not,

reasons therefor 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 DINESH SINGH): (a)
and (b). The Government of West Bengal
have reported that sixteen villages were
affeclfed as)a result of the floods caused by
a bund cut by a Pakistan across the Indian
border In 24 Praganas Distrlct in West
Bengal.,

(c) The loss is estimated as follows :—
(1) Paddy valued at Rs, 22,49,600 ;
(li) 414 houses valued at Rs. 82,000,

(d) Yes, Sir.

(e} The Government of Pakistan have
denled the flooding of Indian territory duc
to onrush of water from Pakistani side,

CHAITRA 4, 1892 (SAK A)
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Sale of French Fighter Bombers to China

*629. SHRI R.R, SINGH DEO : Wiil
the Minister of DEFENCE be pleased 10
state :

(a) whether the attention of Govern-
ment has been drawn 10 1he news dated the
1st March, 1970 that France has secretly
sold 48 supersonic Mirage fighter Bombers
to Chioa ; and

(d) If so, the reactlon of the Govern-
ment of India In the matter ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) and (b).
Government have scen a Press Report to
this effect. Government have also seen a
Press Report that the French Government
bave described the newspaper report as
‘pure fantasy®,

Water Supply to Madhya Pradesh at
Parvati Aqueduct

*630. SHRI HUKAM CHAND
KACHWAI : Will the Minister of IRRI-
GATION AND POWER be pleased to
state 3

(a) whether at a mceting held at
Gandhi Sagar on 6th November, 1969, it
was decided that 2,000 cusecs of water
would be supplied to Madhya Pradesh at
Parvati aqueduct up to March, 1970 ;

(b) whether this agreed supply could
be made during the crucial period of
November and December, 1969 ;

(¢) If not, what is the actual quantity
of water supplied every day durlog these
two months ;

(d) the reasons for the short supply ;
and

(¢) what steps are being taken to
remedy tbe situation In future ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. I, RAO) : (a)
Yes 8ir.
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(b) to (d) , The Rajasthan Government
have reported that the full supply could not
be made to Madhya Pradesh owing o the
following reasons :

() Profuse weed growth

Closure of the canal for clearing
this growth could not be made.

(i) Dzposit of slips on the canal bed In
the deep cutting reaches,

(lil) Reduced suppplies from the Rana
Pratap Sagar Dam on account of
repairs to coffer dam at Jawahar
Sagar Dam site.

(lv) Pipiog trouble in Raipura Tank of
the common carrler channel.

The supplles made to Madhya Pradesh
through Right Bank Canal at Parvati
Aqueduct In November-December, 1969
were as follows ;—

November, 1969 Ten daily average flows

1st 1o 10th 1852 cusses
11th to 20th 1814
21st to 30th 1369,
December, 1969

1st to 10th 815 ,,
11th to 20th 1mos ,,
21st to st 1706 ,,
(¢) The Rajasthan Goveroment is

proposing to carry out the necessary works
on the Right Bank Canal during the closure
period from 10th April, 1970 to 10th June,
1970, An expert Committee has also been
appointed to go into the problems relating
to the Right Bink Canal and recommed
remedial measures.

we iy W faasht aret wra-
mENAT ©1 HFAA
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MARCH 25, 1970

Written Auswers 56
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Utilization of Production Capacity
of Ordnance Factories

1973, SHRJ N. R. DEOGHARE 1 Will
the MINISTER OF DEFENCE be pleased
o state 1

(a) whether the production capacity f:!l'
Ordnance Factories is being fully utillsed;
and

(b) if pot, the extent of unoutilised
capacity; and action being taken to utilise

i?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (S8HRI L. N.
MISHRA) : (a) and (b). Except In respect
of the Ordoance Clothing and Parachute
Factories, in all other older Ordnance
Factories the existing production capacity is
being fully utilised subject to the normal
fluctuations on account of break down of
machineries, temporary shortage of materlal
cic, In the casc of new factorics, including
those under plaoning stage, however, the
actual production is still to come up to full
capacity.

In respect of the Ordnance Clothiog and
Parachute Factories, on account of decline
In Services’ demand for clothing ltems,
existing capacity Is not being fully utilised
and there has been some surplus capacity in
these factories.

The followlng sieps have been taken to
utilise the available surplus capacity in these
faciories :

Production has been diversified by
undertaking manufacture of ltems like Tents,
Durries, etc. for the Services, Efforts have
been made with some success to obtain
orders from Central Government Depart-
ments and Public Sector Undertakings for
garments/stiched ltems and further efforts
are continuing in this dirsction, Efforts are
al;o being made to undertake manufacture
of readymade garments for sale inside the
country and for export.

Indians in Hongkong

3974, SHRI1 BABURAO PATEL : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state 1

(a) the number of Indian citizens or
persons of Indlan origin llviog in Hong
Kong;

(b) whether it is a fact that a ban has
been placed on Indian settling down in
Hong Kong; if so, the salient features of the
ban and since when it has come into force;

‘c) reasons why many Indian residents
of Hong Kong who had gone out of Hong
Kong for trade purposes, were not permitted
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to re-enter Hong Kong recently; how many
were affected by this restriction; and

(d) whether Government has submitied
any protest to the Hong Kong authorities;
if so, with what result; if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
It is estimated that the number of persons
of Indian origin is around 4,000, About
50%, of them are Indian cltizens holding
Indian passports.

(b) On 8th September, 1569, the Govern-
ment of Hong Kong introduced the Immi-
gration Law for Commonwealth Citizens®
entry into Hong Kong. Under this new
law, citizens from Commonwealth countries,
other than the U. K., are required to obtain
a visa for entry into Hong Kong when the
period of stay is more than thre¢ months
and/or when the object Is 10 scek employ-
ment or to take up residence or set up
busiocss,

Visas are not required by tourists and
short-term visitors including those on shorts
term business trips lasting upto 3 months.

(c) and (d), No complaint by any
Indian national haviag been affected by the
local Immigration Law has come to the
notlce of Government,

Posting of Officlals In Embassies

3975, SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) names, designations and emolu-
menis of officials who have been posted for
five years or more at a single Indian Mission
abroad with pames of countries and reasons
of their long posting at one place;

(b) which Misslons are considered
*‘hard" and which otherwise;

(c) what Is the normal perlod of posting
of an official at one place and grounds on

which tranfers are made; and”
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(d) what {s the annual salary and emo-
luments of the.top official incharge of em-
bassles at London, Washington and
Moscow ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The requisite information In respect of
officlals who are serving for 5 years or more
at a single Indian Mission abroad is glven
in the statement lald on the Table of the
House. [Placed in Library. See No.
LT—2978/70]

(b) The Indian Missions/Posts abroad
have been classified into three categorles,
viz. A, B and C, the category *'C' stations
being considered ‘‘Hard’* stations,

(¢) The normal perlod of posting to
category A & B stations Is three years, In
statlons classified as ‘C’, the normal tenure
is three years for diplomatic officers and
two years for the staff, Transfers are
generally made when officials complete their
normal term.

(d) The annual salary and emoluments
of our Embassadors in Washington and
Moscow and our High Commissioner
in London are as follows :—

MARCH 23, 1970

Pay Allowances

Rs, Rs.
Washington 42,000 2,06,520
Moscow 42,000 1,63,560
London 42,000 1,22,220

Shortage of ‘Metol” in the Processing of
Cine Films
3976. SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Indian cine
laboratorles are in the danger of being

closed down duc to the shortage of a
chemical called ‘metol’ used in the proces-

sing of cloe films:

(b) whether it ls also a fact that'the
Siatg Trading Gorporation ysed to supply the
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laboratorfes all these years and gradually
lessened its supply, cuttiog it off for the last
two months; If sp, the reasons for dolng
50;

(c) quantity of ‘metol* required by the
Indian cine laboratories every year and its
cost;

(d) approximate loss in rupees If the
laboratories are forced to close down:
and

(e) the steps taken to ensure a regular
supply of this chemical ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). No, Sir, The
State Trading Corporatlon ~ has released
2,100 kgs. of Metol to Indian Cloe Labora-
tories in January-March, 1970,

(c) Tne annual requircments of Cine
Laboratories and other consumers In the
country Is estimated at 9000 kgs valued at
approximately Rs, 2,5 lakhs ¢.f, f.

(dj and (¢). Steps are being taken to
Import sufficient quantities of metol to meet
the requirements of Cine Laboratories and
therefore, the question of their closing down
and consequent losses does not arise,

Export of Nagpuri Oranges

3977, SHRI N. R. DEOGHARE : Will
the Minlster of FOREIGN TRADE be
pleased to state §

exchange
Oranges

(a) the amount of foreign
earned by the export Nagpuri
during the last three years;

(b) the name of countries to which these
oranges are exported; and

(c) steps being taken to bost up the
export of oranges ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) Varletywlse export
statistics are not available, Howgqver, valug
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of oranges of all kinds exported during the
last three years was as follows 1 —

Year Value
(‘000" of Rs.)

1966-67 278

1967-66 298

1968-69 . 154

(b) Oranges are mainly exported to

Bahrein Is., Nepal, Qatar, Muscat, Kuwait
and Indonesia.

(c) In order to provide larger exportable
surplus, attempts to step up production of
Oranges are under way.

Auction of Scooters by S.T.C.

3978, SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased 1o state :

(a) the number of foreign made scooters
auctioned by the State Trading Corporation
during the year 1969; and

(b) the profit earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) 16 In the 1968-69.

(b) Rs, 18,013,

Rebuilding of Dalhousie apd Bakloh
Cantonments in Himachal Pradesh

3979, SHRI VIKRAM CHAND
MAHAJAN 1 Will the Minister of DE-
FENCE be pleased to state 1

(a) whether it Is a fact that Dalhousle
and Bakloh Cantonments (H. P.) are going
to be dismantled and rebuilt; if so, the
reasons thereof;

(b) how many square feet of living space
(built up) is going to be dismantled and
how many square feet of living space Is go-
ing to be rebullt; and

(c) the cost of construction per square
foot and the cost for rebuilding these canton~

meats]
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) 10 (c).

There is no intention to dismantle
and rebulld the Dalbousie and Bakloh
Cantonments, New contructloas in lleu of

those which have outlived thelr useful Iife or
to meet the deficlencies at the statlon or
additions and alteratlons to meet the require-
menis are sanctloned by the various compe-
tent authorities from time to time, The
approximate bullding area proposed to be
demolished at Dalhousle and Bakloh fs
32,270 and 68,082 squre feet respectively,
while the new construction for marrled
accommodation proposed at these two sta-
tlons is 1,10,930 and 1,59,695 square feet res-
pectively, The cost of construction varies
according to the na‘ure and time of the cons-
truction and its location, For married
accommodatfon, the average cost per squre
foot exculding external servizes ranges from
Rs. 30 to Rs, 32 at Dalhousie and from Rs,
23 to Rs. 27 at Bakloh. The total cost of
the new construction of living accommoda-
tlon at these two statlons is estimated to cost
approximately Rs, 112 lakhs,

Dehiring of Houses in Cantonments

3980. DR. KARNI SINGH : wil
the Minister of DEFENCE be pleased to
state ¢ :

(a) the dates of (1) hiring by the
Goveroment (li) parchase by the present
owner; and (lli) dehiring In respect of the
houses which have been dehired io Ambala,
Lucknow, Meerut, Poona and Secunderabad
Cantonments from January, 1967 tlil now,
in respect of each houses; and

(b) what ls the total number of requests
from the retired officers of the Arxed
Forces for dehiring of houses belonging to
them in the Cantonments for the purpose of
their personal occupation but such requests
have not, as on date been conceded to by
the Government (cases of officers posseasing
more than one house may be excluded)?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIM. R,
KRISHNA) : (a) and (h), The loformation
is being collected and will be lald oo the
Table of the House,
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Witnessiog of Republic Day Parade on
Paymeat

3981, SHRI VIKRAM CHAND
MAHAJAN 1 Will the Minister of DE-
FENCE be pleased to state :

(a) whether there Is any proposal to
allow the people to watch the Republic Day
Parade from the sitting acoommodation set
up near Indla Gate, on some payment; and

(b) if not, the reasons thereof?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) and (b).
Admission to seating enclosures on the lawns
on either side of Rajpath between the inter-
sections of Janpath and Man Singh Road
with Rajpath for the Republic Day Parade is
regulated by Issue of Invitation Cards, The
remalining area on both sldes of Rajpath Is
open to the general public,

As the existing arrangements have on the
whole worked satisfactorily, It is not propo-
sed to effect any change.

Association of Stale Governments
With Foreign Cultural Socletles

3982, SHRIMATI SHARDA MUKER-
JEE ;: Will the Minlster of EXTERNAL
AFFAIRS be pleased 1o stale :

(a) whether it is a fact that the Unlon
Government have issucd guide llnes to  the
State Governments regarding the association
with Forcign Cultural Societles;

(b) If 8o, the maio features thereof; and

(c) the reaction, If any of the State
Governments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)1 (a)
and (b). Yes, Sir, Certain guldelinds have
been issued to State Governments regarding
assoclation with International friendship
societies includlog cultural socleties under the
sponsorship of foreign misslons In Todia.
These guidelines stress the desirabllity of
persons in Government not becoming identi«
gled with such lnternational soclties,
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(c) No reactions have been
from any State Government,

received

wfaw awr arg =mre famw grar fest
qAqT TEEAT ® HqA  waiew
At & fag fear man fecmn

3983, &t wtq W& @ : 4T aX-
faw sgrave 54 9z gAY O FW@
fF :

(%) afawr qar =g = fm
1T fael qar FAwar § quw watedi
& fau feud o feu a7 wadY &1 wfa
ag feaar-feaar fewar fzar snar @ ;
&

(=) e fam grur swa A1 eqid]
9T {97 waAA1 &1 fAnlo 7 f&5y .y qar
sfmad gaar wfas feuar fad w7 &
w7 w1 § 7

difae W swen ¥ IgEE)
(ot Tm &) : (w) 14,52 ®1@ w7 |

(@) =fax agr wig sqie faaw,
a€ fzeslt ¥ amar wrgfeq aAA & fou
yfw &z g &1 a&faw qar wrg smarg
frra w1 wawar & awar #afoq waw
ama &1 1§ fawne agl § wifs gfemar
quv %1 frufor € qur 17 a9 faaw &
aga a1 w14 FHFAT A Fafg @ oA
Y gonEaT § |

Per Capita Production of Electricity
in India and Ceylon

3984, SHRI V. NARASIMHA RAO :
Will the Minister of IRRIGATION AND
POWER be pleased to state the per capita
production of electricity in Ceylon as com-
pared to |ndia?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): The per capita production of electri-
city In Ceylon durlng 1963-69 has bcen
estimated at 64 kwh as against the all India
figure of 99 kwh,

Progress in Rural Electrification

3985. SHRI S, R, DAMANI : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether 1t is a fact that progress of
rural clectrification has not been even all the
Siates;

(b) Ifso, the rcasons thercof and the
States which have not fulfilled the targets in
the previous Plans and the difficulties that
camec in their way;

(c) the target set in the Fourth Five Year
Plan and its state-wise breakup; and

(d) the Central
offered to each State?

financial assistance

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR FRA-
SAD) : (a) to (d). The namcs of the States
where the progress of village electrification
Is below the all-lndla average are Assam,
Bihar, Jammu and Kashmir, Madhya Pradesh,
Nagaland, Orissa, Rajasthan, Uttar Pradesh
and West Bzngal. The main difficulty has
been the constraint of financial resources to
accelerate the development and extension of
transmission and  distribution nctworks to
rural arcas. In the Fourth Five Year Plan,
rural electrification schemes would continue
to be oriented with a bias towards energlsa-
tion of pump sets for Increasing agricultural
production, The targets set In the draft
Fourth Five Year Plan, Siatcwise for energi-
satlon of tubewells/pumpsets are given in the
statzment,

In the Fourth Five Year Plan, no ears
marked Ceniral assistance would be provided
for rural electrification schemes and outlays
in this regard would be made from the Plan
resources of the State Governments Inclusive
of the overall Central assistance provided to
them, The Rural Electrification Corpora-
tion has been set up in the public sector
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with the objective of financing rural electri-
fication schemes, with an outlay of Rs. 150
crores in the Centra) Sector outside the State
Plans.

Statement

Targets for energlsation of Additional
Pumpsets in the Fourth Five Year Plan
as per the Draft Fourth Plan

Stute No. of additional
pumps likely to be
energised during

Fourth Plan

Andhra Pradesh 37000
Assam 10000
Binar 100000
Gujirat 27500
Haryana 17500
Jammu & Kashmir 1700
Kerala 11250
Madhya Pradesh 33000
Maharashtra 75000
Mysore 60000
Orissa 8300
Punjab 50000
Rajasthan 15000
Tamil Nadu 100000
Uttar Pradesh 175000
West Bengal 16600

Total 737850

Use of Army in States for maintaining
Law and Order

3986. SHRI R. K. BIRLA : Will the
Minister of DEFENCE be pleased to
state :

(a) how many times army had been
called for maintalning law and order during
the last three years, year-wisc and Statc-wise;
and

(b) whether his Minlstry is contem-
plating to issue instructions to the State
Governments to minimise the use of Army
for such purpose 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (2) A statem:nt
is attached,

a
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(b) Section 129 of the Code of Criminal
Procedure lays down the circumstances under
which troops could be used 10 disperse
unlawful assemblics. Government's thinktng
on the subject Is that other armed forces of
the Unlon such as CRP and BSF should be
fully utilised for the malntenance of public
order and that troops should be called out
only In exceptional circumstances,
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Statement
1=4=1967 1-4-1968 1-451969
State to to 10

31.3.1968 31-3-1969 20-3-1970

Andhra
Pradesh
Assam
Bihar
Delhi
Gujarat
Haryana
Jammu and
Kashmir
Madhya
Pradesh
Madras
Maharashtra
Manlpur
Nefa
Rajasthan
Uttar
Pradesh
West
Bengal
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Proposal to make Andaman as a Free Port

3987. SHRI K.R. GANESH : Will the
Minister of FOREIGN TRADE be pleased
to state 1

(a) whether the economic potentialiti=s
of the Andaman and Nicobar Islands lndi-
cate an expon-ori_ented economy; and

(v) if so, any whether proposal for
making little Andaman as a free port has

been considered by Goveroment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The experientjality
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of Andaman and Nicobar Islands has not
yet been fully explored,

(b) No, Sir.
DESU Transformers siolen ' from Rural Areas,
Delhl

3988. SHRI S. K TAPURIAH 1 Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Delhl Electric Supply Un-
dertaking transformers are being stolen from
rural Delhi areas frequently;

(b) 1f so, how many have been stolen
during the last six months and what is their
cost; and

(c) whether any responsibility has been
fixed in such cases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) The incidence of thefts of
transformers of the Delhi Electrlic Supply
Undertaking has been on the Increased, As
against 19 cases in 1968, there were 24 cases
in 1969,

(b) There have been 10 cases of thefts
of transformers during the last six months
and the cost of materlal stolen is estimated
to be Rs, 48,000,

(c) The cases have becn, reported to
the police and are under Investigaijon.

Trade Agreement with Hungary

3989, SHRI HIMATSINGKA : Wil
the Minister of FOREIGN TRADE be
plcased to state :

(a) whether a trade agreement has
recently been signed with Hungary under
which rallway wagons, asbestos concrete
products, wire rope, automobile ancillaries,
stee) tubes and fittings and cotton textiles
would be exported by India to Hungary;

(b) if so, the precise terms of the
agreement and the extent and cost of each
of these liems to be expoited to Hungary
under this agresmeat;
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(c) the precise nature of imports pro-
posed to be made under this agreement from
Hungary In 1970; and

(d) the estimated balance of trade with
Hungary during 1969 and how far the balance
or trade will Improve In favour of Indla
as a result of the Implementation of the
aforesald agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c), No Trade agree=
ment has been signed recently with Hungary,
A Trade protocol for 1970 was however
signed on the 14th January, 1970 between the
Government of India and the Government
of Hungarian People®s Republic under which
a total trade turn over of Rs. 592 million
between the two countries has been invisaged
for 1970, Actual exports and imports of
items would however have to be negotlated
between the exporters and importers of the
two countries.

(d) According to avallable statistics,
India had an unfavourable balance of trade
with Hungary to the extent of Rs. 97milllon
during the perlod January —November, 1969,
For the corresponding period In 1968 India’s
balance of trade with Hungary was favoura-
ble to India to the extent of Rs, 5 million,
Exports, especlally in the nontraditional
sector, are expected to Increase durlog 1970
and the balance of trade Is, therefore, expec-
ted to steadily Improve,

Suggestions for Changes in Operational
Procedures of National Development
Council

SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

3990,

Will the PRIME MINISTER be pleased
to state :

(a) whether it s a fact that the Punjab
Chief Minister has urged the Centre to

make radical changes In the operational
procedures of the Notlonal Development
Council :

(b) if so, the maln polnts suggested by
him ;

(c) whether the Union Government has
examloed the suggestions : and
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(d) if so, how the suggestions have
been accepted ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNM-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The Punjab Chiel Minister
had suggested that there should be a stand-
ing advisory commitice of officlal -advisers
from the Centre, States and the Planning
Commission to assist the National Develop-
ment Council, so that matters going up to
the Council might first be vetted by this
Committee and its conclusions could then
be considered by the full session of the
Councll,

(c) and (d). The suggestion was cares
fully examined. Before major lssues ‘of
national plannig coms up for consideration
In the Natlonal Development Councll, consi-
derable discussion goes on at the official
level with the Siate Governments, apart
from the mectings of the Planning Commi-
ssion with individual Chief Ministers. It
was therefore felt that interposing a standing
committee of officials between the National
Development Council and the Planning
Commission may not serve any useful
purpose, The Chief Minister, Punjab was
Informed accordingly.

Effect of Loktak Project on Water
Discharge of Borak River

3991. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of IRRIGATION
AND POWER be pleated to state :

(a) the fate of the Borak Project and
whether the Loktak Project would adversely
affect the waler discharge of the Borak
river ; and

(b) il so, what remedial measures are
proposed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD) :
(a) and (b). The proposal for the
Narayandhar in
the Barak Valley was discussed by the Chief
Ministers of Assam and Manipur en the 18th
June, 1969 at Shillong, Jhe Chief Minister,
Manipur, while agreeing to offer his whole«
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hearted support felt that the construction
of the dam at the site proposed at present
might necessltate large scale displacement of
people and also submerge substantial paddy
growing arcas and parts of the newly lald
Cachar road. He, therefore, supgested that
the possibility of alternative sites for the dam
focation of the may be explored. It was de-
cided that the proposal may be examined by
visits to the actual site by the Ministers and
officlals concerned of both States after the flood
scason, There had been no further develop-
ments In the matter, The question of
execution of the project could be considered
further only after an agreement has been
reched between the States of Aasam and
Manipur,

The effect of Loktak Project on water
discharges of Barak River Is under examlna
tion,

Lifting of the Ban on the Expansion of
the Rayon Filament Staple Fibre
Industry

3992, SHRI D. AMAT: Will the
Minister of FOREIGN TRADE be pleased
o state ;

(a) whether it Is a fact that the Deve-
lopment Councll for Man-made Textile has
suggested lifting of the ban on further
expansion of the rayon filament staple fibre
{ndustry ; and

(b) if
thereto 7

s0, Government's reactlon

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) Ban on further Industrlal Licens-
ing of Rayon filament yarn and Viscose
staple fibre industries has sinee been lifted.

fag & Iuini ¥ ewmmar

3993, it fre gATT WrEdt :
ot srew ww

e aifw-sqmare 54 a8 Tqr w1
¥ & fie

(%) war ag g= § f& wrea o fae
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frer % 3@ 3w & gg@n ¥ 3w sarfoa
sAwE;

(=) %17 7g *t &% & fr wrow ¥ 7
FZANT WA are-fesal & frnfor graedd
T ¥ vqrar # fagr aryar ; &

(w) afz g, &Y @ s R ?

wfee-sgqme swwg § veEd
(ot T A7) @ (%) aur (@), wa
€737 /Y@ Mg qar gavefaar &
@tw gu Pros wuT & seata sk-
fas agam & &7 qr fawir 524 & fog
wrnifis fawm, ssafs s aar
FaaIa-$14 ey § oF sERO T
%) TqqAr 1 4§ G 1 FEAED @ F
yeqrdt ¥ ¥ wfqqq @@ @ 5 afy-
s frar @ afe AT Ao & A9 awi-
s agart & fog g9gw € 9wy w@H
@ & n4) %1 faaior oifae adf 81w
swre afwma @i § alafos agawm &
graTat aT aw fagre-fanet fear ar
Wy

() wex At Iz
gt wqyr I & Jeqraw H wH

3995, oft Tyate fag wwedt : Fa
ifge syrare AW qg J@ AP FIOT
w0 fs :

(%) w1 ag aw ¢ fs gt s
IO F FIEA ®A Far a7 @r § Aw
Ieqrza mmy sfa-ges @A W W@

t;

(w) afx gf, Y ©8% 71 WOr §;
AT



17 Written Answers

(1) 3 I° % faw sfsareat w1
QIHAT FTAT ¥ @8 IH T FA X
fod ax®re arar sar wrdaTd ® o <@
g?

qtfae mrR wwer § geEd
(= T &ww): (%) a6 1969 # qex &
voreT # gg w4 g€ § o I g
&7 @ ¥ afvw qfg gé @

(&) Seareq H g€ & & A wrRO
¢ : 59 fasl &1 qamgg FrdwTew, -
ard, 59 @4 ¥ 59 e ¥ foq smra
afifeafaat aar fawg ooy & faoreh &
Faydr |

At & afg a1 5% Aw ¥ geqy
# 1fg 1% & #1Ow seza o # afy
gt

() s & f& srreg feafa g ama
9T IMIIT & 4@ T | g qfe-
feafa av sam sarr 2 @Y @ 9 Tg
gl 1 arygfastswm s G ss§
o & 9gm g &1 ghiftws s
AT graed) wra & fave § gw-
oar agd & gl § gggar &7 @

L g
Licence for setting up a Jute Mill at
Jagatpur
3996, SHRI SRINIBAS MISRA :

SHRI RABI RAY 1

Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether Government have recelved
an application from the Jute Marketing
Cooperative Soclety Ltd,, Danpur, District
Cuttack (Orissa) for a licence to set up &
Jute mill at Jagatpur ;

(b) whether It is a fact that the licence
has not been granted In the loterest of big
business firms In Calcutta ; and
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(c) when and under what copnitions
Government propose to grant licence, if at
all 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Jute Marketing
Co-operalive Society Ltd.,, Danpur has not
m’alde any applicatlon for sctting up a jute
mill.

(b) and (c). Do not arlse,
ST-gW Fra e srer d@fre
wfwmfeal &t Quarz 3 & fog
wmam wt frgfea

9397. =it TwwqTer ATEATS
st &to dto mrg :
=t AT
wY STeTY TA W
it wrear g whgra
off /e WIS A
w1 g¥x o wYAy
Fa1 afgter 99 a3 I ¥ FTW
s 6 :
(%) Fa7 FIFR A Fro1ar ST FAY-
v o dfs wfewfal ® dags
¥ GAT AUAT AR YAYH FE &

qd ITR QI AW K awedr w1 6
g famey & for A€ e s

afafa frges %t a1 ;

| (@) afz agt, @ sar FTHIT
fare s ar i wqwr afafa fags
A W E;

(m) afz gt, @ %7 a¥ g Fgfaa
g oY Y g g

(w) afz g, & oa® war wrew § 7
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siferean arar geava st W Soitfa-
gien st (oft et Fag) @ (%) qar (@)
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() se g I5AT )

(w) ¥ar ¥ fage smar sAwT
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T ¥ ol AT AT K g F
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3999,

FqT TAT /AT 4g qAIA K FIT 4T
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(v.) adwra ¥ar gaa dfe  afawr-
fedi #Y ¥ ga gfawrd 33 & foqg awwT
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T ¥GT FIUAE K F fr=rg g, 9T
fedfty fawa g7 & Squea qeFEA qETT
A ¥ar gv wiard wAvmA wrew dfaw
afawifeat £t & 4t ?

sfaean wareg & IoRR (3 Hoo
o ).(%) fada fasg gg & arrama s1-
o awal #1 qeaaar famfefes gfa-
if gz §Y 7§ 9 —

(1) #=ig gaR 7 g5 faq oAy
#Y HFAr w1 AT FANTT 1T HFAUN
& foq gufwa <a frar aar a1

(2) zz gfwinr afafs & swaia
T g &Y fagea fee o smed
& giag & foq fafe sowew &t af
qt

(3) wrvw gmIdi w ag 1 wiT A
11 & g 7idY % fageq asadl & for
gifera ®¢ fzar ar )

(4) fafewa ®1 7€ T w1 wOE
wHmT o & 7§ JAT F s 9%
39z fzar mar

(@) & (w). fecha faza g3 & u-
wea sgar o€ ogfs & wgEre s
sHMA T AU ® Oy /fyw fadsaa
AT & gaw e wHgT & oy weqa
g ¥ afg 37 “wft vy A" Fawifea
fear war a 3% fadsaw A% & guw
yega @ ¥ s wamr fam ac
o a% f& afan faafa adf s fear
T | A ggfa F aToe s ST
FRadl #1 wqrd} sAwa & fog avaar
w1 frafeor afag gqma A1E & grar 4
fer # w7 frar war §; faw &
aeafadi &Y g ag ata w3 &t S
tixasfenr § gq fafgmand ant
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femez Al 2@ N A oAt Jd-
& HIT F IAH AAAEAT & ATFS g
t 1 o ogfa aw woart or @ & TN
g gww o gr § Wk w1 afada
seanfaa 7gf & 1

(=) o gfasrd st srara wrete
arad M A A & ag faNg fawa
33 ¥ & o1 aeh glawid qaen # ag-
™!

FET TN ¥ e wa et
¥ frew awl w1 gy Wy

4000, it sYwAETw Mo wT
sfarean %4t 78 a7 w F0 6 v :

(%) 7T ag a% & fe sax w2@ &
winiz WY *@wa & fawe W@ 9@
o g faad O aw WX Y faawr ganr
aw auw faara ¥ fwan amar §;

(@) afz g, N Tasd wgF & oY
T ¥ YT I F1T F0AT 41; &

(m) %@ graew ¥ @eETT A AT
FIgAE) F § 7

sferes st e aqr W gafa-
afon s (st wwo fag) @ (F) & (7).
tar gmwr o wgr ¢ R Jauw fafaw
gem gz et ¥ W qq ¥
fasz g% ma & 17 739 q107 e
gt # &  |rE T A AW F Mer
qTET 91 | Ay R Fafewy feq oar @
g
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Aqte & wrata dfae avak wa @
aat § Jeaen feafa
4001, it sWwHTN W : W@ RR-
fovw w1d 5 97 73R # v F0 e -

(%) a1 gTFIT F A9 I FrA
Aqs & wdlg dfw gwOs g W
AT THA A FY AT Y AT F w17
&T qat ST &1 997 fear §;

(@) afz gi, @Y a1 faseq fasar
g

(m) @frw gfezero &Y sqra & @y
ge Awe ¥ s wwed g 1 arfeg

IR § v g Aot feafa & foed
¥ fou aewrear widarg) £ @ §; o)

(w) wr€ wr€ wraardy 4@ #v af
ar xah &a1 wIon § 7

w2faw wid wwem A I (s
gt fag) : () wiwn & goF
qW AT GIFIT FY HTGAT 9T AqTes HAT
mar qr | Aqret sifesiied) & g fear
¢ gu arlt G wvad & &1 &l
e ¥ R gfaasr fon o } &
AT GIEHTL F) ITHT 1477 LFC A
# fagiaa: W€ amafer adf &

(@) ewamd qr 29 ameq & 4
faaeae 1969 & @rw DT goEd 1
wfgwmd-aat 1 qweag araf # fawre
fgar mr a1 T QG @R w1 @
afeafen fawf ¥t o & s @
farar fwar otr <gr 1

(m) &< (7). sw agf 337

Survey of Demands of Eaglneering Goods
for Export to Enropean Mu‘ketl

4002, GHRI N. R, LASKAR :
SHRI MAYAVAN :
SHRI V. NARSIMHA RAO :
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SHRI CHENGALRAYA
NAIDU
SHRI R. K. BIRLA :

Will the Minlster of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that a delegation
from the State Trading Corporatlon of India
visited some European countries and found
good response for the Indian englneering
goods In those countries ;

(b) if so, whether it is also a fact that
a technical team from a blg French
automobile concern visited India to discuss
specifications and quality for itcms it wants
to Import ;

(c) whether it is also a fact that such
delegations from U. K., Sweden and West
‘Germany vislted India In this connection ;

(d) if so, whether any final agreement
In this regard had been reached and If so,
on which ltems ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). The team of technlcal
experts from Europe and U, K. are expoected
to arrive durlng the next three months,

(d) Does not arise,

India’s Exporis to U.S.S.R.

SHRI N, R. LASKAR :

SHR1 SAMINATHAN :

SHRI MAYAVAN 1

SHRI CHENGALRAYA :
NAIDU :

4003,

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether itds a fact that Indla's
exports to U.S S8 R, are to go upto
Rs. 325 crores by 1975 ;

(b) ifso, the current year's export plan
wilh U. S, 5. R, ;

(c) the amount of total exports from
India to Russia this year ; and
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(d) whether in comparision to U. S, A.
and U, K. the export trade with Russia Is
low 1

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The projected
estimate of exports from India to U, 8§, 8, R.
on the basis of current exports Is around
Rs, 325 crores by 1975,

(b) Exports from Indla to USSR Is
expecied to be of the order of Rs, 200
crores during 1970,

(¢) Durlng 1969 exports from India to
USSR aggregated to Rs. 166 crores.

(d) The exports to Russla during 1969
accounted for nearly 12,19 of our Global
exports, while those to USA and UK were
17.7 and 11.7 percent respectively,

Indian Foreign Trade Team to Burma

4004, SHRI N, R. LASKAR :
SHRI MAYAVAN :
SHRI CHENGALRAYA
NAIDU :
SHR1 MADHU LIMAYE

Wil the Mliolster of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Indlan
Forelgn Trade team visited Rangoon ;

(b) If so, what were the subjects

discussed ;

(c) whether any agrecment has been
reached between the two Governments ;

(d) if so, what will be the total trade
fmprovement between the two countries
during 1970 ; and

(e) whether the Burma Government has
agreed to India's proposal to open an
office of State Trading Corporation in
Rangoon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No Governmental
Forelgn Trade Team from India has visited
Rangoon recently.

(b) to (d). Do pot arlse.
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(e) There Is no decision yet on opening
an Office of the Siate Trading Corporation
in Rangoon.

Import of Bales of Cotton and Siaple
Fibre

4005, DR. SUSHILA NAYAR :
SHRI S.M. KRISHNA 1

SHRIMATI SAVITRI SHYAM:

Wil the Minister of FOREIGN TRADE
be pleased to state 1

(a) the names of the countries from
which bales of cotton and staple filbre will
be Imported during the current year; and

(b) the forelgn exchange likely to be
spent as a result of this import ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Cotton Is Imported
from US A, under PL. 480 and from
Suden and UAR. under bllateral trade ag-
reements, Some quantities are allowed for
import from any other country. Normally,
imports take place from East African Couns
trles, Aden aod Peru. This year, import
of staple flbre is being arranged from
USA, and U K, to meet higher requirements
of cotton,

(b) Busides cottons imports under PL.
480, import of global cotton Is likely to cost
about Rs, 54 crores approximately. Import
of staple fibre Is being arranged against
credits totalling Rs. 10.8 crores.

Bringing back Documents on Netaji
from Foreign Countries

4006. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to slate

(a) whether It is a fact that many
documents and materials connected with the
activitles of Netaji Subhas Chandra Bose and
I.N._A. are lying in the archives of foreign
countrles like East and West Germany,
Japan, Formosa, Burma, Malaysla Singa-
pore, UK, and US.SR,; and

(b) il so, what steps have been taken
by Goverameant to bring them to India ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir,

(b) Government have been making
every cffort to obtaln or assist in obtalning
such material from foreign countries into
India, e.g., Goveroment have managed to
acquire records of the India Independence
League in Shanghal and Singapore, some
material on Netaji's actlvitles in Central
Europe between 1933-1942 through our
Embassy in Vienna, and correspondence of
Netaji Bose with Mrs. A, Wood from Ire-
land,

Preservation of Residence of Netajl
in Singapore ag a Natlonal
Monument

4007, SHRI SAMAR GUHA 1 Will the
Minister of EXTERNAL AFFAIRS be ple-
ased to stale:

(a) whether it Is a fact that the resi-
dentlal quarter of Netaji Subhas Chandra
Bose and the Headquater of the Azad Hind
Government In Singapore and the advan-
ced Azad Hind Headquater In Rangoon are
considered by the Goveroment as places of
historlcal importance in relation to free
dom mavement of our country;

(b) if so, whether Government will
buy these bulldings and preserve them as
national memorials;

(c) whether Government will take
steps to place plaques in important places
in Burma, Malaysia, Singapore, Thailand,
Cambodia, Vietnam, Formosa, Phillppines,
Indonesia and Jiapan associated with the
Azad Hind struggle of Netaji; and

(d) 1iIf so, the steps taken or to be
taken by Government la the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY QF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,
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(b) and (c) . N:;. Sir. However, should
steps be initlated towards this end there,
they would be glad to cooperate.

(d) Does not arlse,

Display of Netajl's Photographs in
Indian Embassies

4003, SHRI SAMAR GUHA 1 Will the
Minister of EXTERNAL AFFARIS be ple-
ased to state

(a) whether the Indian diplomatic
missions in Burma, Malaya, Singapore, Thal-
land, Cambodia, Vietnam, Phillppines and
Japan display Netaji Subhash Chaondra Bose's
photograph as a commemoration of his pa-
tional liberation struggle in the S>outh East
Aslan reglon;

(b) i not, the reasons therefor; and

(c) whether Government will take step
to display Netaji's photograph in the diplo-
matic missions in these regions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) to
(c) . The required information is being
collected and will be laid on the Table of
the House,

Netaji plaques In Afghanistan and
USSR

4009, SHRI SAMAR GUHA 1 Will the
Minister of EXTERNAL AFFAIRS be pleo-
ased to state :

(a) whether QGovernment will take
steps to set up plaques in important places
in Afghanistan where Netaji Subhash Chan-
dra Bose stayed lo course of his escaps to
Germany;

(b) whether Government will request
the Government of USS R. to allow the
Goveroment of Iodia to set up a plaque in
the place where Netaji entered from Afgha-
nistan in course of his journey to Italy
through Russia; and
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(c) -if so, the steps taken or will be
taken by the Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
1t s not proposed to do so in view of the
disinclination of the Royal Afghan Govern=-
ment to the erection of memorials In forelgn
personalities,

(b) and (c). The Government will con=
slder this suggestion,

Filling up of Post of Welfare Linison
Officer (South) at Coonoor

SHRI NAMBAIR

SHRI EK, NAYANAR :
SHRI CK, CHAKRAPANI 1
SHRI UMANATH :

4010.

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the post of Welfare Lia-
ison Officer (South) at Coonoor has been
lying vacant for the last few months;

(b) if so, why this post has not been
fllled-up so far; and

(¢) whether the Tea Board will be
directed to fill-up this post immediately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : {a) Yes, Sir.

(b) The post has been held in abeya-
nce as the present work load does not justi-
fy the filling up of the post.

(c) Does not arlse,

Raising of Pakhtoon Issue in U. K.

4011, SHRI D, AMAT: Will the
Minister of EXTERNAL AEFAIRS be
pleased 1o state :

(a) the preaent policy of Government
on the question of raising of Paktoon {ssue
in U,N.Q,; and
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(b) how far it has been influenced by
the visit of the Pakhtoon leader, Khan
Abdul Ghaffar Khan during the past few
months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
There has been no change in Goverament's
policy In regard to the Pakhtoon question
as contained In the statement made by the
Deputy Minister of External Affairs in the
Lok Sabha on November 13, 1968, during the
Half-an-hour discussion raised by Shrl
Prakash Vir Shastri,

(b) Does not arise,

Scheme for Rural Electrification of
Andhra Pradesh

4012, SHRI ESWARA REDDY : Will
the Minister of IRRIGATION AND
POWER be pleased to state )

(a) the number of schemes for rural
electrification submitted by Andhra Pradesh
Government to the Centre for being financed
by the Rural Electrification Corporatlon
and their details; and

(b) the action taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) 1 (a) and (b). The Andhra Pradash
State has submitted the following Rural
Eleetrification Schemes for being financed
by the Rural Electrification Corporation 1

Total cost
(Rupees in laks)

1. Bhooglr Taluk 62.030
2. Jangaon Taluk 69.940
3. Markapur Taluk 69.000
4, Napdigama, Vijaya-

Tiruvur Nuzvid Taluk 64004
§. Tadpatrl Taluk . 32477
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Tatal cost
(Rupees in lakhs)
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6. Kadirl Taluk 46.760

7. Palamaner & Kuppam 39,420
Taluk
8, Mammareddy Taluk 52,400
9, Bandar Taluk 32.649
10, Madhira Taluk 27.900
11, Paddapally Taluk 33,288
12, Pullivendola & Kamala-
puram Taluks 71.350
13, Pathiknoda Taluk 46.660
14, Ongole Taluk 52,091
15, Karim Nagar Taluk 61.920
16. Ibrahim Patnam Taluk  38.170
17. Hiondupur Taluk 39.440
18, Palnad & Vinukonda
Taluk 38.000
19, Puttur Taluk 31.260
20, Palpad Taluk 38.610
Total ;— 947.369

These Schemes are belng processed for consi-
deration by the Corporation for financing
in accordance with critciia by it,

Rebel Naga General Angami's Trial

4013. SHRI BENI SHANKER SHAR-
MA 1 Wil the Minister of EXTERNAL
AFFAIRS be pleascd to state t

(a) whether the rebel Naga Gene-
ral Mowu Angaml has been trled for

bringing arms and waging war on India;
and

(b) if so, the action taken agalnst him
so far 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
and (b). Shri Mowu Apgami is an under
trial prisoner In the special jall at Nowgong
in connection with a case filed against him
and 133 others at Kohima. It is alleged
umong other things, that he and various
other persons, io furtberence of a criminal
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consplracy, visited China without. valid
travel papers for collecting arms and ammu-=
nition to bring about a secession of Naga-
land from Indla, Investigation in the case
are continulng.

Visit by Members of the Federation of
Indian Export, Organigation to
African Countries

4015, SHRI MEETHA LAL MEENA
SHRI G.C, NAIK :

SHRI R.R, SINGH DEO:
SHRI MAHENDRA MAJHJ :
SHRI C. MUTHUSAMI s

Will the Minister of FOREIGN TRADE
be plcased to state ;

{a) whether the members of the federa-
tion of Indian Export Organisatlons recently
visited several African countries;

(b) whether on their return they bave
submitted a report to Government pointing
out the potentiallties of the African market
for Indian products; and

(c¢) the reaction of Government In this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) No, Sir.

(b) and (c). Do not arise.

Apprentices trained in Ordnance Factories,
without Jobs

4016, SHRI S, M, BANERJEE : Wil
the Minister of DEFENCE be pleascd to
state 3

(a) whether it §s a fact that more
than 5,000 Apprentices, who were irained as
artisans in O:dnance factories are rotting
wlthout jobs ;

(b) if so, the number of those provided
with jobs during 1968 and 1969 ; and

(c) the number of those who are still
without jobs 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
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(SHRI SWARAN SINGH) : (a) and (b),
No, Sir. Out of about 5595 trade apprentices
who completed trainlng, 3245 have been
elther employed In the Ordnance Faclories
by direct employment or are uvndergoing
further training in the Ordnance Factorles,

The numbers of trade apprentices
provided with jobs In the Ordnance
Factories during 1968 and 1969 arc 902
and 790, respectively,

(c) About 2350 trade apprentices who
were trained in the Ordnance Factories could
not be absorbed in the Ordnance Factories
after their tralning,

It may be added that wunder the
Apprentices Act, 1961 there is no obligation
on the part of the Ordnance Factories to
offer employment to all the trainces,
Absorption of apprentices Is dependent on
the vacancles which are available from
time to time.

Canteen Stores Employees of varlous
Defence Establishments not declared
as Government Servants

4070, SHRI S. M, BANERIJEE : Wl
the Minister of DEFENCE be pleased 1o
state

(a) whether it Is a fact that the Canteen
Siores Department employees of the various
Deufence Establishments have not yet been
declared as Government servants ;

(b) if so, the reason for the same ;
and

(¢) when a decision Is likely to be
taken ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) In
Defence Establishments, canteen employees
are regarded as Government cmployees only
if they are recrulted by Government and
are paid from Government funds.

(b) and (c). The question whether
the staff of the Canteens that are run in
industrial establishments under the Ministry
of Dezfence be declared as Government
employees or not was examined by Governe
ment some time ago and it was decided that
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the question whether or not the Cantcen
employees could be regarded as Government
employecs would depend upon their contract
of employment, j.e. if these employees
were recruilted by Government and pald
from Government funds, they would be
regarded as Govarnment employcces, other-
wise pot.

Countering Anti-India Propaganda In
USA and Europe

4018. SHRI S. M, BANERJEE ;: Will
the Minister of EXTERNAL AFFAIRS be
picased (o state :

(a) what further steps have been taken

to counteract  anti-India propaganda in
U.S. A, and some other Western
countries ;

(b) whether this propaganda has been
intensified in U, S, A, aflter Government
of India’s decision to close down some of the
cultural centres aided by U, S A, In India ;
and

(¢) If so, the reaction of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURLNDRA PAL SINGH) : (a)
Government keep under constant review the
requitements and necds of India’s exiernal
publicity with a vicw to projecting an
approprlate Image of the country abroad ;
when necessary, correcling any misconcep«
tions, In recent months there has been no
special need 10 augment or iniensifly our
normal efforts in this dircetion,

(b) While this decision has been
reporied in U. S. A and other countries,
we have not noticed any special aati-Indian
propaganda in this context.

{(c) Does not arise.
fugre & wreiter i & Faorelt
¥ TqEEqT €A

4019, it wo fire wgwx : w1 faWig
aar fae & 54 ag aarT &1 § w30 fs

(%) fagre & mosltor gyt & faoref)
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A  foq goeme ¥ fage faga A
aar & geara)l #1 feah grafr g
T 357 gAvfy ey oFre &9 F1 I@d,
T ik # qar fgarad & of §; o<

(=) aewre gra & of gqufa s
sYa ar § oY 3@ w19 # qar wafa g€

g fa¥ fou gg gaufa  afq) ?

fouf awr fawa wweg § g
(st forg vax wamr) : (7) 92 (@), Ffw
Iamam 3fg & for ov7-§2 3si7 o fadre
T R gu, ww faggAtewo e &
1966-67 & 1968-69 a¥ fagry vsq §1-
T AR d7q TG FIFA B gA-fea
&g |gigar wq\ Y «f o1 | 79 wafy
& Qg7 fapraww & af a@g-
AT AT I-EA & FAT F @I F
sufa fasafefas 91—
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#17 [graan
(era =gl )  wfwa og-§2)
r q&q1
1966-67 875.00 14083
1967-68 575.00 16009
1967-69 350.00 8624

|ty AT & iy §, fagi usg
FIFTT AT AT ST TN F1 A€ Ty
gai-fea ¥+t agmar gl & ar @
R o 5q @y # qfesqm wwr g
& QAT geqral § ¥ IYFT ®UY AC §
fagd gaw! sqrA &1 o gaw AT
ggraar s §11969-70 & v fagdr-
s g ¥ feg 2.9 w03 s w1
afeeg fagrz ¥Y =g Giwar «) sfgsan
&1 & srada garqifaa fsar aar g
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1-4.69 & 31-12-69 a% 3faa qvy §2¥ M
"o 5017 ¢

srafawar 1% &% ¥ dyw age s
wrd & safa

4020. =t wofo mywx : 7ar ferwr§

aw fawa 5§ ag I3 F1 FI7 HA

(%) #ar ag a= & f& qzar & fewrr-
54 &1d ¥ fawa 1 ¥ w9 ad svaqfawar
a® @7 # 73F AT § &4 { Ay wafa
gt § foa% soersy gavsie & %9
359 yfemifeat & w1 & e qg 7 §;

(w) afz 7Y, @ g7 af srafaswar
are g% & g€ wafa &1 savar qar §;

(w) afz drst gafa g @ &, 4 €
"I 9 § GUHIT FT 447 F1IATE FT H
fasr § ;

(w) afz gf, ar se®rsiyr &
T

(¥) afz ad), @t sa® v svw § ?

fawrf aar fewa dxma § Fown
(st fag saT w@17) : (%) fagre |
a gfaa fwar @ ¥ qzar & wfaser w19
# #1€ 30 AfY g€ & ol Tw ad & QA
srafagar &% § few age § Fral N
wigifeafa & safa o ) 7 @ g

(@) fagzgzwr 7 gfaa fear
fs < g%, A= gff Agx Wk faga
agT aar 1970 & grafusar @ 7 wifqs
facga age # waEl o aft GoaanEl
% afuwer! Y oz § sfaw sv faar
v g1 § A agAifea @ afaay afq-
gargl ®) ¥ fag g § 1 7 gl wow-
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arAl 9§14 FATATH T & GO FT
w g Ffedt @t wwarEl 9T i@
I F afwgst T @1F JaT ]
Fa@ear & & 32 ¥4 T@ 4T A
fafwea a4t & ger Figtsg & afaser
Feor oY wqifag 77 fag § ot gty wi%
fage iz faar ar 2 )

() &7 (7). 957 g 9711
fagrz & weqrza fad & azwl w1
fawra

4021, =it wo fao myxz @ FAI
sfazmr w41 72 2709 30 T91 F0 fF

(%) ¥ 7 47 e & gfer &
fagre & seqrea fas # af ggd qA@r
Fq1 IAN HAL F1 A BT AR A
fawra FTar FTTIT H1999% AZTT ST
g

(@) #ar ag3dY wiz aq1 Ayad faa-
BT & Mtz 7 daragY a® sA a1y
TR A YATELT AT A AN
gzq 399+ 2fez & wgaaqh Ad ¢

(m) afz zr, ar Far =4 mewi &Y
qua 2rxq ¥ ga feo s £ aeqrgar
FEE L

(9) afz zi, aY =9 grasT §  AIF
#1 fawre g1 FEAD 77 ¥ 3 7

gfazat qar genia T ard gA-
fagin st (R w3 fag) : (%) & (=9).
Ty afez®on 7 517 4 AAAT ATF AR
srqear AqfaT awdl 1 W@ 2

High Salary given to an Officer in State
Trading Corporation

DR. P. MANDAL :
SHRI S. C. SAMANTA

4022,

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given ta
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Unstarred Question No, 4222 on the 17th
December, 1969 reg. surplus staff In S, T.C,
and stale ;

(1) the reasons for which the employee
~hown agalnst SI, No. 11 In the statement
wis appointed on  basic salary of Rs, 1480
In the scale of Rs.  1300— 1600 without
ascertalning his basic pay and allowance In
the organisation in which he was previously
employed ;

(b) whether undue favour was shown
in the sclection of ihis officer, partlcularly
by one Director of the State Trading Cor-
poration, especially since this offrcer was
not included In the preliminary sclections

(¢) whether offering of such a  high
salary is contrary to the wusual rules and
regulations for recrubtment in any public
sector undertaking 3 and

() whether a complete set of rules and
regulations  (up-to-date) governing recruits
ment and promotions for staff and officers
in the State Trading Corporation will be
placed on the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (u) The buasic salary of
the officer was determined by the Selection
Board of the S T.C. aller taking into cone
slderation  the age of the candidate, his
experlence, qualificatlons and the fact that
emoluments drawn by him in his previous
appolntment was Rs, 1150 per momh  exclu-
sive of fringe benefits like entertainment &
travelling allowances, besides bonus,

(b) and (c). No, Sir.

L ]

(d) A copy of the Rules & Regulatlghs
governing recrultment and prnmolloné'of
staff and officers of the S T,C. has almady
been lald on the Table of the lghlse-on
the 2Ist November, 196%, In full}frhent of
the assurance given in ans nstarred
Qusstion NJ, B739 ansMn the 17th

May, 1969, / .
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Higher Salary granted to the Persons
Newly Recruited in S.T.C.

4023. DR. P, MANDAL 1

SHRL S, C, SAMANTA :

Will the Mioister of FOREIGN TRADE
be pleased to refer to the reply given to
Unstarred Question No. 4222 on the 17th
December, 1969 reg. surplus staff in State
Trading Corporation and state 3

(a) the reasons why H.R_A, payable to
its employees Is not included In the state-
ment and the details of H.R.A. payable to
the perscns mentioned in the statement ;

(b) the reasons why details of the
appointment of the Chief Finance Manager
of STC who was absorbed in the 5. T, C.
we f 1st April, 1969 on a pay of
Rs, 1800 p.m, are not Included In the state=
ment ;

(c) justification for a ralse of nearly
Rs. 600 In the baslc pay of the C.F.M.
STC;

(d) whether STC normally give such
a substantial raise in all cases ; and

(e) if so, the names and detalls of per-
sons in STC who have been glven a rajse
ranging between Rs, 300 to Rs, 600 p.m,
o basic pay, since July, 1968 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The house rent
allowance was not included in the emolu-
ments of the persons recruited by the STC
since July, 1968 as thls allowance is in the
nature of re-imbursement of expenses in-
curred by these persons on rentlng, houses.
A statement showing the Information re-
quired Is laid on the Table of the House.
[Placed in Library. See. No. LT—2980/
70).

(b) The Chief Finance Manager had
not been recruited by the Corporatlon after
July, 1968,

(c) Experience of iwenty-iwo years in
the Income Tax Department ; suitability
for the post of C.F.M, determined on the
basls of his work In the Corporation, salary
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of Rs. 1440 p.m. drawn by him as deputa.
tlonlst and his eliglbility to a pay scale of
Rs. 1100 — 1600 in his parent Department.

(d) No, Sir.
(¢) Does not arise.

it wifawts answ #§ RAfedd
& 97 wIAT

4024. st wrwg T : AT AATA
wol qg aw FY F9r 7 fF

(%) 7ar gg w9 § 5 armeq, 1962
# ¥t gifersly dvza (wifeasia wi-
win) ¥ difrar wafeizd & o 9t
fagfeaat w< ang ata mefma eqrdy
qz faar ¥ &) 70 4 Fgifs g9 §Aq
vagfea orfaal aer sggfes arfaw
wrfaat &1 F1§ sedlgnz ga@ey  Agl ar
a1 @ wrfua odf ¥ fou 34Y ag &9
&% AT avT & wWregw § wat v af
qr -

(@) #at gt mw d f& sagfaq
anfagl & ¥ Afaac gafeerze @t qifer-
#Y7 Fgaer § aq 1962 & wardt 0 92
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g for w2 § ; WX
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wam w4, faw &40, @y ofe =
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F@ qug aggieq aifa/aggiea o@-
wifa & faq srefaa 6 931 ¥ & §35 0¥
qz TqrdY fear o awr  #4ifs @g o=
arifga 98 ax earfwe & feq oy
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fag onfa & gavg (I9ge) Sefigaic
9@ Agf 71

(@) 1962 % zq sreqiat afcs a73-
aFl F1 WLET A T8 Y G S 4T
amavr Y fawrfaw 9t fagea fed a7
o9 zq IeiEaTdd # ¥ T SEHiEare
arqgfae sraanfa & & 1 @ 1962 & eard
95t g7 adY 78 #71 af

() wev & ady Fzav )

Sovlet Research Ship in Bay of
Bengal

4025, SHRI YASHPAL SINGH :
Will the Minister of DEFENCE be pleased
to state 1

(a)  whether hls attentlon has been
drawn towards the news report in the Hindu-
stan Times of 26th February, 1970 that a
Soviet Research Ship is In the Bay of Bengal
at the request ¢f Government of Pakistan ;
and

(b) if so, whether prior intimation was
glven to Government about this ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Govern-
ment is aware of the press report that a
Soviet Research Ship is engaged In the Bay
of Bengal in intensive investigations to help
develop fisherles, According to the report
Pakistani scientists are assisting the Soviet
research workers in carrying out the Investi-
gatlons,

(b) No prior Intimation was received.
Foreign Ships are freec to move In Interna-
tional waters,

Import of a Statute of Lenin by
Soviet Embassy

4026. SHRI YASHPAL SINGH i
SHRI JANESHWAR MISRA :

Wil the Minlster of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Soviet Embassy has

CHAITRA 4, 1892 (SAKA)

Written Answers 102

approached for permission to import Into
Indla duty free a statute of Lenin ; and

(b) irso, the reaction of the Govern-
ment thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
No, Sir,

(b) Does not arlse,

Converslon of the Tea Board into a
Public Sector Tea Marketing
Corporation

4027. SHRI YASHPAL SINGH:
Will the Minister of FOREIGN TRADE
be pleased to state ;

(a) whether Government have examin-
ed proposal of converting the Tea Board
into a public sector tea marketing Corpora-
tion ; and

(b) If so, the decision thereon 7

THE DEPUTY MINISTER IN THE
MINISTY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) and (b), Ths Sub-
Ci fttee of the C tive Committee
of Parllament for the Ministry of Foreign
Trade set up 10 make recommendations to
promote and encourage export of packaged
tea has injer alja recommended In iis iote-
rim report the setting up of a corporation in
the Public Sector, The Sub-Committee has
further suggested that 1he Tea Board should
be converted into the said corporation to
export packaged tea, The Interim report
is ynder consideration at preseat,

New Charge D’Affairs to Amman

4028, SHRI N. SHIVAPPA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state 3

(a) whether It is a fact that India s
sending a new Charge D'Affairs to Amman
to mano the Indlan Mission ;

(b) whether India has. been requested
by Morocco Government t& reconsider it
decision ; and
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(c) If 50, what arc the new develop-
ments o this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
to (¢). These matters are under the con-
sideration of the Government of India.

Pak. Instigation to Punjab oo
Chandigarh Issue

4029. SHRI SHRI CHAND GOYAL ;
Will the Minister of EXTERNAL AFFAIRS
be pleased to state )

(a) whether it has come to the notice
of Government that durlog the Chandigarh
agltation Pakistan was propagating that
Government were not meecting the just
claim of Punjab over Chandigarh ;

(b) whether that constitutes interference
io our internal affairs ; and

(c) whether it Is also a fact that red
carpet welcome was accorded to Punjabl
pligrims who visited Gurdwaras In West
Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (s) and
(b). Yes, Sir,

(c) Arrangements made by the Pakistan
authorlties for our pilgrims are generally
eatlsfactory, though occaslonally complaints
have been received,

Ammunition with Chinese Markings
recovered from Nagas

4030, SHRI SHRI CHAND GOYAL i
Will the Minister of DEFENCE be
pleased to state : '

(a) whether it is a fact that Chinese
marked ammunitlon has beén recovered from
the Nagas ;

(b) If so, how much ; and

(c) whether the Goverpment bas con-
ducted any probe in the matter ; if 30, the
results thereof 7
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : and (a) and
(b). About 70,000 rounds of various types
of Chinese ammunition were recovered from
the China-returned under-ground Nagas,

(c) The interrogation of the captured
persons has revealed that the ammunltion
and arms were given by the Chinese for the
purpose of creating violent disturbances
and subverting the lawfully constituted
Govt. In Nagaland,

Price of Cotton Cloth

4031. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE
be pleased to state :

a) the average controlled price for
each wvaricty of cotton cloth both for
internal consumptlon and export, year-wise,
from 1967-68 to 1969-70 ;

(b) whether it Is a fact that the con-
sumers have (0 pay more than the con-
trolled prices in some States, il so, the
detalls of controlled and non-controlled
varieties of cloth ;

(c) the average prices of variety of
non-contiolled cloth State-wise and year-
wise from 1967-68 1o 1969-70 ;

(d) whether the Indian Cotion Mills
Federation recently requested Government to
revise the prices of controlled varietles
of cloth ;

(¢) If so, the basls thercof ; and

(f) the reaction of Government in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (@) ond (e).
Information is being collected and will be
laid on the Table of the House.

~ (b) The responsibility for enforcement
of statutory prices of controlled cloth at
retail level rests with the State Governments
and sales, if any, at prices higher than
stamped prices coming to the notice of the
Reglonal Qfficeg of the Textile Commis-
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sioner durlng perlodic surveys of retall
cloth markets are brought to the notice of
the Siate Governments for  necessary
actlon,

(d) Yes, Sir.

(e) The Indlan Cotton Mills Federation
have asked for Increase In the prices of
controlled cloth on account of Increase in
prices of cotton, wages, siores, power,
fuel, coal and dyes and chemicals and also
due to increase In rates of Interest and
over-head charges,

(f) The matter Is under consideration,

Export of Hesslan to U.S.A.

4032. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the volume and value of hessian
exports to U.S.A., year-wise, from 1966-67
to 1969-70 ; and

(b) whether recent fall In burlap
consumption In US A, Is due to the
successful development of a bag making
machine camparable to a mutiwall paper
bag tubing machine, which promises to
speed vp the bag making process 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) A statement
Is attached,

(b) The decline In burlap consumption
In U S.A, hes been due to various reasons
such as Its high prices, interrupted supplies
from Indla, change in the handling methods
owing to high cost labour, severe competl-
tlon from synthetics and paper bags etc.
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Statement

Quantity and Value of Hessian
exports to USA

Year Quantity Value
('000 fomnes) (Rs. crores)
1966-67 1505 52'19
1967-68 1451 43 37
1968-69 1148 3572
1969-70 514 1623@

@ represents figures for April—November,
1969,

Estimated cost of Kangsabatl Project in
West Bengal

4033, SHRI JYOTIRMOY BASU:
Will the Miolster of IRRIGATION AND
POWER be pleased to state :

(a) whether it Is a fact that the Kangsa«
bati Project in West Bengal, which orlgi-
nally estimated to cost Rs. 25 crores, will
now cost Rs, 46 crores as the estimate has
gone up with the passage of time ;

(b) whether rise In costs should be
attributed mainly to the good deal of time
taken by the Centre 10 give final sanction
to the project ;

(c) if not, why this rise in
estimated costs ;

steep

(d) whether due to lack of financlal
resources, according to the spokesmen of
the West Bengal Government, the project
has been proceeding at a snail's space
during the last 13 years ; and

(¢) whether West Bengal Government
made a representation to the Prime
Mipister for providing additlonal amount
of money for expedidng construction work;
and if so, what action, If any, has been
taken by the Government on the sald repre-
sentalion 7

THE DEPUTY MINISTER IN THBE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) Yes, Sir, »



107 Wristten Answers

(b) No, Sir,

(c) Owing to the long period of
construction and rise in prices in this
perlod,

(d) Irrigation Projects from part of
the State Plans and funds have to be
provided by them from within their alloca-
tions for developmental activities,

(¢) In order to accelerate work on
the scheme, a speclal assistance of Rs, 1-3
crores was glven durlog 1968-69, Speclal
non-plan loan of Rs. 2 crores has also been
approved for 1969-70,

Cochin Office of Tea Board

4034, SHRI A, K, GOPALAN :
SHKI1 P. P. ESTHOSE :
SHRI K. ANIRUDHAN 1
SHRIMATI SUSEELA
GOPALAN 1

Will the Minister of FOREIGN TRADE
be plaesed to state :

(a) the number of sanctioncd posts In
the Cochln Office of the Tea Board class.
wise ;

(b) whether all the ‘sanctloned posts’
have been (illed up ;

(c) if not, the reasons thereof ;

(d) the class-wise break.up of the

vacant posts ; and

(e) the dates from which such post has
been lylng vacant ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement show-
ing the staff position at Cochin office of
the Tea Board category-wise fs laid on the
Table of the House, [Placed in Library.
See No. LT—2981/07]

(v) and (¢) . The requirement of the
staff at Cochine office was belng met accord-
ing t0 exigencles and workload. Due to the
aboltion of the export quota system in
November, 1961, the workioad in the
Board's Licensing Office at Cochin dimi-
plshed considerably resuiting In the existing
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staff becoming surplus, The question of
sanctioned posts and filling up of the vacan-
cles therefore does not arise. The stalf rend-
ered surplus are being absorbed gradually
elsewhere and there are no actual vacancies
in the Cochin office.

(d) and (¢) . Do not arise.

Grant of Bonus to Coffec/Tea Board
Employees
4035. SHRI A. K. GOPALAN :
SHRI VISWANATHA
MENON 1
SHRI K, RAMANI ;
SHRI P, GOPALAN :

WIII the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the employees of the
Coffee Board have been granted Bonus ;

(b) if so, the rates of Bonus and the
period for which it has been sanctioned ;
and

(c) if bonus has not been granted to
the umployees of Tea Board, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) Yes, Sir.

(b) At the minlmum rate (4 per cent)
for the period from 1.4.64 10 31.3.69.

(c) The provisions of the Bonus Act
regarding the payment of bonus do not apply
to the employees of the Tea Board.

Status Quo for Jammu and Kashmir

SHRI BANSHI NARAIN
SINGH :
SHRI KANWAR LAL GUPTA;

4036

Will the Minister of EXTCRNAL
AFFAIARS be pleased to state whether it
{s a fact that Gen. Ayub Khan had agreed
to sign & no-war pact with India and to
discuss joint defence and also that the
respective countries should administer areas
in their possession in Jammu and Kashmir ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! SURENDRA PAL SINGH) :
Pakistan never agreed to sign a *No-War
Pact’ with India despite numerous offers

made in this regard by India since 1949 ;'

nor did President Ayub Khan ever offer a
‘No-War Pacl’, Ayub Khan's proposal of
joint defence with India In 1959 was hedged
with unacceptable conditions like con-
ceding Pakistan's demands regarding Kash-
mir, and was therefore rejected. Pakistan
never proposed that India and Pakistan
should administer the areas In their posses-
slon in Jammu and Kashmir.
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Foreign Awards (o Indians

4038, SBHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to Unstarred Question
No. 1414 replied on 26th November, 1969
regarding Forelgn Awards to Indians and
state )

(a) whether the Information as asked
for therein has since been collected ; and

(b) If so, the detalls thereofl ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Informatlon is still belog
collected.

Etma Baogo Dam ou River Hasdo In
Madhya Pradesh’

4039. SHRI LAKHAN LAL GUPTA :
Will the Minister of IRRIGATION AND

POWER be pleased to state :

(a) whether Government bave taken a
decision to construct Etma Bange Dam on
Hasdo river In Madhya Pradesh durlng the
Fourth Five Year Plan ;

(b) if so, the expenditure likely to be
incurred on the sald project and the time
by which the project Is likely to be
undertaken ; and

(c) if not, the racsons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD);
(a) to (c). The Planping Commission has
pot yet finalised the list of oew ‘major
irdgation projects to be undertaken |fn
Madhya Pradesh during the Fourth Plaag,



111 Written Answers

Income Behaviours of Agriculturists and
Non-Agriculturisis Including Middle
Income Group and the Rich
during Last Three Years

4040, SHRI D. N. PATODIA : Will
the PRIME MINISTER be pleased to
state }

(a) whether It Is a fact that the green
revolution has given affluence to the agri-
cultarists only but the non-agriculturists
including the middle income group and the
rich have not beneflted much during the
last three years ; and

{b) if so, whether Government have
statistics to show how the Incomes of the
above classes have behaved durlng the last
three years and the reasons for the varla-
tion and fall in the income rate In respect
of each calegory and the measures proposed
to be taken by Government to remedy the
sltuation ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) It is presumed that the expression
‘“green revolution” wused In the Question
refers to the introduction of high-yielding
varleties programme, This programme
covers only certalo areas and classes of
farmers and specific crops, This has how-
ever resulted in increased foodgrain produc-
tion, correspondingly larger avallabllity of
foodgrains for consumpiion and a certain
moasure of general price stabllity, which
has been beacficlal to all classes, The high
ylelding varictics programmss Is also being
progressively extended to cover larger areas
and a larger number of farmers,

(b) No specific study- bas so far
been made regarding the Income behaviour
of different classes as a rosult of ‘‘green
revolution™,

Retaliatory Action by Forelgn Countries
on Indian Cultural Mission Closure (ssue

4041, SHRI D. N PATODIA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state ;

(a) whether the closure order for the
forelgn cultural centres in Indla bas created
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any retaliatory actlon with regard to any
of our cultural centres abroad ; and

(b) if so, the names of the places where
our cultural cenires have been asked to
close down ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : ()
No, Sir,

(b) Does not arlse.

French Arms for Pakistan in British
Vessels

SHRI D, N. PATODIA :
SHR1 MANIBHA! J. PATEL :

4042,

Will the Minister
pleased to state :

of DEFENCE be

:a) whether Government’s atientlon
has been drawn to the news reports that
French arms are being shipped In Britlsh
vessels to Pakistan ; and

(b) whether Government have checked
up with the Government's of U, K. and
French about the nature of arms supplied ;
and If so, the details thercof and Govern-
ment’s reaction in this conncction ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (2) and (b),
Government are aware of a Britlsh ship
having left a French port, a few weeks ago,
carrylng some  military supplies  for
Pakistan, Confirmed information, regarding
the nature of arms being carried in it, is
not avallable. Normally Ioformation in
regard to such deals cannot be obtained by
reference to the foreign  governments
concerned. However, Government’s views
on the supply of arms and ammunition to
Pakistan have been made known to all
friendly governments Including the Govern-
ment of France,

Supply of Iron ore (0 Japan

4043, SHRI D. N, PATODIA : Will
the Minister of FOREIGN TRADE be
pleased lo state the terms and detalls of
the contract recently concluded with ¥apan
for supply of {ron ore from Indla to
Japan ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN 'TRADE
(SHRI RAM SEWAK): Minerals and
Metals Trading Corporation of India
recently concluded contracts with the
Japanese Steel Mills for supply during 1970-
75 of 695 million tons of fron ore of
varlous grades valued approximately Rs.
42, 67 crores, The shipments will be on
F. O. B. basis and the sale proceeds will
be realised in U. S. Dollars,

Commonwealth Prime Minister’s Meeting

to be held at Singapore
4044. SHRI BAL RAJ MADHOK 1
SHRI V. NARASIMHA RAO :
Will the Minister of EXTERNAL

AFFAIRS be pleased (o state :

(a) whether it Is a fact that the next
meet of the Commonwealth Prime Ministers
is to take place at singapore ;

(b) whether it is a fact that Government
of India wanted this Conference to be held
at Delhi ; and

(c) ifso, why has the clalm of India
to hold this Conference has been by-
passed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SUREMDRA PAL SINGH): (a)
Yes, Sir,

(b) No, Sir.

() Does not arise,

Expenditure incurred by the Department
of Atomic Energy on Visits Abroad

4046, SHRI VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER be
pleased to state ;

(a) whether it Is a fact that an ex-
penditure of Rs. 13. 11 lakhs was Incurred
by the Department of Atomic Energy on
visits abroad during the perlod from
Japuary to November, 1969 ;

(b) whether It is a fact that there were
clght visits to Prance to .dlscuss maitom
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relating to the collaboration agreement with
Commissiariat AL® Energic Atomique for
the construction of the fast breeder reacior
of the Madras Nuclear Power Statlon at
Kalpakkam in 1969 ; and

(c) whether all the above visits and
expenditure were unavoidable and, if so,
detalls of justification for the above
vislts ?

THE PRTME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No, Sir, The expenditure on visits
of the officers of the Department during
the perlod January to November, 1969 is
approximately Rs. 4,08 lakhs.

(b) During the period January to

November, 1969, iwo officers of the
Department, on thelr way back after
attending United Natlons fl nternational

Atomic Energy meectings, stopped over in
France on three occasions for discussions
with the Commissarist AL' Energlc
Atomique, France, on matters relating to
Fast Breeder Test Reactor,

(c) Yes, Sir. There are many technlcal
matters to be decided In consultation with
French speciallsts and the Indian Atomic
Energy Commission group woiking in France
for the detailed design of the Indian Fast
Breeder Test Reactor,

Import of Chloramphenicol

4047. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that the State
Trading Corporation was asked to import
six tonnes of Chloramphenicol In 1969
b the Indig ' manufacturers had
experlenced some difficulty In  producing
the said drug In adequate quality; ’

(b) whether State Trading Corporation
Imported the drug at a cost of about Rs, 100
per kg, and sold it at Rs. 700 to Rs, 00

per kg. at a time when the local price was
Rs. 410 per kg.; and

(c) M the answers to parts (a) and (b)
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above in the affirmative, whether it Is clear
instance of profiteering by State Trading
Corporation and that too in an ltem as
as essential as an antibiotic ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir. The 8.T.C.
was asked to arrange Import of 10 tonnes
of chloramyenicol powder and 7 toones of
chloramphenlcol palmitate in 1969,

(b) The import cost and retail prices
of the drug were as follows :—

MARCH 25, 1970

Import Cost Retail Price

(c.i f. Price

& Import

duty)

Rs. Per Kg. Rs. Per Kg.
Chloramphenicol
Powder 145.20 400,00
Chloramphenicol
Palmliate 157.20 183.50

(c) The retall price of chloramphenicol
powder was fixed by the STC at a high
level at Instance of Government with a view
to protecting the Indigenous production
of the drug. The margin of profit on chlo-
amphenical palmlitate was only 6 per cent,

Sanction of Bhatinda Project for Punjab

4048, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRIGA-
TION AND POWER be pleased to stale 3

(a) wheather it Is a fact that the Plan-
ning Commission as well as the Union
Ministry of Irrigation and power had
rejected sanction for Bhatinda in the Punjab;

(b) whether Punjab Gowernment have
still launched the project; and

(c) If the answers to above questions be
In the affirmative, state as to how he pro-
poses to move in the matter in the face of
the deslie of 2 State Government to force
its will on the Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir. The Bhatinda ther«
mal power station project has bzen approved
for Implementation,

(b) and (¢). Do not arise.

Uniform procedure regarding export of
Woollen fubrics of History

4049, SHRI R, K, BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to siate :

(a) whether it Is a fact that wollen
hisfery is exported through the State Trad-
ing Coaporation whereas the woollen fabrics
are exported direcily;

(b) 1if so, the reasons for which two
different procedures are adopted; and

(c) the steps being taken to have an
unlform procedure for both the exports
items ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) ; (a) Yes, Sir.

(b) and (c). The need to canalise export
of Hosiery & koitwear was consldered necces-
sary by reason of the disorganised nature of
this sector and to protect the unit value,

Testing of Inter-Continental Ballistic
Missile by China

4050. SHRI HARDAYAL DEVGUN ;
SHRI JAl SINGH :
SHRI YAJNA DATT SHAR-
MA :

Will the Mlalster of DEFENCE be
pleased (o state |

(a) whether Government’s attention has
been drawn to the Press rcports to the
cffect that China may heve its oo jet fighters
in service next year and her Intercontinental
Ballistlc Misslle will also be fully tested and
ready; and

(b) 1If so. the reaction of Government
thereto 7

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING (SHRI
SWARAN BINGH) 1 (a) Yes, 8ir,
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(b) Government s taking necessary
measures for the defence of the country.

wew qiq & kw0 o fafa

4051, =Y fowo ANfer : #ar A1-
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(%) 1966-67, 1967-68 &Yz 1968-69
¥ adac wsy w¥w ¥ fead wiAl w0
faata fear war sitx 1967-68 &Y gaar &
1968-69 ¥ sl & frafar & fead afaea
afg g &+ g ; ST

(®) WYY gaadfa QA # At &
IeT aqn fRafa & foq sen waq &
weq fraifes fedr ar & ?

difow s wwrmm § It
(ot 7w §ww) : (%) frafa aisg vo-
1T 7 @ oy ) awify af  1966-67 ¥
1968-69 aw &g ¥ ¥ & syl wr faaf
T H qT—

-

ag LIkl e
Fo T ‘000" w9
1966-67 810 1430
©1967-68 1075 1819
1968-69 1204 2457

aq 1967-68 &1 guAT ¥ ad 1968-69
# g€ afg wawn 17.6 sfrqa ot

() v s2w & fag #§ s
AAFI Jwiw A § 1 9Ty wel ¥
gqizd & fag &7 Fru saifad oF
DNwar are # af §, 97 N GuEiz
Ay & Y fearfeaa fear war )
W AT & FgarT 18,400 gy ¥
sfafora & & &g &R &1 fawic §
faxa® soraer QY quagfs Awar F
=1 & 20,000 Ao 27 5 afafcam sa=
grit, fagd ¥ 7,500 ¥, z7 wfaaq fafa

¥ foq g

weq Siw # wIy faaf A awrafaal
aur gyt & wungrdw

4053, &t vio wo W|fwE - W WA-
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fore smare #4Y 7z TA | FO KW
fis :

(%) *a1 aa dtq a5l & Teq w2qq §
wrer faaf & arerfagt qar ggael &
wiTo aifest w1 g€ grfa & at & wif
AT FAIAT AT § ;

(&) %7 wew & 39a &qygr fqel
# mrenafial & wieor g€ fadst gar &)
gifr & a1 & ot 1€ wgma smar
#x

() afz gi, at saw T T ?
wifqw wrar sarew & gowd (st

W qww) : (F) qar (&) off 7gi
() se T 33an )

Division of a part of production of
Ordnance Factories to Frivate
Sector

4055, SHRI P. C, ADICHAN : Will

the Minister of DEFENCE be pleased to
state ;

(a) whether there is any proposal to
divert a part of production of Ordnance
Factories to private sector; and

(b) the resasons for such diversion 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L,N.
MISHRA) : (a) and (b), No, Sir. Assis-
tance af the Private Sector Is taken where
necessary, to supplement the production In
Ordnance Factories. Rellance on the private
sector is placed mostly for supply of com-
ponents and tools for which there fs elther
no capacity or inadequate capacity lo the
Ordnance Factorfcs.

In addition, the Department of Defence
Supplies has been pursuing the establish-
ment of Indigenous manufacture of Defence
{tems hitherto imported,

Production of Coloured Sarees by Handlooms

4056, SHRI P.C. ADICHAN 1 Wi
the Minister of FOREIGN TRADE be
pleased to state )
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(a) whether Government have recently
received any representations agalnst the
decision to reserve production of coloured
sarees for the handloom sector;

(b) if so, the sum and substance there-
of ; and

(c) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) Yes, Sir,

(b) A statement is enclosed,

(¢) The Government are not considering
any change in the existing policy of reserva-

tion of certain flelds of productlon for the

bandlooms.
Statement

The sum and substance of the represen-

tations received by the Governmeant are given
below ;—

(1) Mabharashtra accounts for 80%; of
powerlooms in the country and the coloured
sarcos are also mainly produced in Maha-
rashtra State,

(2) Powerloom is a decentralised small
scale industry in the State,

(4) Majorlty of persons engaged in the
Indusiry are self employed people who would
be thrown out of employment,

(4) Coloured sarees proceduced on
powerlooms are also exported and earning of
foreign exchanges should not be lost.

Upgradiog of Indian Trade Office in
German Democratle Republic

4057. SHRI CHENGALRAY NAIDU :
Will the Minister of EXTERNAL AFFAIRS
be pleased to siate :

(a) whather the attention of the
Government has been drawn to the news
report that Government of India had upgrad-
ed the status of the Indlan trade office in
the German Democratic Republic ;

(b) Ifso, how far this statement Iy
true ; and
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ic) ifnot, whether Government have
contradicted the statement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

{b) The Indlan Trade Representative
has now been empowered lo discharge cer-
talo Consular functions,

(¢) The positlon as above has been
clarified by Government,

faeent frw @ wwca saww @&
wawifedt W qid

4058 . »ff Tyaitx fag wrest :© Far

fewrf aur fre o 541 ag qard &) g
w30 fF
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Funds earmarked far Irrigation of
Ma nipur

4059, SHRI M, MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be plaesed to state ©

(b) the amount earmarked for Irriga-
tlon schemes for Mnipur during the Fourth
Five Year Plan ;

(b) the nature of the scheme drawn
up and the total acreage to be irrigated
after completion of the schemes ;

(c) whether itis a fact that double
cropping of foodgrains cannot be undertaken
in Manlpur due to lack of supply ; and

(d) if so, whether Government would
allocate more fund and give more atteniion
on irrigation work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a)to (d) A provision of Rs. 10
lakhs hus been made for major and medium
frreigation schemes In - Manipur in the draft
Fourth Plan, A scheme for providing lift
irrigation from the Loktak Lake is being
investigaied by the Manipur Administratlon.,

Disposal of Surplus Air-Field at
Kakching Palel of Manipur

4960. SHRI M. MEGHACHANDRA
Will the Minister of DEFENCE be pleased
10 state ; '

(a) whether the disposal of the surplus
alr-fleld at Kakching Palel of Manlpur is

being postponed ;

(b) if so, when the said disposal
be cllecied ;

will

(c) whether applicatlons for grant of
settlement have been received by the Minis-
try ; and -
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(d) 1f so, any action so far taken there-
to?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGEENRING
(SHRI SWARAN SINGH) : (a) and (b).
It has been decided to retain the land as it
is required for Defence purposes.

(r) + Yes, Sir,

(d) The matter is under conslderation,

Rural Electriication in Manlpur

4061 SHR1 M, MEGHACHANDRA
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the electrification work taken up
{n the bill and rural arcas of Manipur;

(b) whether the local people of the
villages near Tadubi in the Imphal Dima-
pur Road had approached the Government
of Manipur for extension of electric supply
from Tadubi to Paomata centre; and

() 1f so, any action taken thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIGN AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Up o 3lst December, 1569,
125 localitics have been electrified in Mani-
pur out of which 39 are in the hilly areas,
A scheme for electriflication of 81 villages
in Manipur has been approved in Septems-
ber, 1969, for implementailon during the
Fourth Five Year Plan. 40 localitles in
hilly areas would be electrified during
the Fourth Plan, under rural electrification
schemes. In addlidon 60 localities In billy
areas would be clectifiied during the Fourth
Plan under the scheme of utilisation of bulk
power supply from Assam.

(b) and (). The Manipur Goveroment
have reported that no request from the local
people of villages near Tadubi has been
received for extension of electric supply
from Tadubi to Paomata Centre. This ex-
tension is, however, being taken up under
the scheme of utllisation of bulk power
supply from Assam.,
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Construction of Tuliba Airport near
Imphal

4062, SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to state :

. (a) the amount sanctioned for the cons-
tructlon of the Tulihal alrport, near Imphal
and the amount alrcady spent;

(b) the name of the contractor;

(c) the nature of labour engaged and
the daily rate of wages for the labourers
engaged in the said comstruction, both male
and female workers;

(d) the number of workers engaged on
average In 1969 local non-local; and

(¢) whether payment to labourers is
made regularly 7

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING (SHRI
SWARAN SINGH) : (a) It will not be
desirable to give this information as it will
gave an indication of the specifications and
capacity of the airfleld.

(b) to (¢). The Information Is being
collected and will be placed on the Table of
the House,

Electron beam welding unit Designed by
Bhabha Atomic Research Centre,
Trombay

4063, SHRIG.Y. KRISHNA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Bhabha Atomic Rese-
arch Centre, Trombay have designed anp
elcctron beam welding unit; and

(b) if so, the estimated cost thereof,
the purpose for which the above mentioned
device will be utillsed and the amount of
forelgn exchange involved as a result there-
of ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Bir.
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(b) The cost of the unit Is Rs. 1,25,000
The unit will b used In the manufacture of
fuel elements for nuclear reactors. The
Indigenous fubricatlon of this unlt involves
a forelgn cxchange component  of
Rs. 15,000/-,
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Seminar on Indo-German Democratic
Republic Co-operation

4068, DR, RANEN SLN : Will the
Minister of FOREIGN TRADE be pleased
io state 1

(a) whether a seminar on Indo-German
Democratic  Republic  Corperation took
place at Bombay on the 4th October, 1909 ;

(b) whether Government officials also
participated In the seminar ;

(c) the subjects discussed at th= seminar
and the results achieved ; and

(d) whether any follow-up action has
ben taken to implement some of the
suggestlons made at the seminar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b):
Yes, Sir.

(c) The following subjects were dis-
cussed at the scminar ;
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(I) Twenty years of economic growth
of GDR and Economic and
Industrial Cooperatlon with de-
veloping countries with particular
reference to India ;

(li) Forcign trade of GDR with
developing countries with parti-
cular reference to India :

Export promotion of Indlan goods
to GDR,

@i

The reminar highlighted the prospects of
further growth of Indo-GDR irade and
economlc relations and the steps to be
taken in this regard,

(d) The recommendations made during
the seminar are being examined.

Proposal to place Handloom and Khadl and
Village Industries under 8 Separate
Minister

4069, SHRI S5, K. SAMBANDHAN :
Will be PRIME MINISTER be pleased to
state

(n) whether Government have any
proposal to place the Handloom Industry
along with Khadl and Village Industries
under a separate Minister in view of the
large number of penple depending on thete
Industries ;

(b) il so. when : and

(c) if not, the reasons theiefore ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OCF ATOMIC
ENERGY AND MINISTER OF PLAN-
ING (SHRIMATI INDIRA GANDHI):
(a) to (). Handloom Iodustry  is
under the administrative control of the
Ministry of Forcign Trade, and Village
Industries Including Khadi, under that of
the Ministry of Industrial Development,
Internal Trade and Company Affairs. These
arrangements are considered satisfactory,
and no change is contemplated at present,

Conversion of All India Handloom
Board into a Siatutory Board

4070. SHRI S, K. SAMBANDHAN ;
Will the Minister of FOREIGN TRADE be
pleased lo state ;
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(a) whether Government have any
proposal to bring In some legislation for
making the All Indla Handloom Board a
Statutory Board ;

(b) If so, by when ; and
(¢) If not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) 1 (a) and (b). The
Government of Indla have accepied he re-
commendation of the Powerloom Enquiry
Committee to convert the existing All India
Handloom Board Into a Statutory Board,
Steps are being taken to Implement this
decislon,

(c) Doces not arise,

Ceylonese police In Kachchativu Island
During Festival

4071, SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it Is a fact that the
Ceylon Government have again deployed its
police forces durlng the recent (St. Antony's)
festival in Kachchativu Island ; and

(b) If so, the reasons therefore and the
reaction of the Indian Government thereto
in vicw of the past negotlations with the
Ceylon Government about the dispute 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SINGH):
(a) Officials of both the Governments of
India and Ceylon visited the Island during
the Festival,

(b) This has been the practice in the
past,

Export of Sporis Geods
4072. SHRI SHIVA CHANDRA JHA :
Will the Minister of FGREIGN TRADE

be pleased to state :

(a) whether it s a fact that India
9Kports sports ggods ;
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(b) if so, to which couatries and what
kinds of sports goods are exported ; and

(c) how much forelgn exchange s
earned therefrom per year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (2) Yes, Sir.

(b) The Sports Goods from Indla are
being exported to more than 70 couniries,
The major forelgn markets for Indla’s
sports goods are Australla, Ghaoa, Iraq,
Kenya, Mdlaysia, New Zealand, Nigeria,
Zambila, Malavi, Sudan, Tanzania. UK,
US.A, West German, West  Indles,
Uganda and Ceylon,

The exported goods Include Footballs,
Leather balls, Sports hosiery, EPNS Sports
were, Bladders, Hockey Balls, Cricket balls,
Badminton-tennis squash Rackets, Hockey
Sticks, Nets, Fishing rods, Carrom Boards,
Sports Shoes, Gymnastic Goods, Cricket
bats, Table-tennis bats, Polo Sticks etc.

() The valve of exports of Sports
Goods during the last filve years has been
as under i

Year Export Value
in Rs./lakis

1965 71°84

1966 81'60

1967 98:02

1968 11149

1969 12895
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2

(7) w5 awa dar #1§ sear agt &)

Establisbment of South East Asia
Common Market

4075, SHRI M, L. SONDHI: Wil
the Minister of FOREIGN TRADE be
pleased to state 1

(a) whether any negotiations have been
held between the Government of Indla and
the Governments of South East Asia con-
ries regarding the establishment of South
East Aslan Common Market ; and

(b) If so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) and (b), No, Sir,
Certaln Inltiatives have, however, been
taken In pursuance of the resolution on the
Strategy for Integrated development of
reglonal co-operation in Asla, unanimously
adopted at the Third Ministerial Conference
on Assan Economic  Co-operation, to
promote closer economic co-operation among
the member countries of the ECAFE region.

Reference about Netajl in Gocbbel's
Diarles

4076. SHRI M. L. SONDHI: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to simte :

(a) whether Government's atiention
has been drawn to a footnote in the first
edition of Gobbel's Diaries published In the
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U. 8. A, rclating to Netajl Subhas Chandra
Bose ;

(b) whether the footnote sheds any
light on the mystery of Netaji’s disappes-
rence ;

(¢) whether Government propose to
take any indtlative to find the evidence which
might be available in the archives of the
U. S. occupation forces in Japan ; and

(d) If not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURRENDRA PAL SINGH) : (a)
to (d), The Government of Indla have
declded to appoint a commission of enquiry
to go into the question of the disappearance
of Netajl Subhas Chandra Bose. This com-
mission will undoubtedly go into all such
materlal as is relevant,

Views on Role of Alrcraft Carrler

4077. SHRI M. L. SONDHI : Wwill
the Minister of DEFLNCE he pleased to
state,

(a) whether it Is a fact that the views
of a senior Naval Officer regording the role
of alr-craflt carriers were Ignored and he
was compelled to retire prematurely 1

(b) whether Government have now
themselve accepled the same views ;

(c) If so, whether any enquiry bas heen
ordered Into this affair ; and

(d) If so, the results of the enquiry 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) In arriv-
ing at decisions on questioos of policy lke
the role of alrcrafi carriers, due weight is
given to the views of the Naval Head-
qcarters. Goveroment is not aware of any
cas in which a senlor Naval officer was
compelled to retire prematurely for higy
views on the role of aircraft carriers,

(b) to (d). Do pet arise.
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Use of Atomic Energy for Peaceful Purposes

4078. THRI N. R, DEOGHARE1
WIill the PRIME MINISTER be pleased to
state 1

(a) whether the Government of Indla
have decided 10 explore possibilities of wse
of atomic encrgy for peaceful purposes
with the help of forelgn counirles ; and

(b) If so, the details thereof : names
of the countries with whose help Govern-
ment propose (o explore the pessibilities 7

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(2) and (b), The Government of India
has ever since the Inceptlon of Its nuclear
energy programmc collaborated with the
Governments of & number of forelgn coune
tries In the fleld of the peaceful wuses
of atomic energy and no new declsion ln
this respect s called for,

Alrcraft HF-24

4079, SHRIMATI SHARDA MUKER-
JEE 1 Will the Minister of DEFENCE be
pleased 1o state :

(a) whether it is a fact that Government
have relegated HF-24, manufactured at
HAL, to ground attack only ;

(b) whether the Idea of developing
HF-24 to give it Mach-2 capability has
been dropped ;

(¢) If so, whether the Government are
reconpsidering their earlier decision ; and

(d) the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N,
MISHRA) : (a) to (d). The Mk. I versicn
of the HF-24 alrcraft bas been desigoed
primarily for tbe Grouad attack role, It
will pot be in the public Interest to give
further information.

of by U.K. on Cotton
Lepoition of P reititis

4080, SHRI RABI RAY 1 Will the
Migister FOREIGN TRADE be pieased to
sate ;
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(a) .whether it is a fact that he met the
General Sccretary of the Commonwealth
Secretarlat, Mr, Harold Smith ;

(b) whether it isulso a fact that Mr,
Smith made it clear to that Great Britain
intend to impose 15 per cent duty on cotton
textiles . from Commonwealth oountries In
1972 ; and

(c) what is the reactlon of Govern-
ment to that ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to ¢). In course of
the discussions with Mr. Arnold Smith,
Secretary-General of the Commonwealth
Seeretarlat, the Minister of Forelga Trade
expressed the strong feeling io Indie about
the UK Govt.'s statement about imposi-
tion of 15 per cent lmport duty on cotton
textiles imported Into UK from Commoo-
wealt countries. Mr. Smith, however, did
not say anything specilic about thls,

Misuse of Rupee Pattern Trade

4081, SHRI RABI RAY : Will the
Minister of FOREIGN TRADE be piloased
to state 1

(a) whether Government's attention has
been drawn to the observation made by a
study team set up by the Natlonal Council
of Applled Economic Rescarch, New
Delhi, that the rupee patiern trade Is belng
misused ;

(b) If so, whether Govetoment agree
with that observation ; and

(c) steps taken by Govérmment to stop
this misuse ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Government
have received a report ‘Expert Strategy for
Judla® prepared by the Matlonal Coundll
of Applled Economic Research, New Delhl,
which [nter alia Iocludes a Chapter on
Role of Rupee Trade. It gives a posi-
five appraisal of tupse trade.mnd tbe only
teference  to the misus: of rupee.patiom
trade s {o regard to awitch trade,
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Reports of only sporadic cases of re-.
export of Indlan goeds to third country
destinations by enterprises in East European
countries have been received. Whenever
such reports are brought to the notice of
the Government, sultable actlon {s taken
and the matter taken up with the concerned
Government when necessary.

Number of Officers in Central Water and
Power Commission on Deputation from
various States

SHR1 HUKAM CHAND
KACKWAI :
SHRI NITIRAJ SINGH

CHAUDHARY :

4083,

Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(a) what Is the number (State-wise) of
Officers In Central Water and Power Com-
mission who are on deputation from the
various States ; and

(b) how many of them are of the level
of Director and above from Madhya
Pradesh ?

THE DEPUTY MINISTER IN THR
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):
(a) A statement showing the number
of officers of the State Governments, State
Electricity Boards and Unlon Terrirorles
(State-Wise) who are at present working
in the Central Water and Power Commission
on deputation basls, Is attached,

(b) NiL.

Statement

The number of officers of the State
Governments, State FElectricity Boards aud
Ublon Territories (State-wise), who are at
present working in the Central Water and
Power Commission, on deputatlon.

Name of State Number of ofTicers
1. Andbra Piadesh 11
2. Bibar 9
3. Gujamat 5
4. Haryana 7
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5., Kerala 1
6. Madhya Pradesh 4
7. Maharashtra 2
8. Mysore 1
9. Orissa 25
10. Punjab 3
11. Rajasthan 8
12, Tamil Nadu 8
13, Uttar Pradesh 10
14, West Bengal 2
Union Territory
15. Manlpur, 1

16, Pondicherry
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Area rrigated by Chambal Canal

4084, SHRI HUKAM CHAND
KACHWAI:1 Wil  the Minister of
IRRIGATION AND POWER be pleased to
state :

(a) the area proposed to be frrigated in
Madhya Pradesh from the Chambal Canals
during the year 1969-70 ;

(b) what was the area actually Irrigated
durlng this year ;

(c) whether it is a fact that only less
than 50 per cent of the proposed amsa could
be irrigated ; and

(d) what Is the estimated loss to the

cultivators due to this shortfall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to (d). The area proposed to be irrigated
from Chambal Project in Madhya Pradesh
durlog 1969-70° was 2,10,000 acres (which
included 25,000 acres of Kharif and 40,000
acres 6f Mexlcan wheat). However, on
account of difficulties in the ruaning of the
Chambail Canals, the area actually Irrigated
was 1,52,000 acres (which Inchuded 25,000
acres of Kharif .and 18,000 acres of Mexican
wheat), The loss on account of the
shortfall i Irrigation Is roughly estimated
at about Rs, 70 lakhs,

Koradl Project near Nagpur

4085. BHRI DEORAO PATIL : Will
the Minister of IRRIGATION AND
POWER be pleased to state ;
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(a) whether the Koradl Project near
Nagpur, which is based entirely on locally
avallable low-grade coal, was included in
the Fourth Five Year Plan and had been
cleared by the Centre, but was delayed I:;ur
two years ;

(b) If so, reasons for delay and when
the generating units expected to be com-
missionen ; and

(c) how far the power capacity of the
State will be Increased by these two units 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

been duc to varlous
reasons vjz. change of site, delay in
ordering major plant equlpment from
vorious sources and fn finalisation of their
prices, constraint of financlal reasources,
etc, The first generating unit ls expected
to be commissioned by Auvgust 1973 and
sccond unit In February 1974,

(b) Dclay has

(c) The power capacity of the State
will be Increased by 240 MW on completion
of the scheme,

Completion of Bandaradara Dam

4086, SHRI DEORAO PATIL : Will
the Minlster of IRRIGATION AND
POWER be pleased to state ;

(a) whether Central Government have
studied the condition of Bandaradara Dam lo
Ahmad Nagar of Maharashtra ;

(b) the measures recommended for the
strengthening of the Dam ;

(c) the estlimated expenditure on the
said measures and financial assistance by
the Central Governmeat ; and

(d) whether the Government of
Maharashtra have requested the U, S,
Bureau of reclamation to send exwru in
Dam designing and grounding of Dam and

. whether the experts are expected to arrln in

Indla?

“THE DEPUTY MINISTER IN mn
MINISTRY OF IRRIGATION ‘AND
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POWER (SARI SIDDESHWAR PRASAD):
(a) and (b). A Commitiec of Experts,
which includes Central Government officers
also, has been constituted by the Govern-
ment of Maharashira to look into the
problems of repairing and strengthening the
Bhandardara dam. The following Immediate
remedial measures are already in hand ;

1. Providing additlonal splliway and
outlet capacity.

2,  Grouting near the upstream face of
the dam to stop the seepage, parti-
cularly the zone of distress on the

upstream face in the body of the
dam,

3, Providing dralnage downstream of
the grout curtaln in the zone of
Immediaie distress,

4, Placing prestressed cable tles on
the upstream portlon of the dam,

5, Tying the downstrcam porilon of
the dam (In the portion below
840 t. from the top of the dam).
to the upstream mass after grouting
the downstream areas which offers
free passage for grout to escape,
After grouting, provide adequate
draipage.

Controlling the reservoir to a level

commensurate with the remedial
measures completed before the
filling season of 1970,

Proposals for range measures llke the
coostruction of a drainage gallery and a
sultable backing for the dam, etc, are under
examination by this Committee,

(c) The estimated cost of the works
already undertaken Is Rs, 166.74 lakhs, It
is assessed by the Maharashtra Government
that the other works may require about
Rs, 225 lakhs, All the expenditure Is to be
met by the State Government.

(d) At the Inostance of th: Unlon
Minisster of Irrigation and Power, two
sxperts of the Unlied States Bureau of
Reclamation huve siredy lnspected the dam
In February, 1970,
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Death of an L.A.F. officer in Tezpur

4087. SHRI JYOTIRMOY BASU
Will the Minister of DEFENCE be pleased
to state :

(a) whether an IAF Officer died of
accident recently near Tezpur; and

(b) If so, the detalls thereof ?

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) Yes.
Sir,

(b) A Court of Inquiry Is investigat-
ing the accident. Its report is awalted,
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Burglary in Indian Embassy in Washington

4089, BHRI RAM AVTAR SHARMA:
Wil tha Minlster of EXTERNAL AFFA-
IRS be pleased to state :
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(a) whether it Is a fact that Indlan
Embassy In Washington was burgled on
3rd March, 1970;

(b) If so, whether any enquiry has
been conducted to ascertain  whether some
secret documents have been stolen; and

(©)

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c) . No, Sir, However, the lnformation
Service of Indla office, located in 2 room io
the Natlonal Press Bullding about four miles
from the maio Chancery, was burgled on the
night of March 1, 1970. During that night,
several other lozal offices which are also
located in the same building, were broken
into, Our Embassy has coafirmsd that no-
thing was stolen, Most of the docum:nts
in the 1.S.1. are non-classified aod the room
In which the securlty cabloets contalnlog a
few Confidential papsrs are kept, was not
tampered with, The State Department has
been requested to take suitable measures to
prevent recurrence of such Incidents,

if not, the reasons therefor 7

The local Police are making enquiries,

Extension of Time for Cltizeaship
Applications for Persons of Indlan
Origin in Ceylon

40%, SHRI DEVINDER SINGH
GARCHA : Wiil the Mipister of EXTER-
NAL AFFAIRS be pleased to state 1

(a) whether Ceylon Workers Congress
has called upon the Indian Governmeat to
extend the deadlioe of April 30 next for
applications for cltizenship by 10 lakbs per-
sons of Indian origin in Ceylon; and

(b) If 10, the reactlon of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Ceylon Workers Congress forwarded to
the Actng High Commissionsr for ledia in
Ceylon a copy of & resolution dated the 28th
February 1970, which nter alia calls upoo
the Governments of Ceyloa and India o ex-
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tend the closing date for applications for
cltizenship.

(b) The Acting High Commisstoner of
India in Ceylon has Intimated the Ceylon
Workers Congress that it is not the {atention
of the Government of India to extend the
present deadline of 30th April 1970,

Saggestion to make Commonwealth
more Meanlngful .

4091. SHRI DEVINDER SINGH
GARCHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state ;

(a) whether he has given a suggestion to
the S:crctary General of the Commonwealth
Sscretarlat Mr. Smith that political and
economic content of the Commonwealth
must become more m:aningful and purposc-
ful If it had to survive;

(b) what other suggestions were made
by the Minister for betterment of Common-
wealth; and

(c) the reaction of Mr. Smith thereio?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 SURENDRA PAL SINGH) : (w)
Yes, Sir,

(b) Dlscussions with Mr, Arnold Smith
were of a general nature, and did not con-
cern any specific projects,

(¢) Does not arlse,
East Pakistan-West | Border
Denlrnlltm

4092. BHRI YASHPAL SINGH : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to siate :

(a) whether his attention has been drawn
towards the allegation In Pakistan Times
that India Is responsible for dclay in the
demarcation of Mahananda, Burang and
Karatoa sectors on West Bengal-Bast Pakis-
tan border; and

(b) if 50, his reaction thereon?

THE DEPUTY MINISTER IN; THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Qa 10.2.1970, the Pakisian Times quoting
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official sources made certaln allegations
against India regarding demarcation of the
\West Bengal-East Pakistan bosder,

(b) Theee allegations are without founda-
- tloa.-Reference Is also invited to the answer
given to Starred Question No. 797 on 24th
December, 1969 regarding boundary demar-
catlan  between . East - Pakistan and West
Beogal,
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Withdrawal of Field Service Concessions
in Udbampur (J. & K.)

4094, SHRI VIKRAM CHAND MA-
HAJAN : Will the Minister of DBFENCE
- be pleased to state §

(a) whather it Ja-a-fact that fieid-service
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concessions have been withdrawn from
Udhampur (J. & K.);

(b) if so, the reasons for withdrawal;
and

(c) the number of officers and other
ranks to whom famijly quarters have been
provided there and after the withdrawal of
concessions, how many meore schools and
colleges have been provided for armed

.services personoel?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) and (b).
The fleld service concessions were withdrawn
with effect from 1.3.1968. The concessions
were withdrrwn because, after a review, the
Government came to the conclusion that the
conditions at Udhumpur were not materially
different from those in several other stations
o the country.

(c) The Information which Is not readily
available Is being collected and will be
placed on the Table of the House in due
course,

Import of Cotlon

4095. SHRI HIMATSINGKA : Wil
the Mioister of FOREIGN TRADE be
pleased to state :

(a) whether Government propose to
import 70,000 bales of cotton in addition
to the import of one lakh bales of cotton
under PL-480 In order to meet the raw
cotton demands of the textile indusiry in the
country;

(b) If so, the declson taken in the
matter;

(c) the annual requirements of the
country for raw cotton and how much of it
is available in the couniry; and

(d) the quantity of cotton that would
be required to ensure capacity working of
the textile industry during 1970-71 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM BEWAK) : (a) and (b). It has been

““decided to allow import of additlonal 50,000
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bales on cotton of global basls to meet the
requirments of textile Industry which are in
excess of the supplies already avallable,

{¢) Requirements of cotton (o the
country and the Indigenous awvailability of
this material change form year to year de-
pendiog upon the verlous relevant factors
such as Intersal and exterpal demand for
cotton manufactures and the cotton crop in
the country.

(d) For the cotton year 1970.71,
approximately 65 lakh bales of cotton would
be reqired for normal consumption in textlle
lodustry,

Establishment of Joint Tea Consortium
by India and Ceyloa

4096. SHRIMATI ILA PALCHOU-
DHURI : Wil the Minister of FOREIGN
TRADE be pleased to state 1

{a) whether It is a fact that both India
and Ceylon have agreed to from a jolnt tea
consortium on public compaoy basis for
promoting tea exporis of both the countries;

(b) if so, the progress made in this
regard;

(c) the deteils regarding lts style, func-
tlons, had caplial Investment and location
offices thereof; and

(d) when this would become effectlve 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). In accor-
dance with the agreed note of discussion bet-
ween the delegations of Indla and Ceylon
held In New Deibl In* May/Juoe, 1968, two
working groups were sct up by the respec-
tive Governments to finalise the Memoran-
dum and Articles of Association of the
lodo-Ceylon Jolot Tea Consortium, The
Working Groups after preparing their sepa-
rate reports met at Colombo on the 1Zth
November, 1969 jololly and came to an
agreement on all major poiots, The iwo
Governments have yet to take a discission
on thelr recommendations.

(b) As recommended by the Working
Groups, there will bes two soparate. -patlooal
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companies and the consortium will be a
joint management commitiee styled *“Indo-
Ceylon Tea Consortlum®. Its functions will
bo to market both loose and packaged teas
in all its forms and to enter into trading
operations, to establish blending and packag-
lng units in foreign countries when necessary
In collboration with thelr npatlonals, to
promote sales of packaged teas and to
carry out market surveys, The authorised
capltal of the two national companles, the
groups have recommended, may be Rs, 50
milllon each and the quantium of paid up
capital would be declded upon by each
patfonal company in consultation with the
Consortium,

Regardiog the locatlon of the Office,
no disclsion could be taken by the Working
Groups and the matter has been left to the
two QGovernments,

(d) After the recommendations of the
Working Groups are ratified by the two
Goveroments, action will be taken for the
formation of the National Companies as wel |
as the Consortium,

Decline In Indlan Exports io U.S.A.

4097, SHRIMATI ILA PALCHOU-
DHURI 1 Will the Minister of FOREIGN
TRADE be pleased to state ;

(a) -whother it is-a fact . that Indian ex-
ports o U, S. A, declied by about
$ 2,000,000 during S:ptember, 1969 as
Compared to the previous moath;

(b) whether It is also a fact that during
the period from October to December, 1969,
there has been & decline in the lodian ex-
ports to U, 8, A,;

(c) if so, the reasons for the deoline and
the commodities involved; and

(d) step taken to improve the positioa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRRDE (SHRI

- RAM SEWAK) : (1) The value of export

In August, 1969 was Rs, 20,95 crores while
in September, 1969, it was Rs. 17.32 crores,
showing a decline of approximately Rs, 3.63
crores or 4,8 millloa dollars,
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(b) The total export for the three months
October-December, 1969, was Ra, 60.19
crores, The total value of ecxports during
July-September, 1969, was Rs. 57.73 crores,
There was an increase of approximately
Rs.2.4 crores as compared with the July-Sep-
tember figures, The export for the corres-
ponding months of 1968, (durlng October-
Dceember, 1968) was Rs, 58.69 crores.

(¢) Does not arise,

(d) A Trade Delegation visited U. S, A.
in January, 1970, The recommendations by
the Delegation for strengthening Indla’s
position in the traditional ltems and for {n-
creasing exports by identifying pew pro-
ducts for export to U, S. A. are under the
active consideratlon of the Government,
Market studles for specific items like light
engineering goods, marine products etc., have
been made, It is proposed to particiate in
one or two exhibitions in the USA during
the current year,
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Trade Agreement with Indonesia

4101, BHRI VALMIKI CHOUDHARY
SHRI D.N. PATODIA :

Will the Minlster of FOREIGN TRADE
be pleased to state :

(a) whether there are proposals under
consideration of Government to bave a fresh
Trade Agrocment ncgotiations soon with
Indonesia;

(b) Ifso, whether Government had a
talk with the Porelgn Minister of Indonesia
who recently visited Iodia in this regard;

(c) the quantum of trade between the
two countrles for the year 1969-70;

(d) the commodities which have been
exported from Indla; and

(e) the commodiiles which are nego-
tlated for exports in the new Trade Agree-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a), (b) and (c). The
Trade Agreement between the Government
of Indla and the Gowvernm:nt of Republic
ol Indonesia, which was signed In Djakarta
on December 28, 1966, Is valid upto the
25th O:ztober, 1970, In discussions between
the Minister of Foreign Trade and ths Fore-
ign Minister of Indonesla during the visit of
the latter to India carly this month, the two
Ministers agreed on the need to prolong the
Trade Agreement beyond the 25th O:ztober,
1970,

(c) and (d). During the perlod Aprll to
November, 1969, exports from India to Indo-
nesia amounted to Rs, 2.65 crores, while
imports into India from Indonesia amounted
to Rs, 13 lakhs. Tne main ltems of our
exports to Indonesia were cotton fabrics,
Iron and steel manufactures, transport equip-
meat, jute manufaciures, paper, paper
board and manufaciures thereof, unmaoufac-
tured tobacco, machinegy, fish and fish
preparations, etc, The maln commodities
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available for export from India to Indonesia
are listed in the current Trade Agreement,
The question of any additlons and or alte-
rations therein will be considered at the
approprlale time.

US Request for altrenative Arrangement
to run American Cultural Ceatres

4102, SHRI VALMIKI CHOUDHARY :
Wil the Minister of EXTERNAL
AFFAIRS be pleised to state :

(a) whether Governm:nt"s attenilon
has been drawn to & news ltem lo [ndian
Express dated S5th March, 1970 under the
caption “U.S. Officers on Cultural Centre*
in which It has been stated that USA s
willlng to negotlate with Indla alternative
arrangement for running the flve Information
centres at Lucknow, Patna, Hyderabad,
Bangalore, and Trivandrum simlilar to those
which are run by the British Couacil, India-
Japan Association and the Indo-Saviet Cul-
tural Organisation; and

(b) if so, the reactlon of the Govern-
ment thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH): (a)
Government have seen the newspaper report
In the Indian Express dated 5th Murch
under the caption *““U.S. offer on cultural
centres,” Goveroment have so far not recel-
ved any proposal from the U.8. Govern-
ment Io respact to the future running of the
five USIS Information Cenrres at Lucknow,
Patna, Hyderabad, Bangalore and Trivand-
rum,

(b) Gowvernment Is willing to discuss
such proposals for the working of the Cent-
res which are within the framework of
Government’s Policy on the subject.

Renewal of Trade Pact between India
and Nepal

4003, SHRI YALMIKI CHOUDHARY 1
SHRI HIMATSINGKA :
SHRI K P, SINGH DEO :

Will  the Minister of
TRADE be pleased to state 3

FOREIGN

(a) whether there has been any reluce
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tance on the part of the Government of
Nepal to renew trade pact with Indla;

(b) If so, whether Government have
ascertained the reasons therefor; and

(c) the reaction of Government there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to (¢), Nego-
tlatlons for reoewal of a trade agreement or
treaty are normally started a few months
before It Is due to expire. The Trealy of
Trade and Transit (1960) between Indla and
Nepal expires only on the 3lst October,
1970, and the two Governments have not
yet engaged themselves in discussions regard-
Ing the arrangements to be in force after
that date,

Suggestion by Central Forest ReSearch
Institute for Power Generation

410). SHRI NITIRAJ SINGH CHOU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether some time ago Central
Forest Rescarch Institute had suggested that
base load power be generated at pit leads
on loferior grade coal and peak load power
at consumer centres based on high quality
coal or hydropower;

(b) If connection of reglonal grids
into one national grid would facilitate
implementation of above sugg:stions; and

(c) 1f not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) The policy of the Government has been
to locate large thermal power stations at
coal pitheads and near coal washerles
1o utilise inferior grades of coal. Generally
the thermal power statloos are requlred to
carry the base loads with the hydro power
stations meeflng the peak loads depending
upon the conditions prevalling at present in
the various States,

(b).and (c). A number of. inter-State
and inter Regional transmission lines has
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already been constructed. The construction
of additlonal inter-connecting lines 13 In
progress, with the objective of eventual
formatien of an All India Grid, This would
facilitate operation of inter-connected . sys-
tems with appropriate loadings on the hydro
and thermal power stations in the country,

Ralsing of issue of mass killing In
Yietoam in Human Rights Commission

4105, SHRI JYOTIRMOY BASU 1 Will
the Minlster of EXTERNAL AFFAIRS be
pleased to state 3

(a) whether Government are aware of
the detalls of mass killlogs in Vietnam;

(b) If so, whether Government pro-
pose to ralse the issue in Human Rights
Commisslon; and

()

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have scen reports about mass
killings in Vietnam by both sides,

if not, the reasons therefor ?

(b) and (c). Government are not at
present consldering such a step as they
feel that it will not serve any useful pur-
pose In the present conditlons In Vietnam,

‘Radio Peace and P, * Criticism
about Congress (O) Lenders

4106, SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL AFFAIRS
be p'eased to state

(a) whether Itis a fact that Radio
Peace and Progress,Moscow has continued
to attack Indian Parties and leaders in its
broadcasts ;

(b) whether it Is also a fact that In Its
broadcast of February, 1970 it made a
scating attack on Shrl C. B. Gupta and
other lcaders of Congress (O) ; and

(c) if so, what steps have been taken
to prevent such interference in- our internal
affairs by Soviet Union which claims to be
a friendly country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHR1 SURENDRA PAL SINGH): (a)
and (b). There have been some critical
references to Indian political partles and
leaders In the broadcasts locluding Shrl C.
B. Gupta and others.

(c) Government have ln the past drawn
the attentlon of the Seviet authoritles to
critical references to Indian political parties
and personalltics that have appcared in the
broadcasts of Radio Peace & Progress,
Government are aware that broadcast com=
ments abroad on recent developments In
Indla have followed varied patterns depend-
ing upon the assesment and ideological bias
of the author concerned. Government will
continue to Invite the attention of the Soviet
authorities to broadcasts from Radlo Peace
and Progress which are lible to create mis-
understandings.
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Amerlcan Participation on the Side
of Laotion Government against
North Vietnamese Forces

4110, SHRI E. K. NAYNAR 1 Wil
the Minlster of EXTERNAL AFFAIRS be
pleased 1o state :

(a) whether Government are aware that
American Airforce Is taking part in military
operations on the tide of Laotlan Govern-
ment against North Vietnamese forces ;

(b) if so, whether U. S. A. Is violating
the 1962 Genva Agreement on Laos ; and

(c) if so, what is the attitude of the
Government towards the violtion of Geneva
Agreement by the Unlied States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)1 (a)
Government are aware of statements made
by the United States Government that the
US Alr Force has been taking part in cer-
taln operations in La ‘s,

(b) 2nd (c) . Government have already
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siated In reply to a calling attention notice
in this House on February 25 that In their
view a pumber of partles were not observing
the provislons of the Genecva Agrecment,
Ti ey have been urged to abide by the Agrec-
ment, "

Curb on Commonwealth Cltizeas to
caler Brituin

4111. SHRIE. K, NAYNAR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware
that Britaln has Imposed tighter control on
some dependents, particularly children and
clderly persons. wishing to join Common-
wealth Immigrants who were settled there ;

{(h) whether itis a fact that elderly
persons will be barred to go to Britaln if
they have sons or daughters elsewhere on
whom they can depend ; and

(c) if It Is so, whether the Government
will take nccessary steps to safeguard the
Interests of Indians who setiled in Britaln
and their rclations who are pow in Indla ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c) . Attention of the Hon'ble Member
13 Invited to the Answer to Lok Sabha Ua-
started Question No, 478 dated 23,7.1969,

Cost of Production of Lotoniam in Tarapur
Atomlc Power Project

4112, SHRI K. P. SINGH DEO : Will
the PRIME MINISTER be pleased to
state 1

(a) the capital cost of production of
Lotonium at the Lotonlum Plaot in the
reprocesiing plant of Tarapur Atomic Power
Project which is under construction ;

(b) how doss it campare with the world
siandard production of Lotonium ; and

(c) how will it effect the cost of pro-
duction of an Atom Bomb or Thermoau-
clear Bomb based op Lotonlim ?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI)1
(a) The Hon'ble Member §s presumably
referring to Plutonium, which will be pro-
duced at the Fuel Reprocessing Plant being
set up at Tarapur, The capital cost of
this Plant excluding Houslng s estimated
at Rs, 5.9 crores,

(b) The capital cost of the Fuel Re-
processing Plant being set up at Tarapur
is comparable with the reported capital
costs of simllar plants elsewhere in the
world,

(¢) No study has been made on this.

Cost of Nuclear Power Plant

4113, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the PRIME MINISTER
be pleased 1o state 1

(a) whether nuclear power plant costs
have been explored ;

(b) comperative cost of nuclear, ther-
mal, hydel and ofl generating plants per
million watts and production cost per unit
separately from above ;

(c) how do fossil fuelled plants compare

with the above :

(d) if fossll fueled plants are likely to
be constructed In Indla ; and

(e) if so, when and if not,
thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI)
(a) Yes, Sir,
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(b) and (c). Comperative approximate
costs of Tarapur Atomic Power Plant, a
CANDU type nuclear power plant in 200
MW range, a typical thermal power plant
of similar size with a high degree of Indlani-
sation of equipment and of Hydel Plants are
as under :

Power Plant Capital cost Production
in Rupees cost In
lakhs per palse per
million watts kwh

Tarapur Atomic

Power Plant 18.50 5.61%%*

CANDU type

nuclear power

plant 30,50 about 5,60

Typical thermal

plant Hydel Plants 20.00 about 6,6

Hydel Plants 10.00 to 15.00 3 10 4**

(d) Yes, Sir.

(¢) A number of plants wlll be cons-
tructed during the Fourth Five Year Plan,

Employees working in Ordnance Directo-
rate of Army Headquarters in Delhi
beyond thelr Tenure

4114, SHRI RAMAVATAR
SHASTRI ;
SHRI EBRAHIM SULAIMAN
SAIT

Will the Minister of DEFENCE be
pleased to state :

(a) whether a pumber of employees in
clerlcal cadre of tenure services under the
Ordnance Directorate of Army Headquare
ters are contiouing in Delhi/New Delhl far
beyond their teaure ;

(b} whether some such employces hav-
ing managed to contibue In Delhi/New

*This has been worked out on the basis of a coal cost of R, 60/-per tonne
which is applicable to coal availabie at distances of 600 to 1000 kms from

collleries,

**Hydel plants are generally economio for peaking purposes only,
capacities which are maoch less than installed

If their effective
capacitics arc taken iato

account the cost would be consideradly higher.
"'AWNF'W"'.‘W p!loq E1] TS% Aanial Plant factor,
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Delhl for over ten years, were - transferred
to outstations for a short period and were
postage back again to Delhi/New Delhi ;

(c) If so, the detalls of such cases ;

(d) the uumber of employees in lower
formatfons vjz., Ordnance depots and Ord-
nance factories who are contlnuing at out-
stations for over five years and have
represented for being posted In DelhifNew
Delhi 1 and

(¢) the reasons for giving continued
benefit to employees mentloned In parts (&)
and (b) above superseding the genulne and
fair claims of employees mentloned In part
(d) above ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) Two Upper
Division Clerks and three Civilian Siore-
keepers of the AOC now working in the
Ordnance Directorate at New Delhi have
been retained at Army Headgquarters beyond
the normal tenure of your years. Four of
these persons were granted one year's exten-
sion as permissible, Orders of transfer of
one Civllian Storckeeper have been lssued
in normal course,

There s a Cell known as Central Pro-
vislon Cell In the Ordnance Services Direce
torate at Army Headquarters which fune-
tions as an Ordnance unit but Is manned
exclusively by Owdnance personnel, 41
civillan personnel in the Cell have served
there for a period of over ten ycars, The
tenure In respect of staff employed in
this Ccll has been fixed at six years, The
question of revision of this teoure is under
examination,

(b) to (¢). The requisite information
is being obtained and will be laid on the
table of the House.

Fi Jal Assist

loom Industry
4115. SHRI P, C. ADICHAN ) Wi

the Minister of FOREIGN TRADE be
pleased to state ;

(a) the steps taken by Government to
provide Mnancial assistance to the Power-
oom Jodystry ; and

te Po
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(b) the amount of assistance to be pro-
vided for the Power-loom Industry In
Kerala during 1970-71 and the extent of
such assistance given to this Industry during
1968-69 and 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) The steps
taken by the Government are :

(1) Powerlooms are Included In the
small scale sector and have been
made eligible for assistance under
the State Ald to Industries Act
and from State Financing Corpo-
rations, the State Bank and the
Commercial banks or any other
financlal Institution that may be
st up by the State Government,

(2) The Reserve Bank of Indla has
becn persuaded to extend loans
to powerloom coopeiatives under
section 17 (2) (bb) of the Reserve
Bank of India Act,

(b) No assistance has been given to
the Government of Kerala during the year
1968-69. As regards 1969-70 and 1970-71,
cent-al assistance to State Governments for
State Plan Schemes during the Fonrth Plan
is being released In the form of block loans
and grants unrclatable to any scheme or

project.

Boys passiog out of Salok Schools Anousally

4116, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the MINISTER OF DE-
FENCE be pleased to state 3

(8) the total number of boys aonuslly
passing out of SAINIK Schools and the
number of jolning National Defence Aca-
demy and Indian Milltary Academy ; and

(b) the reasons for the buge wastage ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (s) The pum-
ber of boys who passed out of Balnik
Schools dyring the jast 5 years s ws

follows ;
.
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1965 176 Annual Intake of Officers
1966 223 NDA and IMA
1967 254
1968 340. 4118, SHRI NITTRAJ SINGH
1969 490 CHAUDHARY : Will the MINISTER OF
DEFENCE be pleased to state ;
The number of boys Who have jolned
the NDA durlog the last 5 years Is as (a) the present annual fntake of
follows : Officers in the regular cadre of the three
wings of Armed Forces through the Na-
1965 99 tional Defence Academy and Indian Mill-
1966 130 tary Academy, and the present annual
1967 1m wastage of officers in the above ;
1968 237
1969 90 (b) the number annually recrulied to

Figures for 1969 relate to the July 69
Examination, The results of the Decem-
ber 1969 examination are not yet known.
Information on the number of  Salnlk
Schools boys jolning the IMA s belng
collected,

(b) Boys not successful In entering the
NDA ure also well equipped with a broad
based education for pursing careers in  other
walks of life,

Short Service Commissioned Offic ers found
unsuitable for retention as
Regular Officers

4117. SHRI NITIRAJ SINGH
CHAUDHARY 1 Will the MINISTER OF
DEFENCE be pleased to state ;

(a) the total number of Short Service
Commisslioned O.ficers found unsuftable
for retentlon as regular officers durlng the
last three years, and

(b) thelr
recruited ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH). (a) 175 Short
Bervice Commissioned Officers of Army
and 2 Short S:rvice Service Commissioned
Officers of Navy were found unsuitable for
Permanent Commissions during the last
three years ;

proportion to the number

(b) Approximately 29%, of the Short
Service Coinmissioned Officers of the Army
and 6% of the Short Service Commissioned
Officers of the Navy, considered for
Permanent Commisslons, were found
unsulitable.

the Bhort Service Commission ;

(c) whether the quality is gradually
deteriorating ; and

(d) If so, the steps, If any, taken to im-
prove the quallty and number ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY FENGINEERING
(SHRI SWARAN SINGH)1 (a) The
planned annual intake of officers through
Nationul Defence Academy for Army, Navy
and Air Force is 300, 65 and 110 respective-
ly. The intake through Indian Military
Academy, which caters for the Army only
is planned at 900 per annum incluslve of
300 ex-National Defence Academy cadets,
The annual wastage out of the intake is
approximately 3%,

(b) The present target of recruitment to
Short Service Commissions In the Army is
1350 per year and that in the Navy 300 per
year, There is no Short Service Commis-

. slon in the Air Force except for proba-

tionary officers in the Technical and

Meteorological branches,

{c) There iIs no Indication of deterlora-
tion in the quality of officers trained at the

National Defence Academy and Indlan
Military Academy.
(d) The Sainik Schools, Rashtriya

Indlan Military College, National Cadet
Corps and the publicity drlves through
Press and Radio help to Improve the In-
take of officers, The pre and post
commission traloings at different institutions
jmprove the quality of offlgers,
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Land In Megal Possession of Ministry of
Defence in Village Nn;ll Raya,

New Delhi
4119. SHRI HUKAM CHAND
KACHWAI : Will the Minister of

DEFENCE be pleased to state 1

(a) whether it Is a fact that 18°39
acres of land of village Nangal Raya, New
Delhl is in illegal possession of the
Ministry of D:fence since 1946 ;

(b) whether it Is also a fact that nelther
the rent has been paid for the use of this
Jand nor any agreement has been reached
upon for the last 25 years ;

(c) whether 1t Is also a fact that the
Ministry had offercd last year rent rental
compensation to land-owners which was
refused by them, il so, the reasons

therefor ;

(d) the time by which the Government
propose 1o seitle this case axd pay arrears
of rent to the satisfaction of land owners,
if not, the reasons therefor ; and

(¢) whether Government propose to
purchase this land and pay market price
to the land owners ; If so, when and at
what price and f not, the reasons
therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING

(SHRI SWARAN SINGH)t (a) and
(b), Presumably the reference is to
an mea of 1839 acres which was

requisitioned and t2ken over in 1943 and In
respect of which a notificatlon for de-
requisitionlng was lssued In 1946, 1If so,
the possession of this area has not yet been
handed over to the owners and Is occupled
by the Defence Institute of Fire Research.
The legal status of the present occupant
involves legal interpretation. This and
other aspects of the de requisltioning order
are under examination.

(c) and (d). The owners have been
offered rental compensation at the rate of
Rs. 881 per annum effective from 1946
onwards, but they have not accepted the

same as they consider the amount inades
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quate, The matter Is being examined

further.

{¢) The Defence Institute of Fire
Research is looking for a sultable site for
locating the establishment. The decision
to purchase the land or vacate the same
l;lll depend on the final selection of the
site.

Utllization of Profits earned from Unit
Canteen Store Depmnn (Indin) for
Weifare of Troops

4120, SHRI SURAJ BHAN: Wil
the Minister of DEFENCE be pleased to
state ;

(a) whether it Is a fact that the
profits earned from the Unit Canteen Store
Department (India) are to be used for the
welfare of troops ;

(b) whether it is also a fect that the
Commanding Officer of the 18 Punjab
Regiment had transferred Rs. 600 from the
C. 8. D. Canteen profit to officers Moss
for payment of parties held in November,
1964 ;

(c) ifso, the reasons for this frregu~
larlty ; and

(d) whether any notice has been taken
of this frregularity ; Il not, the reasons

therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) The
distribution of profits earned by Unilt-run.
canteens to the unit welfare fund, officers”
mess fund and other such unit funds, Is at
the discretion of the Commanding Officer
of the Unit.

(b) to (d). The information Is being
collected and will be lald on the Table of
the House in due course.

Non-Publ of Issue of Rum I th
per L
Regliment

4121. SHRI SURAJ BHAN : Wil
the Mioister of DEFENCE be pleased to
ttats 1
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(a) whether ft{s a fact that the lssue
of the Rum ordered by higher Commanders
is always published in the unit Dally
Routine Order for the Information of
Jawans;

(b) whether it Is also a fact that this was
not done in the 18 Punjab Regiment during
the period from May, 1964 to October,
1967 ;

{c) the reasons for not publishing the
same in the Dally Unit Order and In the
manner in which it was used ; and

(d) who Is the officer responsible for
this and the actlon taken agalnst him ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes,
except In the case of units located in
operational areas,

(b) to (d). The Information is being
collected and will be lald on the Table of
the House,

Participation in Expo-70 to be held in Japan

4122, SHRI C. CHITTYBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it Is a fact that India is
taking part In the Expo-70 Fair to be held
at Ojaka In Japan ;

(b) how many people from India are
representing our country in our Pavilion ;
and

(c) the different ftems of interest in
our Pavilion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir,

(b) 5.

(c) India Pavilion aims at projecting
the Image of emerging India against the
background of its heritage of culture, arts
and traditions. Some of the interesting items
presented in the Pavillon are requisite
specimens of handicrafts and textiles,
precious and rare jewellery, original art
picces relatdng to Budhism, modern
paintings and sculptures and a 15 feet
high model of Taj Mahal. The Industrial
sector portrays a select range of modern and
sophisticated machinery =and products
besldes develgpment of atomic energy,
steel, machjoe tools, minerals and metals,
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Jet trainer alrcraft, etc. A Natlonal
Restaurant, an auditorlum presentlng Indian
dances and music, and a white tiger are
the other {mportant attractlons in the
Pavilion. Interesiing representation of Indian
village scenes a cascade and a pool are
featured in front of the Pavillon agalnst
the background of white main strucutre of
the Pavilion,

Hind | as Official Language of U.N.O.

4125, SHRI YOGENDRA SHARMA :
Will  the Minister of EXTERNAL
AFFAIRS be pleased to stale :

(a) the number of people In the world
who speak (i) Eoglish (il) Russlan (1)
Spanish (iv) Chinesc (v) Arabic and (vl)
Hindi respectively :

(b) what are the official languages of
the UNO ;

(c) whether the Government of India
have asked for the acceptance of Hindl as an
official language of the UNO as it is spoken
by the largest number of people in the world
afier Chinese and English; and

(d) If not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
According to the Hindustan Year Book the
information is as follows :

1) English 294 million.

(il) Russian 170 milllon

(I1) Spanish 159 milllon

(iv) Chinese 645 million

(v) Arabic 83 million and

(vi) Hindi 165 million,

(Figures are approximate).

(b) Chineae, English, French, Spanish
and Russian are the official languages of
the UN General Assembly.

(¢) and (d). No, Sir. Itls difficult to
get any mew language Included among the
official languages of the UN. Any additlon
to the list of official languages of the UN
General Assembly will require an amendment
to the Rules of Procecure adopted by a
majority of the members present and uc‘nit_u.
It is not considered likely that the majority
would favonr Introducing any changes g

this regard at prewent,
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Use of Inferior Type of Fuel for
Piants and Machines in the
Eastern Reglon

4124, SHRI INDRAIJIT GUPTA :
DR. RANEN SEN 1
Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether It is a fact that Govern-
ment's policy of using high ash content low
grade coal, coal washery midlings and
rejects for Thermal power production in
the Eastern Region was taken primarily fn
the interest of Iron and Steel Industries,
without considering the Impact of poor
quality fuel on plants and machinery ;

(b) if so, what were the overriding
consideration In forcing the Eastern Region
to accept the above unsatisfactory, uneco-
nomical conditlon resulting in an acute
power shortage on account of breakdown fIn
plants and machineries; and

(c) the steps taken for immedlate re-
movel of the above conditfon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) ; (a) and (b). In order to
conserve superior grades of coal which are
essentially required for matallurgical pur-
pose and to facilltate the use of bye-products
left over after washing medlum quality
metallurglcal coal for use in the Steel plants,
the policy of the Government is that ther-
mal power station being designed at present
should be capable of using inferlor grades
of coal and bye-products left over in the
washeries, This policy is applicable to all
regions of the country. As the bollers
have been designed to burn inferlor, grades
of coal and washery left-overs, It cannot
be said that the brcak-downs in thermal
power stations have occurred due to the use
of inferior grade of fuel,

(¢) With aview to improving the
efficlency of thermal generaling units, Govern-
ment are considering measures for improv-
ing the quality of bye-product fuels from
the existing and projected washeries,

Memorandum Presented by the
Chief Minister of Gujarat to
the Prime Minister

4125, SHRIR, K. AMIN 1t WIill the
PRIME MINISTER be pleased to state :

(a) whether during her recent visit
to Gujarat on the 23rd January, 1970 she
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was presented a mamorandum by the Chief
Minister of Gujrat cataloguing the Injustics
that Gujarat has suffered with regard to her
development plans ; and

(b) whether she will lay a copy of the
same, on the Table as also the reason why
such development has been prevented or
pot sanctioped in each case, particularly
when Plans are exccuted expeditiously and
cfficienciently in Gujarat 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC

ENERGY AND MINISTER  OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). During her

visit to Gujarat on 22nd/23rd January,
1970, Prime Mipister was given a letter
together with notes, dealing with warlous
problems of the State, These were immedia-
tely referred to the concerned Ministers for
examination, The Ministeries have been
directed to convey their decision in due
course to the Government of Gujarat. It
is not considered appropriate to lay on the
Table documents pertaining to matters
which are under correspondence between
the Centre and a State Government.

Correcting Statement to USQ. No. 3475
Dated 10-12-1969 Warships of
Indian Navy on Goodwill Visit to
other Countries

THE MINISTER OF DEFENCE AND
STEEL & HEAVY ENGINEERING (SHRI
SWARAN SINGH) : Mr, Speaker, Sir,

I reply to part (b) of Unstarred Questlon
3475 which was answered on the 10th Dece-
mber 1969, it was stated that 27 forelgn
warships belonging to Britaln, U. S. 8. R.,
France, Japan, Iran, Thailand, Bthiopia and
Australia had visited Indian ports duriog
1969.

Subsequently it was found that the num-
ber of forelgn warships that visited India
was 29 ((wenty-pine) and not 27 (twenty-
scven) as stated In the reply to the ques-
tion. Accordingly, the reply to part (b)
of the questlon may be read as follows ;

“29 foreign warships belonging to
Britaln, U.S.A., U.S.S.R., France,
Japan, Iran. Thalland, Ethlopia and
Australia have vicited Indian ports so
far duriog 1969,” ,
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12.13 brs.

SYMPATHY FOR EARTHQUAKE
VICTIMS

MR. SPEAKER : Shrl Manubhal Patel,

SHRI HEM BARUA (Mangaldai) :
Before you take up the calling attention
motion, may I suggest that we should stand
up and pay our homage to the persons who
were killed in the earthquake ?

DR. RAM SUBHAG SINGH (Buxar) :
It was preclsely with that object that I have
brought In & Resolution. Such a Resolu-
tion has already been passed In the Rajya
Sabha, We should see that sultable mea-
sures are taken for providing rellel 10 the
earthquake victims. Government could
accept the Resolution and take necessary
steps,

MR, SPEAKER : We have a call atten-
tion motion on the subject. 1 have also
received a suggestion from Dr, Ram Subhag
Singh. This will come side by side, Now
Shrli Hem Barua suggests that we should
rise and stand In sllence for a short while
to express our sympathy for the victims of
the earthquake,

AN HON, MEMBER 1 On behall of
the House, you could convey our sympathies.

DR, RAM SUBHAG SINGH 1 Shall [
read out the Resolution ?

MR. SPEAKER : On behallf of the
House and also as suggested by Dr. Ram
Subhag Singh and Shrl Hem Barua, we
express our sympathy and decp sorrow at
the toll taken by the earthquake. On be-
half of the House, 1 convey our sympathy
to the viclims.

12.15 hrs.

CALLING ATTENTION TO MATTER
oF URGENT PUBLIC IMPORTANCE

EARTRQUAKE IN GUIARAT NEAR
ANKLESHWAR OILFIELDS

SHRI MANUBHAI PATEL (Dabhol) 1
1 call the attention of the Minister of
Petroleum and Chemicals and Mioes and
Mectals (¢ the following matter of urgent

public importance and request that he may
make a statement thereon 1

The severe shocks of earthquake In
Gujarat near the Anklehswar Oil-
fields resulting in heavy death toll
and damage to houses.

sHRI NATH PAT (Rajapur) : There
should be some kind of logic as to who
answers the calling attention notice. 1 have
no objection to my hon, frlend Shri D.R.
Chavan answering, but this Is a natlonal
calamity. Just because thcre are some oile
wells in the vicinity, should we ask the
Mintster for Petroleum to answer ? Elther
the Prime Minlster or the Home Minister
should have been here to answer the calling
attentlon,

SHRI N.K. SANGHI (Jodhpur) : 1 had
submitted a calling attention notlce to be
answeied by the Home Minister, and I am
really surprised to find that it is belng
answered by the Minister for Petroleum,
This Is a very seriuos matter, Wherever
earthquakes have taken place......

MR. SPEAKER ; It Is based on the
Member’s own motion, It Is directed to
the Minister concerned who Is golng to
attend to t, In this case the Minister of
Petroleum and Chemicals, As a matier
of fact, there was some¢ doubt about the
Ministry concerned, and It was also suggest-
ed that though It concerns the State, the
whole country Is concerned with it.

ot ay fowy (W0T) : frsgema &
% fged a3 g aaiT w6 F{Er g,
T SETA HWAT &7 QAT §, T U AAY FT q@r

§ @R 7 geendfess d0 2 wTqAr

SHRI 8. KUNDU (Balasore) 1 The
office has to direct It to the proper Minise
ter,

SHRI NK, SANGHI : 1 addressed it
to the Home Mioister.

MR. SPEAKER 1 You have expressed
your views, It Is enough.
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SHRI S, KUNDU : This may be noted
at least for the future, that the proper Minis-
try should be directed to answer,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : The State Govern-
ment of Gujarat who were contacted have
reported that the earthquake In Broach
District started at 7,25 a,m, on 23rd March,
1970 with two strong tremors followed by
a light tremor at about 7.30 am. and an-
other light tremor at about 12 noon, The
tremors were felt over a large area of the
Broach district  comprising Broach,
Ankleshwor, Hansot, Vagra, Amod, Jambusar,
Raj Pipla and Jhagatla Talugs. The damage
is mostly confined to Broach town and its
surrounding areas. Casualtles lnclude 23
persons dead, and about 200 Injured of
which 84 are In the hospitals. About 200
houses have been desiroyed and another
2,500 damaged in Broach town. Another
2,000 houses are reported to have been
damaged In other parts of the district,

The earthquake was also felt in some
areas of Baroda, bnavnagar and Surat Dis.
tricts and Bombay. The damage in these
areas is reported to be very light,

The Meteorological Department have
repoited that all the Indian Seismological
Observatorles have recorded the shock, A
preliminary examination of the data recelved
by them shows that the earthquake had the
following parameters :

Latitude : 21,6°N

near Ankleshwar.
Longitude : 7T2.6°E
Origln time : 01—53—00 G M. T,

Epicentre

07—23—00 1.5.T.
Depth H Shallow
Magnllude ; 6.0 on the Richter
scale,

A detailed study of the earthquake will
be carried out by the M:teorological Dzpart-
ment afier recelpt of all the records from
the all lodian Observatories and also the
data of foreign statlons,

The town of Broach is situated where
the West Coast fault meets the Narmada
Riflt, Along the course of river Narmada

(CA)

a number of earthquakes have been recorded
in the past, vjz., on 27th March, 1847, 18th
November, 1865, 2nd January, 1927, 14th
March, 1938, The area has also experiencs
ed the earthquakes occurring In the Rann
of Kutch and along the West Coast, The
last equake which caused extensive damage
in Anjar (Saurashtra region of Gujarat) took
place on 21st July, 1956.

The State Government have taken ade-
quate relief masures to provide cash asslse
tance, accommodatlon and food to the affect-
ed familles,

Officers of the Geological Survey of
India at Ahmedabad have been asked to
proceed to Broach immediately and send a
detailed report.

MR SPEAKER 1 1 am Informed that
the Prime Minister is la the other House
now and will be making a statement on this
subject In the afternoon.

SHRI MANUBHAI PATEL: It s
painfol that this natural calamity which s
a national calamity should be made the
subject of controversy by the ministerial
side. Firstly, they did not themeselves
come out wiih a statement; they should
have done so. It was only after the call
attention notlce was given that they came
out with the statement. Another thiog to
which the hon, Members quite rightly refer-
red Is whether the hon, Minister 1s compe-
tent to make any authentic statemeat on
this subject. We do not know why he is
handling this subject of earthquake or
meteorology depariment, Last time it was
Dr. Rao the Irrigation Minister who made
& statement when Koyana earthquake took
place, The Minister concerned should give
a reply. Otherwlse, we shall not be statis-
fled, Anyhow, this concerns the whole
House and the whole coantry. It ls not
that the calamity had taken place and the
Government which had shown Indifference
tlil now should continue to do so. The Guja-
rat Governments bas taken adequate and
quick steps; they are running free kitchens
and trying to house the people affected In all
possible ways. U Is ooly the Contral
Government which we are discussing here,
not the Gujarat Government,s It is stated
that some fifty years before such iostances
took place and people have some suspicion
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[Shrl Manubhai Patel]

that in this particular area — Ahkleshwar
oll field, Breach, Baroda, BSurat, extending
upto Bhavanagar — where there are oll
flelds, it is only after the oil fleld explora-
tlons staried that these things had happened,
Is there any truth In their believe 7 They
feel that It started only after the shallow
walter drilling was inaugurated by the Prime
Minister recently because of selsmic opera-
tions and drilling activities. Here, In hls
statement, the Minlster says that a detailed
study of the earthquake will be carrled out
by the Meterologlcal Department and
after the receipt of this report a detailed
study will be made, but the questlon is
whether they are competent to go lnto the
causes of such earthquakes, Instead of
dealing with thls in a routine way, may I
koow whether Government will (Invite
experts from all over the world as they did
in the case of the Koyna carthquake when
they deputed a UNO team which went loto
the details of that incident ? They say that the
Geologlcal Survey officers at Ahmedabad
have been asked to proceed. The question
Is whether they are competent to go into
thls matter, 1 want to know whether a
high power team will be deputed 10 go into
this matier, That is one thing.

Another thing s, In such a vast calamity
by which a wide range of areas has been
deeply affected, It Is not only the Siate
Qovernment which would be competent to
cope with relief and rehabilltation work.
It Is practically thc Central Government's
responsibliity, So, may I know whether
the Central Government will come out with
an out-of-pattern help, not only the rutine
pattern help but out-of-pattern help, be-
cause it is not mercly a question of 1,500
houses having cracked, it is about 30,000
people who are on the streets now. They
do not sleep in their houses because the
houses are cracked and there Is constant fear
that there might be another calamity. and
that is why tkey are not in their houses now.
1 want to know whether, for these 30,000
people, the Central Gavernment willl come
out with speclal assistance.

Thirdly, in glving such assistance, the
Government should not jpave any political
coosideration. I tnink the State Goverae
ment {s not competent to reply to that.
because, after all, it is a policy question,

espcclally In view of the fact that tha Prime
Minister Is reported ta have said, as has
appeared in the Hindustan Times this
morning that the **Union Government s
awaltlng detalls of the damaged caused by
the earthquake In Broach.” Prime Minister,
Indira Gahdhi, *‘is satd to have asked some
of her party members in Gujarat to make
an on-the-spot study of the affected areas
and send a report,” Is this a party matter,
and will the report of the party members be
considered as valid ?  Have they no inde-
pendent agency 7 Do they not depend on
the authentlc report of the State Govern-
ment 7 Only because certaln State Govern-
ments do not toe her line, is this the attl-
tude ?

So, my specific question Is whether any
political consideration will not be allowed
to be brought in by the Prime Minister or
the Ministers concerned, while giving
adequate help and whether a high power
team would be sent to go in this matter,

SHRI D.R, CHAVAN ; Mr, Speaker,
Sir, the Hop, Membter has raised two or
three polnts in the questions which he has
formulated, framed and put. First, he
poloted out that there has been Indifference
by the Central Government, This Is not

correct. As a matter of fact, when the
Prime Minister got the news, of this
carthquake —

AN HON. MEMBER : She was
shaken.

SHRI D . R. CHAVAN :...she imme-
dlately sent a message of condolence and
immedlately sent a sum of Rs, 51,000 ([/nter-
ruption) from the Prime Minlster's Relief
Fund, The reports are that a team of
engineers Is golng round and making an
estimate of the damage that has been done,
This s a team which has been sent by the
State Government of Gujarat, After the
team goes round and makes an assessment,
they will submit their report to the Siate
Goveroment, The  State  Goveroment
paturally will make a request to the
Central Government for giving them some

assistance for the earthquake-affected
arcas.

My hon. friend said that polliical
considerations should not be allowed to
come in, I can assure him that no pollu-
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cal conslderation would be allowed to play
particularly whea humaao lives are affected.
(Interruption).

SHRI MANUBHAI PATEL:1 Was
that assurance given by the Prime Minister
also 7

SHRI D, R, CHAVAN : No polltical
consideration will be allowed. There is no
political consideration, 1 can assure the
Hon, Member that whatever assistance is
necessary to the affected people will be
forthcoming readily from the Central
Government, Thirdly, he has tried to
connect this earthquake with the offshore
drilling In the shallow waters in Aliabet
and the drilling so far undertaken In
Ankleshwar where 200 to 300 wells have
been drilled, 1 do not think there is any
connection between drilling for oil and the
carthquake. In my statement, 1 havs
said :

“The town of Broach is sltuated
where the West Coast fault meets the
Narmada Rift. Along the course of
river Narmada, a number of earth=
quakes have been recorded in the
past, on 27th March 1847."”

I am sure hon. members will agree that
no drilllog was undertaken anywhere in
India at that time. On 18th November
1865, there was another earthquake, Again
on 2nd January, 1927 there was another
carthquake there,

SHRI MANUBHAI PATEL : He has
said in this case the epicentre was near
Ankleshwar,  All these past earthquakes he
is referring to were not in Ankleshwar ;
that was a different range.

SHRI D. R. CHAVAN: As| said,
carthquakes have been there previously
also when no drilling was there, To
connect drilling with carthquakes s some-
thing fantasiic, which I cannot understand.
However, studies are being made both by
the Meteorological Departmsnt and by the
officers of the Geological Survey of India
who have gone to the spot to [ovestigate
into this particular earthquake and its
causes.  Till their reports are avallable,
potbing could be said.

(C.A)

SHRI MANUBHAI PATEL : I did
not mentlon oely drilling. 1 said the
whole arca —Ankleshwar, Baroda, Broach,
Bhavnagar, etc. Is affected and I asked
whether a special commisslon will be
appolated to make a special study there,

SHRI D. R. CHAVAN : Let us awalt
the reports from the Meteorological Depart-
ment and the Geologlcal Survey of India.
After studying those reports, if it ls con-
sidered necessary for the Government to
appoint a high-powered committee as
suggested, certainly that will be consldered,

SHRI JYOTIRMOY BASU (Dia-
mond Harbour) : 1 joln my friend,
Mr. Patel, in demanding that the Govern=
ment should tackle the matter on a war
footing and rush rellef and money to the
people there. I feel that shrinking of the
inper molten mass causes movement of the
solidified surface crust, They slip at weak
points known as faulls and earthquake 1s
caused,

SHRI NATH PAI (Rajapur) : This
is Encyclopaedia Britannica.

SHRI JYOTIRMOY BASU: In
QGujarat, an annual gquantity of oil has
been found at unusually shallow level, In
other arcas on the globe, it is at much
deeper level, It may be a spill.over of
a bigger deposit. May I koow whether
the Minister will tell us whether that his
experts have gone into the matter the
earthquake is due to intensive oil-drilling in
that area ?

SHRI D. R, CHAVAN : As 1 said, In
the last para of my statement, officers of
the Geological Survey of India at Ahmeda-
bad have been asked to proceed to Breach
{mmediateiy and send a detailed report.

MR. SPEAKER 1 This last para comes
to your help to answer all the questions 3

SHRI D, R, CHAVAN : Until that
report s avallable, 1 cannot say anythiog.

SHRI LOBO PRABHU (Udipi): It
is a matter of some importance as to who
is the Minister in charge of earthquakes,
of course leave God alone,
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : The
Minister fn charge of Tourism and Civil
Aviatlon is In charge of carthquakes be-

cause he is in charge of the Meteorological
Department,

SHRI LOBO PRABHU : The Minlster
has just now stated that this Is the con-
cern of the Meteorological Department,
1 would like to point out that earthquakes
do not occur In the air. The Meteorologl-
cal Department is concerned with climatle
conditions and forecasting of weather and
the carthquakes are not occurring in the
air. The question is Important because
now we have got to proceed to make an
enquiry on how the earthquake occurs,
This isnot a casual ecarthquake, As the
Minister has repeated, thls area has a
history of carthquakes. Therefore, first of
all, let us make up our minds about which
Minlstry or which Department is in charge
of this subject,

I may preface my further remarks by
a little confession. [ have some experience
of earthquakes, I was Collector of Gorakhpur
In 1935 when an earthquake occurred there,
Though my friends stlll seem to be
amused, 1 would like to say that anearthquake
is a very serious matter,

SHRI HEM BARUA (Mangildai) :
What a profound truth |

SHRI RANDHIR SINGH (Rohtak) ;
Discovery.

MR, SPEAKER 1 Let us be serlous
when we are discussing a serlous matter,

SHRI LOBO PRABHU : I know the
results of the earthquake on those who
suffer and those who escape death, We
hawve to consider this question serlously and
sympathetically,  Although the Gujarat
Governmeat s supposed to have done its
best, although the Prime Minister has given
funds from her fund for the rehabilita-
tion of people, will the government give
an assurance here and now that those whose
houses have been destroyed and damaged
will he compensated, because this Is the
kind of Insurance which is due from govern-
raent because no othér agency could do I?
It is a wery important peint. Secondly,

since earthquakes have occurred In this

reglon In the past and are likely to occur
in future..,

SHRI
God forbid,

NAMBIAR (Tiruchlrappalli) :

SHRI 8. K. TAPURIAH (Pali) : Shrl
Nambiar invoking God 7 Does he belleve
in God 7

SHRI LOBO PRABHU : In Japan in
those arecas which are subject to frequent
earthquakes they have a speclal type of
housing. 1 do hope that this will be an
occasion for us to study the adoption of
houses suitable to an area which Is subject
to constant earthquakes.

SHRI D, R. CHAVAN : About the
assistance that has to be glven, 1 have
already sald that the necessary assistance
for the rehabilitation of those people who
have been affected by the earthquake will
be given,

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : What is “‘necessary assistance’?

SHRI D. R. CHAVAN 1 What s
demanded by the State Government.

Necessary assistance for the rehabilita=
tion of the families which have been affected
by the carthquakes would be forthoming.
1 bave sald that more than once.

SHRI LOBO PRABHU : Are you pre-
pared to compensate those who have lost
thelr houses 7 Are you prepared to glve
gratuity to the dependents of those who
have lost their lives 7

SHRIL D. R. CHAYVAN : The question
of compensation does not arise. About
the rehabilitatlon of those persons, I have
made the position clear,

SHRI SHEO NARAIN (Bastl) : Why
not glve some help out of the Rs, 175 crores
that the Prime Minister has got 7

SHRI D, R. CHAVAN : Necessary
assistance for rehabilitating the persons who
bave been affected by the earthquake will
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be forthzoming. As th: hon, Speaker has
just now annouaced, the Prime Minlater 13
golng 1o make a statem:nt In the afternoOn.
Why not wait 1lil she makes a statemont 7 [
hope, my hoo, frland will get all the in=
formation then,

SHRI NATH PAI We  were
all inter ested In the last part of Shrl
Lobo Prabhu's question, Shrl Lobo
Prabhu claimed to have some experience
of earthquakes, The hon. Minister
also has experlence because he comes
from the Koyna area. Shri Lobo Prabhu's
last question was most Important. He
asked whether the Government would give
conslderation to his proposal to have houscs
suitable for areas which are llable 1o earth-
quakes as is done in Japan. Geologlsts say
that the whole Western Coast is sinking
and Is liable 10 earthquakes of greater In-
tensity.  Will he glve a reply to that ?

SHRI D, R, CHAVAN ;1 It is a sugges-
tion which will be conveyed to the State
QGovernment,

SHRI SHEO NARAIN : What does he
mean that it will be conveyed to the Siate
Government ? It is their responsibility.

SHRI N. K. SANGHI : Sir, we In
Reajasthan have seecn human calamity and
suffering due to famine cooditions prevail-
ing and people dying of scarcity conditions,
We can understand the suffering of the
people of Gujarat on account of the cala-
mity that has fallen on the people of Guja-
rat. All our hearts go to those alfected by
the ghastly tragedy that has happened in
that area. But before | come to the point
1 would like to know from the hon, Minist-
er whether It has come to his notice that
none of the Cabinet Ministers of Gujirat
Siate paid a visit to the affected area on
the 23rd...(Interruption)

SOME HON. MEMBERS i Shame,
shame,

SHRI MANUBHAI PATEL 1 They
could not do so due to the toppling acti-
vitles of this Goveroment. At this junc=
ture this Government is engaged in toppl-
ing the Gujarat Goveroment., If apybody
is responsible, it is the Central Government
that is responsible...(Jnterruption)

(C.4)

SHRI N.K. SA NGHI : We should have
this loformation so that we could be wise
about it. The eyes and ears of the people
today are very much agltated on account of
the fact that senfor responsible people have
not pald a visit to the area when such cala-
mity has falien on them...(Interruption)

weqw WP : AIgA TEY INT K
WY Y FaT  wAr § A UK F AW H
g ez ¥ feezd & § 1\ &% xw feafr &
aga an gY war § Wi g § gl amar
fs & sar we

SHRI MANUBHAI PATEL : He wro-
ngly alleged that not a single Cabinet
Minister visited the area and 1 had to give
reasons why not a single Cabinet Minister
could vlsit the area. But the Governor has
gone there and the ministersin-charge has
gone there,

DR. KARNI SINGH (Bikaner) :
Why should he inject politics Into a thing
where human belngs” suffering is concern-
ed ?

SHRIN, K. SANGHI : There Is no ques-
tlon of politics. But wheacver such tragedy
takes place senlor ministers of Government
should visit the area and participate In
people’s sufferings...(Interruption). It 1s
not money or expenditure that can fill up
the hearts of the people; 1t is consolation
and a fecling of participation In thelr suffer-
ing that matters. It Is such matters which
can make the psople feel of thelr sincerity..
(Interruption)

SHRI S, K TAPURIAH : Why had the
Chlel Minister of Rajasthan, 8hri Sukhadia,
not gone to Ganganagar when there was
firing there 7

DR. KARNI SINGH : Why did Shri
Sukhadia not go to Ganganagar 7

SHRI N. K. SANGHI : I want the hon,
Minisier to {nform us whether the Ceniral
QGoverament would give aoy ad hoc grant
from the provisioa of Ry, 175 crores made
in the Bedget

Secondly, we had an earthquake In
Bibar in 1933, lo North-cast Assam o 1930,
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in Anjar in 1956 and in Koyna in 1967, We
have scen that the phenomenon of these
earthquake tremors are now accounting to
this country with a shorter span, greater
intensity and much earlier. WIill they
collect statistical data and examine all the
facts to find out whether our country has
become more llable to earthquake tremors ?
Can any scientific study be made la this
matter so as to prevent this physlcal phe-
nomenon and allzviate the sufferings of the
people 7

SHRI D.R. CHAVAN : As regards the
sccond part of the question, as I said, we
will have to await the report of the officers
of the Geologlcal Survey of India, Then, as
to whether any assistance will be given,
I would request the hon. Member to wait
till the Prlme Minister makes the statement
in the afternoon today.

12.46 hre.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CUSTOMS ACT,
1962, Erc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindl and English
versions) onder section 159 of the
Customs Act, 1962:—

(i) GS.R. 4I3 published in
Gazette of Indla dated the
Tth March, 1970 together with
an explanatory memorandum.

(i) G.S.R. 414 published in
Gazette of India dated the
Tith March, 1970 together with
an explanatory memorandum,
[Placed in Library. See No.
LT-2975/10]

(2) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 and section 38
of the Central Excises and Salt
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Act, 1944: —

(I) The Customs and Central
Exclse Duties Export Draw
back (General) Ninth Amend-
ment Rules, 1970, published
in Notificatlon No. G.S.R.
416 in Gazette of India dated
ths 7th March, 1970,

(if) The Customs and Central
Excise Duties Export Draw-
back (General)Eleventh Ame-
ndment Rules, 1970, published
in Notlfication No. G.S.R.
417 In Gazette of India dated
the 7ib March, 1970,

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Tenth Amend-
meat Rules, 1970, published
in Notification No. GS.R.
418 in Gazette of Indla dated
the 7th March, 1970.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Enghth imend-
ment Rules, 1970, puhlished
in Notification No, G.S.R,
419 in Gazene of India dated
the 7th March, 1970,
[Placed in Library. See No.
LT- 2976-70)

(3) A copy each of Notification Nos,
G.S.R. 337 to 387 (Hiodi and
English  versions) published in
Gaz:tte of Indla dated the Ist
March, 1970 #ssued under the Cent-
ral Excise Rules 1944 together with
an explanaiory memorandum,
[Placed in Library. see No. LT
2977-70].

12.47 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY 1 Sir, I have to report
the followlng maessage reccived from the
Secretary of Rajya Sabha, —

“Iam directed to Inform the Lok
Sabha that the Supreme Court (En-
largement of Crimioal Appellate
Jurisdication), Bill 1969, which was
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passed by the Lok Sabha at its sitt-
ing held on the 19th Dzcember, 1969,
has been passed by the Rajya Sabha
at its sitting held on the 20th March,
1970, with the following amendments;

Enacting Formula

1. That at page 1, linc 1, for the
word “Twentieth’ the word
“Twenty-first"” be substituted.

Clause 1

2, That at page, 1, line 4, for the
figure **1969' the figure **1970" be
substituted.

1 am therefore, tn return herewith the
sald Bill In accordance wlth the provisions
of rule 128 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha
with the request that the concurrence of the
Lok Sabha to the said amendments be
communicated to this House."

SUPREME COURT (ENLARGEMENT
OF CRIMINAL APPELLATE
JURISDICTION) BILL

AS RETURNED BY RAJYA SABHA

SECRETARY : Sir, I lay on (he Table
of the House the Supreme Court (Enlarge~
ment of Criminal Appellate Jurisdiction)
Bill, 1969 which has been returned by Rajya
Sabha with amendments,

12.48 hrs.

ESTIMATES COMMITTEE HUNDRED
AND TENTH REPORT

SHRI SRADHAKAR SUPAKAR
(Sambal pur) : I beg to present the
Hundred and tenth Report of the Estimates
Committee regarding action taken by
Government on the recommendations con-
tained in their Eighty-fourth Report on the
Ministry of Home Affairs—Central Vigilance
Commission.

off daxre wifew (wqamTs) @ woTw
a1, % day afafy § s I
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FO & 9g> gH A9 § AdAT wET
fs ag qafes ustagy &9A a Qfee-
Fzg FAEY W foqiE aga wgaged gt §
AT o ogew Asfacatgig fw
IT4Y it 7Y F vl w1 A fredt
g Farmr g § fe gt & g
feqle @ el 1 go9 3 o fawm &
arft war widaTst @ WY g 7

weqw Agiww : ag X AW aw W
LR Ul

oft sz fagrdt wwda) (asUwgR):

a1y qrfegidzd sdgd & fRfreex ¥ qg
#fye fF ag fg=dt & sa g3 !

Heuw wFAT  qg TG AW G B
Az g€ @, gy fafer 1 feferedt @t
wlgrare # fafzn €Y 55 sfear€ 4, faw
few ag ara ag & wran ¥ A9 w1 g
3g at ¥ gfaa s v F gra| A1
N F q@Er AT |

st e fagrd ol - g fge
# z7 sfadgAl s1oumr ghas g ot ag
FIEASIEIET £ Fra B & A gFdy
g1

sreast RERA : A FH AT § A9
av A TeE 6T

ot gEmET wredt (F19Y): qEE-
frgs FUA & smEr &qwi g s
§a ¥ fre s0A 7 fzasa g av fash
¥ g fear ama

werw wga : Gy § @ A 7 9
g ag QM A O MIWEARA
dam 2 gm



187 D.S5.G. (Gen.), 1969-70

12.49 hrs.
PUBLIC ACCOUNTS COMMITTEE
NINETY-FOURTH AND NINENTY-SEVENTH
REPORTS

ot wzw fgrdt wrdd (FeTgR) -
% wworar winfa ¥ frfefear sfedew
YT AT §—

(1) fafeayr »& (¥@d), 1966-67
W FFedar gfadem (=)
1968 qv wfafs & 607 wfa-
Tz ¥ 0wk fawrfoal aT @3-
wie g #1 af wEaE §
art # 94at afadzq
W aRx W gefad
(gearar fasm), eneew, aft-
are fagyas, Fasfor, sroamg aar
< fawa, @a, e, amga-
faw fagrg aw  sgerfar
(mgwifear fawm) aar faarg
o\ fag T warmw & qrafug
fafaavn 3@ (fafas), 1966-
67 atr wamden wfadzs
(fafam), 1968 ax afafa &
717 sfadga 7 %1 7§ famfay
9T FURTT F1U Ft TE Frgargy
& a1 ¥ 9747 wfadaa

S——

(2)

12.£0 brs.
*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1969-70

MR. SPEAKER : The House will now
take up discussion and voting on the
Supplementary Demands for grants in
respect of the Budget (General) for 1969-70,
for which 1 hour is allotted,

DEMAND N0O. 5—DEFENCE SERVICES,
NON-EFFECTIVE

MR, SPEAKER ¢ Motlon Moved 1
“That a supplementaty sum not
exceeding Rs,  1,85,00,000 be granted to the

President to defray the charges which will

MARCH 25, 1970

D.S.G. (Gen.), 1963-70 188

come In course of payment during the year
ending the 31st day of March, 1970, In
respect of “‘Defence services, Non-effective’.”

Demanp No, 16—Union Excise DUTIES

MR. SPEAKER : Motlon Moved :

“That a Supplementary sum not
exceeding Rs.  27,46,000 be gianted to the
President to defray the chhrges which will
come In course of payment during the year
ending the 31st day of March, 1970, in
respect of *Union Exclse duties’,”

DemAaND No, 19—AupiT

MR, SPEAKER 1 Motion Moved :

“That a Supplementary sum  not
exceeding RS 20,00,000 be granted to the
Prosident to defray the charges which will
come in course of payment during the
year, ending the 3lst day of March, 1970,
in respect of ‘Audit”."

DeMAND NO, 20—CURRENCY AND
COINAGE

MR, SPEAKER t Motion Moved :

“That a Supplementry sum not exceed-
ing Rs. 35,00,000 be granted to the Presl-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of

‘currency and colnage’.
DemMAND No. 21—MINT

MR, SPEAKER : Motlon Moved :

“That a Supplementry sum not exceed
ing Rs. 4,48,000/- be granied to the Presi-
dent to defray the charges which will come
In course of payment during the year ending
the 31st day of Muarch, 1970, in respect of
‘mint".””

DEMAND NO. 23 —PENSIONS AND OTHER
RETIRMEN1 BENEFITS

MR, SPEAKER : Motion Moved :

“That a Supplementary sum pot exceed-
ing Rs. 47,65,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 3ist day of March, 1970, in respect of
‘Pensions and other Retirment benefits".”

*moved with ghe recommendations of the Pregldent,
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DEMAND No. 24—0OPiUM

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs. 1,08,17,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1970, in res-
pect of *‘Opium’”.”

DEMAND No. 25—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF FINANCE

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not exceed-
ing Rs, 1,000/- be granted to the President
to defray the charges which will come in
course of payment durlng the year ending
the 31st day of March, 1970, in respect of
*Other Revenue Expenditure of the Ministry
of Finance',"

DEMAND NoO. 26—GRANTS-IN=AID
TO STATE AND UNION TERRITORY
GOVERNMENTS

MR. SPEAKER : Motion Moved,

“That a Supplementary sum not axceed-
fng Rs. 15.34,00,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1970, in res-
pect of ‘Grants-in-ald to Siate and Unlon
Territory Governments',""

DemanDp No. 29— MINISTRY OF Foob,
AGRICULTURE, COMMUNITY
DEVELOPMENT AND CoO-OPERATION

MR, SPEAKER : Motion moved 1

*“That a Supplementary sum not
exceeding Rs, 5,62,000/-be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, o
respect of *Ministry of Food, Agriculture,
Community Development and Co-opera-
tion"."

DemaND No, 33—OTHER
REVENUE EXPENDITURE OF
THE MINISTRY OF FOOD, AGRICULTURE,
CoMMUNITY DEVELOPMENT AND
. COOPERATION

MR. SPEAKER : Motion moved :
“That a Supplementary sum oot
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exceeding Rs, 12,21,60,000/ be granted to
the President to defray the charges which
will come fn course of payment during the
year ending the 3lst day of March, 1970,
in respect of '‘Other Revenue Expenditure of
the Ministry of Food, Agriculture,
Community Development and Co-opera-
uonl.’l

DEMAND No, 34 — MINISTRY OF

FOREIGN TRADE AND SUPPLY

MR. SPEAKER : Motion moved 1

“That a Supplementary sum not
exceeding Rs, 10,33 000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1970, in
respect of ‘Minlstry of Foreign Trade and
Supply'.”

DEMAND No. 37—OTHER REVENUE
F XPENDITURE OF THE MINISTRY OF
FOREIGN TRADE AND SUPPLY

MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs, 15,53,000/-be granted to the President
to defray the charges which will come In
course of payment during the year ending the
31st day of March, 1970, In respect of ‘Other
Revenue Expenditure of the Ministry of

LI ]

Forelgn Trade and Supply’,
DEMAND No. 40—PuBLIC WORKS

MR, SPEAKER : Motion moved ¢

“That a Supplemcntary sum not exceed-
ing Rs. 271,94,000/- be granted to  the
President to defray the charges which will
come in rourse of payment during the ycar
ending the 31st day of March, 970, in res-
pect of ‘Publlc works'."

DeMAND No. 42—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT

MR, SPEAKER 1 Motlon moved

“That & Supplementary sum oot excecd-
ing Rs, 10,00,000/- be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of
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*Other Revenue Expenditure of the Ministry
of Health and Family Planning and Works,
Housing and Urban Development.” **

DEMAND NoO. 43 —MINISTRY OF
HOME AFFAIRS

MR. SPEAKER 1 Molion moved :

““That a Supplementary sum not exceeds
ing Rs, 8,60,000/- be granted to the Presl-
dent to defray the charges which will come
in course of payment duriog the year ending
the 31st day of March, 1970, in respect of
*Minlstry of Home Affalrs’."”

DEMAND No. 44—CABINET
MR, SPEAKER : Motion moved 3

““That a Supplementary sum not exceed-
ing Rs. 4,90,000/- be granted to the Presi-
dent o defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of
*Cabinet"."

DemanD No. 46—PoLICE
MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed=
ing Rs, 9,49,46,000/- be granted to the
President to defray the charges which will
come In course of payment during the year
ending the 31st day of March, 1970, in res-
pect of ‘Police".”

DEMAND No. 47— CENSUS
MR. SPEAKER 1 Motion moved :

“That a Supplementary sum not
exceeding Rs. 35,71,000/- be granted
to th: President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Census’.’

DEMAND No. 49—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS

MR, SPEAKER : Motlon moved :
“That & Supplementary sum not ex-

ceeding Rs, 7,000/- be granted to the
Piesidert 1o defray the charges which
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will come In course of payment dur-
ing the year ending the 3l1st day of
March, 1970, in respect of Privy
Purses and Allowances of Indian
‘RI.I'C‘I&'."

DemanD No. 50—TERRITORIAL AND
PoLITICAL PENSIONS

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,79,000/- be granted to
the President to defray the charges
which will come In course of payment
during the yenr ending the 31st day of
March, 1970, in respect of ‘Territorial
and Political Penslons".”

DeMAND No. 51—DELHI
MR. SPEAKER : Motlon moved :

“That » Supplementary sum not ex=
ceeding Rs, 3,79,51,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Delhl","

DEMAND NoO. 52— CHANDIGARH

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs. 63,05,000/- be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Chandi-
garl |.u

DeMAND No. 53—ANDAMAN AND
NICOBAR ISLANDS

MR, SPEAKER : Motion moved 1

“That a Supplementary sum pot &x-
ceeding Rs. 2,06,11,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Andaman
and Nicobar Islands’.”

DEMAND No. 54—TRIBAL AREAS
MR. SPEAKER : Motion moved



“That a Supplementary sum not ex-
ceeding Rs. 3,69,95,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of Tribal
Areas,"

Demanp No. 59—INDUSTRIES

MR, SPEAKER 1 Motion moved :

*"That a Supplemontary sum not ex-
ceeding Rs, 5,00,000/- be granted to
the President to defray the charges
which will come In course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of.

‘Industries"."
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exceeding Rs, 1,000/-, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of Mutli-
purpose, River Scheme,”

DeEMAND No. 75—MINISTRY OF
PETROLEUM AND CHEMICALS
AND MINES AND METALS

MR. SPEAKER : Motion Moved )

“That a Supplementary sum not
exceeding Rs. 2,39,000/-, be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 3lst day
of March, 1970, in respect of Minils-
try of Pertoleum and Chemicals and

DEMAND No. 62—MINISTRY OF Mioes and Metals,

INFORMATION AND BROADCASTING

DeMAND No. 77—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF PETROLEUM AND CHEMICALS

AND MINES AND METALS

MR. SPEAKER 1 Motion moved :

**That a Fupplementary sum not ex-
ceeding Rs, 2,20,000/- be granted to
the President to defray the charges
which will come in course of pay-
ment dnring the year ending the 3lst
day of March. 1970, in respect of,
'Miniﬂ‘r\: of Informaiion and Broad- “That a Supplementary sum not
casting”." exceeding Rs, 61,71,000/-, be granted

to the President to defray the charges
which will come n course of payment
during the year ending the 3lst day
of March, 1970, in respect of other
Revenue Expenditure of the Ministry
of Petroleum and Chemicals and
Mioes and Metals,”

MR. SPEAKER: Motlon moved.

DEMAND No, 64—0111ER REVENUE
EXPENDITURL OF THE MINISTRY OF
INFORMATION AND BROADCASTING

MR. SPEAKER: Motion moved :

“That a Supplementary sum not exces
eding Rs. 9,98 000/-, be granted to
the President (o defray the charges
which will come In conrse of payment
durlng the year ending the 3lst day
of March, 1970, in respect of other
Revenue, Expendliure of the Minister
of Information and Broadcasting"

DEMAND No. 66—MuTL1 PURPOSE
RIVER SCHEMES
MR, SPEAKER: Motion moved 1
“That a Supplemfsl_u’t'y sum pot

DemanD No. 78—MINISTRY OF
SHIPPING AND TRANSPORT

MR. SPEAKER : Motion moved ;

“That a Supplementary sum pot
exceeding Rs. 90,000/-. be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3ist day of
March, 1970, in respect of Ministry
of Shipplng and Transfort,”
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Dgmanp No. 83—MINSTRY OF
STeEEL AND HEAVY ENGINEERING

MR, SPEAKER: Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,50,000/-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3}ist day
of March, 1970, in respect of Minist=
er of Steel and Heavy Engloeerlng."

DemMAND No, 87—AVIATION

MR. SPEAKER: Motlon moved :

*That a Supplementary sum not
exceeding Rs. 57,82,000/-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of Aviation,'

DemAND No, 90—OTHER REVENUE
EXPENDITURE OF THE DEPARTMENT
OF ATOMIC ENERGY

MR, SPEAKER: Motion moved :

“That a Supplementary sum pot
exceeding Rs. 4,50,01,000/-. be grant
ed to the President to defray tho
charges which will come In course
of payment during the ycar ending
the 31st day of March. 1970, In res-
pect of other Revenue Expenditure of
the Department of Atomic Energy."”

DEMAND No. 93—Posts AND
TELEGRAPHS WORKING EXPENSES

MR. SPEAKER: Motlon moved :

“That a Supplementary sum DOt
exceeding Rs, 10,50,29,000/- be
granted to the President to defray
_the charges which will come in course

of paymesit during the year epding
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the 31st day of March, 1970, in res-
pect of Posts and Telegraphs Working
Expenses.

Demanp No. 103—DEFENCE
CariTaL OuTLAY

MR. SPEAKER: Motlon moved :

“That a Supplementary sum not
exceediog Rs. 2,000/-. be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1971, In respect of ‘Defen-
ce Capltal Outlay’,”

DEMAND No. 109—ComMUTED
VALUE OF PENSIONS

MR, SPEAKER: Motion moved i

“That a Supplementary sum not
excceding Rs. 22,43,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 3lst day
of March, 1970, in respect of ‘Comm-
uted value of Pensions’,”

DEMAND NO. 112— LOANS AND
ADVANCES BY THE CENERAL
GOVERNMENT

MR, SPEAKER: Motion moved 1

**That a Supplementary sum not
exceeding Rs, 5,000, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3ist day
of March, 1970, in respect of ‘Loans
and Advances by the Central Govern-

DeMAND No. 114—0O1HER CAPITAL
OUTLAY OF THE MINISTRY OF
Foop AGRICULTURE COMMUNITY
DEVELOPMENT AND
COOPERATION

MR. SPEAKER : Motion moved :

“That » Gupplomeptary sum not
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exceeding Rs. 9,16,65,000/- be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the
the 3ist day of March, 1970, In
respect of “other Capital OQuilay of
the Ministry of Food, Agtlculture,
Community Development and Co-

operation’.

DEMAND No. 119—CapitaL QUTLAY

IN UNION TERRITORIES AND TRIBAL
AREAS

MR. SPEAKER : Motlon moved :

“That a Supplementary sum not
exceeding Rs. 1,13,55,000/ - be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of
Capital Outlay in Unlon Territories
and Tribal Arcas'*

DpMAND No. 120—OTHER CAPITAL

OuTLAY OF THE MINISTIRY OF HOME

AFFAIRS

MR, SPEAKER 1 Motion moved 1

“That a Supplementary sum not
exceeding Rs 55,50,000/- be granted
to the Presicent to defray the charges
which wlll come in course of pay-
ment durlng the year ending the 3lst
day of March, 1970, in respect of.
*Other Capital Qutlay of the Minlstry
of Home Affairs’."

DEMAND No. 121—=CapiTAL OUTLAY

OF THE MINISTRY OF INDUSTRSAL

DEVELOPMENT INTeRNAL TRADE
AND CoMPANY AFFAIRS

MR. SPEAKER : Motlon moved 1

*“That a Supplementary sum not ¢x-
ceeding Rs. 1,000/ be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1970, In respect of
‘Capital Outlay of the Ministry of
Industrial  Development,  Internal
Trade and Company Affairs."”

DemanD No. 124—OtHer CAPITAL

OUTLAY OF THE MINISIRY OF
IRRIGATION AND POWER

MR, SPEAKER : Motlon moved;

““That a Supplementary sum not ex-
cceding Rs. 3000/- be granted to the
Piesldent to defray the charges which
will come In course of payment
during the year ending the 3lst
day of March, 1970, In respect of
other Capital Outlay of the Ministry
of Irrigation and Power' "

DEmAND No. 125—CApiTAL OUTLAY

OF THE MINISTRY OF LABOUR
EMPLOYMENT AND REHABILI-
TATION

MR, SPEAKER : Motlon moved :

“That a Supplementary sum pot
exceeding Rs, 60,34,000/- be granted
to the President to defray the
charges which will come in course of
payment duting the year ending the
31st day of March, 1970, In respect
of ‘Capital Outlay of the Ministry of
Labour Employment and Rehabilla-

tion’,

DiMaAND No. 126—CAPITAL OUTLAY

OF THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS

MR, SPEAKER 1 Motlon moved 1

“*That a Supplementary sum not
exceeding Rs 1,48 58,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of “‘Capl-
tal Outlay of the Minoistry of Petro-
leum and Chemicals and Mines and
uei‘h.o"

DemAND No. 129—OTHER CaAPITAL

QOUTLAY OF THE MINISTRY OF
SHIPPING AND TRANSPORT

MR SPEAKER | Motion moved :
“That a Supplememtary sum pot
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exceeding Rs. 40,01,000/- be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of
‘other Capltal Outlay of the Ministry
of Shipping and Transport®.”

DeMAND No, 132—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
TourisM AND CrviL
AVIATION

MR, SPEAKER ; Motlon moved :

“That a Supplementary sum pot
exceeding Rs. 1,31,66,000/- be granted
to the Presldent to defray the charges
which will come Io course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of ‘other Capital Outlay of the
Ministry of Tourism and Clvil
Avlation®*

DEMAND No. 134—CapiTaL OUTLAY
ON Posts AND TELEGRAPHS (NoT
MET FROM REVENUE

MR, SPEAKER : Motion moved i

“That a Supplementary sum not
exceeding Rs. 10,18,00,000-/ be grant-
ed to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1970, In respect
of *Capital Outlay on Posts and
Telegraphs (Not met from Reve-

"

nue)®.

The Supplementary Demands are now
before the House,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What about Cut Motlons ? Are
we supposed to move them ?

weqw wgvwy ; fow mAdfg awed
® wz Sgw gy FA g ¥ AR e
AP 7% FTE)

SHRI BRADHAKAR SUPAKAR

(Sambalpur) ; 1 beg to move i

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,000 In respect of other Revenue
Expenditure of the Minlsiry of Fin-
ance be reduced by Rs. 100"

[Ineffectiveness of Direct Taxes
Enquiry Committee. (1)]

SHRI YASHPAL SINGH (Dehradun) 1
1 beg to move ;

“‘That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 4,90,000 in respect of Cabinet be
reduced by Rs, 100"

[Growing mounting expenidture
on travelling allowances of Prime
Minister and other Ministers.

O}

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 3,79,51,000 in respect of Delhi
be reduced by Rs, 100.”

[Desirability of taking back the
policemen suspended during
Ihelr agitation, (3)]

SHRI SRADHAKAR SUPAKAR: I beg
to move;

*“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 In respect of Anda-
man and Nicobar Islands be reduced
by Rs. 100"

[Shipping service from and to
Andaman and Nicobar Islands.

N

“That the demand for a supplemen-
tary grant of a sum mpot exceeding
Rs.1,000 In respect of multl purpose
river schemes be reduced by Rs. 100,”

[Reglonal organisation for river
basin studies on Mahanadi. (5)]

"'l_‘lul the demand for & supplemens
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tary grant of a sum not exceeding
Rs, 61,71,000 in respect of other
revenue expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs, 100."

[Loases In the Kiriburu Iron Ore
Mines. (6)]

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : I beg to move :

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,85,00,000 lo respect of Defence
Services, non-effective be reduceed by
Rs, 100."

[Need to rehabilitate the retired
millary officlals, (7)]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,000 in respect of other revenue
expenditure of the Ministry of Fina-
nce be reduceed by Rs.100,"

[increase of income-tax arrears
and failure to ubearth black
money, (8)]

*‘That the demand for a sopplemens
tary grant of a sum not exceeding
Rs, 15,84,00,000 in respect of grants-
in-ald o Siate aod Union terrliory
Governments be reduced by Rs, 100,

[Improper used of ald glven to
some State Goveroments for
measures like flood, drought,
etc, (9)]

“That the demand for & supplemen-
tary grant of a sum not exceeding
Rs, 12,2,60,000 in respect of other
revenue expendliure of the Ministry
of Food, Agriculture, Commuaity
Development and Co-operation be
reduced by Ras, 100"

[Increase in loss incurred by
Food Corporatlon of India. (10)]

““That the demand for a supplemen~
tary grant of a sum pot cxceeding

Rs. 3,79,51,000 o respect of Delhi
be reduced by Rs, 100."

[Non-payment of many grants
to the Delhl Municipal Corpo-
ration and pon-implementation
of the recommendations of the
Khosla Commission’s report for
Delhi Police, (11)]

“That the demand for a suppleren-
tary grant of a sum not exceeding
Rs, 3,79,51,000 in respect  of Delhi
be reduced by Rs. 100",

[Non-implementation of recom-
mendations of Khosla Commi-
sston’s Report in Delbl, (12)]

*“That the demand for a supplemen-
tary grant of a sumn pot exceeding
Rs. 5,00,000 in respect of lodustries
be reduced by Rs. 100.”

[Need to stop large mleb corrup-
tlon io the Ministry of Industrial
Development,  (13)]

““That the demand for & supplimentary
grant of a sum not exceeding
Rs. 998,000 in respect of other
Revenue expenditure of the Ministry
of Information and Broadcasting be
reduced by Rs, 100."

[Making discrimination between
polliical parties for covering the
news ltems on A.LR, etc, (14)]

SHRI NAMBIAR (Tiruchirappalil) 3 1
beg 10 move ;

*“That the demand for a supplimen-
tary grant of & sum not exceeding
Re. 1,85,00,000 fn respect of Defence
Services, Non-effective be reduced by
Rs. 100.”

[Pensionary and other benefits
to O,Rs, and the need to give
better amenities (15)].

““That the demand fo? a supplimen-
tary grant al ® sum pot exceeding
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Rs, 200,00,000 In resrect of Audit be
reduced by Rs. 100."”

[Need to have better audit of
public undertakings so as to end
malpractices In various public
undertakings (16)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 35,00,000 in respect of Currency
and Colinage be reduced by Rs. 100"

[Need to differentiate the slze
and colour of currency noles of
varlous denominations so as to
make the people not to be
misled (17)].

““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 47,65,000 in respect of Pensions
and other Retirement benefits be
reduced by Rs, 100.”

[Need to extend the ad hoc in-
crease of Rs, 10/- for all pen-
sloners Including those In the
rallways who are pald exgratia

peasion (18)].

““That the demand for & supplimen-
tary grant of a sum not exceeding
Rs, 1,000 in respect of the Ministry
of Flnance be reduced by Rs. 100.™

[Need to strengthen the collec-
tlon of above 450 crores of
Income-tax arrears (19)].

¢That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 8,60,000 in respect of Ministry
of Home Affales be reduced by
Rs. 100"

[Unreasonableness of creating
new posts of a special secretary
having a salary of Rs. 4,000/-
p.m. and of other officers with
high salaries (20)].

*That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 9,49,46,000 in respect of Police
be reduced by Ra. 100."
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[Total  disregard of public
opinion agajost the formuition
and posting of C,R.P, In varlous
States making the whole coun-
try a police State (21)].

*“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,0611,000 in respect of
Andaman and Nicobar Islands be
reduced by Rs. 100"

[Need to permit settlers willing
0o go from the mainland
partlcularly from the South to
whom the climate sults and
fully utllise the available forest
and natural resources (22)].

““That the Demand for a supplimens
tary grant of a sum not exceeding
Rs, 2,06,11,000 in respect of Andaman
and Micobar Islands be reduced by
Rs, 100.”

[Need to end all victimisation
of the Ceniral Government
employees and to allot plots of
land to construct hutments to
live In (23)].

*‘That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100"

[Need to take immediate steps
to rehabilitate the *“Ongls” of
the Little Andamans who are
in a mood to come to civilisa-
tion (24)].

““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 2,06,11,000 in respect of Anda-
man and Nicobar Islands be reduced
by Rs, 100.""

[Need to take early steps to
open direct Alr services between
Port Blalr, Nicobor and Madras
Utilising the Acrodrome in Car
Nicobar Island (25)].



“That the demind for a supplimen-
tary grant of a sum not exceeding
Rs. 2,50,000 in respsct of Mialstry
of Steel and Heavy Bagioeering bs
reduced by Rs, 100."

[Serious situation arising out of
very high Increase in prices of
steel in open market (26)],

‘“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,000 in respect of Defence
Capiltal Outlay be rebuced by Rs, 100"*

|Need to utllise the capacity of
the ordoance factory at Trichi-
rapalll which Is now under-utl-
lised to the extent of 80 per ceat
and to enhance the production
(an).

“That the demand for a supplimen.
tary grant of a sum not exceeding
Rs. 2000 in respect of DBefence
Capital Outlay be reduced by
Rs. 100."

[Need to end the victimisation
of workmen In the Ordoance
Factory at Tiruchirapalli and
to trapsfer the officers who are
responsible for bad labour rela-
tions (28)].

SHRI GANESH GHOSH (Calcutta

South) : I beg to move 1

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 47,65,000 in respect of pensions
and other retirement beneflts be
reduced by Rs, 100,”

[Need to increase the amount
of pension for those who have
retired before 1964, (29)]

“That the demand for a supplimen.
tary grant of a sum not exceeding
Rs. 15,84,00,000 in respect of granis-
in-aid to state and Unlon Territory
Governments be reduced by Rs. 100."’

[Need to adequately Increase
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the grants to all Governmeots
of States and Unlon territories

(30)]

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 8,60,000 in respoct of Ministry
of Home Affairs be reduceed by
Rs, 100"

[Need to improve Centre-States
relations.(31)]

*That the demand for a supplimen=
tary grant of a sum not exceeding
Rs. 9,49,46,000 In respect of police
be reduced by Rs, 100,

[Use of the Central Reserve
Police and the Border Securlty
Force to suppress democratic
movements of the people In
various States, (32)]

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 9,49,46,000 in respect of Police
be reduced by Rs, 100."

[Forclble despatch of the C,R,P.
within West Bzogal in disregard
of the advice of the then Home
Minister of the State of West
Beogal, (33)]

“That the demand for a supplemen-
tary grant of sum not exceeding
Rs. 1,79 000 In respect of territorial
and Polltical pensfons be reduced
by Ras. 100,

[Need to discard the conditlon
of 5 years' confinement in the
Andaman and Nicobar Island in
the matier of graniing pensions
to freedom fighters (34)]

*“That the demand for a supplementary
grant of a sum not exceeding
Rs. 1,79,000 in respect of territorial
and political pensions be reduced by
n.. mll

[Nesd to grant sultable allowaace
to all freedom fighters who are
now In distibss, (35)]
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“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100,

[Need to Improve the Shipping
service between India and Anda-
man Nicobar Islands. (36)]

“*That the demand for a supplemen-
tary grant of sum not exceeding
Rs. 61,71,000 in respect of other
Revenue Expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs. 100,

[Grant of licence to Birlas to
construct a fertilizer factory in
Goa. (37)]

*“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 32,43,000 in respect of commuted
value of pensions be reduced by
Rs. 100.”

[Need to increase the amount of
pensions for those who have
retired before 1961. (38)]

*“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 9,16,65,000 in respect of other
capital outlay of the Ministry of Food,
Agriculture, Community Development
and Co-operation be reduced by
Rs, 100"

[Need to increase the supply and
reduce the price of milk by
D.M.S. (39)]

MR, SPEAKEK :
also before the House,

The cut motions are

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Sir, 1 have tabled certain
cut motions to the Supplementary Demands
for Grants. I shall make some remarks on
these several items of expenditure,

I shall begin from page 107. Regarding
the provision of Rs, 275 crores about which

MARCH 25, 1970

D.G.S. (Gen), 1969-70 203

a point of order was raised by Mr. Kunte,
1 think that before these Supplementary
Demands for Grants are voted, the Govern-
ment should come forward with the details
of this Rs. 275 crores. On page 107 in (b)
it is said ;

““The reassessment of the States

resources recently made by the Plann-

ing Commission showed that a num-

ber of States were likely to have non-

Plan deficits or gaps in their resources
for financing their approved Plans.

In order that the implementation of the
State Plans is not hindered on this

account, it has been decided to pro-

vide special assistance, In the form of

non-Plan loans, to such States, The

total requirements in this regard in

the current year are placed at

Rs. 275 crores of which Rs. 75 crores

would be met from the sanctioned

Appropriation. Accordingly, an addi-

tional sum of Rs, 200 crores is now

required.”*

The House Is entitled to know about the
allocation of this fund because the financial
year expires on 3lst March.

There are some other points about which
a brief mention needs to be made. On page
15, mention has been made about the
appointment of a Committee to examine and
suggested legal and admilnistrative measures
for countering evaslon and avoidance of
direct taxes. On that also detailed dlscus-
slon has taken place at different times and
I am glad to know that the Government
has appointed this Committee and 1 hope
that the report of this Committee will help
us in plugging the loopholes so far as arrears
are concerned and so far as evasion is con-
cerned and make the tax collection machinary
more uptodate,

Regarding the distribution of grants and
loans, on page 18 mention has been made
regarding drought In Rajasthan and parts
of Gujarat and cyclones in Andhra Pradesh,
In this connection, I think, whenever these
natural calamities occur in different Staies,
some sort of a machinery should be formed
to look at these grants to different States.
The present structure is that the States
Governments make a report to the Centre
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and a central team goes and seems for it-
self and then an understanding is arrived at.
This is not a very satisfactory state of
affairs. There should bz som:z statutory
body which should look into these matters
of natural calamitles of drought, cyclones,
floods, etc. Therefore, my suggestion for
a statutory body.

Next [ come to page 84 regarding the
loss on the Kiriburu project which is in my
Stase. In this connection, I am sorry to
say that modern machinery are being used
in this mining project and steel. It has run
into great loss, I think that Government
should take into consideration these matters.
We find on page 84 that Rs. 138.42 lakhs
is the net loss so far as cash loss is concern-
ed, Including depreciation and amortisation
it comes to about Rs. 15 crores. For a
single project, [ think, this is really alarm-
ing. This shouid be looked Into and seen
that no loss occurs in future.

The last point which I would like to
stress is this. In Page 64 we find Infor-
mation regarding the shipping service to the
Andamans and Micobar islands. We want
to the Andamans and Nicobar islands in the
month of January this year and we studied
the problems of the shipping from Madras
and Calcutta to the Andamans and Nicobar
islands and also the problem of the
inter-islands shipping, that is, the shipping
services between the 200 and odd islands
which are parts of the Andaman and
Nicobar administration. The present
arrangement is rather unsatisfactory and we
find that the loss is debited to the Shipping
Corporation of India which is a commercial
concern., This should not be debited to the
loss of the Shipping Corporation of India.
In page 64, it is stated that the Shipping
Services between the mainland and the
An daman and Nicobar islands are run by
the Shipping Corporation of India on behalf

of the Andamin Administration for
which  necessary reimbursements  are
made to the Corporation. The current

year’s budget includes a provision of Rs.
58.50 lakhs for this purpose. An additional
amount of Rs. 101.50 lakhs is required. I
think that in future w2 should try to make
it more economical Shlpping Service between
the mainland and these islands. Thank
you,

SHRI S. KANDAPPAN (Mettur) : I
would like to refer to Demind No, 33
relating to th: Minlstry of Food and
Agriculture. Tney have referred to the
subsidy that they have been giving to
wheat and rice. Here I  would like to
make one demand, namely, what the
Government of Tamilnadu has been
already demanding, the selling of wheat at
subsidised rate in order to popularise the habit
of wheat-eating in that paticular area which
all along had been addicted to rice. Ihope
this demand from the State Government
would be sympathetically considered by the
Government and some assistance would be
forthcoming for that,

Then I would like to refer to Demand
No. 34. They have now created the
Ministry of Supply and they have set up
Internal Finance Organisation at New
Delhi, Bombay and Calcutta, [ do not
know the thinking of the Government in
this regard, but I think, there is every
reason for an institute or for a Finance
Organisation to be located at Madras. I
hope that the Government of India will
consider the legitimate wishes of that area
so that the implementation of the work
would be more effective,

Next, [ would like to say a few words
on Demand No. 46, relating to C. R, P,

MR. SPEAKER : You may continue
after lunch,

13 hrs.

The Lok Subha adjoltrned for Lunch
till Fourreen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR SUPPLEMENTARY
GRANTS (General), 1969-70 —Contd.

MR, DEFUI‘Y-SPEA.KER . Shri S.
Kandappan may now continue his speech,
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SHRI S. KANDAPPAN (Mettur) : I
was referring to Demand No. 46 pertaining
to the Central Reserve Police. I think the
Central forces now account for nearly about
Rs. 100 crores, It fs rather very strange
that every year the expenditure on these
forces is increasing by leaps add bounds. I
would like to know from Government
whether they are doing any re-thinking on
this entire issue, since we all know thatlaw
and order is a State subject and increasingly
there is demand from the States that without
the consent of the States, the CRP should
not be posted in the States and the Central
Government had also agreed to that position.
If there is a situatlon which warrants the
sending of the CRP, it cannot be done
without the consent of the State Govern-
ment. Recently, the Central Government
has explained the presence of the CRP in
West Bengal on the ground that it has
been sent there for the pacific purpose of
guarding the Central installations and for
ensuring the security of those installations,
But | would submit that for this purpose,
they have already got the Industrial
Security Force, 1 would rather prefer that
the whole CRP is wound up and instead
they give Increasing help to the State police
and make it more efficient by increasing
its strength, and il at all there is any need
for the Centre to go to the rescue of any
State in an emergency, they can reinforce
the forces by the forces that they have on
so many other counts. I hope the Central
Government would make this position clear
and lay down certain guiding principles;
otherwise, I am afraid that this will remain
a source of friction between the Centre and
the various States,

come to Demand No., 53

the Andaman and Nicobar
lay down the infra-
structure for the development of the
economy of those islands, whatever ad hoc
fmiprovements we may make here and there
are not going to help those people. Now
that we are going to have an increasing
number from Ceylon, Burma and other
areas to be settled there, I would urge the
Central Government to pay more attention
for the construction of roads, jetties and
for the providing of more motor-boats and
other facillties - for the intra-traffic between
the islands and also the traffic between the

Then, I
pertaining to
Islands. Unless we

MARCH 25, 1970

D.S.G. (Gen.), 1969-70 212

mainland and the islands, which is woefully
inadequate at present.

Another important point that I would
like to refer to in this connection is this.
I would like to know whether Government
have any proposal under consideration to
connect Port Blair, the capital of the
andamans with Madras by air, because the

traffic between the Madras coast and the
{slands is increasing...

SHRI NAMBIAR : I have got cut
motion No. 25 regarding this.

SHRI S, KANDAPPAN : The hon,

Member may press it,

I hop: Government will consider the
legitimate demand of those areas to have
frequent contacts with the mainland,
because the merchant community parti-
cularly is suffering at present as they are
not able to have frequent contacts with
their head offices in. Madras.

1 now come to Demand No. 62 relating
to the Ministry of Information and
Broadcasting. 1 find that some research
assistants have been appointed. I have
raised the question in the House many a
time that the language used in AIR in the
varlous programmes in the regional
janguages as well as Hindl do not take into
agccount the vocabulary that s being used
by the people. 1 would suggest that
particularly the programmes intended for
the rural areas should be geared up and
there must be some kind of research in this
regard and the collection of the words
actually used by the farmers should be made
and used, so that they could be better
understood by the people for whom the
programmes are Intended, [ do not know
whether this kind of work is being done. I
remember that the hon. Minister ; while
answering a question of mine on this subject,
said that there was some Kkind of a cell
doing that sort of work with regard to the
Hindl language. [ would like to submit
that all the languages should get that kind
of provision, and we should see that the
people’s language is used In the various
regional stations of AIR so that the prog-
rammes could become more popular,
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Finally, I come to the work of the
Atomic Energy Commission. I  have
nothing against the additional demands that
have been made, I would rather like the
work to be better geared up, and if need be
more grants can be demanded from the
House, So far as my State Is concerned,
we are suffering from accute shortage of
power. In spite of the Increase in the
recent past, the Tamil Nadu Government
has not been able to cope up with the
continuously increasing demand for power
for agriculture as well as for industrial
purposes, The per-day consumption of
power In Tamil Nadu s of the order of
17 million units per day, and we are
getting almost one-third of the total con-
sumption from the neighbouring States of
Kerala and Mysore, So, it is imperative
for us that we should increase the pro-
duction of power in our State, The only
sources open to us are the Neyveli project
and the Kalpakkam project which s
coming up, So far as Neyveli is concern-
ed, we have already demanded a second
mine-cut, and I believe Government are
consldering it. With regard to Kalpakkam,
I do not know the thinking of Government, |
would urge that there is every need for
going ahead with and expediting and
Improving the Kalpakkam project, and the
production target should also be improved,
1 hope the Hon. Minister will consider
this legitimate demand and see that there
s no crisis In the State in the near future
with regard to power, Tamil Nadu has
on hand a masslve programme of covering
all the villages In the State in the matter of
electrificatlon before 1971, and I hope we
would succeed In that. By that time ;
the power demand will be very much more
than what it 1s today. So, it 1s a very
serious problem which wlill affect the entire
economy of Tamil Nadu, I hope the
Government would be in a positlon to take
up the second stage of work also at
Kalpakkam shortly,

MR. DEPUTY-SPEAKER : we have
allotted one hour for this discussion, but
there is a large number of Members who
want to speak, and the hon. Ministers also
want to reply.

SHRI DEORAO PATIL : You may
extend the tlme_to 2 hours.

MR. DEPUTY-SPEAKER : Shall we
regulate the time and say thas each Mem-
ber would get only five minutes ?

SHRI S.S. KOTHARI
10 Minutes,

(Mandsaur) :

MR. DEPUTY- SPEAKER : Then, we
would not be able to finish it In time.

SHRI S5, KOTHARI : You can give
734 minutes as a compromise,

MR. DEPUTY-SPEAKER : Let us
make it six minutes each. Now. Shri
Deorao S. Patil.

SHRI NAMBIAR None of these

Members has moved any cut motlon.

SHRI DEORAO PATIL (Yoetmal)
That does not mean that we do not have
anything iImportant to say,

giT §&qr 33 F FeqNd WIIdT @
fama #1 gawiaar vsa gAAT FASAT
gafast ¥ grasy & 11.95 AT Tqar 27
FT ST A AL R | &/ F HfgF qeoq
ghAfas argE—aT 777 g FH
¥ qoq F 419 ¥ 1 A WAT R, 99 &
FIIW fara F1 g are qEafas gifa
#1 qfa & feqag wa & F&M 1 3g
A a@fw, 1969 ¥ gE gar
G T A12q A FASTAT 9158 T 4l
i ot fewia @, ag s &1 3§ fou
USA FIA AV IT & AT & gIU
FAT @7 A T AW @A FE &
FIA H HIG GAE 1| § | 987 FT AZ
S1A HT FTEAT g 5 fraT &t q9q
Ars &1 30 65 7w ufa fages faar
aiar @, 94 & FusquI qiz@ 85 =
sfa fzazs &, staiq 41 & 18,20 wa¥
afy faza s1 fewda & 1 3w gwma R
fF za grae # g 91 @9 # FA FA
F art § faare s7ar wifge | ang gizg
1 ST FFIAF F1 S0v T a1 fHgrm A
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faaar § atT 7 sAegar—3TRTFN 1
@ faq 9z arqaq® g fe atamr €t @d7
e fawr #1 sqqeqr £77 & gAY
Y T vqTRT WS I FY qw gE R, I
1 g¢ foar ok sk 38 @< #§ &t At
g |

wiT geqr 134 & s@Ad AT
fgo, sl & oF A% WA oEEAAT
waifia &7 & foq 30'18 @@ T &7
sgEA gt rar 1 ag wf A€ =y
afl ¢, afew ag Ndwe @ @ ¥ X9
<gr & | X0 qmw F agY wrar § i gAY
TR T9 A% 1 Abh o @ ek Wy
wwz ¥ ¢@ & foq sTaear w41 g ®) 0
2\ @ QYA & & aga oy oafa ¥
¥ @ & o wded ¥ ) oF 8
&% a4t § AT a1 qF qAZ WHST QT
agl @ o & ) maddE d @ el
% gaea & qar gaar § 5 1981 ¥ g
@ % fsg 1,10,000 7§ agAT &7 s
gawan griy | o feafy ag & fF wr
xft qeqr § glemdew ot g €@
foq ga ®w w1 aedt & wedt e faar
arar wifgd |

qg AT GATD &1 AT § | 9T T
QAT ®T FTX g G T A, N €@ T
wfa aF 8301 s gqq % fesfor gaw-
qRea far, safegg & 103,70 arwy
oy wfa af #1 v Qf, ar) gw DT
¥ 20.69 wrw wvdr wfy af qarwr
LCOE SR LRI K il
<& g, 3q wr g2 far s wifgo

&9 Xud § {5 wAgwa 3 & asew
¥ ¥ Aradt  frfeaa A ) wedlt §o
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Mg g gy & qraf ¥ fawad
wr § | agi 9T To HEAT Y TF T
feagadr @ | ag smare oiv g ¥ A
@ e 37 N Wea A fam
war § 1 & 2=ar g fe ga farer & qrag
TN AERT A A AT 1 gET AT TG
wifgy fiF ezt feaigsr avaaf &
guy gq grag fooe & F0 @zA ¥
gafeqa <@ 1w ® agmc wrfawger

fafrez T #Y @z7 & gefeqa wwr Tfge
ar |

ot wwdix fag wYardt : qur wa fafa-
®T HIH G FT qgi 43 A1G !

off dare arfesr: g0 AEY 7 o=@
97 gea ¥ aAz 9T feawma @ wo g
ag #1f mige fawz aff 3 1 @7 gdfea
Hqfra} 1 gz ¥ sy Iufeqa @Ar
wifgq | 2ro HEAT F1 A THAGT H
wAeqd A1 F0fgy | FqAIT |

SHRI S, S, KOTHARI : I cannot refer
to any particular Demand because my res
marks would apply probably to most of
them.

SHRI NAMBIAR : In Supplementary
Demands, the reference must be specific,

SHRI 8. S, KOTHARI : This should
not be counted In my time. As a senlot
parliamentarian, he should know. [ am go-

ing to refer to a number of Demands,

While the efficient officials of the Minis-
try of Finance are burning the midnight oll
as we saw yesterday, the officials lo other
Ministries appear to be taking things casy
and the Parkinsonlan law appears to apply
to them, Maoy of the Ministries as we
see In these Demands for Grants, have come
forward to increase thelr strength, I take
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up for irstance the Demand relating to the
Ministry of Forelgn Trade and Supply.
Our energetic Minlster, Shrl Bhagat, needs
three new Secretaries —one Privace Secrelary
and two other Secretarles. There Is also
provislon for the following 1

Director, Deputy Secretary,—Under
Secretarles and Section Officers—I1,

Assistants, Stenographers and Steno-
typists, Upper Division and Lower
Division Clerks and Class 1V
Establishment—49,

The Home Ministry has also a long list,
They have not indicated why they want to
Increase the staff. I hope the hon. Minlster
will explala that,

Under the Demand for Cabinet, the
Council of Minisiers and officers of the
Prime Minister’s Secretarlat have Incurred
travelling expenses, Were those travelling
expenses incurred on public tours, I do not
know.  The Ministry of Petroleum and
Chemicals wants four more oflicers and cight
stalf members, The Mirdstry of Steel and
Heavy Engincering wanis 1o spend another
Rs, 2.5 lakhs on administrative expenditure,
There are other Mlnistries also,

The point I would like to emphasise I3
that when the then Deputy Prime Minlster,
Shri Morarji Desal, took over the Finance
portfolio, the assured the House on behalf
of the Government of India—1 hope they
also belicve In collective responsibility—that
they were taking every possible measure to
reduce the administrative cxpenses and to
effect economics, that they were going to
undertake work studies to Increase the
productivity of the officials and to see that
the same number of officers produce more
work, that where there were more posts,
some officers would be shifted from one
Ministry to another or within the same
Minisiry they would be readjusted so that
new recrultment would not be necessary,
In other words, there would bse a ban on
recruitment. That is what we were assured,
but we find that all these were pious talks
on behall of the Government of India.
Now, all copsideratiops of ecoppmy have

been thrown to the winds and all that they
are doing is to proliferate the staff, create
new posis and employ new officials right
from the Secretary to Class 1V officers, In
my opinion, It amounts to & flagrant waste
of public money and all these Demands
relating to increase in  administrative
expenditure and travelling allowances should
not be passed by thils House,

Besides, we find that non-plan expen-
diture has been contlnuously on the increase,
In 1950-51 it was one-third of the total
expenditure, now It comes to 56 per cent of
the total revenues realised, [If this is the
states of affairs, 1 feel that we are going
from bad to worse,

Coming to Demand No. 112 we find
that the Finance Ministry has not been able
to Impose any financlal or fiscal discipline
on the states, The Central Government
indulges in deficit financing by printing
currency notes in the Nasik Press. Just as
children learn from their parents, the States
also learn from the Centre, They are also
extravagant, they do not exercice economy
and they Increase thelr overdrafts on the
Reserve Bank, And then the Central
Government goes on increasing the money
that Is 10 be given to them as loans and
grants, A sum of Rs, 1.75 crores has been
provided in the current Budget about which
we have already heard so much, No Indi-
catlon has been given as 10 how that money
would be uiflised, Probably it will be
utilized for political purposes, but I would
not go into that now,

Then I come to an important matter,
oplum, which relates to my constituency. 1
would congratulate the Government for very
wisely deciding 1o expand the oplum factory
because that enables us to increase our
exporis of opium. If you nourish it properly
and if you take advantage of the world
demand and explore markets | believe the
export of oplum can be muliiplied several
timss, and valuable foreign exchange earned,
Therefore, my specific suggestions are the
following. Firstly, in order to improve the
lot of the cultivator and enthuse him the
price paid to the cultivator should be
increased. Secondly, the area under oplum
should alsp by ingrepsed,® Thirdly, the
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villages which had been closed for oplum
cultivation should be reopened...(Inrerrup-
tions ) 1 mean that pattas or licences for
cultivation should be given to these farmers
who were earlier deprived of these pattas on
soms account or another, Finally, the
arrear payments due to cultivators should be
cleared at the earliest,

A commission had been provided for
to enquire inlo tax evasion, I heartily
welcome stringent measures to punish tax
evaders, But the basic cause of tax evasion
must also be studled and analysed. Unless
the tax structure is fair and rcasonable and
people feel that it is equitable and they
should pay their taxes honestly, no amount
of penalties and enquiry commissions would
improve the situatlon, For the last two or
three decades we had be.n having com-
missions; Tyagi commitiee, and other
committees had been appointed to check tax
evasion, but without success. That is
because the tax structure Is unreasonable;
India is the highest taxed country in the
world and people feel sometimes that it
would be immoral to pay taxes at these
rates to this Government, which also wastes
part of the money, So, the Government
mu t revise the tax structure; Ipstead of
increasing taxes year after year, they should
frame them In such a manner that people
are left with some savings for investing them
for the good of the country and that money
can fructily in the pockets of the people
and lead to increased employment and
incomes.

&t twmrEa met (9zarn)
Iqeqer, w3k & ga  fmbe &
faafax & @« &7 TS € gwE
H9F GO GAIER FT SGIA AT
FAT FIRAT § 1 THH TIATET TP § my
& gar agy ) g 1 af § Al 9g aw
fear agr & & Yar cafeg s § fs
A AN AT NG TR AT &
fou aFed arsl &) gu g1 qig 2§,
ar ag @1 e ¢ 1 waw fesfodr & @@
% §f favea Qor fs ot st aiw far

\IEE E AT A T F O Mg
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qaEg st gxyar qifew qge w1 fa® s
q( f§ 3% W a9 wreT S & A
21 @ ST FAs A e ¥ A wEw
gidtemam d 1 or ff fadeT §
fsafagaaadl ar o § @ =8
I HT 941 A & foq ag a=d & fF
9T A ay 3w & fadike & oF IF Aar
¥ fars1w, S & oF I8 FAOr ¥ faws
AT TN AIF SAAT TYT § A GOHIT
&1 a8 &% &) wrar § e I+ g oa-
T ®3| Ju faazw ag § fs aifes anga
F1 WEGY eEq & W9 § a1 A, O &
R emimd ¥ @rq, gasr aiw wud
st =wifge

IYIF AFIG, USY] F) 7%T A7 #1
it gg fenoy H i nf &) g ®
w9d Fgl g fe 91 f1f wngfas fasfer
TSaT 9T AAY § A T AR TG FW@ §,
50 ®1ad) Gq1 WIT IAFI HTZT &F w7 A
RO FaNt AT v v A ] &
£« faafed & ¥ ag fadew & fs gand
2w & & usy aga fagd gu §, av wsAl
& qt # WIT NAT §—HAT GHT T
) gw grar § aY v gar 9% J@ar
¢, s w1f s faafer an st &1 s
g € g @} qaaa ¥ g & Gy
% ggt qv agw #1 1 gart fagiw & gwim,
agear A\ &g #% 07 fa% § wgi @
T aga F9 TN gE § AT qw AN
feafr dar €1 a€ § 1 ) @ fagre a<-
1T 7 32 9 1 edat fedt 1 ofwar
wifea fsar & 1 fagre & steman, yaeqm
¥ %@ 47, 497 & 59 47, 3% F ¥
o A § gt wEfer & WA ¥ s@
gasrdna g1 g g e
aqrg gwre § gt swiw qgaAr §, WY

waw & @ § @ oghes ol ang



231 D.S.G. (Gen.), 1969-70 CHAITRA 4, 1892 (SAKA)

g€ &, 97 o fadig sq @ 7gg & aur
IAE! UG AITHT Fq17 £q79 w1471 Wy,
agftam A s ar atr @ § S w
afac ® fag T 9T 1 WA HTHT
s 99 Ag aq1 AT dar 7T ¥ FY
TIaT A Fawr $1§ afaeg adf um

1971 & & d=v@ @17 aren §, Ja%
fouw sig w@ fewiz & qar abr @ &)
g Ay 1971 ¥ @7 arer §, afea Qiw
A F AT N 12T A AE § Jvow a7
FUT @A § AT F gT N e ad
@ § | ¥eow |9 g wiar §, IEH qav
a4 giar § dfea saw adtar g9 A
fad@sar | a A SHNA owg wg
9T 93q ¥ ATHA ¥ T W A
a9 9 W@ od § ewmA g AW,
sgad g fr o rmg A w1 {1 ww
#769 9T fAdT 31 § A fex Awe |/F
Y FUT § 1 AY T H HGF A
a7 war, a0 angl w10 e 8]
suar a1 afx 39 87 §1 § A[AG-
qUZ JIAT F0Y aY AgH AZT A AI9TR qU
g w19 39 AgT N w9ww Fforg

o ara f avwmia Wk fawre &
T & SZAT WA g | A gH el
X & A & faafed § qvema fagd-
a1 w1k w1 wq fqer ar . @ faare
¥ agi 9T qlo wemo @A, ¥ A afsq a7
w ¢ sa% feg =i Jar wim @ §,
wfea g% @ & @9 w571 war ¢ fw
qgl HTH WA AT A AAGL § I @A
& &1f sqgeqr Ag) § | UF OF WO #,
qel ¥ 37 wafeal & 50-60 anzdY g
gendmR@ e ET W@AY | WT FqA-
aifa® gow § g a1d, dgaa w3 O,
Frei T EE F AV H @ W A
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faamd ary, o Hvemm & wr wa §
WY TEE HAY 7 wOAT WEd §, SA% @19
ar & AP o ! A Aw wewd
w1 AT F=g A §, AFL I7-
LA g, I A% & ey aff @
St &, 37% fou @ oY A1 sqwedr
g & A T agi W1 s vl § 1w
% foq agi ox 19 IO w4 agy oy
a%d § fw ¥ agt 9t agw 4} qurr a7
darare @) @ 8, 3w ¥ fod AN T
F wEd 0T o0 gvy §1 4P 9%
awd) &1 sqAqTy agrar o1 qwar § 1 gt
9 HI9 9 §, Bfew QAT ofas ga
F wgi o7 A AT AN o wagd Ay
feafa =g} adf § 1 =w9) ¥ o faer @Y
fazor @rge &' §, wgi sy ¥ SR
dawarg 75 w@ & 90 wO¥ §—ag a¥
aead &) q17 ¢ fF a9F wor A ww
atw ¥ ¥9 aaeng % 1 wfog g fAy-
zA § fv quzmra fasla & fasw &
avw Araw fady s arAr wifgo e
&g AT A 37 gAY A AaE AN g
20 ¥ A MET FA FX E, ¥w I
¢, mifasarg & ond §, fagre & o<
¥ A § dare ¥ Wy § Al FEd A0
¥ off oy §—TAN ATE ATYRT eqIq
s =gy )

aifaz ¥ 4t gMNfafer & fasfad
# 7% [T $AT WGATE | Ig wI@AT
U A}, 9E Y S 9gH AR TG
& Wil A &M wTATET 41, gEeHEl &
7% % g0 a1g ¥ qag fear agr «4r)
FHIF T RI N AL g ag b
H AT I fogqar @@ § o I
qRamA sdwfeal & awd & fog d0-
o9y wag W sqgeqr §ifag, 6T g
EET W gAY AT o
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[} TaTAETT Wedt]

FoEH faeare § 1y & oy Y
Tga &0 § 1 agl or A & or ) e
w7 wET AT Tfgy |

T o3} ¥ @rg & gw feary &1 gA-
47 FYar |

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Sir, I want to speak on de-
mands Nos, 23 and 46, Demand No, 23
deals with pension and other retirement
beneflts. The pensloners have made many
applications many times, The prices have
gone up and the pensioners cannot make
both ends meet, There was an gd hoc grant
of Rs. 10 for pensioners drawing upto Rs.220,
with marglnal adjustments upte Rs. 220,
But the price line has never been held, How
can you expect the pensloners to live on
this meagre pension? Now that a supple-
mentary grant Is belng made, 1 hope there
cases will receive some attention, We yet
look to the British pension act to guide our
pension schemes, It is old Act of 1871 that
still governs our pensioners, The British
Parllament has alrcady passed an Act to the
effect that whenever the pay scales of Go-
vernment employees undergo revision, the
rates of pension of retired Government
servants would also be increased accordingly.
This has never been done In India. The
U. F, Government in West Bzngal thought
that they will keep the Government servants
in there good books and they increased the
scales of pay of Government servants four
times, But they never thought about the
pensioners, 1 hope the Central Government
will do something for the pensioners now,

1 row come to Demand No. 46, which
is the Home Ministry’s demand.” It Is a big
dumand for Rs, 9°49 crores or more, This
demand deals with border security forces and
also the Central Res*rve Police, The Central
Reserve Police will have to be more effective
in varlous Siates to protect the industrial
concerns of the Government, So far as the
border security force is concerned, there is a
great anomly, nemely, the border roads
are not under them, They are under a diffe-

reat department., HOW 8 the border golng
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to be secure if the road to the border {s not
in good order. 1 suggest that the border
roads leading to the border betwren Pakistan
and India be taken Into consideration along
with the border security force grant. 1 have
myself visited many border outposts on the
India-Pakistan border and I have seen that
there a number of book shops through which
arms are comling Into Indla, The border
sccurity roads do not give enough scope to
reach the border quickly In times of emer-
gency. I would request that the border
security force and the pslice force may be
strengthened, particularly In the border dist-
ricts of West B:ngal, where without this, the
security of India will be jeopardised and
Central Reserve B)dies unless more strongly
deployed can not keep industrlal peace,

MR, DEPUTY-SPCAKER :  Shrl P,
Gapalan,
SHRI PILOO MODY (Godhra) :

Sir, there are certaln parliamentary pro-
cedures which will have to be followed by
everybody, and the procedure s that you
call upon the opposltion to speak first and
then you may call on any member of the
ruling party that you have ln your list,
then you have to call us from the Swantra
Party.

MR, DEPUTY-SPEAKER The
difficulty is that | do not have the name of
your parly member who is golng tu speak
on this item,

SHRI PILOO MODY : I sent the chit
at least three hours ago, a type-written
sheet,

MR, DEPUTY-SPEAKER : It is not
before me, for one reason or another, Now
that you have brought it to my attention,
1 will next call a member of your party,

SHRI PILOO MODY 1 As you do not
know, let me Inform you that Shri Meetha
Lal Meena is spcaking on behall of ouwr

pary,
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SHRI P. GOPALAN (Telllcherry) :
I am speaking on Desmand No. 46. Yester-
day some of us received a telegram from
Bombay which reads as follows :

“Shiv Sena attack on South Indlans
In clty still increasing a gang of thecm
armed with knives other deadly
weapon on Sunday and Monday
night attacked huadreds of Innocent
hawkers In Fort Area Pollce Indif-
ferent request Immediate action to
save our lives and propertles,””

i

This is the type of news which Is
emanaling from the home State of the Home
Minister, Shri Chavan. This s really a
very disturblng news, But much more
disturbing is the news that has come out from
Bombay that the rullng Congress Party has
openly supported the bandh, Instead of
making my own comments, I would like to
read a few sentences from the Economic
and Political Weekly dated Tth March
1970, The write-up says :

““Bombay has scen bandhs but pever
a bandh so organlsed, Many Incl-
dents before and during the bandh
Indlcated a concord between the
State Home Ministry of which Nalk
Is in charge and the Shlv Scna, On
the day before the bandh, Bal
Thackeray had laid down the law at
a mammoth public mecting and
specified who would be safe on the
streets of Bombay and who would
not be, No buses or taxles could
ply on the roads, no shops and
restaurants, no schools and colleges,
no offices or factories could remain
open, But the sick could be
attended to and milk would be
available to the children.™

To prove this I have clippings from
many other newspipers. It has come
out lo the press that the leaders of the
ruling Congress Party in Maharashtra have
openly allgned themselves with the Shiv
Bena, It seems that Shil Bal Thackeray
waals 1o have a Rhodeslan type of reglmg

in Maharashtra, This Is what the Parrior
has to say about this i

“The badh call was given at a public
meeting on 8th February to press the
Inclusion of Mysore's Marathi-
speaking areas into Maharashtra, Mr,
Thackeray, along with his lleutenant
Daita Salvl, met the MPCC leader
at his residence on 6 February. Two
other important Congressmen also
particlpated in the two hour talks,"

It Is after this talk with the Congress leaders
that the Shri Bal Thackeray announced
the Bombay bandh. The Statesinan of 2nd
March says 1

“For all Intents and purposes, the
organisation of the bandh has assum-
ed the character of the working of a
parallel Government in the city,
The Government of Maharashtra fs
playlng the role of a sympathetic
looker-on, at heart very much in
favour of the bandh and at the same
time helpless (o preveot the wide-
spread feellog of Inmsecurity caused
by the ancltipated lawlessness...*

Much more distressing and disturbing fs the
news which has recently appeared In some
of the papers that on the eve On the 2nd
March Bombay bandh, probably two days
before 2nd March, the General Manager
of the Central Rallways and high ofTlclals
of the Western Railways called thelr ‘yes-
men’ among the rallways personnel as well
as some leaders of the recognlsed unions
to stage a force of consultation, After this
the officers advised that 2nd March will
be a dangerous day ; therefore, 'the work-
gshops should be kept closed and should
pot be worked on 2nd March, That means,
the Ceatral Government also has establlshed
a holy or an unholy alllance with the
Bhiv Sena.

It has been clearly proved In the elec-
tloos to the standing committee of the Bom-
bay Corporation that only ruling Congress
Party members were elocted with open

sypport of 40 pr more Shiv Sena peopie,
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These are facts which conclusively prove
that in Bombay the rullog Congress Party
is eopenly allied with the Shlv Sena and
the life and property of South Indlans are
not safe in the city of Bombay. Therefore
we people coming from the southern parts
of the country do feel It very much that
our psople eannot go and work In the city
of Bombay which has been bullt up with
the sweet and blood of the people of India
inhabitiog different parts of the country,
The people of Bombay or of Maharashtra
eannot claim themselves to be the arbiters
of the city of Bombay ; they cannot manage
the whole affalrs of the city of Bombay,
Bombay belongs to every cltizen of the
country,

So many people were claiming that the
Home Minlster Is a very strong man and
whenever law and order is disturbed In any
pait of the country he will deal with it with
an fron will, But when Shiv Seoa comes
agalnst the South Indlans In Bombay, this
Home Minlster’s Iron will seems to be
melting away. We cannot understand the
reason why the Home Minister, who rose
from that very State where this terror has
been let loose by the Shiv Sena fascist
organisation, is not taking sufficient ade-
quate steeps to dlsmiss the Maharashira
Government and ensure the safety of life
and property of people belonging to South
Indla,

Then, the Central Government has de-
ployed the CRP people in different Siates,
1 am coming from a State which bas
recently witnessed the CRP terror, We
have already brought to the npotice of the
House on several occasions how the so-
called revolutionary Naxalites are being
dealt with by many -State Governments,
speclally by the State Government of
Andhra Pradesh. They are killed lo the
open...(Interruption)

SHRI KANWAR LAL GUPTA (Delbi-
Sadar) : Are you sympathisers of the
Naxalites?

SHRI NAMBIAR ;

¢
brought before & court, =Y 'om "
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SHRI UMANATH (Pudukkottal) ; They
cannot be shot down like that,

SHRI KANWAR LAL GUPTA : They
should be punished,

SHRI P, GOPALAN : Our parly has
made it very clear that we have ideological
and theoretical differences with the Naxalbari
revolutionaries. But what has happened
in Andhra Pradesh; specially in Srikakulam
arca, will never happen in a democratjc
and civilised country,

Ican bring to your notlce a specific
instance which took place recently in
Kerala. Oone Naxallte leader, Shri Ver-
ghese, who has been involved in some
cases was brought 1o the police station
and was tortured lill the evening ; one of
his eyes was pierced and gouched by the
CRP people and in the dead of night he
was shot dead. ] wish that the Home
Minister wlll see that at least the justice
glven to the assessin of Mahatma Gandhli

will be given 10 these people who are
fovoled in criminal cases, We demand
Justice, I hope the hon. Home Minister

will look Into and consider all this,

st #er e @t (qmd qTEYYR)
IS WERW, WX T ¥ ¥4 @reg-
m&n‘f%‘iﬂrm‘iaﬂﬁ%u‘lmti’r
19§ weerwie sk & A wwgea wy
:ﬁma‘hﬂin#g‘ﬂ TEART @R
2w & sae & wew 13 ¥t awwr @
WeTSIT & §) g a%adt & 1 9g¥ Weerwr
@ @l ¥ glar ar, wrowr M ¥ F ww
w1 AwareT § | agt a% fe aF aF fafq-
=X W ¥ mfre § 9 7w 3w
¥ @l @ e ¥ araewdi ¥
oAt §5 fe7 gy qfes agw N
w W 9,567 59 faw og® qgaw v
9T 30, 40 wTw 79X &7 W @A qEyr

a4, Rev o wgi § fr g s e,
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o & geg #ay, S Aot wer v -
TR 91 TAfoT 39 ATHS W W W
df fear war afes ez gfew w@ amA
NgAiTr s 159 ag & aft
o T & g g

TFEAI, AT §A3W HIT IO q2W
T v TTgAT &1 qAw ghar ¥ @ g
Wi agt A gaq wgd § & @ e
w1 g@ foar o | feq 3 fafaex)
W 0¥, qF. TW. §T ¥ 49 § O
FIT % IAH  gII) Wrgaq qar wor
S @, whra¥ #v qeads far gaw @ fra
& e Tw auear 1 ggfea qErary
TNHT @ e gfew A ww 9T
A% qgwdY @ 9T TrET gy orar oA 5w
N q IR WEHINT 2T § AFHYU A qT
afeT oo w= At a9 & gfefaas foqr-
iz At dorgm d 1 90, 95 wde
grey 0¥ § faasragd & 3wr fear
wrar & fF Y ar =T g Wy € Ay
Gt AraF qIfeE g S | g8 wezr-
are wa @ g 1 g fedy afewrdy oY
fasraa & § 0 e wez § ¥fsT anz
THT IAH faai® §9 A GO wwer
TH AHT G ATAT § AV TAKT FIOT TG
§ i ol mawr fgem qw gt 1 =t
ad g I = ok § fomd fafrezroim
oy §f a7 w7 ¥ &1 A weeg R
frd ot w1 sarq swlea fwar a1 fis
wras afz &€ 9 gFeamon ¥ axeam
sYT agt & qawa w9 et § A g
1w ged w% @ § | Afea 0 qwEr
a1 7 | A9 AR g afeqg K aw W
fear awar § s fom swre 2o amft €
a9 g Ay 10, 15 3w AW Iwe TEA
' wR ¥gw g a0 wE

AT & gFE A% § X WS -
e ¥ gl ot | A qTr AT fe
gferagamr sy ¥? wifgx & fr
aewdt IEwT Qi & 1 e wgl o 2 ot
Y 6T N W TAAAN FTA AT Gy
gl i aim § fs wem W
® g g fean

A it O fewre wd @ & ot ag
¥aw frezt ar s fafrree & dx #
graT & ) TroredT ¥ 1967 # war arerge
WX g A fag® o 1 fa® qfer ey
T A, W BT AW WA w1 s3I e
fwar wat fe 3 ol o1 fawre o,
afer s aw 59 s Y fear man
oY 9 ggraar & st awit §, av dar omr
¢ ag ar @Y aww e & amw ¥ & fom
wmar § a1 g fawrg & T w1 w17 9T
AP rant @ a1 ¥ ux
ofeqrét werelt ot ot aite garé wege
aqr &=y foa® & o & foerg aff femn
T &Y % feq dEr 9F wReA g fe
fir goeTe IT%) A Ay avdt | & W
wigan g fe 97 el Y s g sww
feqr ary Forrer M€ fawre ot aw At
NewmiagaaagIA ¥ o w
fis agi &= @iww sTowwET earfon fear
w1 & wrpm SEe oaedt ¥ oy
wqrfrg . wgt & &Y w1 favarg o
L2l

T YA & 9T feaml & feg
R ¥ qrlt w1 Ifve e ot &
frer swwy wgar e gwE ATegT R
anfor &9 & A7 & ot N wwEw ¥
forg 23 wrer oo faar o § @fer @
T TR ¥ W R # g T
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[#ft sy eare o]
o wg wet § e g @ W e gy
STy | qar Ag) € qrwen §, Jar wgt

ot & | gafeg & qEn e So @ &
feart & fag AR & qrdt ¥ sqaear

e oY ord 1 e @ w9 A X fe
o &%, N frara smawas &1 gt aw
aYC S & Sl & wret mife g€ & Hfew
IA%T 3@ B g A AL g0

qEm AR IWATE F qT H A
frdgar & f& xowr fawre oo @i &
g wifge gt st a® fawrg @@ &
@R | AT oA agrAr § e &
arl &Y WY g are g wwar § 1 25, 30
FA Y % AR gX e agt ¥ Wiy
oy § forg & ey 1t F1E 7 9€ sqear
Lig ol

farwr wwrem # wrem st (o wo wo
¥R) : v g wrgy § v orgh A0 A
¥ gt saren @y g ?

ot Hyzr ovw st 2 & aff amar fe
ook A H 1 s WY geey @ AT
W B, 7T a AT T gAE g% § |

N R w g 37 ¥ o @
w7 &% X R v anfedl w1 v
feet % g1 wfge | o 3w & fad
Nz o § ¥ Fa= feqre ANfew
oA & o e sl & Qar & @i A
qgaiAl amaT A e o ara &, fagw &
wrq @ FY GAreR Y qweh § 1 Faf-
O ¥ GTet Wi Y i § ¥fww S
o at e A gt 1w wig ¥ dw
@%@ §, 98 a8 A § e gAw
a0 & Wi § g § gwfeg &t &
TR affaam e w i@
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forg ot win & fs gt ferdt wndt o
§ 3% @t w7 ¥ w0 fg=h & =1 wr w1d
g ifige |

wmEEA At ¥ yvag wEAT R
FRFIMIgrRE frdama
& fer qr g avg & wigm fe waw
&1 &% 1t gara A7 wfgd | T
# ot wraw fea G &< § ag uwedrT
# @ war g, agt & qgT Ad) ar gHav
fom Y awg ¥ fFaml & o ST
Sfaa g 73 faear | & arpm frs waw
& wry oy 9x #1f AF A8) g =l )

agraT # yrw dfedl & fog wwm
w7 50 g s9ar fear § 1 anT ag
e &g A @, afwearg aig §
gt @t w0 wgar frar war gar
e quua # 50 goe w9d 3FT Ha@-
ardd § A FE & F40 @r ? oFw gaw
¥ I & wFA g7 ogw ! ogafeq sgi
ot ¥t wemd @, Wy wg e et
% g @, a1 fedt Az £ @ s
Ifaa agraan faedt warfgg |

wa #, §f ang & §, § o8t fn-
&7 w& 7 fF weerwT 9T falrg dl &
A fear @@ & IEW We gmR
frgr w1 | YAEYE K HHTH A & fAw
var & sqrar dat fear arw T o fagd
gk § Faa wdd o fogdaw 1 g
w #Y 3T suqeqT LHFIT FL1 US-
A g % fou wies ¥ afas qar fean
e fore® ag dvor @e g g

MR. DEPUTY-SPEAKER : Mr. Vidya
Charan Shukla.

SHRI KANWAR LAL GUPTA:
Before bhe replies, we want to say something
about the Delhi Police which Is very impor-
faat,
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SHRI RANDHIR SINGH (Rohtak) 1
We met the Minlster yesterday. We also
want to say something about the Delhi
Pollce.

MR. DEPUTY SPEAKER:1 This Is
not the last speech from the Treasury
B:nches, Ho Is only Intervening In the
debate,

SHRI S. KUNDU (Balasore) : On a
polnt of order, Sir, Time allotted for this
Is one hour. Every Member Is given 2
mioutes or 3 mioutes,

MR, DEPUTY SPEAKER i A minl-
mum of six mioutes has been given. Some
members have even taken ten minutes,

SHRI S, KUNDU : 1In such short {lme,
if the Minister Intervenes, then the Treasury
Benches themselves will consume 509, "of
the time,  Sir, It would be better If he re-
plies last.

MR. DEPUTY SPEAKER : This re-
lates to the Minlstry of Floance and the
Minlster who will reply to the debate is the
Minister of Finance. The Miolster of State
for Home Affalrs is only intervening,

ot waT oo qov ;AU g q }
& 2w fafaedt o fewre qv &§ &
N@AT TEA § 1 AT SN F QA & AR
afg w4t ot sara § & sqraT I g

MR. DEPUTY-SPEAKER : Let us
Hsten to him and then you can say what you
want to say.

it ®aT ®mw gv : et o A
B 1 &few osar o §m, e a9 @
fomer &, @rer w2 ¥ &ew @ ard,
cufog @ off mfee A &1 W@ ¥
g o gaEe A | gE TwY § oA
g A oy

SHRI RANDHIR SINGH: He will
hear us about Delhi police, We will
conviace him about the Delhl Police people.:

15 brs.

THE MINISTER OF BTATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): Mr. Deputy
Speaker, Sir, I will speak briefly about =
few polnts ralsed regarding the matters which
are being looked afier by the Home Minis«
try. '

ot THo Qo WEM (q7) : WA ¥
FEard § aft auw wa< gt § 1 HEA-
ds ¥ g7 wiferd § o g 19
@1 fadt § 1 gard qrét & i agi | 9T
s faidape faw @ @
¥ & s wigan @ fe e wgew 9w
& ot § a1 ooy w0 7

SHRI VIDYA CHARAN SHUKLA :.
Mr. Gopalan when he was speaking, mentions:
ed about the role of the C.R.P, in Kerala,’
I want to clarify the position, The conduct.
of the C, R. P, so far has been above board,
The C. R, P, has always helped the State:
Governments and wherever they have been
developed for maintalning law and order,
there is no question of C.R.P, as such mis-
behaving, There rhight be'a few Instances’
here and there, but il such lInstances are
brought to the potice of the Commanding
Officer or the State Government through
whom they are deployed they could be look- -
ed into.

SHRI NAMBIAR : Generally the

C.R.P. is very bad in their behaviour,

SHRI VIDHYA CHARN SHUKLA ;
I emphatically repudiate any Insinuation or
allegdtlon made in this behalf by Mr. Gopa-
lan. It Is pot at all true. Such an lrresponsi.
ble statement should - not be madé on lhﬁ
foor of the House.

.BHRI NAMBIAR : It fs.-most responsf.
ble ; it Is factual, . vt
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SHRI VIDYA CHARN SHUKLA 1
He mentloned about the Shiv Sena and sald
that Maharashira Government was connlving
with Shiv Sena. 1 have no brief for the
Shiv Sena, 'We have condemned its opera-
tion and its activity in the strongest possible
terms, There Is no question of defending
what it does. It s absolutely wrong to say
that the Maharashira Goveraoment has in
any way coonlved at Shlv Sen operations.
On the other hand they have tried to put
them down and they have condemned them.
They have done It; they have always done it.
Whenever it ralsed Its head they have tried
to put it down in as firm as manner as they
Can.

The third poiat about which I want to
mention is a mat'er on which we had a
meeting yesterday in which Shri Chandrika
Prasad. Shri Randhir Siogh jl, and many
other MPs, 20 of them, belonglog to all
parties were present and that was relating to
the grievances of the Delhl policemen who
have been suspended or discharged connected
with the agitation which took place in the
early part of 1967. Shrl Kanwar Lal Gupta
jl has also moved a cut motion on that,
I wish to siate that afier discussing this
matter with the Members of Parliament
yesterday we bave decided to have a fresh
look at the problem,

SHRI NAMBIAR : Very good.
were all demanding It the other day.

We

SHRI VIDYA CHARN SHUKLA ;
We will bave a fresh look at the problem,
We will take a decislon which I hope wlil
satisfy the hon. Members,

SHRI KANWAR LAL GUPTA : What
about the Police Commissioner for Delhl 7
What have you to say about the pey-scales
of Delhi policeman ?

SHRI VIDAYA CHARAN SHUKLA :
Regarding the Khosla Commission Report,
we have implemented, and we have accepted
a good many of those recommendations.
Most of these have been accepted ; the crash
programme of police housing is being under-
taken and many ¢ther maiters are under
implementation,
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About Police Commissioper for Delhl,
this {s a matter suggested to us also by the
Khosla Commission. This matter has been
raised In this House several times and partl-
cularly Shri Kaowar Lal Gupta has been
pressiog for that particular matter. We have
consldered this matter but we have not so
far taken any decislon because this would
require a very well-considered decision. The
House must reallse what it means 10 have a
Pollce Commlssioner for any big clty, par-

ticularly Delhl. In that case certain judicial
fuuctions will have to be transferred to
Police hands. Different judicial functions

are there which have beea so far done by
the executlve magitrates llke preventive
sectlons of the Criminal Procedure Code or
1,P.C, and these will have to be transferred
to the hands of the Police officers here,

So, that would be the implication of
creating a Police Commissioner’s post In
Delhl, We want to conslder very carefully
all the aspects of thls question bzfore taking
a final decision in this matier and I can
assure the honourable House that that matier
i: under active consideration., I would
request Shrl Gupta to withdraw his cut
motion,

SHRI S.S. KOTHARI  Oa a point of
order, Sir., The hon, Minister has not ex-
plained his Ministry"s on Demand No. 43 as
to why he wants a Special Sscretary, fifteen
Joint Secretaries, Officer on Speclal Duty,
Deputy Secretarles, etc. and 36 clerks and
and Assistants. Let him explaln this. Inter-
ruption).

SHRI NAMBIAR : Let him explain
what Is the sanctity for this Rs, 4,000/-?

MR. DEPUTY-SPEAKER :
reply. Shrl Gupta,

He will

stororAet: it & 3 A
TG 41 W & WA ¥ ot WA ¥ IR
# 1 ggars # sige wifead ¥ ow
arg 19 =i fae)y § 1 gard ot &
mlemsAE AT ags fag @
W IgEF AR F gpra |1 w0
w g 7 wgt usgafa v ggRa g
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SHRI VIDYA CHARAN SHUKLA :
I am sorry 1 have omitted to mention about
this matter, This matter was also ralsed in
the other House and we have asked for
facts from the West Bengal Government
regarding this case, This matter has come
ta light only now and we shall look Inte it.
I can assure the hon. Member that strictest
possible actlon will be taken to bring the
culprits to book. And we shall do our best
to find out who are the culprits concerned
with this case,

As for the polnt raised by Shrl Kotharl,
there are certain structural changes which
have been made with regard to the administ~
ration of Unlon Territory and becauss the
post of Chief Commissloner had been raised
to the level of Lieutenant Governor in Manil-
pur and Trlpura the Licutenant Governors’
posts are normally to be occupied by senior
officers of the staius of additional secreta-
ries or secretaries. The Secrctary of the
Home Minlstry who looks after the Unlon
Terrltory matter finds himselfl in difficulty
in dealing with the people who are Lieute-
pant Governors in the States and who are
more senfor to him In this respect,
(Interruption) We are streamlining the
adminlstration of Unlon Terrltory as per
recommendations made to us by the Admi-
pistrative Reforms Commission,

SHRI KANWAR LAL GUPTA
Sir, I want to ask one question,

QA A & awz FwA /A g §
gl & 1444 7 dz0 mdie W fiwfe-
s fem g1 g dw g fe ag &
agi 1 @z mwdiz & foy e g
af e # aar wgar § foowr o 3
#§ T avg &1 &= a0 § oy 8 g
¥ 78 §z@ neddz w1 fefeareer A W
g6 ?

SHR1 S. KUNDU : If this dialogue
goes on like this there will be no time lef
for us to speak.

SHRI KANWAR LAL GUPTA 1 |
want to ask only one question,

MR. DEPUTY-SPEAKER : Mr. Gupta
you should have asked the question when
you got the second chance. [ cannot allow
this dlalogue between you and the hon,
Minister of Home Affalrs. There are other
Members here who also want to speak.

SHRI J. M. BISWAS (Bankaura) :
Sir, we do not like to interrupt the business
of the House, Wo should be glven a
chance,

MR. DEPUTY-SPEAKER 1 Please
listen. Your party had a full chance to
speak,

SHRI J.M. PISWAS 1 You are golog
on allowing the other member to put ques-
tions,

MR. DEPUTY-SPEAKER : I have not

allowed him, But If a Member speaks In
spite of me [ cannot help it. 1 have not
allowed him,

st fra wir W (RgaY) ([ wl-
%t fenrga faay woy & oA & fog
et € § 9% § wd vhw Q&Y & farw
®! o1 sea agt &1 o ww A R
N foye &<t & arof, ¥fogaw wa-
s forw %) wgd §, 99 9T @« gt o
Iu¥ ff awd Af ¢ o) W e
% wifgy fs ag 9aR AFFT FT 2 1 98
Ie%! g% grfae § | mwr A w1 oWy
awi }, 99%) 9 §aF Wyd X @wav
1 gt aw feda & ared & ®1 qaiw
g SustgmamrEsd &1 o a@ ¥y
gga s o § o W 9w fear
arEwar ¢ | dfea gy Am o A E
farr ) faeg® qre 7§ fear o wifgo )
¥ qiif guw § aff wrft 81 w9 fawiz
e 25 WY A | wrgAw fafaedt o ag
feate & | 59 @@ femiv & 2@ ft @&
taferfoc st oo ¥ s vt W@
fawie % dar wtmr o e 41 eufeg
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[ forg wez]
atry & s Zva qamm ® Qwr ang ) ot
a% 370 Qg H AT §T AW §, F
firfs s ass@ . 3sAE fr
I AT B AF & foq oxegd +9A
AR AT g FHEY gwra R AT IER
feie & gaifaw 3sg oA A AwA &
forq waw ory ovdd | ¥feT qreay H
WY 39 fr 249 Q@aa v Avr & fou
TET ¥ GATT GIHIT & qra 9gX A A
T § | G &7 w19 qg 91 fF qg I
gardi 9 aaw s Sfer ga¥  En
afl fear & | Froe A TAww Ixg A
0 1 A5 & foq ow ga fxar ar
fw dgm mifefzn faeen woamar wig
W TN Y awg ¥ 29 w¥WA v
¢ 1 Afew og aTwrT Al wEY § 1 et
a9 ag ST ) § fw do Q-
g wEd e gEf aff wEd 2
g § w1fgh a1 fF gq ag * 79
T goeTT Frdt Afe gwer avere Ag)
SR T@H o o agm
TR TR & a9 W1 Th § Bfea 3=
¢ GO 978 7 FLd § 1 7o 9g
D dfeisg @ar @ wr § &
quere Wi war § f g w1 dar femn
ot arfe ga Z%6 @I ® Q8 § fog
WA A GEA T §T 6 | § GEEHIT
g fs aTame # sodft st vt & aw
g '

fenty 7are 34 o7 3w v wed
FALHF qa% A9y 10,33 S WY
art §1 4 1 2T T A X A
) dwfor qrud fear amr § 1 ¥f
qed? ) ayrar 3 & fog ot g fear
v arfge SAN W AN W £
s M ¢ sw A<
ke & o e O wwh §m @
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2 | Afer qewTe Iu% At § gy T 5T
W waE ¥ fegar asi wtar o
WL, WETFT AT IFIT L\

feate arag 42 a5 grefan ow
g feddmdiz s e A § 1 Forger w1
& @ &, frar segwem @ @ @ R,
1 fearfear ®e a7 @ §, 93 &« fege-
& 1 arq A9 feggi faedt & & wm
QW Eeg gy H 9dW A FE-
FUA TH 9O @ § | IEH! IHC AT
# | agl aga feawesi @t W) 98
T fadrt & vy o oz qoe Ta-
gz @rwgr & W ARt AdTm W AN
Fo o gug W Taw ak F fAEd o
faen & 1 T g% N oo adf s
g fagar g e IEd) IRIT W
|

femiz ame 44 Ffaaz Fary F )
Zafon anifeq ®1 qgi T9 &1 @=f g
7g 4.99 @@ § | EA W wEm AN
g

wq ura AT w1 ¥ W garfes
gt ara Iark 7§ ¥ | Sz foord gfem &
T & aga & ard wgr € &) gfow W
ot wgear § ag oF  HEMfwa Ay
2 | xgh agy armaTd Swdt 1 gEET
A% ZTEATA giAT ey | e fog
dfrar & dorea fear snar wifgg 1 9w
a% TW AGEH W FAHBCENET AG g
¢ ax % g WAl A A § STaw W
adra A R awA ¥

- sfgT ¥, o e A g, N gEer
£ o< dhog ond et § ot -
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Ty 1 wfgd | 77 Erargd sqfews
2

feats arat 47 &ag & a # § 1agt
35.71 are *Y Aiq o ar W@ § 1 Afqeh
AeA el €Y derr  FOT & FAC
Biafage B i gawi dgg Fa &
% gare fear a1 | 999 dua W w9
Fagig§ g1 aguar af wor § fw
I gear fieadt § | ga adtar g &Y
<@ § e g ot 9l § war wife &
M g gE A & oy ¥
atn sar § fs avwre afgsy st Sy
% gft AT oFT W@ WIS AOE
@ |

fentz qrat 49 fird afgg F art &
R 1 oz faeg® AIwTT &1 @i § 1 GIwIT
geft #T ) § 1 w7 § ofw §w § Jfsa
ga1e fagr= &1 & faa) ofag & feq @&
Gar ot a7 IHIT § 1 afg @THre EAmA-
1T QAT AT gEi AT § wrw wE A qg
HEST g% & 4T g1 A KE W W
HiTA W y€T@ T g | Fq A AT §
fiF a1 CAWY WA $T & | A HT4E,
geex oAy | wfaera § oo qwea @
atx frat afas #Y a1 @ew &7

fente araT 90 gzrfas gadl & art
% 3 @A §F T FAT H AT EY Ok
¢ 7 gfeway oadf & feddlie &

¥ 1 fagre & gs qeifas otz &

weca &1 8 xed oy § g fadaw A
ur fwar § 1 gt sgger A s gardam
fay ¥ ¢, v qAfaw ANy &, Az@
fedlTag A§E § X 9 90 QF <@ic o
eqraaT AT Aifgg 1 watw wAY  gawy
e § ) AT I IT T A AW

agl N § 1 9g agT T @ fage
LR LR ARCE SR GO R Ol 1l e
ot oY 7T § Sawt @0 G Q@ srawr
gt sam f wfergwe samw & fog
aT¥ ¥ sarer &= war AT g Wi IaEr
1 srazaear Ag) § | 39w faar
IrAT Afge | AT & AT F gH S qyr
wga @ g%y § aT WA q@ e
gex §

o7 ey e gl & Wt &
G wgT Wgar g1 A ¥ At A ow
% fas qig ganr aw g gfeal ek
Figwew & fufgddas & @@ @t o
Afe gart A & SN A A
eftsre adl fear | gfearat ol greas
T A1 ar ¥ A § dfeT areaw ¥ IR
AT FG KW TG HW § 1 gAA &
fad go ez € qa o THE SAd
¥ &) oY | AfeT g groengiz S A
! ot g A T @ g IER A
qr @Y § | G K N Ag wgA &
s femmr Tifgg

oa & gAsHaT QF wiswifean &
T ¥ gy wgAr wigm 1 g @ afe-
#z qur ga% FAEr AN o AT WITo A
mewez Y §, ad aer dafifzon g
§ | ag T v wifgy | qewar & AWear
€297 ) g8 §, AR AN @rar wrAr
wifgy | @t asgwR A gE § W
%g A 5T W@ §

AAfIT AT a5 N N
wETa Ag § | WA Wk ¥y F gw
§Ix g5 § AT SN 9 FT g6y §
awd GURTT ATeEa & fF ag g &
1T gfedaY & arg s w0
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MR, DEPUTY-SPEAKER : Before 1
call Shri S. Kundu, 1 have an annduncement
to make, The hon, Prime Minister will
make a statement In the House on the
Gujarat earthquake at 4,30 p.m.

Now, Shrl S. Kundu,

SHRI 5.5, KOTHARI : I shall be
generous enough not to disturb Shri S.
Kundu when he is speaking.

SHRI S, KUNDU : I am obliged to
him, and [ hope and recommend that he

will continue with this conduct towards the
other Members also,
SHRI NAMBAR 1 When there Is a

vacancy for the panpel of chalrmen, Shri
5. 8. Kotharl's name must be recom-
mended,

SHRI S, KUNDU : For the benefit
of Shrl 8. S, Kotharl, 1 shall begin by

quoting page 89 relating to Steel and Heavy
Engineering, 1 am surprised to find under
this Demaod that a sum of Rs, 2 lakhs
have been spent on the transfer of an office
just on the reorganisation and transfer of
one department, We also find that there is
an additlonal cxpenditure on  furniture,
aircondltiopers, heaters and stationary
articles etc. in connectlon with the appoint-
ment of new Minlsters in the Ministry to
the extent of Rs, 82,000, Who was the new
Minister 7 I think Government are fooling
Parliameat and misleading il. I know there
Is a Minpister, there is a Miolster of State
and there is a Deputy Mioister. T do not
know who the new Minister is. Is the
Prime Minister hatching any minlsierial
ogg T When will the chicken Minister come
out? We do not know,

SHRI PILOO MODY : Whoever is the
Minister is not & new Mialster,

SHRI RAJARAM (Salem)1 They
appointed so many Ministers last year,

MR. DEPUTY-SPEAKER : The hon.
Member is lo:ing his valuable time by
entering finto conversations with other
Members, Let him go ahead with his

speech,
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SHRI 8. KUNDU 1 The point is that
suth a colossal expenditure {s made on
furniture, alr-conditloner and other things.
Then, we flod an expenditure of Rs. 64,000
on the visit of a digoitary to this country
und staffears and entertaloment. What sort
of entertainment was it, permissible or not ?
The hon. Minister cannot plead ignorance.

SHRI NAMBIAR: It is only to
entertain clephants that one can spend Rs,
64,000,

SHRI S, KUNDU : This Is not a
proper cxplanation under this Demand.
They must explaln what sort of entertaln-
ment it was, whether it was a floor show
cic, 1 do not want to mention all those
things, Or, was it just a simple eoter-
tainment ?

SHRI MADHU LIMAYE (Monghyr) :
Possibly, Strip-tease,

SHRI S. KUNDU ; My hon. frlend
Shri Madhu Limay says ‘strip-tease’. 1 do
not know whether such entertaloment was
there. OQur country isa poor country and
the per capita income of the country s so
low as Rs, 25.........

SHRI P. C, SETHI : What did Shri
Madhu Limaye say ?

SHRI MADHU LIMAYE : I said possi-
bly strip-tcase,

SHRI S, KUNDU : I hope the hon,
Minister will explain these things. We do
oot approve of such expenditure, There
is also some reference to the ECAFE, The
Ecafe Misston which came here had recom-
mended the setting up of steel plants in
various places. Oane of the sites recomend-
ed Is fo Orissa, There we have large
deposits of iron ore and coal and plenty
of electricity. It is a backward State,
When Government are deciding to put up
two or three steel plants, 1 bope they will
consider the case of Orissa also, I have
already writien to the Prime Minister about
it, 1 have not not a possitive reply though
she has acknowledged the letter and said
that these things are belng considered, I
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hope she and Government will consider
Orlssa’s case sympathetically.

Now I turn to p, 45 which refers to
privy purses. Were an amount of Rs.
85,000 is going to be spent to pay up
arrears due to the Rajas and Maharajas,
When Government are committed to the
abolltion of these purses through a Rajya
Sabha resclution and when there have been
pronouncements about democratle saclalism,
they must prove true to them and
should nmnot project an image of
pretension and bypocricy. This demand
should not have been made. When they
are golng to abolish these purses why this
waste of public money to the tune of
Rs, 85,000 7

Now p. 17, grants in ald to States,
There Is a conisderable amount of moneys
belng spent on ald and assistance to States
to meet natural calamities llke [floods,
drought, cyclooe etc. It fs said here that
such assistance normally covers 75 per cent
(50 per cent as grant and 25 per cent loan'.
There has always been a demand that such
expendliure should be completely met on a
grant basis, This has been repeated over
and over agaln, Poor States are not able to
spend money on this account because they
have their commitment on staff and establish-
ment expenditure, Therefore, they suffer,

Strangely enough, on p. 107, the same
thing is repeated, It looks like a Pandora's
box. Here on thls accouant, there is a de-
mand for Rs, 65 crores for rellef operations
connected with floods, drought, cyclones etc.
I do not know why this Is belog repeated

here.

In this demand, there is an additional
sum of Rs, 265 crores rcquired for providing
Joan assistance to certaln States, But they
have not mentloned which are the States and
what are the criteria adopted for assistance,
In the next year’s budget also, there isa
provision of Rs. 175 crores on this account.
It has been left vague and fears have been
expressed during the budget debate about
the possibility of this being wsed as a politi-
cal striog to put pressure on States. It
would bave been betier if the basis of the
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assistance had been formulated and the
detalls given.

In the same page, there are some pro-
visions made for financing some public
sector concerns. The colossal expenditure
on publlc sector concerns s known to all,
On non-profit sectors such as clvil construc-
tlon and capital construction, conslderable
Investment is made. Even before production
In some public sector undertakings, swimms-
iog pools and blg bungalows are got ready.
In bathrooms and lavatories vou find costly
carpets laid out which you do not find In
Delhi. The poor people’s money should
not be squandered in this way, Some cri-
terla should be lald down about expendi-
ture In these matters, Now 45 per cent of
the total money s spent om construction.
Government should not play holi with the
people’s money. Criteria must be drawn up
for spending on ltems of work by all public
sector concerns,

&t Fimew g (faalemg)
Iqreqw wEIRT, (AN gy fE & agqee
it & aR ¥ §g 78, ¥ aed v g®
#) wgizq F ©§ A & fow qurd Fav
wigat § fe gl fagd faal afewsdt dms
¥ wegafa wiga |17 w3 agi & w03¥
w1 %) TET ¥ qig 7 H A0 v )
afgxdt Frre ow awg ¥ foort § awx qsft
¥ GAI7 G2IT Wr 9t | 94§ IAN!
regafa araT $Y gar &1 wiw fqer, ag
IR AT y@= @ ger | y@d fag
AT GO AT g 99 qgeg anf ¥
g1

qay gy & uweqra ¥ gEwer
WiEl AT GRS a1 JoEr
AT § 1| ¥6 avaew § §g w-dgT iy
g, fo® 37 ganres el ¥ 93 qrd
ga 17 § WA f fosma ) of
&1 & 37 fasmmal & o0 7 59 7§ ¥
qg AT ST Y g e @ at O
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T W W ST A werrAre & it fazm
§f, %) aoX faqr oy 1 Afew @y R
@A sraes g 5 woewr v g A
fifea wrel Sl Y aggar & fag sfas
& afws a7 ghan fiear arar oifge | T
T O% oo fregr gam wvm § Ol
¥ &Y § 3a8 afaw feals A =3-
qIAT @ AT snfgw ) ety oW
e frger gam &x ¢, forga) wgraar &
foy s79Y woa) Y w2 oW oW
wigd & e ok qw w1 fasrw dgfen an
¥ &, aY ag o= § fF Trerear & o,
N fr ow dwix o o §, svafes =
¥ o fairy waEm s vy o )

Tuear ¥ faelg feafa arsdly A
& a7 ag aga fowger g aew R w9
%Y 700 Ww swt €T qfsam ¥ g
st g€ & 1 99 dwix wr & wwT 0F
WAFT WHET & ©7 F g @y § ) oq
wat a4f & fav ardd, qg gAEm A @
fasere & wror $30 | @ oagEHl §
q¥ & foq of wyar eirwie fear war §,
wgagaar 1 & «ger g &5 faw
HATST THEATT B gA N §AEAT W) S
0 ¥ fou s wfvs w7 ghar w2 arfie
agt € Afya s @ wfes ¥ wfew
g oo ¥

T ®OTL, agt & qeq /o1 =i
garfyar, AT o &A@ & g9 quei A
are-arT ag i ¥ § s woreqmr age
frafo ) sefesan & s 1 ToeeT
AT W QA ¥ 7 4w TAEAT W WA
fea qgd a1 A% AT Y ¥ g e
wwat §, afew Ia® grerant AW o sy
wre ety & g dvrerr fadvrr ) afew
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&7 widl § woreqrT g ¥ foe gy W
sTaaTT A § @Y qar saar § fe =
ATHTT X I QAT WY AT W Wl
as T s £

THEqIT F TF qg § wwis-dx §,
oy g § tfagrfes, oifas, drufos
T wrpfas aw —art 2w ¥ A fead
s §, Ia A% yweqma § §—forae
AT qFzwi w s feqr o qwar §
afF qoreqta & qfew-eE cwr qdza
& fasrg & fare 7 7l & aga &5 dav
@ Tar g Agi # gar-glawsi &
fasra & a1T o sary Agf fRarnar g

qaeqra & gferoit aar afewdt @e
¥ e ara wrfear @ §, Afea e
ot IFFT WaT qifed, Ted AT FIFHTT
¥ war g 31 gw wfew wnfadi & am
¥ 94T A FET #ET $W §, qfe
areaa § 3% fou feaar &ar @< gar
3, 9% TE ATWA §T HFAT R, A AT
37 @) & feafr o 3% g¥ ag T
wifge fr anfam onfal & fag ot wvar
w1 fear amar &, wT Iw afew
wfadi & wifes feafy st wA-qga o
F91 I3 AT IA F NN F FTFA
¥ wgraat oot § av adt & ag aff
w1 f6 s 1 gegaw a8 @ wr ko
7 a5 faserar safamfcdl & gra 99
QA FT ITANT AGH T, TX A% GIHI
qefAd F WO I9 WY W aver AR
a8 vRure gl § 9w

ag ¥z 1 faww § fs @ &) ewgmar
fred % wiew oF g N, @wg § A,
TaeE ¥ aga 93 fged ¥ fF w1 9y
Jeeey AgT & 1 Sl ) @i fiT @ e
AN ¥ T e g b g TG
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& witc @il ®) ardy s wgar aeY frean
g '

& frdea weaT wrgan § 5 o
® w3 fasiy feafa &1 2@ go ok
srew wrew g oY 3fez F el g €A
qIRF A ¥ gl DA F aA w0
sryeqr w2A & fou fadw ww @I
wt wrt wifge 1 arfs agi afas & afew
wHHT FTY AT JF |

% gfus A wzav gar, Fa@ IR
® A% ¥ aX § o wE Am@gEr g oo
Ju agar frafew o W § & faw
WAIFT W GAAX AT AEAT W@ A
¥ fou fs A fraled o faale &
AR &7 FeqrEa g @, fagd @y 9%
a1 Tg1 AT g @ an, feaEi ¥ ¥
339 TGS FH K Jer F v G o4,
iy & ¥ ot ® g dw e
Fegia femiAt ®) 9% a=wgT w41 fF |
g% ¥ &Y fearal ®) ag gt 2r @1, fiemg
g § wq & wgm f§ swAA
fasra fear ong | ooty ow gt T}
faa¥ fr ga faala & g arfas ¥ sifes
97 ¥FZT T gwa § 1 gfeq fawly,
H9\T A wieay o fgemr @ § 9w #
AR ®T IQRA qgIgT ATT HT IANY
#R agfega @t amr | W o= & W
% awr andT @ |

SHRI DATTATRAYA KUNTE
(Kolaba) : Under Demand No, 112, crores
are advanced as loans and advances to State
Goveroments.  First of all, I should like to
ask for details from the Minister concerned
for ralsing the demand for natural calamities
from Rs. 35 crores to Rs, 100 crores, I feel
that it Is for the period ending 31st March

1970 and therefore detalls should be avail-
able so that there may not be misunderstand-

whether it was spent properly, whether
Tamil Nadu was getting more money thaa
required or more than the other States,

There Is another point. An amount of
Rs, 275 crores s provided to cover up the
gaps in the resources. If detalls of demand
No. 112 are gone into, we find there are
plan loans, non-plan loans, temporary loans
and loans for natural calamitles and all that,
In previous yeary there was no demand made
for coverlog gaps In the financlal resources
which bad been lntroduced now. I would
in this connectlon refer to article 115 of the
Constitutlon which says ;

¢ __The President shall...when a need
has arisen during the current financial
year for suplementary or additional
expenditure upon some new service
not contemplated in the annual finan-
clal statement for that year,,,...cause
to be laid before both the Houses of
Parliament another statement showing
the estimated amount......

Therefore, this has to be separately pres
sented; it Is a new service for the current
year; it Is provided for the first time; Rs.275
crores are provided; not a small sum. No
doubt It has been provided under the head-
ing non-plan loans, Non-plan loans are of
a differen type; this is a new type of lean to
cover gap In in the resources and it ought
to come before the House as a seperate new
service and should be seperatly presented,
Since It han not been done, It s barred
uvnder article 115,

We find that In the matter of plan-loans
also, the Government have modifled the
positlon as regards Ladakh, Naga hill areas
and other areas also, Itfs good that the
grants will be ralsed to 90 per cent from 70
per cent and the loans would be reduced
from 30 per cent to 10 per cent, For this
the Government ought to have come specill-
cally before the House and asked for these
modificatons. Unfortunstely the Goven-
ment had appropriated to itself all the
powers and privileges of the House by say-
Ing In memorandum part II ‘It has been
decided’. By whom? It Is this House which
has to decide on the modificatfons, I am

ing 8t 8l o any quarters (Inferruptions.) o favour of makiug thege modifications,
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But it is not the Government which is
authorised or competent to do it ; it should
come before the House clearly saylng what
it proposes to do in the matter of loans and
advances. After I spoke In the House, I
find from the newspaper reports that the
National Development Council has consi-
dercd this matter, Even there jt sccms
some some Chief Ministers have complalned
about the manner in which these moneys are
going to be spent, I read in the newspapers
that eight States were golng to get the bene-
fit. Today ls 25 March and this amount
is supposed to be spent before 31 March, If
detalls were not available with the
Minpistry when the supplementary demands
were presented, they ought to be given to
the House if they are now avallable, Before
the details are given, to ask for a vote of
the House for this amount would be wrong
because details as required by the rules of
procedure are not supplied to the House,

o oty fag (Vgaw): Im=ay wg)-
%9, fenie Ho 5 fadia fafed & art #
q% 7g %7 § fe A e} gRaaE
§ o1 & fanifgal & foq g zgw -
wa, ag Tga Q¥ § I WA Frarag
g orrar ¢, 2@ We, 9w A ¥ % Qe
W Tg ATH FAX F) WG A F S0 qrar
ux s agt magef a1 wwodt A AR
w1 amq wEar @, g fqad 998 ga
& qiq zgar & 1 Afw Y & faqrg €
i w1g% 9 At § W gz e@mA
AT ¥ qiq FE) @ qrar A & wgm
f& ag M ®fa) oRmIRaa &, dig @ige
|, I Y11 § SR 19T FRAr wrg |
afea & ¥ feT 91 7 fafreey argee @Y
731 990% & g 1@F | qg TPA KA
qar § 1 Afey mg el 9x €% we ?
TR IFA AFEY FAT § ¥F [T 9T

ggiwa & @9 & THT wFAT
wig T faardy o wtee dar § oY vw
¥ e ad A o Sy vt @
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#feT o B amET W AR dw @Y
oret § &Y Fa avx 1 g7 Omr W@y § 7
7t AT € ft ANz v

e aw § sgr wgm fente
TRT299T 13z ag § f5s difer @t
qITY G B, UECF AT 6 @i
&Y MeE 9T A1 ¥eq Iww wIR § o
fis 2gia ¥ 7 orm & aMA 9T WMo
az A7 3xw @ frar § Wy a@ Hay @
afty § AR fret &Y ot & 1 i W
g a1t 907 Y §) ag S w4 § ag §
qegar Tgar 1 dfwa e fafree
el & 1 What Is this happeniog ? Where
is the Minister for Agriculture ? S8ir, could
you kindly warn the Mioisters that they

should be here 7 What I am sayiog Is very
important,

¥ ag ser wgm fF Xqa & s
2q «r| & F9L ag W AT arg 7 sarg
gaqisgmmm st 9w fs qge H 6
ME ® M9l 9¢ Aeq I¥W @MY §, 9@
sqred) ¥4 § 7 g o wufe Agl s1)
A g ad) qm i gk § W &
w=T | %@ %1 ot e fwqr o

g0 A gAFEIT NEEA wH
¥ Y gy WIg A WAl FT @ FIT WY
g 97 femmal ®) 1@ 9T | HT F TE
4 gyu fegml 81 dTrae A g fra
& ( ag at or @y ga fw 9w fafa-
w8 sralE g 1% fg & 59 graa A%
it afe & se vyt wgm s
Wiweate ST wetga § feara Wl
fog ard, T Y S¥ ow o fwarAt
FamEw g swafl §, vex @
femry aar §, M 3ad W_Y w3 §,
gw ) fsaiai w1 sfafafo s<@ &Y
U wIgwl W 919 ) WX N w99 q

R g ¥ ¢ for o o ot g w0
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éar drar § ag fedt TR W AW E AT
qEIT T ATA § AT ¥41 § | WIC €16 G
ot grar § fe feami N dame € ¥ma
wz & et § o foe 9% 7% &< faar
svat §, a7 g ¥ fren &1 T A
wifgy | 3a & a1 w1z Qi § Frmm
I ) 2@ WG AT IE I FF  AMfAAS
wifee & #T feara w7 fasg &) woa
gEIT & 9w | gF 7 A § NirwE-
W §HgT AELTE w@r AT, IWH ¥4
% wift g€ § 7 ag W 9w aaar oy

o T gz arae 37 &% Wt ¥
FEAT AFAT AN qH AT A qEIF @A
21 un o 3 w1 gen fear § fe wif
QW qF T ouTE wIrEAr qrgm & 150
aw ¥ sgrr Sy A AR gsfew
fafaedt & aveqs qo #1 § fea fafq-
¥ZT q1gT ao0% T g1 A qgi 9
# wgar wgar § fe ow v wif et
arzAY A A, & I P Iwy §3
......

st my fomd : ¥aY 2ar wgd §, 7
A

_sit vt Ferg ;T Y & Sfge?
g7 aq fggeard § 1 0% oF gt W
&Y &) gL qqS AIB ¥ awy §, g TN
AT W AT ®Y | 009 A BY AN w9

srua §ifag 1 gw & 1 W9 F@ Hfag )
TR AN F1 a1 A Q@ § ...,

ot vy fom® : a9 g W@y §,
T TA w7 wfgw} wiwe........

st oiie feg: W9 R AeR
§ifow )

qw wr & fenty e 51 qT e

wigar § ag feech & famfad & § sl
FANAGE FEHNTE aX F g1 @
¥ anafudl ¥ war g fwar §, 46 Ty
TR UIE w1 § forak ae S
sqaeqr At & 7 faast @ amwewr §, 7
I ¥ 7 9TF ¥ T e ¥, IT 9
Q1T &7 sqiq feqr a1 dow ag faet
®) ara B, dfww gmrdr grafan fafsh
wai & W 8, wha S agt @ R
% fag g9 a1 wfEe

fents 52 wvitng & faofed & &)
% FANGT FAAT AT G § OO &
for—AzgarAY &3F g T sAmAT ¥
Farey | feedt edlwe wEEy, & gra¥ s
e wgar g, €9 g ¥ @AN grq
SEAT §, g9 a1 A1 Y § €7 FAEE) ¥ )
T ag HATT wrar @ g, fgwrwe
T gfea ¥ s = oA, sqw ¥
KT 1Ay W frazed |

a% a1 gH FifacwT & At # wgAr
IFAr | &W 39w wex W Afwg
TR qIgq T 7 qifadm, o« gt
faar §, A Agarft 3% gsx waav fawan
g

feame 62—wewifezn fafredt
2| Qo WIKe HTTo T UF £uA gH Ug-
s ¥ fmmmar § | A wigr ¢ fe 9wd
frq ol TR *XF AR TR qE
wq Hfawr 1 agi ) fafreet sge
stz aff &, & feq w 5§ ) gfaon s
WA VT §, To& ¥ AF AT ® qrar-
gy s & wuT w1gy feqr arg g W
e Nue @ A feedt @ wewne
g &, sad vl et aff A £,
wg0 At g a7 T ararw freear
b W femge Rt o ¢ o
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[+t iz fag)

EHTT €20H & ST @ sEer Xy
fFam woge I9d A9 ShTw % @,
my ot g &t agt & am Si Wy
qwwRE FAST | A w9 9 S AT
g &, ag feard @@ Al g wif g

fewe 124—gfdima dx g &
faafad A § 1 aro 30 ¥ wifsea ®
arft ¥ A= @ @ E, A9 AgLandr w1
& gfearon 1 fegear g ®1 Afad,
wi tar 7 @ fs ag m adt qora 9
ary, garar fgear g *) faear wifgd

femon 75 §5ve fafas & @eg®
e g1 e o i AR ot N
o 3 H A A T AT AW @
# 1 & fafree qrge & oo a1 S0EgA
j—ag T @ AR 1 2 —faeeht
S wgz # §1s oo & fag @@ g
¥ ur srE o aF AXH AY I¥ 7@
¥ site dgral ¥ off qrw-z@ g T A
it 1 & g fe e @ FI ATASIER
F3 | GAW & 79 g # ae fqzig |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) 1 Sir, this Is the third and final
batch of supplimentary grants during the
curreat financlal year, which locludes 53
demands/appropriations of which 39 are on
revenue account, 13 on capital account and
one on account of disbursement of loans
and advances, The demands were formally
presented to Parliament on 16th March.
While the additional expenditure involved
fn the supplementary grants amounts to
Rs. 383.16 crores on & grass basls, the net
out go s estimated at Rs, 288.49 crores
only as Rs. 94,67 crores is likely to be set
off on account of recelpts, recoverles,

accounting adjustments etc,

The new services mentloned in the
Supplimentary Demands sre slo Joalt whh
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in the note which has been circulated along
with the book,

Several points have besn ralsed by hon.
Members, a few In the form of cut motions
and a few In the course of speeches. I
will try to deal with some of the points
which have been mentioned here as briefly
as possible,

Shrl Supakar and, lastly, Shrl Kunte,
wanted to know the principle as well as the
details of the special assistance amount of
Rs. 275 crores which was a polat of debate
during the Appropriation Blll, Shri Kunte
has agaln raised his point on the question of
the new service. On that day I had taken
great palns to explain, and the House
accepted It, that this is not a new service,
Therefore, I would not go Into that ques-
tlon agaln, 1 would simply repeat the
principles which I had enunciated that day,
The principles are ; the reasonable require
ments of the Plan outlay for each Siate,
the Iimpact of the devolution under the
recommendatlons of the Flnance Commis-
slon on the State concerned, the beneflt
that each State is likely to get as a result
of additional resource mobllisation by the
Centre, the positlon of the State on capltal
account Including the debt repayment and
liabilities of past loans, reasonable efforts
made by the State Governments concerned
to mobilise and conserve their own resources
On the basls of these principles, the Plan-
niog Commission had detailed discussions
with the State Government and they have
finally come to some conclusions. It is
only today that I have come to know the
detalled break up of this amount,

1548 hrs

[SHRI SHRI CHAND
Chair)

According to the estimates of the Plan-
ning Commission, the position which
emerges of the gaps in resources is as follows
Andhra Pradesh Rs. 21,71 crores, Assam
Rs, 48 54 crores, Jammu and Kashmir
(Including the backiog of Rs. 49.91 crores)
Rs, 56,92 crores, Kerala Rs. 17.88 crores,
Madhya Pradesh Rs, 1,50 crores, Mysore
Rs, 17.50 crores, Orlssa Rs, 32.13 crores,
Rajasthan Rs. 64.11 crores, West Beogal
Rs, 9.91 crores and Tamilnadu Rs. 7 ¢rores

wmakiog a total of Rs, 379 crores,

GoYAL in the
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AN HON, MEMBER : What about
UP and Bihar ?

SHRI P.C, SETHI : I will not go
into the detailis as to -how or why UP,
Bihar and Gujarat have been left out. The
Fifth Finance Commission made certain
recommendation on devolution of flpances
which the Government acccpted as an
award, After that, there were various
representations from States, Then the posi-
tlon was reviewed and thls has been arrived
at,

SHRI DATTATRAYA KUNTE : What
about the details of Rs, 100 crores ?

SHRI P, C, SETHI ; I wlll give that

when 1 come to that point,

Shri Kunte and some other Hon.
Members raised the question of the basls
on which drought relief is given, Whenever
any calamity occurs in a particular State,
some relicf is glven. Shri Kothari stated
that though a calamity has occured In
Gujarat the Prime Minister has given only
a small amount of Rs. 50.000, I would
like to point out that whatever the Prime
Minister has given at present Is only a
donation from the Prime Minister’s Relief
Fund, This does not indicate the amount
of reliel which is 10 be provided after the
assessmet of the various types of losses
which have taken place there as a result
of this calamity, Whenever either in the
form of drought or in form of floods,
cyclone or eathquake as in the case of
Gujarat at present, a calamity occurs first
of all the State Government makes an
assessment of the entire situation and writes
to the Central Government and after re-
celving the report from the Siale Govern-
ment concerned the Central Government
deputes a team of experts to go and assess
the losses, It is on the basis of this asses-
ment that relief is provided, Therefore,
whatever be the npature of the calamity—
we are all sorry for It—whenever there fs
a case of any assisiance required it will be
glven In dus course. This amount of
Rs. 50,000 does pot reflect the amount of
assistance,

Then, Shri Kunte wanted the break-up
of ssslstance which has been  glven on

account of drought, floods, cyclone etc,
The break-up is: Andhra Pradesh for
drought Rs. 2 50 crores and for cyclone
Rs. 10 crores gnd Rs, 170 crorers :
Bihar—Rs, 1 crore ; Gujarat—Rs, 12.50
crores ; Kerala — Rs. 50 lakhs ; Madhya
Pradesh —Rs. 50 lakhs ; Mysore — Rs. 1,50
crores ; Orissa—Rs. 50 lakhs and another
amount of Rs, 50 lakhs ; Rajasthan—Rs,
43,50 crores ; Tamil Nadu—Rs, 13 crores ;
Uttar Pradesh—Rs, 1,50 crores and another
amount of Rs, 50 lakhs ; West Bengal—

Rs. 1 crores, This gives the figure of
Rs, 90.70 crores,
SHRI DATTATRAYA KUNTE ;

What about the rest of Rs, 10 crores 7 You
must either give the detalls of that or de-
duct the amount from the Demand,

SHRI P. C. SETHI : I will give the

details in due course of time,

SHRI DATTATRAYA KUNTE: It
has to be glven before the Demand is put to
vote,

SHRI P, C. SETHI : 1 will give It to
you.

Some points have been ralsed by Shrl
Supakar about the Kiriburu losses and the
Andaman and Nicobar Islands question has
also becn raised by him and by Shri
Kandappan. As far as the Kirlburu losses
are concerned, It Is true that on accouut of
the railway lead for export to Japan being
quite long and on account of the wvarlous
Increases in rallway frcight and port charges,
this mine is Incurring @ loss, It is on
account of this that it has been thought of
that at a late stage of time this mine would
be diverted 10 Bokaro and the export com-
mitment to Japan met from Balladilla, Till
this arrangement comes through, Kiriburu
is continuing to export and Is losing.

The matter was taken up with the rail-
ways and the port authoritles and now some
reductlon in the rallway freight charges and
port charges (s |likely, Besides thls,
in order 1o meet the losses of the Kizl-
buru  project the Government  has
also gilven them some rellel, Some
subsidy Is being glven to them, The losses
of Kiriburu are on account *of the foreign
exchange that we arc carning ftom (bis miog,
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They have earned valuable foreign exchange
of more than Rs. 34 crores up to the end
of 68-69 while the losses in spite of meeting
all these heavy charges have bcen to the
tune of Rs. 5.50 crores. However, on account
of the long lead of the Kiriburu iron ore
project. they have not been able to remedy
the situation in spite of their best efforts.

As to the development of Andaman and
Nicobar 1slands, the Central Government
is committed to the development of Anda-
man and Nicobar, The amount of Plan
expenditure on  Andaman and Nicobar
is increasing. While the all-India average
per capita expenditure on plan fs Rs, 97,
it is Rs. 1,001 In the casc of Andaman and
Nicobar., All care Is buing taken to sce
that the Andaman and Nicobar develop-
menn comes about and this is being under-
taken.

In this connection Shri Supakar also
ralsed the gnestion of vesscls which go to
these fslands and the question of the Ship-
ping Corporation of India. It has been
decided that in future both the Corpora-
tion's as well as the passenger vessels golng
1o Andaman and Nicobar Istands would be
transferred to Shipping Corporatlon,  Any
further development in this dircction will be
under that,

SHRI NARENDRA SINGH MAHIDA
(Anand) : Will that not affect the proflts
of the Shipping Corporation? They are
making a profit of 23 per cent.  This liabi-
ity of running the Andaman fervice will
result in a loss and that will  affect their
profits, You will be puiting them to a loss,
You should subsidise that,

SHRI SRADIIAKAR SUPAKAR:
That was my suggestion also.

SHRI P.C. SETHI : They should take
take it up with the respective Depariment
of the Government, We wi!l -ee what can

- be done.

Mr. S, Kandappan made a point about
the Development of the atomic encrgy plant
there, about the development of Kalpakkam
plant, As far as that is concerned, the
civil works on reagter and turbine bulldings,
power house and service buildings, e,
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have been reaching an advanced stege during
1970-71 and all efforts are belng made for
the procurement of machinery and equip-
ment, both indigeneous snd imported. This
is also In progress, We are hopeful that as
far the development of the Kalpakkam ato-
mic power plaht Is concerned, the hoo,
Member Shrl S, Kandappan, should have
no fear,

SHRI S, KANDAPPAN : My point
was with reference to the second stage of
the plant, The Tamil Nadu Government
has also represenied that the envisaged pro-
duction may not be adequate to meet the
demand at that stage, I wanted 1o know
whether the Government will go ahead wiih
the second stage also, whether they are
planning for that from now onwards,

SHRI P.C. SETHI: At the present
moment, 1 do not have Information about
further expension. But the logic demands
that unless the first stage is complete, the
question of expanslon should not the
worry the hon.Member, It will depend up
on the resources, the agreement of the plann-
ing Commission and var:ous other things,
At the moment, Ido not have further Infor-
mation on this polnt.

SHRI S. KANDAPPAN : What about
the air-service connecting Port Blair with
Madras 7 Have you any proposal 7 There
is a cut motion given by Mr, Nambiar,

SHRI 58. KOTHARI | What about
the points raised by me 7 Do you propose
to reply to my puints 7

SHRI PC, SETHI : 1 have referred
to some of the points when you were not
here. You can see the proceeding tomorrow
morning. | will cover some more points
which the hon, Member has raised.

The hon. Member, Shrl D.S, Pauil,
ralsed the questlon of telephone connectlons
not being available to some of the important
persons in Bombay, [ will pass on this
information to the Minister fin-charge of
Posts and Telegraphs Department,

Agaio the hon, Member, Shri D.5, Patil
mentioned aboyt the Food Corporation, The
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losses of the Food Corporation are on account
of the fact that they have the issue price
and they have the purchase price both of
whtch are fixed by Government and the
Issue price In lower than the economic cost,
Thes Government has fixed the procurement
price at Rs, 76 as far as Indigenous wheat
is concerned, The {ssue price which is
Inclusive of incidentals, round about Rs, 78,
is the weighted average cost of the improted
wheat which Is of Inferior quality and that of
the highest quality of wheat which is availa=
ble here, Therefore, i between these two
prices, the losses are much more and, as we
proceed towards the time when the import
of the food grains will get further reduced
then the subsidy for the losses will be fur-
ther made up by the Governmsant. The
losses of the Food Corporation do not re-
flect that the Food Corporatlon is not doing
w:ll or they are not scrving the country
properly. I there is any misapprehension
in thc minds of ths hon, M:mb%:rs that the
Food Corporatioa is not minaging dts affairs
well, then that is Incorrect.  The mounting
of th: losses is on account of the fact that
the issue price fixed by Governm:ot 13 lower
than the economlic cost.

Then Mr. Kothari  has mentloned about
certaln exp:nsss  going up in som: of the
Mioistrles, As far as the rlss in exp2nses
in the Hom: Ministry Is concernel, my
colleagus, Mr. Shukla, has already explainsd

the point on what account the rise in
exp:nllture has taken place.
16 hrs.

Mr, Kotharl mentionel that the non-
dev:lopmeatal expanditure as compired 10
the developm:ntal expznliture it grlog up.
Our commitments on account of interest are
also mounting up, That Is o3 of the
reasons. Another reason for the Increase in
the non-developmsntal expenditure s on
account of the D:fence exp:nditure whi:h is
going up. If you take out both thess things
and grants to states (New plan), [ thiok
the non-developmental exp:nditure is not
much, It was abont 459 in 1960 —61.
We hop: that as far as the current year is
concecned, it would bz 39% I would only
like to say that all poislble erforts are b:ing
made to reduc: thy noa-dsvelop naual
expeaditure whorever it caa bs dane, -

:

Similarly, afier Mr. Kotharl, Shrima

Ila Palchoudhurl has mentioned about the
pensioners’ case, 1 would llke to point out
to here that as far as the mext year budget
proposals are concerned, It s only the past
ad hoc increases that should be taken into
account. But now a decision has been
taken and it has been announced in the
Budget Proposals that every persioner would
get at least Rs, 40 per month and from this
point of view looking to thls figure where
sometime they were drawing a pension of
Rs. Tor &8 or 10 or 15, we have Increased
it to Rs, 40 per month, We would
certalnly like to glve them further facllities
but the overall requirements of the State and
the availability of resources should be taken
into consideration, Those persons who are
gotting less than Rs, 40, they will now
get 2 minimum pension of Rs. 40. whatever
ad lioc inereases was given, that was given,
that was glven up to Rs, 200. Shrimad
Ila Palchoudhuri also mentioned about the
Border Roads Development, [ would like to
point ut that every care is taken to see that
wherever necessary for defence and other
purposes roads are being devcloped and this
amount s belng spent, I she has any
particular barder road In view which has
not been taken care of, I would requsst her
to take It up with th2 Minister concerned
or If she passes that informatlon to me, [
will take it up with the Minister,

Mr. Gopalan ralsed certaln issues about
Homs Ministry and my colleague has
already replied to them.

Shri Meetha L1l Mz22nx  has particularly
ralsed th: questi»n about the gold that was
caught at Rohtak Rod, [ would like to
point ont that as far as the gold caught at
Rohtak Road oa 14370 s concernel, the
culprits were apprehend:d and handed
over to the Pollce, Naiurally the
Pylice are deiling with them. But when
wz polnted out that the gold may elther
be smuggled gold, or even otherwise
possession of primary gold itsclf is a crime,
undzar the Gold control Act and, therefore,
this gold case has to bz dealt with by the
Customs authorities, the mtter went to the
court and the couct, ...([nterruptions). As
far as the court I3 concerned, they have
handsd over ths matter to the Custons
authoritles, Now the gold has also beon
haaded over to th: Custons au horlties on
20.3.70, Therefore, all this loose talk that
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such and such Minister or the Chief
Minister or their relatlve Is concerned is
absolutely wrong, We should (hank the
Haryaoa Police for  apprehending the
culprits. Ultmately as this gold case has
gone to the Customs authorliies there Is
no polnt of any person being shielded
whether iIn the high or low posiiion.

Shri Meena also raised certain questlons
about the relief works partlcularly in the
District of Sawal Madhopur. The posi-
tion with regard to relief works Is that
after making an assessment by the central
team which goes to various spots, we glve
over the entire amount to the State Govern-
ment and as far as the disbursement and
expenditure of this amount Is concerned, it
{s Primarily the responsibility of the State
Govenrnmet, Therefore, 1 would urge Mr,
Meeoa that if there are any particular requl-
rements of the area which he represents he
should take up the matter with the State
Government, The hon, Member raised the
polnt with regard to income-tax work and
said that particularly in the Hindi States this
work should be done in the Hindi language.
We have already issed instructlons as far as
Income-tax Department Is concerned that
as far as possible they should try to adopt
the Hindl medla pariicularly in these Hindi
Siates. We would also bring this point
to the notice of the Reserve Bank so that
they may take it up with the concerned
banks In the Hindl States,

Then, the hon, Member, Shri Shiva
Chandra Jha referred to Demand No. 25.
1 would like to point out to him and to the
House that {t was urged in this House and
also in the other House that Government
should look Into the case of black-money
and that Government should appoint an
expert committee. It was on account of
the wishes of this House that an expert com-
mittee headed by Mr. Wanchoo was appoln-
ted, Now, this committee cannot its work
without having some money provided for its
work. And, therefore, in Demand No, 25
we have provided some money for that.
Providing some money for the work of the
commitice does not necessarily mean that
for catching evaders of income-tax we are
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spending so much money, How can the com-
mittee work unless it is provided with some
staff, some building and furniture 7 Also
emoluments for the staff have to be pald and
they will have to undertake travels, they
may have to issue Memoranda, Question-
naire and all that, And therefore this
money has been provided for that purpose,
And, therefore, his contention {Is not
correct.

About the valuation cell, Shri Shiva
Chandra Jha pointed out certaln matters,
We had appointed certified valuers for the
valuation of the property in the varlous
places but a declsion is already faken and
we have placed certain officials in position
who would work as valuation cell of the
Department and this will be a sort of check
and counter-check on the valuation done by
these people and they have already examined
about 800 cases, I am glad to announce
that after examinatlon of these 800 cases
they have come to the conclusion that In
many cases valuation done by the autho-
rised or certified valuers was not correct and
to that extent there will be a counter-check
as far as the valuation is concerned,

ot TATAATT WER ¢ A @F e
Tard § Ia% garfas o aF g Mg
W AT /AT A g IER W AT A
W |

SHRI P. C, SETHI : Mr. Shastrl has
ralsed the point about the upgrading of
cities, As far as upgrading of cities s
concerned we did appolnt a Commitlee to
go into this maiter but after the receipt of
the Commilttee’s report, we had a flood of
representations from varlous other cities
who sald that the cases of those clties
should also be taken up and therefore the
matter had to be kept In suspense, We
shall agaln have a look at this matter,
Mr. Shastrl also raised this polnt about
some persons being connected with the
smuggling business. I would like (0o point
this out...

SHRI J. M. BISWAS: Not some
persons ; the name of Mr. S. K, Patil was
mentioned categorically, that he was con-
pected with some smugglers, What about
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holding an enquiry In regard to that matter?
We want a specific reply.

MR, CHAIRMAN1 Let the Hon.

Minister conclude his speech.

SHRI P.C. SETHL: I would like to
point out that we have promised that I
prcper information is supplied to us we will
go into the matter and we shall be thank-
ful to the Hon, Members if they could
supply us the information.

ot oy e : st amErd & §
THY AT For & §

st TTRTEATT et NfEgaT wea,
#Y tFo Fo qifew & X F Fgr 747 9T,
gy Y AE 91 1 AT € TGS FY
asfed ax g1 Ag F) 9TF gFT § |

SHRI P.C, SETHI : We shall certainly
make all enquiries if called for and Il in-
formatlon is supplied to us, So far as
the expenditure and other points are con-
cerned, 1 have explained the position, He
also raised the point about Privy Purses.
Government's intention is already knowa to
this House and to the other House,
But, Sir, unless a decislon is taken and is
given an active shape, legally or otherwise
how 1is It possible ull such time that we
shou'd not draw the funds which are being
provided to them ? Therefore, there s
nothing wrong in drawing any sums which
are being given to them, ([nrerruption).
Woe are passing the Supplementary Demands
for 1969-70,

Shrl Onkarlal Bora has raised a point
about the Rajasthan Canal and other
developmental programmes as also tourism
and other things. 1 would like to point
out now that this is oanly a supplimeniary
demand and this Is not a comprehensive
budget where the ealire programme is
considered. Wherever cxtra money has
been spent, to that extent we have come
to this honourable House for fits sanction
and therefore, there is po question that the
Rajasthan Canal which Is not mentioned
here Is not receiving the proper attention of

the governments both of Rajasthan as well
as of the Central Government.

Shri Kunte has ralsed a point as far as
expansion of Ukal area is concerned. This
can be done only after due examination
of the case, Therefore it would be very
difficult to promise that that particular
area would be taken for Ukal cultivation,
However If he submits any proposal, I
would certainly get that examined and If it
Is found feasible that would be grven due
consideration-otherwise not,

As far as the sum of Rs. 275 crores is
concerned, I have already explained the
positon, Shrl Randhir singh ralsed certain
points with regard to the penslion of the
widows-the family members of the jawans,
1 would carnestly /request him to give his
information to me which I would pass on
to the Defence Ministry and then 1 shall
take up that matter with them,

As far as wealth tax In town and villages
Is coocerned. I think the hon, Member Is
under a certain  misapprehension, The
wealth tax is levied on joint Hindu Family
over Rs, 2 lakhs. As far as wealth tax on
the agricultural land is concerned, the limit
for Rs. 1§ lakhs over in the initial exemp-
tion. So far as the limit of Rs. 3} lukhs
of wealth tax on the joint Hindu Family is
concerned, it is not correct to say that the
wealth tax Is levied on this amount. What
the hon, Member has got in mind is about
the capltal galns tax over the property
valued at Rs, 5 lakhs aod oot the wealth
tax.

SHRI J M. BISWAS : He was not very
serious,

SHRI P,C. SETHI : The hon. Member
Shri Kunte has raised a point with regard
to the break-up, 1 would like to make it
further clear, That is the provision made
here is so for Rs. 100 crores. The total
including loans and granis comes (0 about
Rs, 125 crores, The total release made
was Rs. 93 crores so far (including assistance
released as arrears) Rs. 78 crores as loans
and Rs. 20 crores as grants—and the rest
will be relcased by 31st March, 1970,
Therefore, the total provisidh relates to the
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amount that has to be disbursed to the
various States till 31st March, 1970,

SHRI DATTATRAYA KUNTE: By
now the details must bs available.

SHRI P.C. SETHI : Wiatever major
portions of d:talls that are available with
me | have given, The rest of the amount
has to be distributed to the respective States,
Therefore, if there Is any shortage in the
amount, that would be taken care of as this
Is upto 3ist March, 1970 that | am asking
for the vote of the House.

I think T have grled to cover all the
points ralsed by the hon, Members and 1
have nothing more to add,

oft ay fomd : awrafa alza, =w
THTA WA} F 417 ¥ Nfaw wife 5w
% arg anifgoma fas a@ar 1 39 93
AT gug wdM A AIAT IAT 9@
wT F |

MR, CHAIRMAN : I shall now put
all the cut motions to vote.

All the cut motions were put and
negatived.

MR. CHAIRMAN 1 The question Isy

“That the respective Supplementary
sums not exceeding the amouts shown
In the third column of the order
paper be granted to the President to
defray the charges which will come in
course of payment durlng the year
ending the 31st day of March, 1970,
in respect of the following demands
enlered in the second column thereof;
Demand Nos, 5. 16, [9 to 21, 23 to
26 29, 33, 34, 37, 40, 42 to 44 46, 47,
49 to 54, 59. 62, 64, 66, 75,77, 78,
83, 87,90, 93, 103, 103, 112, 114,
119 to 121, 124 to 126, 129, 132 and
134",

The motion was adopred.
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ot srrw fagrd W (IsTAge):
guefy wgag, & weqa wwar g f& ot
wriard) ®Y ar 7 § IR warfaa fer
i AT Fara faarr gar & 5 gzav g
 3q 92 fa=rx frar om0 ar9d gar
gm s @ fagm g ¥ qEC A
aafaqy fas 37 §T3 N garga 78 A,
fagre aar & d3% eqfny 5 &) o i
agt ow gamifas g6z Gzr g mar &

¥ araar =rgar g e ¥dq gt &
qrg FrE fenté ark & ar agf 1 < arf
g @ wuF 1) #) 59 q3q &) fqraa ¥
&t wifga

aarr AA. 4 wfea w4 qaqy Qvwar
wat (sftwet gfiqay andh) @ gard aw
¢ fedve feqid agf and & 1 o) @A
RAANT §3€q ¥ A1 & A4 gHA gAT &0

16.16 hrs.
APPROPRIATION BILL 1970,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1969
70.

MR, CHAIRMAN : The question s :
“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certaln further sums
from and out of the Consolidated
Fund of India for the services of the
financlal year 1969-70™.

The motion was agdopted,

SHRI P.C. SETHI : I introduce the
Bil.

*pyblished In Gazette of Indla Extraodlnary,

Part 1l seciion 2, dated 25,3.70,

tlateroduced/moved with the recommendation of the President,
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1 beg to move :
“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoll-
dated Fund of Indie for the services
of the financial year 1969-70, be taken
into consideration",

MR, CHAIRMAN : Motion moved:

“That the Blll to authorlse payment
and appropriation of certain further
sums from and out of the Censoll-
dated Fund of Indla for the services
of the financial year 1969-70, be
taken into consideration’’,

ot vy fomdt (497) : ow @@ &
qfT g&q1 16 & graeq § AT AT |
THH ATIF F! GIAT 9T Y TEFT SATIIT
Sar 2 3asr ¥ & for 20 w@ e
#1 @« feawaraar &1 & 20 waw
¥ ®gar Tizar § f& Aqrs & @19 Axmw,
1968 & ux gagar gar 91 faawr aga
Aqre 7 Tagw wsgl § WE fRar ar
f& 7g wadt F9z frgmw angd faufes
wfusg wic RAdF &9 & q@ga F O
#1 & gosz 3w wrgar § s sar gw @9
WA F1 gl T BT AT WA T F-
arqr ¢ aYe afz Agf swamr & st oy
gualar gar ar I8y &faw w9 I
I § 191 § @1 39 V&7 & feg
Wiy sy wrimg ®Y ) g gEE ¥ fe
qg g &1@ AT g §AT AL 6T |

@A AT aadt mife  dmaEt
wriiTAraty famr @ fFa
TH1 | gt FeTva 1 qsgr Ao g
grgmvat A X wAmragar g fs ¥
A s § ) 58 fer Yy Had
agi w41 91 WY waYw i &Y 2er fr agt
g e R gIgafi § aad
u A el & feg €1 v w1 awg
¢ | JET ayete A o AT €

Appropriation 270
Bill, 1970

WeFmafgharag ¢ &
R Awerd fesh § fe @i U @A
FIET FT AL YOI ST FQ@ § 99% 7§
s ¥ fafzzat ot ot § fs @ A
MRAZH T WL I A A% g 7§
9 3g%) Ior ferar AT &1 Ted @y §
At & geere W) fomw gwr g1 & amAr
wrgan § fe dare ardes Fma v A
% & ar 7 2

#fz s at ¥ oF T ¥ wgan
WA g gz aga § fafRxatT o
A A%AT 44 &1 @ are Afrgi w Ak
wfaal & Ot q%aT § 97% M v @af
fwar agr & 1 o qwr 3 @@ 31 g
1T 8 a7 4 v 90 gaT 1 & oA
wrgan g fs aar wsqrafa gva & foq
MeAF @ wr s @
fear nar ? ga4t g w7 AR & )
Tgin vzl § e ag Tavgcfen s &
gaf & ok af smfafads w Nz v @
% foy e fear a1 & qudlm
13 § 5 ¥ meqnafy ga & fog ar
ST g # fiwd & feg ¥ |t @R
feg ar g § ek wa¥ feq afafoem
#im gAR @AY Jawr € 1 xw
T affaey & T AT AT T .
Wy ov @ fawig gfer &
g1 guu ¥fade 1 wfaawa § 1 gaw
FMAr oF dna gfeasgy ¥ fag )
sur "4t w1 sfqmeg sy w@mr
fawrifta afeal gron faadt wigd adag
XA A1t § &390 qwA AN IAA) AY By
adl ot § &1 @i mEeT o @)
agdret a1 § 3T I wfy o A}
#qifl 37eT EHG @Y @Y =Y foud F
sR M A AT g WAy
waar wavar a1 gy & fs swmaw et oy

e ey el e g
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it § 3R T & 3% sax W friro
wasdt &1 Fdar @@ N e
SeTd W41 &1 9 gfaqray ®1 wEsy wsq
A H 9w @ 1 T wfNarew ¥
g¥aT mify A AT w1 F@ § 7% a1
# %% 9z fawgs g & fe fawria
gfwr frad gure 2% §, 97 § ofeada
FEAFTET AATA ITX Y AT 6@ §
T was) W fafla gfedl & qer
warate & | o swrw wAr 98 gE @
ag fafewa &7 § o fF ¥fade & afs-
aog, frarig afeaeg &Y soa w9
oY % afaxrey A% Amqdy fud #ar §
1T Fq1 WY HTEQ ATAA a1 AG 9@ @
gfag & 9o to gea & afy gwre &
ot fasdgrdt § st af=d) ®1 o w7 8,
I ¥ W TFIFT I Z) /FAT B |

SHRI NARENDRA SINGH MAHIDA
(Amand) : While speaking on the Appro-
priation Bill 1 should llke to draw the
attention of the Government 1o some provi-
slons, We are using public money and
we should be extremely careful and use that
money as responsible persons, 1 was not
given an opportunity to speak on supplemen-
tary demands, 1 find that air coolers and
air conditioners have been supplied to the
secretariat and house hold of the President
to the ture of Rs, 76,000, Further a sum
of Rs. 2 lakhs had been provided for Delhi
High Court and also for the Delhl High
Court judges for furniture and alr condi-
tioners, This reflects wvery badly on us,
We should be wise and careful In spending
every penny that we collect and the amount
should be spent not In this way on air
coolers and air conditioners. Unless the
people of India have two square meals a day
and have houses 1o live and get medical and
educationul facilities, this type of expendi-
ture should nut be there.

ol drxwrs o (feedll mwe)
FIFIT A (I67 350 § (RN H) QA

% foq us o w4 @€ ) ¥ gEwr
& w3t § o fe g dew o o
sfa fa7 sfrcmdfer arar @ &
Y FT ATH W) A6 349 BT B qTOX
g ag a5 7 &1 x@w farsherd fear
AT Wifge 1« 58 Ared e @ wag 7
¢ fr At ot aarf oy N @ dew WY
farehierd sy ¥ gmir 21 & g 2
f& s fawary feend fo oF 1T oz 9w
AT AIC A w9 J ¥ qiW @A T H
1€ Aore Fforor AdY & andit

&1 & udgwTw w7 e mar g
® gun fadas W) qrw & fear @) w@e-
1T 99T § 6 @y wEde ufaseas
dwzT ¥ FreaT, TAX BT TR A SwAAr
TaY qIET G g A omAm | G
g1 9 237 & IR AY feewd @ AR
¥ a &, ¥ gw A wifay

Rz dur g% & =™
F1q: gT ANz A, Y FA0W, FA A fR-
warg, anfx dex N fefemes fear &
ag 91w ¢ fr €z wadde ® fasaard
ITWHIM aOGAITE T TF wg
q¥t § ot vez nadiz A T FESAAT
wigdt §f | &feT Ia%r gF gy A=
xR NI 5w aROE
ad) sfedfee & fagqaa dr @ ad &
Fa® M H A swarar AW K A
oifgd aifs geddfer Qifqes qerad
fagrs & gezT st 3@ & &7 NAT
feqr oy o 7 7 fwar o, gaay ot
st AT wifgd 1 gfiaom 81T sefit
arfe & ot gy gar &, sE® A H A
FUETT ®Y M fgh o

wgt aw feedll 1 gerw & W@ A
s fet & ga T o feel ©
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frar dar frear wifge a8 faear 1
W wfges ¥ wgr a1 f5 Tear oY @
g wifgd, q1% w1y gar wifgy 1 1958
¥ ag fedd fas ot ; dfFa faedlt &y
arwr aw w1f Gar 78 fam & 1 a1g A
¥ gl faer & 1 Nodlego 7 wfaw aum
Bt o @ & 1 3 G { Fodtege HY
oY oF Gar Ag) fegr qar @1 g N F
arfafesa Al wAr wifge | fasel) 2 *t
AT § AT st Tw A g gfy
o fatry fosdardy § 1 w9rA wet agi
ot § 1 ag Azt AT 1 ogEAd R
TTET sqA FrAr wrfEgd o

&% FIGRAT F1 qrzv fzT wfa faw
agar @1 @1 & | & argan g fF weddaa
grar wifgy mgdez 3v & il afies 3w
Frange g g aw gy aifgd
Ag &1 oY AT g agiar §, wEwr &
T 2@ E |

SHRI P, C. SETHI: We were In cor-
respondence with His Majesty's Government
of Nepal for finalising the procedure with
regard to the agreement, but we did not
get much of reiponse, So, from April, 1969,
import was allowed only on the basis of
our figures of Import during the Napalese
year 1967-68 and from 1.9.196Y no import
is buing allowed in view of the break in the
agreement with His Majesty's Government,
This is the position as regards the Indo-
Nepalese agreement, On the border parti-
cularly we are trying to control the smuggl.
ing and we are giving the staff vehicles and
modern equipment and all that. But the
Indo-Nepal border is a wvast border and
there are so many tracks coming across
N:pal into India that In spite or best efforts,
smuggling is not completely cheked there.
We are vigilant and every possible care is
taken about this,

Then Shrl Madhu Limaye also raised
the question about tour expences. (/nfer-
ruption) 1have said that from 1.9.1969,
as far as these ftems are concerned, no further
import s belng allowed.

ot vy fomd : &7 e moice
FI T ISNAT Y | AZ GATS AWT {1
75 #% 1 5 aPiam ¥ fomr WX
FA W & i wg § 1+ TR w9
M 7 § )

SHRIP, C, SETHI: 1 do not have
the information at present. Then, as far
as the expenditure on the tours of the Miols-
ters, etc., Is concerned, 1 would like to
assure the hon, House and also Mr. Madbu
Limaye that no member of the Gabloate or
Council of Ministers, whenever he poes
cither 1o attend a Congress sesslon or for
any polltical tour during the election, Is
allowed to incur any expenditure whatsoever
io the form of TA or DA etc, Therefore,
thls apprehenslon that there Is a rise jo
expenditure Is not justified, ([Interruption)

DR, RAM SUBHAG SINGH {Bl.l.llr) H
What was the programme there ? ([ntrrup-
tion)

st go Wo RF : A qrg ¥ M
T

Tro Im gan fog : sy aff st
AT TR |

(Interruption)

SHRI P. C, SETHI 1 Sir, they are
taklng away my time.

MR. CHAIRMAN: Let him con-

clude,

ot g fomdt : @ N wfafom
#13 W Wy A @ §, 6 9w o A
¥w wift § fs oz fem wome @< g,
qeqafy gl S avaeq § @l gaw @
aTerdl B fad & fold @y gar

SHRI P. C. SETHI: Therefore, this
allegation that whenever Minlsters go out
the cxpendliure Is Increasing because they

are particlpatiog In the efectiony oo Govern=
mept account, Is not correct,
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As far as the question of the Prime
Minlster’s Secretariat s concerned —this
has ‘been ralsed by Mr. Madhu Limaye—
1 am very sorry to say that this reference
is Io bad taste, (Interruption). You
have had your say. It is in bad taste.

ot uyg famd : N dx S adi
w9t qET F €@ A7 ATSIAAT KX 7
a aferc Al } ey ot
# s & g fagrea a1 oy §
ag @ # gw§ T A O 7 Ay
&Y far & 1 wo1T &) T9 F1 Fa17 T
st ¥ wrew fafiee & ¥Rcfar &
art & gt A § ? (Interruption)

MR, CHAIRMAN : Let him conclude.
You have had your say,

SHRI P.C. SETHI: Every Minister
pecds a stafl in order to keep the work
up-to-date. Whenever we receive letiers
from Members of Parliament, they expect
that the reply should go immedlately,
Whenever some complaints are received,
they have to be looked into. The Govern-
ment work has to be done as expendltiously
as possible, When Ministers are entitled
to have a staflf, to that extent the Prime
Minister is having her Secretarlat in order
to help the efficiency of the work and In
order to attend 1o the multifarious neces
sitles of Government work. So, there is
nothing wrong.

Then, he said that whatever proposals
come from the varlous S=cretaries we are
turning them down, This is entirely
wrong.

ot nyg fomd : gvmafa wgew, @1 ar
oo wEKT R A7 W ERR g § o
I gE s feazd sr R § 1 @™
ark #§ gwrd @AY fge | ¥U waw
fis var w9 FL6T afaweT EmE

g7 ¥ fawrl & v ¥ oo v g, foaet
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TAEIC W FAY qEA gA A B
ot 7g) it 8, war ag gAfafoaw TaA-
He Sl aw@ eama s@ & |

SHRI P, C. SETHI 1 This Is entirely
wrong. They work with complete harmooy
wilh other departments. This allegation
is not correct that even the Prime Minister
does not know when the orders are passed.

Mr. Kanwar Lal Gupta raised certain
points about bank advances, Out of Rs.
3000 crores of deposits expected durlng the
fourth plan period by way of extra mobili=
sation, hon. member knows (hat 28 per
cent goes to Government securities and
advances to agricultural sector are also
golng to rise from 7.5 to 11 per cent, It
Is very difficult to fix targets in this
manner, Advances will be given for pro-
ductive purposes and for the over-all
advancement of the economy as such, The
various requircments of agriculture, trade,
etc., will be kept in view,

MR. CHAIRMAN : The question is 1

““That the Bill to authorise payment
and approprlatlon of certaln further
sums from and out of the Consoli-
dated Fund of Indla for the services

of the financial year 1969-70, be taken
into consideration,”

The motion was adopted.
MR, CHAIRMAN : The question fs :

“That Clauses 2 and 3, the schedule,
Clause 1, the Eonaciing Formula and
the Title stand part of the Bill.”

The motion was adopted.

Causesl 2 and 3, the Schedule,
Clause 1, the Enacting Formula
and the Title were added to
the Bill.

SHRI P, C. SETHI 1 T beg to move :
*That the Bill be Passed.”

MR. CHAIRMAN : The question Is :
*That the Bill be passed,"
The motien was.adopied.
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MR. CHAIRMAN : Now, the hon.

Prime Minister,

SHRI J. M. BISWAS (Biokaura) : The
Punjab ministry has lost the confidence of
the Assembly, (Interruptions).

MR, CHAIRMAN : Order, order, 1
have called the Prime Minister,

SHRI J M. BISWAS : [ want to know
whether the Prime Minister has received any
further information in this regard. (Interrup=
tions)

Prime

MR. CHAIRMAN : The hon,

Minister,

16.36 hrs.

STATEMENT RE : EARTHQUAKE IN
GUJARAT

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC ENE-
RGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : Sir, we
are all greatly distressed over the damage to
life and propzrty caused by the earthquake
In Gujarat on Monday. My colleague, Shri
D. R, Chavan has already made a statement
on the subject in the House,

According to the report received from
the State Government, In  Broach and
surrounding villages 1 man, 6 women and 16
children have lost thsir lives and 144
persons have be:n admitted to hospital,
mostly with grievous Injurles, Between 150
to 175 houses have either collapszd or have
b:com: uafit for further habitation and
anather 2000 to 2500 have been partially
damaged,

The State Gowernment rushed medical
teams from Surat and Baroda, and granted
immediate cash relief to the families of the
affected persons, They have informed us
that other relief mecasures are also being
taken up,

We are in touch with the State Govern-
ment and are awaiting further details.
Yesterday, & token grant of Rs, 51 000,’
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from the Prime Minister's National Relief
fund has been made to the State Govcrnm-nl.
for immediate relief,

As my colleague Shri D. R, Chavan has
sald, a detailed study of the earlhqnulcc will
be carried out. The head of the selsmolnglcl.l
organisation, a senior Engincer of  ihe
Central Water and Power Commission and
officers of the Geological Survey are being
deputed for the purpose.

We send our sympahies to the Govera-
m:nt and people of Gujarat espcially to
those femilies who have been affected by
this disaster,

MR, CHAIRMAN ; The House will
now take up Supplementary Demands...
(Interruptions).

o gRgIe mwewSt (wATEr) ¢ Far
7z g & v q7ua radie & gofifagd
q aamar 91 fF gt 9T 58 g &1 /I
& anT gt @ gAva naddz A s
waaIE %Y ?

s ----U(»-J/U d"""UL"U/’J
20b BB 256, ferf

SSfef5- ub S PP
(¢ 8B bSL-

MR, CHAIRMAN 1 No questions aro
permitied on this siatement of the Prime
Minister, It is enough now,

—

16.40 hrs.

DEMANDS* FOR SUPPLEMENTARY
GRANTS (MANIPUR), 1969,70-; THE
MANIPUR BUDGET, 1970:71 ;
AND DEMANDS FOR GRANTS
(MANIPUR), 1970:71 .

MR. CHAIRMAN 1 The House wiil
now take up disccussing and voting on the
Supplemeatary D:mands for Grants In
respect of the Uni.on tcrrkory of mnipur

*Moved with the mmmcndallon of the President,
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for 1963-70, ths genzral discusslon on the
budget for the Unlon Territory of Mnipur
for 1970-71 and the disscussion and
voting on the D:minds for Grants In
rospect of the budgst for the Ualon tecritory
of Manipur for 1970-71, All these three
ftems will be discussed togsther for which
two hours have been allotted,

DEMANDS & SUPPLEMENTARY
GRANTS (MANIPUR), 1959-70

DEMAND NO. 9 —PARLIAMENT, STATE
& UNION TERRITORIES LEGISLATURE

MR, CHAIRMAN : Motlon moved :

“That a Supplementary sum not
exceeding Rs, 82,000/-, be granted to
the President out of the Consolidated
Fund of the Unlon territory of Mani-
pur to defray the charges which will
come In course of payment during
the year ending the 31st day of March
1970, In respect of Parliament, State
& Ualon Territories Leg'slature,”

DEMAND No. 12 —JaILS
MR, CHAIRMAN 1 Motlon moved 1

“That a Supplemeutary sum nat
exceeding Rs. 1,82,000/-, be granted
to the Prasident out of the Consoli-
dated Fund of the Union territory of
Manipar to defray the charges which
will come In course of payment dur-
Ing the year ending the 31st day of
March, 1970, In respect of ‘Jails’."”

DeEMAND No. 16—MEDICAL
NR, CHAIRMAN ; Motion moved ;

“That a Supplementary sum pot
exceeding Rs, 3,00,000 -, be granted
to the President out of the Consoli-
dated Fund of the Union territory of
Manipur to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1970, in respect of ‘Medical’."

DEMAND NoO. 25 — IRRIGATION
MR, CHAIRMAN : Motioa moved j
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“That a Supplemsntary sun not
excesdiog Rs. 1,02,000/-, b: granied
to the President out of the Consoli-
dated Puad of ths Ualon tercitory of
Mnlpur to defray the charges which
will com! In course of paymeat dar-
ing th: year enling the 3ist day of
March, 1970, in respect of Irrl-
gation™.

DBMAND NO. 26— ELECTRICITY

MR. CHAIRMAN : Motlon moved

“That a Supplementary sum not
exceeding Rs. 4,50,000/-, be granted
to the Presldent out of the C 'nsoli=
dated Fund of the Union territory of
Manlpur to defray the charges which
will come In course of payment dur-
Ing the year ending the 3ist day of
March, 1970, In respect of ‘Electri-
city.”

DEMAND NO, 31 —=PENSIONS AND
OTHER RETIREMENT BENEFITS

MR, CHAIRMAN : Motlon moved :

“That a Supplementary sum not
exceedlng Rs, 1,86,000/-, |be granted
to the Presldent out of the Consoll-
dated Fuud of the Unilon territory of
Manipur to defray the charges which
will come In course of payment dur-
ing the year ending the 31st day of
March, 1970, in respect of ‘Pensions
and other Retirement Bzneflt’."

DeMAND No. 37—CapiTAL OUTLAY
ON MINOR IRRIGATION

MR. CHAIRMAN : Motlon Moved :

*“That a Supplementary sum not
excoeding Rs, 82 000/~ be granted to
the President out of the Consolidated
Fund of the Union territory of
Manlipur to defray the charges which
will come in course of payment
during the year ending the 3list day
of March, 1970, In respect of ‘Capital
Outlay on Mioor Irrigation’,”
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DemAND No. 42—CapitaL OuTLAY

ON ROAD TRANSPORT
MR, CHAIRMAN : Motion moved :

““That a supplementary sum not
exceeding Rs. 4.00,000/- be granted
to the President out of the Consoli-
dated Fund of the Union territory of
Manlpur to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1970, in respect of ‘Capital
Outlay on Road Transport’,”

DEMAND No. 48—L0ANS AND ADVANCES

MR, CHAIRMAN : Motion Moved,

“That a Supplementary sum not
evceeding Rs. 7,00,000/- be granted
to the President out of the Consoli-
dated Fund of the Union territory of
Manipur to defray the charges which
will come In course of payment
during the year ending the 3lst day
of March, 1970, In respect of ‘Loans
and Advances*,”

Demands for Grants (Manipur),
1970-71.

DEMAND NO. 1—LAND REVENUE
MR. CHAIRMAN : Motlon moved :

“That =a sum mot exceeding
Rs. 18,00,000/- be granted to the
President out of Consolidated Fund
of the Unlon territory of Manipur
to defray the charges which will
come In course of payment during
the year ending 31st day of March,
1971, In respect of ‘Land Revenue'. ™

DEMAND No. 2—STATE EXCISE
MR. CHAIRMAN : Motlon moved 1

“That a sum not exceeding
Rs, 2,00,000/- be granted to the
President out of ithe Consolidated
Fund of the Unlon territory of
Manipur to defray the charges which
will come In course of payment
during the year endiog 3ist day of
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March, 1971, In respect of ‘State
Excise"."”

DemAND NO. 3 —TAXES ON VEHICLES

MR. CHAIRMAN 1 Motlon moved

“That a sum npot excecding
Rs. 1,20,000/- be granted to the
President out of the Consolldated
Fund of the Unlon . territory of
Manipur to defray the charges which
wlli come in course of payment
during the year ending 31st day of
March, 1971, io respect of ‘Taxes on
Vehicles',”

DEMAND NO. 4— SaALES TAX
MR, CHAIRMAN : Motion moved 1

“That a sum not exceeding Rs.
1,06,000{- be granted to the president
out of the Consolidated Fund of the
Unlon territory of Manipur to defray
the charges which will come in course
of payment during the year ending
3lst day of March, 1971, in respect
of *Sales Tax'."”

DEMAND No. 5—OTHER TAXES AND

Duries
MR, CHAIRMAN : Motion moved :

“That a sum pot exceedlog Rs. 3,000/-
be granted to the Presldent oul of the
Consolidated Funod of the Union
territory of Manipur to defray the
charges which will come In course of
payment during the year ending 3ist
day of March, 1971, in respect of
‘other Taxes and Dulles’.”

DemAND No. 6 —Stamps
MR. CHAIRMAN : Motion moved 1

““That a sum not exceeding Rs.
25,000/- be granied to the President
out of the Consolidated Fund of the
Union territory of Manlpur 1o defary
the charges which will come in course
of paymeant during the ending 31st day
of March, 971, ig respect of
."mv.n
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DEMAND No. 7—REGISTRATION DemanD No. 1 1—=JaiLs

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
27,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to defray
the charges which will come In course
of payment durlog the year ending
31st day of March, 1971, in respect
‘Registration’,*

DEMAND NO. 8—PARLIAMENT, STATE

AND UNION TERRITORIES
LEGISLATURE

MR. CHAIRMAN 1 Motion moved :

“That a sum not exceeding Rs,
12,45,8/00- be granted to the President
out of the Consolidated Fund of the
Unlon Territory of Manipur to defray
the charges which will come in course
of payment during the year ending
3ist day of March, 1971, in respect
of 'Parllament, State and Union
Terrltories Legislature.*

DEMAND No. 9—GENERAL
ADMINISTRATION

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
77.29,600 be granted 10 the President
out of the Consolidated Fund out ofthe
Union territory of Manlpur to defray
charges which will come 1o course of
payment during the year ending 3lst
day of March 1971, io respect of
‘General Administration."

DEMAND No. 10—ADMINISTRATION

oF JusTICE
MR. CHAIRMAN : Motion moved 1

“That a som not exceeding
Rs, 4,25,000/- be granted to the Presl-
dent out of the Consolidaied Fund of
the Union territory of Maolpur to
delray the charges which will come In
course L payment durlog the year end-
ing 31st day of March, 1971, In respect
of *Administration of Justice’,”

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs.5,34,000/~ be granted to the Presi-
dent out of the Consolidated Fund of
the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending 31st day of March, 1971, in

LR

respect of ‘jails’,

DeEMAND No. 12—PoLICE
MR, CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs.3,29,87,000/- be granted to the Pre-
sident out of the Consolidated Fund
of the Unlon territory of Manipur to
defray the charges which will come in
course of payment during the year
ending 3Ist day of March, 1971, In
respect of ‘Police’."”

DEMAND No, 13—=CivIL SUPPLIES

MR, CHAIRMAN : Motlon moved :

“That & sum not  exceeding
Rs, 4,11,40,000 be granted to the Presi-
dent out of the Consolidated Fund of
the Union terrltory of Manipur to
defray the charges which will come
in course of payment during the ycar
ending 3Ist day of Muarch, 1971, In
respect of “Civil Supplies’.”

DemAND No. 14 —EDUCATION

MR, CHAIRMAN 1 Motion moved 1

*That a sum not exceeding

Rs, 4,18,01,00)/- be granted to the Presl-
dent out of the Conslidated Fund of the
Unlon territory of Manipur to defray

the charges which will come in course

of payment during vyear ending 3ist

day of March, 1971, In respect of

*Education’,"”

DeMAND NO. 15—MEDICAL
MR. CHAIRMAN : Motion Moved :

“That a sum not exceeding
Rs. 56,88,000/- be granted to the
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President out of the Consolidated
Funds of the Union territory of Mani-
pur to defray the charges which wiil
come in course of payment during the
year ending 31st day of March, 1971
o respect of Medical",”"

DeMAND No. 16 —PunLiC HEALTH

MR, CHAIRMAN ; Motlon moved ;

“That a sum not exceeding Rs,
32,72,000/- be granted to the Presi-
dent out of the Consolidated Fund
of the Union terrltory of Manipur
to defray the charges which will
come in course of payment durlng
the year ending 31st day of March,
1971, in respect of ‘Public Health,"

DEMAND No. 17—AGRICULTURE AND

FISHERIES

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding Rs.
42,70,000/- be grrnted to the Presi-
dent out of the Consolldated Fund
of the Union territory of Manipur to
defray the charges which will come
in course of payment during the
year ending 3Ist day of March, 1971,
in respect of *Agriculture and Fishe-
ries,”

DeMAND No. 18—ANIMAL
HUSBANDRY

MR. CHAIRMAN : Motion moved,

“That a sum not excceding Rs,
19,29,400/- be granted to the Presi-
dent out of the Consolldated Fund
of the Union territory of Manipur 1o
defray the charges which will come
in course of payment during the year
endiog 3Ist day of March, 1971, in

respect of ‘Animal Husbandary®,

DEMAND No. 19—C0-OPERATION
MR. CHAIRMAN : Motlon moved 1
“That a sum not exceeding Rs.

.10,24,000/- be granted 1o the Presi-
“deat ow Qf the Consolidated Fund

CHAITRA 4, 1892 (SAKA)
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of the Union territory of Manipur to
defiay the charges which will come
in course of payment during the year
ending 31st day of March, 1971, in
respect of ‘Co-operation’."

DeEMAND No. 20—INDUSTRIES
MR, CHAIRMAN ; Motlon moved,

“That a sum pot exceeding Rs,
18,20,900/- be granted to the Presi-
dent out of the Consolidated Fund
of the Unlon territory of Manlipur to
defray the charges which will come
in course of payment during the year
ending 31st day of March, 1971, in
respect of ‘ladustries’.”

DEMAND No. 21 —COMMUNITY
DEVELOPMENT

MR. CHAIRMAN 1 Motion moved :

“That a sum not exceeding Rs,
22,80,000/- be granted (o the President
out of the Consolidated Fund of
the Unlon territory of Mapipur to
defray the charges which will come
in course of payment during the year
ending 3Ist day of March, 1971, in
respect of ‘Community Develop-

"o

ment",
DEMAND NO. 22—LABOUR

MR, CHAIRMAN : Motion moved,

“That a sum not exceeding
Rs. 3.90,000/-, be granted to the
President out of the Consolidated
Fund of the Union terrliory of Mani-
pur 10 defray the charges which will
come in course of payment during the
year ending 31st March, 1974, in
respect of ‘Labour’.”

DEMAND NO. 23— STATISTICS
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 590,000/ be granted to the
President out of the Consoldated
Fund of the Unilon teriitgry of Mani-
pur to defray the charges which will
come in cowrse of payment during the
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year ending 31st day of March, 1971,
in respect of *Statlstics’.”

DEMAND NO. 24—IRRIGATION
MR, CHAIRMAN : Molion moved 1

“That a sum ©pot exceeding
Rs. 4.50,000/-, be granted to the
Prosident out of the Consolidated
Fund of the Union territory of Mani=
pur to defray the charges which will
come in course of payment during the
year ending 31st day of March, 1971,
in respect of *Irrigation’,”

DEMAND No. 25—ELECTRICITY
MR, CHAIRMAN : Motion moved,

“That a rum not exceeding
Rs. 52.49,000/-, be granted to the
Presideot out of the Consolidated
Fund of the Union territory of Mani-
pur to defray the charge which will
come in course of payment during the
year ending 31st day of March, 1971,
in respeet of *Electricity’.”

DemMAND No. 26— PusLic WORKS
(ORIGINAL WORKS &
REPAIRS)

MR. CHAIRMAN : Motlon moved 1

“That a sum not exceeding
Rs. 72,00,000/-, be granted to the
President out of the Consolidated
Fund of the Union terrltory of Mani-
pur to defray the charges which will
come in course of paymeot during the
year ending 3lst day of March, 1971,
in respect of Public Works (Original
Works and Repairs).”

DEMAND NO. 27—PuBLiC WORKS
(ESTABLISHMENT)

MR. CHAIRMAN : Motion moved 1

“That a sum pot exceeding
Rs. 1,42,32,700/-, be granted to the
President out of the Consolidated
Fund of the Union territory of Mani-
pur to defray the charges which will
come In course of payment during the
year ending 31st day of March, 1971,
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in respect of *Public Works (Establish«
ments)’."”

DEMAND No. 28—ROAD TRANSPORT
MR. CHAIRMAN : Motion moved :

*“That & sum not exceeding Rs.
62,00,000/- be granted to the President
out of the Consolidated Fuad of the
Union territory of Manipur to defray
the charges which will come in course
of payment during the year ending
3ist day of March, 1971, in respect of
‘Road Transport®,”

DEMAND NoO. 29—FAMINE RELIEF

MR, CHAIRMAN : Motion moved ;

“That a sum not exceeding Rs,
1,00,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to deflray
the cbarges which will come In course
of payment during the year ending
31st day of March, 1971, o respect of
‘Fumine Relief".”

DEMAND No. 30—PENSIONS AND

OTHER RETIREMENT BENEFITS

MR. CHAIRMAN : Motlon moved :

“That a sum not exceeding Rs,
4,06,000/- be gradted to the President
out of the Consolidatee Fund of the
Uniod territory of Manipur to defray
the charges which will coma in course
of payment during the year ending
31st day of March, 1971, in respect of
‘Penslons and other Retirement B:ne-
flt’lu..

DEMAND NO. 31—STATIONERY AND

PRINTING
MR. CHAIRMAN : Motion moved )

“That a sum not exceeding Rs,
6,50,000/- be granted to the President
out of the Consolldated Fund of the
Union territory of Manipur to defray
the charges which will come in course
of payment during the year ending
31st day of March, 1971, in respect
of ‘Statlonery and Prioting'.”
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DENAND No. 36 —CAPITAL QUTLAY

DemMAND No. 32—FOREST
ON FLoop CoONTROL

MR, CHAIRMAN 3 Motion moved ;

“That a sum not exceeding Rs.
14,20,000/- be granted to the President
out of the Conslidated Fund of the
Union territory of Manipyr to defray
the charges which will come in course
of payment during the year ending
3lst day of March, 1971, ta respect of
‘Forest",”

MR, CHAIRMAN : Motion moved 1

“That a sum not excceding Rs,
13,00 000 be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to defray
the charges which will come In course
of payment during the year ending 31st
day of March, 1971, in respect of
“Capital Qutlay on Flood Control®,”

DEMAND NO, 33—
MAND NO. 33—MISCELLANEOUS DemanD No. 37—CapiTaL OQUTLAY

MR. CHAIRMAN 1 Motion moved : ON ELECTRICITY
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
51,41,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Munipur to  defray
the charges which will come in course
of payment duriog the year ending
3ist day of Muarch, 1971, in respect

U1

of ‘Miscellaneous’,

DEMAND NO, 34 —CAPITAL OQUTLAY

ON PuBLIC HEALTH

MR. CHAIRMAN : Motlon moved 1

“That a sum not  exceeding
Rs. 10,00,000 be granted to the
Prestdent  out of  Consolldated
Fund of the Union territory of
Manipur to defray the charges which
will come in course of payment
during the year ending 31st day of
March, 1971, in respect of ‘Caplral
Outlay on Public Health'."

DEMAND No. 35—CariTAL OuTLAY
ON MINOR IRRIGATION

MR, CHAIRMAN 1 M>ilon moved :

“That a sum not exceeding
Rs. 5,50,000 be granted to the President
out of the Consolidated Fund of the
Unlon territory of Manipur to defray
the charges which will come in course
of payment during the ycar ending
31st day of March, 1971, in respect of
‘Capltal Qutlay on Minor Irrigation’.”

“That a sum not exceeding
R4, 80,53,000 be granted to the Presl-
dent nut of the Consolidated Fund
of the Unlon territory of Manipur to
defray the charges which will come in
course of payment dJuring the year
ending 3lst day of March, 1971, in
respect  of  ‘Capital Outlay on
Electricity®,”

DemanD No. 38—CariTaL OUTLAY

ON ROADS

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.60,00,000 be granted to the President
out of the Consolidated Fund of the
Union territory of Muanlpur to defray
the charges which will come in course
of payment during the year ending
31st day of March, 1971, In respect of
‘Caplial Quilay on Roads'.”

DEeMAND No. 39—CApPITAL OUTLAY

ON BUILDINGS

MR. CHAIRMAN : Motion moved :

“That a sum pot exceeding
Rs. 1,26,40,000 be granted to the Presi-
dent out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment durlog the year
ending 31st day of March, 1971, in
respect  of ‘Capltal Qutlay on
Bulldings’.”
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DEMAND No. 40—CaApPiTAL OUTLAY
ON ROAD TRANSPORT

MR. CHAIRMAN : Molion moved.

“That a sum not exceeding
Rs. 12,00,000/- be grunted to the
President out of the Consolidated
Fund of the Union territory of
Manipur to defray the charges which
will come In course of payment
during the ycar ending 31st day of
March, 1971, in respect of Capital
Outlay on Road Transport,

DeMAND No. 41—-CapitaL OUTLAY
ON STATE TRADING

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs, 2,08,29,000/- be granted to the
President  cut of the Consolidated
Fund of the Union territory of
Manlpur to defray the charges which
will come in course of payment
during the vear c¢nding 31st day of
March, 1971, in respect of *Caplial
Quilay on State Trading,"™

DEMAND No 42 —CArITAL OUTLAY
ON INDUSTRIES

MR, CHAIRMAN : Motion moved :

“That a sum not  cxceeding
Rs. 14 50,000/ be granted to the
President out of the Consolidated
Fund of the Union territory of
Manipur to defray the charges which
will come in course of payment
during the year ending 31st day of
March, 1971, in respect of ‘Capital
Outlay on Industries’,"

DEMAND No., 43—CariTaL OUTLAY
ON COOPERATION

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding
Rs. 4,93,000/- be granted to the
President out of the Consolidated
Fund of the Unfon territory of
Mznlplur to defray the charges which
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will come In course of payment
durlng the year ending 31st day of
March, 1971, In respect of ‘Capital
Outlay on Cooperation’,"

DemMAND No. 44 —LoANS AND
ADVANCES

MR, CHAIRMAN : Motlon moved :

“That a sum not exceeding
Rs. 30,00,000/- be granted to the
President out of the Consolidated
Fund of the Union territory of
Manipur to defray the charges which
will come In course of payment
during the year ending 31st day of
March, 1971, In respect of ‘Loans
and Advances'.”

Mo W gun fag (F7w7) : gl
Ag1zT, 98 g § AT A qa ¢ f
afage Usg F wITg F1 OF gET TFET
g Al gt N SFar gad) asa) g, 99
sy ) uegafs graa § @r q@r g
afugz 16 sz, 1969 & wiwr ax we-
qfa @raT & wada § X agh £ faum
ur 77 £ A 7€ § 1 qawwre a1 g A9
war # wwr ¥ agt & Frafedl ¥ 59 @
¥ w57 98 W w2 gy fw agh 9vge
faar w1gr, I8 ATRIS T TZF AV TAA-
¥z frdr ofT agf &) TadAde F fo ®
a1z agt I AT &1 agRa gar faa ®
WA GLHIT FEY wrgey o i qg &oar
qEF AAE, A A HqT 730 ® GEA W)
a7 %1 wyer ag) fear afew gt B faamw
T F1 9 w5 fem AT A gt U
¥ owr @ wi? =, 3w fe e
w#1T Aforge A% g dT gF o T
geiagre fwar anen §, w3 agt dme ¥
fama @wr W afag AT T 1 AT
%) afte W wifged § wgea gar at
afrge ¥ g axg Amre ¥ Y fawra ww
B AT GO HT §T q | AN A
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AUFARF FAETIFT E | fwaw &
eI o w2al ¥ fear apre &Y w4
TR IMS A FT IRFE A K gH A
faszr @ g1 A sgandt agh g A
ardY wifge 1 wfg & @9 qua @
gEiagIT AT AIHIT FAT G § Fifw
Tt afoge & I@IT ¥ 9F waaT a@r
FY SAA F AT F F FT AR, FEA
gt & I gy-fefasg 71 qEe v
wifae & st & faar oY agr 90T
[ ga-fefadl & «1§ A aq q@gr F¥
qrafas qTeTT & ug & A4 DAt Iq
ot F3T F TR F TRH FIFTL
oY, IFA AISINAT F HT qIT F AT
gwe § f& g7 =) ga-fediaw
wfoqr & aga vaar wfgm st @
wigargl agt & Wz, N fagwig 7 w14-
1Y @Y, AT ATAT XY FTLATET @Y, AT AT
1% wdardy §), 3z a1 srgag aAfg-
gT &Y FIFEIT H ATEAA g1 AT &
gt ¥ oF wa ¥ wFT ¥ WA HT-
feataa w1 dra #ifaa & avzT w@n alg
gar Wt I sgY¥ s Al W@ g1 g W
agf @ Tfge

agi g7 o feniz sl m=z &fan
et @, ©H uF g v oAv @
gt at & wz af & gEd ang
g1 1a1 § fs gil aq adad & &) ot
a8t qEl ¥ fon feqz W o€ &) 3w
i A0 g & 7 16 magae § @@ ues-
afa &1 @raq § 1 s afgar sqaeqr i,
WA GAT G A TS WA W wAS
Haisam I O g em sy fs
agi ¥ @17 w1gy § 5 amSe M § aw
wfogx w1 o vsw w1 af fear o
wig &g @ gfaga EQeda § fagu s
fgnee %29 79§ W fgar @ Aoy
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IfF agi ) sqar cdwarfiw @ wafeg
Fegi agh qzet ardl® ¥ aElew AT
zar § AT Nw IS Aqar g 5 oam
Fgi Y IS # &g ot Iy A §, Iy
% gargT W g § Wi agi ag fenre
ga @t & @iy et af g 5 1fe 9
& qqeaA ag qar § @iey gW 18
sarer weE fasdt mifgg 1 ag oW g
aag qin 3 fe o) fasgs W T
ELGiM)

g ag & aql & edgA & ar
Feel &1 wwer § | mE, wUT ATy
wfoge sg a1 gy 5 agt e ag QX
I FT TqF KT G § I §T 799 6@
F wfgsrdy a8 § &Y SEf aIRR %
qimfagt agf & 1 qgr 7T ag t wgr mar
fF g7 awa<d & fqq 9% aqFT gy
g, 3% &, wFA aAd wiq, IaN feEr
FY 2 T 74Y &y away 1 ¥few war I
AT FT AT G & §E W 59
warT | ag g nfean, a |y g
TANT F1 77 UIT §, iq A i ag
am wa d, Afwa e i & ot WY
oY qiHY ¥AT TFEr Wiw, a3t ¥ ey
Al §TF X AT, TEF § ARG AT
wWE A A EAGEAIgE® Agl Wr qwar
R AT F A1, A F1T A A AT Y
da% JW | IR qUIT AU Y | A qg
uF AT AR B e faak feu #f
afea 78 & 1 TwIT ¥ JANRGT &
ats o, agt st wif et wwe o

2w 7 & 1 qgrel ¥ aY wrar arw B
& 7Y @Y Yt wraT swAewr W WY

g wfgr 1 feaat & veww & fog
Y% AT ST A AF | Al Wi ami Ay
w& W g W AT a% ag @36 Af &
qré § | SI6TH A6 I FIEYT AT TR
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[®1e <7 gum fag)

o @ia §, 39% fou sqrear Y € &, a7
o Wl sqaed g AV @, dfFT wEEY
grerar &, et & el qur fwar s wfgg
adif aga fal ¥ ag ofr Svw w7 W@
21 @ Y a6t ¥ gawr Y @@ aw W@
¥ dfa arer o @ o € ww Af
g 1 A A g & war Afgy ¥ mEA
® SSTAT A7 Y 9g wET qgi F S
®t &R N §7 ¥ @ T e g
¥ =gt #1 uF oF Fwdr gy W@ @,
aforge ¥ v fedt &) 78 Qg A wsa
w1 gaf 7 wgar @ 1 A Armde F 9
A9A qX g 7 A1 frqr @ w@l wife-
@ ¢ & 7Y fe 98d ag afgge & &
% dfqa &1 gafer & wgm &
afagz #1 ¥t wsa w1 qU @i (Tar w7
AT 431 9T AT qEH1F A7 FAT UG,
&Y Afy wg Fme § 99 § Iw Afa w5
afnge & g 'fs ag st a1 gafag g
¥ agt ad)y Fwrar 1 agt Y fawra |
w7 FT fear T ggt W fg9s @
Erogiwin ) W@ d fe fagra aw &Y
WT FT & gAF FUC A w7 K fyeAw
af qud | aY 4 g wifgedr e
wifge f& ot waar &) qas § ang
gamEI Y A JMT W@ gIwT § A
8 w-wifaeEdy 1 38 @ew 1 260
wieg dam s § & agi 9 us
stfaedz fifs O =ifgy, g7a Afa faa
F &g 3 Wgwra 7 g1 Fx wfoge #F
s fifs war @l § & ggi 1 7 q@1-
%C | AT AT FY J79T FY A9 qrEA
sqaear A § A1y qa) AfvT wy §?
rafeq & wigar g fs ae v qgi
9713 g wfngT & wife g 7 =y
WAz oM AN Y A ¥ A
R §0 w0 qigw a7 § | A< g

MARCH 15, 1970

Budget 296

T ¥ afear WX ard § Faaer o
Za0 arg fowmar adf &1 it ogt Ay
fomd ot & A7 afvareal S 9sf 1 ¢
sRagiagéd & sas afwmes #
wriifes &, gT dF e o1 HT AEH
fafqeet & gz §F e & agt @l
surar & waife aitT I AgEew ¥, 9
& 7T &, FAFT w17 ¥ AT AWAT W
arzw fafrez gaaf £ qak ¥W@ &,
aftge X & 1 agh it AN N w7 W@
4, % fente s7ar g fe sg @ard s
a1 fafazed &1 g2 gamwm fes et wai
ag arq § ? #4i Agf wfogr ag anw ?
faq azg & m@a I & @wf fearonar
uF uF ooy frafe & sngAY @aw
wFar g s wig & @and ¥ w5 &d qgr
2 A o T AfET e @ oawg @
- femmgw ardft §, @ T =i
w0 fasgs moa §

wa fag & 3w fe agi faadt ot
qT% aT &) QW] 4, faad wagq
g 97 ¥ uA-9qi g7 q&@ fmon qar
< fF agt ada s fases ok, @
RE Wt qgt aFer A fAws gwar &)
gg feg a1 &1 o §, OF argA §)
qw FI T § 1

Zw w1gd § I agi &) w7 &1 IR
gt s 9, wafag wgi fawm &
& forq ave gara erw Qar nfge wfs
TgT WY FA9qT AYAY WG SqAAEAT FY £AG
AME AR 1 6 RAA R PANE, w7 @
! wir 7Y agm@r aAr igg @ aw
17 7zt &, 5 ol @ Tae F oA
&7 foaax ofeest agr ¥ agi 0 §
At foet afage A v A &, 9T A
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aqE AT qrAr Wfge | o feafa g
¢ 5 foad #+¥v afwas § gaar odr
wrgl 9T RaAr wrar —ww Afg w
|IHTT gUTR | agF 9T N AT ga-fedl-
a7 T T, A qrE-wefaT F srada
;A B, 9% gar &7 agt M WA s99-
Q1 F1 WA FATIT AT N

SHRI RANGA (Srikakulam) : Mr,
Chairman, Sir, 1 agree with what all has
been said by my hon. friend, Dr. Ram
Subhag Singh, in support of the rights and
the needs of the people of Manipur.,

1 would like the Government of India
to keep, specially, in mind the strategic
value of that State, a land-locked State as
it were, The communications are wvery
deflective. It Is not connected with the
rest of us, ncither by rail nor by road,
Only by plane, once or wwice a day, |
suppose, the people are able to reach there
quickly. The air passige |s also being
subsidised, I would like the Goverament
to pay their special attention 1o this State,
to their nceds and development, to their
communications by air, by road and by
investigating every possibility of exploiling
it to the fullest possible extent,

Secondly, although it has become n-ces-
sary for them to have it under the Presi-
dent’s Rule, I wonder why the local legls-
lative Assembly Is not converted into an ad-
visory council and why their advice Is not
sought on regard not only to these small
grants that are being placed before us but also
in regard to their own local soclal economic
and political necds. Some special steps
will have to be made in order to take ad-
vantage of their presence.

Thirdly, they have been asking for a
regular status of a State. They are being
denied this privilege. My hon. friend,
Dr. Ram Subhag Siogh, has just drawn
our attention to the fact that none of the
Mioisters makes a polat to go there and
spend some tlme there and study the pro-
blems of the people there and that only

Budger 298

condemned officers are sent there. Would
it not be possible for the Government to
repalr this, to see that only good enough
officers and first-rate officers are sent
there and to help those people to develop
thelr own officers ? Why s it that first
rate officers are not willing to go there ?
Because the allowances that are granted
to them, the privilege that obtain for
them, the housing and schooling facllitles,
are not available, Some attention has got
to be pald to that in order to make ser-
vice in that State atiractive enough for the
best of our officers to go there. It is not
proper 1o have to continue to depend upon
the officers from outside. Effeciive steps
will have to be taken to sce that the local
people are encouraged in every possible
manner (o raise the positions of responsi-
bility In the officers’ cadre so that they
will be able to serve their own people,

One other thing that came to my notice
there was that we have some special consta-
bulary or some service that was constituted
there. Our people are sent there from the
army and from the special police. 1 was
told that was being puaid 10 them by way
of allowances, salarics and other conve-
niences was not at all enough. Quitea
number of people have suffered so much
financially and also soclally. Therefore,
something has got to be done in order to
help their service become more attractive
than what it s,

Comlng to the quesilon of Food supp-
lies fortunately, tlll now the population is
within safe llmits and they are able 10
depend on their on local food supply but
such of the surplus as becomes available
is just belng taken over by the Government at
too low a price. Would it not be possible jor
the Government to pay a highly ¢nough price
for these surpluses and found it Into a special
fund and utllise It for thelr own loaal and
social development 7

Educatlanal facilities are enuogh. They
have been asking not only for a University
but a ber of Polytechnics and a Medical
College. Somcthing has got to be done in
that direction. I am not very much in a
hurry that President’s rule shodld be ended
quickely and the earlier regime should be
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brought in. The earlier regime isell is
not so much satisfactory, Thelr legislative
assembly does not have sufficient number of
people with the result that they have falled to
display just as much sense of responsibility
@s one would have expected. I do recognise
that even in bigger States similar defficultles
are experienced, But so far as this strateglc,
important and vulencrable State is concer-
ned, I would certainly like the President's
raj be continued for another six months so
that the local people as well as the legisla-
tors will become wiser, abler and would
be willing to provide for themselves a
healthier political atmospher than as has
become possible till now,

st wsuR wdve  (2fum fiEe)) o
qrafa s, g% @ 7dA g afoge @3
w1 aaa faar ar1 wfage a1 e 53
i s N O 7 217 ww | A
gL w18, LAAT §RT 47 qi9g A A
®1§ 1@ & | ag TST fAaar g= 651 oo
9 gy e g, faa¥ 11 =@ %
wrd) 2, 3 & W9 H 700 IiAlF )
afngz ¥t @1t § AT areY w@id grx §
%8 wfogz usg & afeai av sqA) faa-
“AqT §Y FAT @7, AT GEFaA, 99 6
WIST Ft FATA @I AT A7 § AW A,
a= wEel & zawe & AT fggeaw &
W OF IF Y AR FAA F w5
Hag avHl & saia @ oA wa ag
WA AUTIT FT OF G § | 907 ¥@i—
w fou fF azi & o9 a1 gigw wredfig
wge A Had @ wifs ¥ WA
T &, waifs ¥ N 3tz ofsera o
A g o g, wife ¥ Ff
ST & F, F@T AAZT T TN FHT
ar fedt o swwiT W amifsdiea &
S ¥FT I ¥ qWT A K A1
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73 13 | gafoq wea gIFT FRAA
g —a7 A qff @1 wwav, w@hag fed
20 q@t # 37 F wfy gar o W@AT @r
¢, 39 %! fagdl st wret=aT £ 9w ww
& 1 aforge & wodY wrar @, a9 fawfaa
wrar §, wfge &1 @ ww-w, foar
gt et W & g @t o, freg
AT IF AT F7 F1§ #9107 A€ & 1 gAIL
afaqrT & 38 1 eqrq Al €1 agh W)
s Afmgd wiar 1 @ FTF ATA
@& 1 R A w goar g far—
gAY FTHIT W97 F1 797 FfgaT & eqrF
Z Tar g, affg N Fgi 9g§ wd
2, mgad fowar & Ay 7@ 9z @dr @,
TA-w H Wt 38 W FE) TqA gl g,
zar a7z & wfaqd war A sady &
ufuw fasfaq &, @ w0 F19 29 v
# grar ar, 3fsq T s wE QT
agt &« & qgar wigar ¢ fF @ war w
gaR 84 WzAA { @7 agi A faar
19, w7 g IS F1 €91 fTar, fqdy
Ft &qr fear @, aY @ war &1 Y IF
H wqr famar sifgd 1 37 %)Y g fasr-
a3 g f& wiar & A H gl mig W\
wiT &1 aqi7 fegr o @r

Te & 7 % ol a% glma Efed
T T@T § 1 ggi ® mardt 11 wra, agt
F1 6T G 9 FAIT AN AT, §H ¥ AF-
¥ # mmave § wgt & anardr fas 4
wra 3, ufar Iga &8 &, Avew €Y
ward) o T W R, 0 ¥ A1 gA-
g% e2zq § M AN gfaaw IRy
§ & g ¥ gaar § fe armde T w4
g7 amq ara 9% § 5T 37 awn wew
qfefers AT sledlzgamas daa A w
¥qT WaST § 7 %9 a% A9 §9 AW A
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wo a%d § 7 oror qg wnwww § fr @
i ¥ faad ot Tow §—daram, faqa,
qrarse st wAgd 3w R o 0% @Y
stedizaaae w€2q g1 | a1 &Y o afraa
et & ar fax @+t 1 govdor 2z wr
zaf &Y 1 &t # feafs oF awiT & &
Y Frfge 1 e Aar AgF i &Y snow
# gaMizrg T@mr AT fee 9% wOr @
AT TEA |

17 brs.

AT &1 A4} AIMBT F AU WYAW FY
FraTet §, agF F1 AAIAT 40 ww
af e Frag® gra gl 30 07 & s
fear aar &fwa age A s 11 =ra
g A6 Aot wiwedr @ F07 A R
afer g 14 F$AY 7 3G g8 AQ
awz # fear qar & 1 & quar § Fe qar
Far FRor g 7 aAr wAYQR A faww oAy
sTazgEar 7§ § 7 T SFIL O NN
i femmar @ 7 agi & S 7 AR
aamar e s ga Y AmET qEl #
UK I 9H, 74 A€, A foud ax
mfeat amd & gard ara aadiz gad,
ag gaTg 1 qd & TF T g F W
WA & 1T At F ST o) IE UE ¢
o ®1aa @19 @ § frg 9x f& arm-
de atr dra & & w8 ( & A wngan
& 7Y & &1 S@ ey I I8
aR grite § fes gt & &l st 2w
ufe #1 qftag & e 3@ = 9 A
S 9T T4 HHTAAT &7 H 9T FgrAw
21T &Y 3§ A=A €1 I I ¥ fau
gatamagigrar oy §1 wgt o<
qifseaid) aey aga qfwer 1 aga &
ifeeded agt WA &1 aga & O o=
&Y A QAew wgt X ofea § Afea
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e o It aewrT w15 wgrT JE E
8 ST QX areg wr oo A X[ Y
gafsT agt gt gy 98I & @aw @,
Wferw M s1F3a 93 91 ¢ faasy
el fam W@ 1 gy o fan & for
TifsEma g § Wl §g @ SfaT &
foq 7 77 g § 1 wafeq w8 @ A
g fe amde 7 qfefeafr agt o qar
gl JT | AIHT I 9EY Q) K FOT A
@4 FA & INT ¥ Wg 30 FAw
o @ £ @ § 1 w4 agr qna wAl-
gz &+t 7 g1 fF it g 7gt T ) WX
U7 T7ar A @ A FEAT AU SfwT
& 3@ & F7T @ 50 £qv oAy
@ FIAT 9F | A A A Wi FNGT
& gy Yzwrg &1 Aif @ s S w1
T3l 9T AT GG €2z w1 qAT LAy
AT H T F HIWA AR ARTE WY
sqaedr FHfag

7zt 97 % AT greqr § fe a7 2w
%) W F faeg= %z 1% | @Ee ar
& &t 1 3zs sat @ arar wifgar ) ak
qimdT # IfF  wasg @, mfedt g
guer g war @ Tafag agt § & e
AR IE F @ AT qA Y wATR §
gau vsar gn€ wear @ Afew gfeqw
TaT AIE F gea g & fe w4t
i AR FN AN AT T@ wEIC
dazwors fegs sz e @1 mar §
Tt W & 1 azt ar fawr a3 W@ §,
7 g7 § AfFT of ey Awamt F
¥ 3z @ g 19w 37 03 fad Aler-
FiAl # for #1€ anfar agl § &< sad
wa=aT € tafer & A aifsam Wik
SA % fae ! }§ gafecanagg
TN agy wawwar § fs oyt o
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IFA F g FA & fog ar IaT F0d |
O & foq ang an 9313 § 1 w7 agf
9T AFA BT 2, IF AT MA@ §
ot a9 wgT § 6 agi qT AFd @ )
I &) 9T dwfeer zAww maz feest
®) GIEFT g3y sqrar € 1w fET s
& #Y 9T Ffver gaww qrg ¥ oA 3
agl o arar wadt qyfy @ oy foe o
IFQ & AR 9T Q¥ TWo o FIF fFar
ar <gv & fw agr 9T amar afyadi & Fe-
war i | g wad 11§ aafa qg @
¥fe FET A wwd 15w ¢ ey
sfa sim®Y ag Aifa & fex adtqe fags
iy 1 @i § 99% fen s sar #31
wWE? agt 9T W w@miAr w4t Ag)
@ed § 1 & gaar § 3a1 W@ @A
81§ Mt Teedt agl gz @i @, feal wa
wr #1€ ) SO agl 97 g fiear @ wiT
¥IT AFTA F1 FT FIA & foq (e w13
w1 01§ vEr A9AEr § 7 waw Fg N
"l fear & 1\ & ga geEre A arfaw 2ar
g fe 7flgT & @ maz ssAfal &
atg § qifsrara & miz-uts A #A@
¥fFT gz 7 H aw 81 oF fafwz @
&, sz ag fafaz wr vt g7 1 Ay
avw g war Ay fex oF faq ¥ A
ot gelaa @wdt §T I A wgar g fw
W1 &7 ¥ W A 90T FEAT A0 2R
§ a8 a7 NI M Aorg 1 wAgT A
wrY fed) #1 gfez & wedl ¥ ww adl
¢ afer v @Al  wuftz & afar @
AfgT &1 ¥ZF FT H GEF L =0 §
ATTST | WY g T F FY A THA
¥ gafed a3t ta wr3fas s afyw
BT | WO AT AT FRYF § ATmET w)
AT ATIT GO T AT WET AT
R o | & geat wigar g fe e
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A 1% 3fear #Y 731 afawz a1 f afage
% fwdl of 7 1 fiq w3fms a1 ammET
& afast ¥ Y 1 @9 ) gEa I@EA
waife & gz-fedfigr § 98%F S
dtg si3fcge &t sfaer gaar =rfgy )
1€ A gz wEfen At ang 7 FmEi A
F1 & ag 97 9T A7 AEY § 1 ;A% qfer-
9 & e 9 AT T I@ gL
%1 gz difwg fr fedem # qedt ¥ zamr
AT |

wforgz &1 g & d@yqr vEET AT
grm Mzrdt a% arfs agr & & faa
UF % &1 9% | 4T a9 aF qar TG
frar sirar aw as gard wa@E woAg
#) FF1A1 1T AY 9% fon gafasrgee
feuar amAr e aifs agi & & e
a%F |

9 a9 Igi wyTae) AL &) 9@y
g 9T A7 ¥ §H20z v W7 fFar 0
wegr gmaT R It sfzargal #),
9 B, FEAT AT IFD A g FA
 fifgw & $T @ 9T giaEEa
qie @317 @ gfz ¥ a9 7 0w TN
agr & @, 2rey) e9faw &Y 9y 9w
qT & ¥t vl afa & ) w@r § Foww
T M AT ArET T FIF KA DA
g% waeaar ¢ fe g 3 9t 93t 3g-vsT-
qe, st F1g w1 X &, @ 0F A=
safem §, wg9dr woarew § At & anar
Far g fw afrgzr & g w=ar FW T
A% | T ¥4 gUS gETEA @ WE
gl ¢, FOR @@ N FAF @ N
At Ppor wix FaF e N AT &
faq oY ) snagas o1 T I WT W}
IBAT VT | JIT IAHY G w2egw Afay
agt afoqe ¥ R wer § SwE S
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w77 faar o ) agh Y I T oA
¥ foq ) (et |ifed sk i wa
7g 5 T8 9% &7 8 ArgeTRarAl ®
yaifas sggia fifNg | w wg W
I ATt 9T A I A & gwran g e
afiqe g st TmSE ¥a3 ¥ aw qAM

1T AR W 1 OF woga AT &
QT | FAAQT gA AT AIT ¥ IAN ¢
w1 wEeAr w2 gq & gwuar g

Shri Kalita,

SHRI DHIRESWAR KALITA
(Gaubau) : Mr, Chairman Sir, my friend
Shri Meghachandra from Manipur Is not
here, I am sorry to state that Manlpur is
still a Unlon Terrltory and it has not been
glven the statechood, You know, Sir, that
on the 26th January on the Republic Day
function, all the students had boycotted that
function—even the N.C.C boy did that.
Why 7 Because, they fee! that they are not
Indians. Why should they think so 7 B:-
cause there are no avenues for them. There
is not even a single industry in Manipur
except some petty trade that is being carrled
on, There are thousands of young boys—
engineers and doctors —who are unemploy=
ed, Manipur, our neighbour, is in the
eastern most part of the country, Now-a-
days prematured youth are organising some
hostile activities here. Every day we see
them in papers. Many people have b:en
organisiog underground activities, and many
are going to Pakistan from Mizo hill.
They are also getting arms, Why 7 There
must be some reasons behind this. Some
time back the Prime Minister went to Manl.
pur—Imphal—whe(e she was supposed to
address a meeting but she could not do so
because in that very meeting there was some
firing as a result of which three people were
killed, This fs the condition of Manipur,
Under these conditions, what is the Govern=
meat of India dolog ? It has discovered
the Assemby. The Manipur UF leaders
came to Delhl. They demanded that the
majority party, the United Front, should
be allowed to form the government, but be-
cause they were not favoured by the ralers
in D:lhi, they were not allowed to do so
and the House was disolved. So many
months bave passed, Still thore is mo

MR, CHAIRMAN
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announcement about a mid-term election.
If the situation there is to be to brought
to normalcy, if peace is to be malntained,
the first and foremost pre-requisite is the
announcement of a date for mid-term elec-
tions. If that Is dons, all the parties will
take up issues. Because no electlon is in
sight, the Manipur people do not see their
own Government, One of the bureaucrats
from Delhl, Shrl Baleswar Persad, wes sent
there, Now he has been posted as ambas-
sador to Burma, But it Is also a known
fact that he amassed a huge amount from
Manlpur, That man has been posted our
ambassador to Burma. This matter has
not been Inquired Into. This was an allega-
tion made by Shri Meghachandra.

Now an Addiuonal secretary from the
Defence Minlstry, Shri Kohll, has been
posted there as Lt, Governor, But [ can
tell you that by this the Manipur situation
cannot be brought under control, For this
conditions conducive to peace have 10 be
created so that the people there can feel
they are part and parcel of Indla and get
thelr due share from India, thelr due share
of political autonomy just like other States
In the country.

As Dr, Ram Subhag Singh has said,
today thousands of p=ople are In jail there
for demanding statechood. My comrade,
Shri Meghachandra, has gone there to laun-
ch a movement for this purpose. Manipur
jalls are overcrowde! with prisonsrs. If
Nagaland with a population of 5 lakhs can
have n State, on what grounds can Manipur
with a population of 15 lakhs be denied
statehood? If Nagaland can get financial
assistance from the Government of India,
how can It be denied to Manipur? There
cannot be double-standards, double yard-
stick,

So the [irst step for the restoration of
normalcy is to announce a date for mid-term
election and upgrade the Unlon Territory to

Since time is short, T cannot go into
detalls, As Dr, Ram Subhag Singh and
Sbrl Balraj Madhok have sald, the Loktak
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project is very vital for Minipur. Even the
previous Goveromeat there has bzen deman-
ding its implementation for many years,
If it is not Implemented, so floods in Manl-
pur cannot be controlled and power cannot
be generated, If the project is implemented
these objectives can be achieved. So this
should be taken up as soon as possible.
Though Manipur has got its own administ-
ration like the Union Territories of Delhi
and Tripura, its employees are being given
the pay scales which are given to the emp-
loyees of the Assam Government, [ do not
know why this is being done. Mnipur is
the farthest part of our country and any-
thing which goes to Manipur from Bymbay
has to go to Cualcutta, then to Gauhatl,
then to Dimapur and then to Imphal.  So,
the dearness allowance that Is given to
them according to the Assam rates wou'd
not be sufficient to meet their exp:nses,
The Government of India should see that
the dearness allowance rates as well as the
pay scales that are given to the employees
of Manipur should be the same as those
given to the employees of the Unlon Terri-
tory of Delhi,

off wrana ava (wlgarw) o gweka
AT, FAI F A F A7 gH Aoy
w1 qY¥1 foar &, xa¥F foq & sos) a+g-
Tz Xar ¢ ANIGT W edEgE AW & Al
# gat wrAAry grEal ¥ @y wtr dw a6y
§. 98% gA UF HE ¥ AT FW
FAqR ¥ TN &= N A G Ay
g o Fgt 9AE FTA A o g
sqgeat s Tfge | 9 TIFIT 9T A%
wif AT AGL AT B, I A% MW)-
arQt 7 @ &, o % mAAfAw Gl
¥ w@ar A WA 1 A A% Ty
Agl & ST SAAT 6 AAw qAT 6 AAAN
A g @ d o @A N
wg A48 W & | W Fs o @ § R
gT ¥ aln @) 77AR N T e ¥ 6T
¥fer guercatt géd | @ gwear W
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I gAre w3 faar smg @ qftgr
AEAT FT AL P AFATE | TIFC
% Aifr & e @7 aw o1 art@T T QY
aa a% fod) st s win fN AU A
o, fET I wrar  geqr A, wqW@_T
feegz g1, a7 feegz &), WE
fergz @11 gart gzt us wzrad & 6
T qIAY FY TR0 W@ § AT AT IAR
qrar &, &% qrAY 7Y drar & 1 dar sda
ar g s gsiT &1 0 af Aifg ) w17
as azt Mt wiz A g7 & wredeq
M § A4 IwA aT aF ¥ AW
ALY AT B AFY AT 7 qgHA ard Ay
73 & f5 adtgz &) a7 & o ag alr
2 s gan srzge frar 9w, saer &g
&1 707 341 ;Wfgr T wsfr ¥ et
gasl g wr aAi ¥ fear @A
=ifgm

4% U& §19Eal 973 § 1 gF qred
FIHTT FT I SATAT SAR  FAT A1EH |
sfFr qar araff oz e T  fw
wA1ge & ol oF a4z &1 gra # ol
@A as § o § dfFa smEr
Freoflz 78 fear ar@gr | 98w
w1 sqrar & wwrer ssfzme feddsde
grar mfgd

agt W ATgEIATAEE, IQIMY 7
W@ & | I F IW qAEAr B N g
AT =1igd |

2 fet 0gd fee & AmAw WaT-
¥ wifgs ) @ifer g€ odf 1w §

ag wa gft § s =forgz & fad 30.20
FOT s AsA R 1A § 1 @@ ww
aga &= § | wfoge & A sar foar
arat wifgd |
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agt & A AN EAd el ®
foq sar sz fear qm g g A
AT wifgd #lT IF@ R QU S

wifgd |

afrge &t S aga A § 1 E<-
FITHT IF ®1 IAFT Y aF A &0
1fgd 1

A ey, ofr wifear, ¥ qarar § 5 o
wiew fafiees azi wawr 23 af €Y, &
waar &1 ataf ® g3 & fo7 MeAstT
gm, fag & @a srgdr WX a7 1 gt
et feaf s @, agt wfaai §1 arec
araT wifgd, 97 Sl & |q daAr Wlgh
AT 3w St &t qtal F qgpifgds
g7 FT AAAE FrEArg FA Aq0FY |

& gg amiar wigar § & zAa &
fed) gwear &) g@ A8t fem @ wsan
g 1 wfngy ow dar weg g, fag ) s7ar
¥ w7 ot qered §Y mar ar | wforgT
FAdr agAr atql ®1 GFa FT @, TR
3q ® 9@ ¥ gar Mg AT wg A &
I¥ar M |

afrgT & g¥wl #1 graqd Iga @Ow
£ | AT IT ¥ dAWOHZ A AWE
sqra &1 wifg )

o fow wor W (wywAt) @ @wrafa
wgza, gearRed) featgar v wEE W
@ qfea®r §1 2@y ¥ aE g v §
fs afmgz ¥ qafeas qwere st Aifa
R w W 167 F 6407 wre
&y w wn qth af §, foe & § 23.09
Wl T AT W AN A 16,16 e

Buaher 110

T ez Y grafaa &1 @ & Ag
qg & fs 64 i@ wqu ¥ ¥ wwww 40
g T gy §) fagrg W kEw e
AgFe Ffog §1 g s &
ag @17 fawrg & fou fear mar a1 A
S TG AT W AT | AG AF
g sfeq qny ga @ T ©EE W
aGErs ¥ a0, @ I§ & amw & g
it & | HAAFTH AT AW FA
g Wik 3w qr g3 W B faa
9%1 3§ # fgrgeara &1 @iaw §ar
IET SFT AfrgT &1 6 e feqr a0
W

fente deqr 9 # s Ysx
gart wiife % fog w9q & w@tr 2 of
2 aff g & Aags @ =1 o
w1 #1 61§ fs 7Y fear mar § 1 afew
ag @ oF el @ § 1 wlmge & S
#Y weq atr qg § fF 37 %1 [2a & gai
weal & gEA zEl fear oo
o fenfe § 95 w1 f1f fa% adf faar
7q1 § A9 A TF UG 1 gAf AT
aga awd g, arffs agt & @1 quw &%
fs ©@ W & 37 & a9 fealfwfnags £
Afg adf awdr @ & Fy war g
fe afrgr os &ar 1w 31 madg
azeg, »t sifear, ¥ qarar § fFaa s
o ¥ JAdr I/ AMHT FT VA
Far fear aqr g, & fex 15 =@ &t
FraEt iy wfogy &1 wsy & gt
#Y Agf  fear war g qudwr &
g AEHT TF 2134 & quaT §, afea
ag EFQIS UIG & TUAT GART A@T § |

gafaq afogras a4 & v & A
9 ¥ foq sanewge g
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[ faa ==z W)

g gfeast # sarar nar § fe wgi
& & fe  1.82 wr&r waar <ar aan &,
wife S& 8 Ay 77 W@ ) oI @
t s of & § sas smrgea g ?
fray difefers fasmd &, @1 fead
g, e ¥ o frna @ & &
YZAY WAE | TF o G UG &
gmfeas sdar @ s ot &= # § agi 0
g% wiq g @ifraa & aafa FE) gar
afe ar & @ weA) wFew qT FAEN |

ya W4y qrmag e & @ usg
9 #Y aug ¥ agl oW ge ek
w1 Afa ssd) avg § 9@ avd &1 qq-
wE aF W1 ZEL K17 T & QX OEH-
¥z & Nfa 78t ov AfequT w7 qa7 &
xud fF a7 3gi M @Y 1 afz s faw
y fezfire § f& g creradiz &Y A\fa
W ar U §3 send fggear & § agt
ay Aifa werd o7 awd @ @feT aER
aff qadt ¥ faay fefezsfmias &Y
wraar ate afgesre & wrEen &1 qar
Sar g |

vafegfedt & fog 4 s st Qe
¥ foq 4 ot & Bfe7 ag 8 aga Qo
% afsfesg & foq st oY & ag aga
argt & smawy wiT st § a) Affera ¥
SET T | QYT EF avg W N ¥ e
ORI &1Eq | QX9 ¥ feg agrar T4 fF
o ¥ ATl ¥ T TGT dUA 2, I
oF A qfear 8, wnE faw gfezsior &
a9 ¥F A agfraa smar g, Sfaw
argz A% 37 § WY Faar wgfwaa
vavar § 1 wafew agl 99 w@rd i favw
AT AR TAr S gugr ¥ for waw
FoMAT & § | Ik fog qaT wiTr ATAT
o g7 Eaw gR ¥ fe ofifedifedt &

MARCH 25, 19%
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fog, Veg & fog ogrer & & awwa §
BfFT ag g @id agf § @l www
I@ g, IA A @ § afeg 9
feafeaige 1t & fr gw Taw) g &<
a1 7 % |

affer & ¥ gt sgarwrgar g 5
wga ¥ & oAgr 0r § el WY § qdew
e ¥ AfFr Aagar g s oF qre-
wr fatga wAgT @d sEife S
ofwrzeT agi 99 g1 § Usy ¥ fag saw:
o amal %) §\ fawrg & a6 A
T 1@y g uadifaw 0y wtr § R
A g AT R A @A 0w
wozdz fudld @za &Y 21 §IFIC wA
& @AY IR W@ afd gR OF AT FIH
% faw & a@EH § foq Izr &% |
wEl maRt ¥ g1w & fewizgqw &1 awdT ar
Fxar § afwa & aigar § i madla s
argaar awmg 2 § @ faw & @wdq
FEAT |

ot Toveie fag (Qgas) : awgfa
HEET, FAIYT OF AT THHT "

% WTAIT qTeq ;- 6g1 87

ft it fog: M@
N sirma & am & aAfig aar § =i
I8 @% w &w 53 afagy gqw @ 0§
uFew fza ¥ wqrer arran :

7T f6ete T v adl o,

gl srea, gl oreq, gl wea

g7 amed ¥ fF max wadT s el
geEsr § agh afey 53 9 quow
7% T Gt wE ST E gAT a0
% TH T I WG 8T A goar gar
STARY 9T IATAT &, YAr ¥Y AWK Wrar
g fs 0w fauer ff ag sia § R & &k
"7 &g wfqa, @t fygeaa § s=
ag g & 1 I gt A R w A W@
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fr @t oz wgt erdY =St ®Y g §
aorf) § agi @ uea #§ A wgAl wr
a8 A U § ) @l Al § e s
1 TN B, wgAl & UW § AT ag Y
A AR AT FY G F NI GAAA §
ug agi qT FHIW W@ & muw ¥
AR F 719 A1gT, QT F F19 ALd,
gy ad § w19 gqfad, ogdr
# gfad | gR gt Ot & § N amEA
arg Ag s, et § faw § ggw g
fe ot drftwa atat 6 afge # §
aE ¥ fegw & ar fafanr & fogro ¥
a1 #e9< & fogra , o< ag ardet s
2, ag gud i §, adt gt At aa
# aY§ mogdl mad A Ad) Afeq o
9F 9 § H9(A F1, vizAl # Al oF
IAFT WAAT GUAT KA §, NT K1 A goHT
g azi e adlma g @ af ) agi ¥
@IE | ¥ arad) § foegly gard quAl
FIAT F FIAN W, § 99 AT F

aga §

T8 & aar fagd ST § e gn
F agr 29 wgr foget == § gary g,
o7, u. & enafmal & g g Wi
FaeIgT s w¥) 9 | gw A 37 aggd
F &TITIH 2 o) AW & ol ow-u8 savr
o qETY AN A, 20§ ww el @ Al
g% ¥, oA & Al W) oMg I A I@
agdls ®r AgAT W ZAR INE W
% qr | % gg @1a %41 Fgar g—ew fog
fr ag gorwr uufe & fogra &, a0
sa& ferm & e a N oy adt &
3ffr gw gg Wt e fv A @A
gAHA ATFT, 3G W I KA AT
miwd, Wig nfearT ) aw & kgl
a9 N qrs 3wt st g,
agi o1 AigE § | wifE 9% g9 TE® A

Rifgar o ok g TR ¥ 37 TG
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g s agt woamwr R, faa fgewr &
gt T feen ¥ m&wd w19 s §
ot 3 & famrw €1

% W qg %M wgal g v e
Fgada wg ¥, ¥ W we gerk A
A qeliew €3 sifae go, Aw & faers
®1q FATN Awd 7zh KF Iv arg
€8 9T M7 F@r wifgy | agr F SNy A
zg fosmg § far o o\ feay s
wifgu #tx g% qu feqr amr wfge )
¥ 793 97 Wil & gfaww e g,
W E ¥ gy A1F I §—IgEr aa
@ ag f& @ g=1% * smEw § sarar
fedma woam wifed | &3, wma, agi feedt
e, fraw) a1 Fwidt 4, alxd 99 &
@ gf, ag foud ) o) v @ A,
*y wwd) ATfrA w6 A Wy 0 g
qT 9§ ®T 9H ATAIC ®) AT | g&AT
waga e ag & | gw fer ghaw
& wis ¥ 39§ fedme wwar wfgr)
AT FT FAAT A WT A T w@
g, fanar maga ag e=v d, 99 W
s AEY § 1 & s mwd aod gfisw
fafrezz & #gm f& o owSy a4
s % fag ag 3geha sorer &) agt
9T gfowm T @1 ot g@ Aafar ¥
agt & TAAA F) WA FT | GHR AT
&Y wverr qex sy, v wIwHIT 9ET 4T,
afea wfogz & ag omg & aot & wf
W e & & wm s a9 ow 6 ey
fad

agi 73 g 7A€ wta, Qg yaré
g e faeag gt xtm & art &
¢ W wragt qr A fat @ Adt g,
frgu & o @ o &, JEw afd gEwr
sremw & fresmr mg | Yo qfag AN
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gt a3 gu d, ¥ 37 ¥ wg'm fF agt 9%
WF-AIT &7 SATRT LANH &, FUIET 41,
. . a@ wta, F5ifE ag gerET fadr
MY 7 ¢, 99 ¥ A1 FRQSF FFFT
g A9 T IF s AZATE fF AT
Y 39 F qF N @ Faswg T ai
qE TOTF G AT WA, TAA gaga
agt & =W § WA ¥) ¥gT | @),
sldl #) zd T@S O F0E FHA §
T HFT FAN

ga agi % 1% sfaA ¥ o fadr
¥, @ a1 agl sodlFe tade £ agt &
am & gz forma § froag & €
fafaezt w1 agi & sogT % = & awd
1T g7 41 gl § | o Eqifafa
TadRT & W% fafaezt & ar dane
fafarz ) agi 1 wogT-gF i1 a:y,
A¥ TR ATAAT @ ®HE F AAA, IA
10-12 mver mrzfadl & mmg twr qafa
i A7 K g fgmww S WA A
tfami®s #ar g fs 37 %1 ga-gasR
wz-gu &1 ®zw famar wfgg )

Tg TAIFT § TEA 06T ¢, agi T
vq % vw feem &1 ameq-qifeeardy
o HIT HIT % QFZ-19) 9% 9ART
wizdl § | WIAT F §FE R ¥ QWA
7z 37 & 3\faw w35 § zafee sarn
wwd § fF fae gfeq o s Zwafes
1 mFdl #1 agi 9T SAET ¥ SEEr
IMU AT | gg | AWl gy awar @
wafs SA%T quze 1 Y | 2@F A qEdA
991 arzH TE) § 5 59 w2z w1 eeE 8T
frar 317 | g N g 2 1 R |
femr g @ faa% fad aim fady § alx
foragt gfar gag qrx e g g

MARCH 25, 1970
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Hiw SART EFIT | Y AXg ¥ S WY
g% &z w1 T famr § v fiee sy
ang g fe adlgT & faq ga &z W
ot A1 ? gafeq & ararcadw &
win Fa1 g 6 g 91 = @z W
z§ faar 17 |

THE FTAT AT 9T AT WA3 IIA §
AN T FA & fog agl & sd #
13E 2frw Few g § gargr Wy W
IART ATAY 1 GAT AA | IART AY A%-
&I & IWFT 43 ¥ T ADF § gAAra
a1 §FAT 8 1 gL amd # o fezwr wr wimaw
THA1d Ag) ®AT NfFT | FIT I&W&F g
dl @i 9T UAMA FUF TH 1T F
maa fear g & agi &7 swar @
@igdt @ aiff agt ¥ = ot ag wegw
#7 aF fy fzeal ¥ 423 ;1 e g
gned §, gmit g.@ gw & @it § |

AT H ag A s WA g fE
agi 9 fegds & aiw @g atw gz
w1 faar s ) gsife & sgst adl
qrar 9 & 7gf o fs frg qw@ &
fear o1 awar § afsT & gowar g oagt
9 fEadld, FwzE 81X @ atr 93
faacem w1 2awdz frgr o gwar ) &
wigaT g fe agt 9T oF oFesE @ A
wrq wifF §F T w1 qar e fv feg
AT ¥ g7 gy NI AT gifeweaT w1
ga@aZ fdgr ar awar g1 & @wmar
g iR # 3Za0A TFTAST AT a
gFaT g 1

anfad T fa¥ sget & &en T
TRAT § 4§ 3§ % agr 9¢ AAeh ) gF
grEmT AFA § IR AV VY7 q1 AT
waer fraramy s QA @ & 1 &

= T T sToeed w1 9N A1e-
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A & fow Y aew qAar WA IEH 99
aft & am fed wig | q& & ;9 A
aifgn a1 & faesdlt & g@ mamT W
agt 9T T W@ aifs agi & @m
gy won HE% | A€ gF ¢ F oA
gardl At F queAt g g A R
IAFT TIEATT F U AEAT [V &N q |
#rg dYq, g=9ig qsdg g ¥9UT gE-
afew e2za A vak foq far 3 afew
gz #1€ ma o @@ A4 ¥ 1 A qg wg
el 1 o & 2@ ¥ foq aglz gu g
A% 0F a%1 AAfAS Fgr 9T A |
& wg g A0 €T aal w1 w7 9
Az fear 7 1 it arezw § AR a4
arfe ®1A1 g1 g »f67T @ aq ag qT
w7ar g fe qof w2 1 2ai wdig #
fzar stir 1 a3 Fraq arf ¥ @z g, Wd
w7 gAY A4 Y 7 e wq I
@z f T gigl 7 AT K
wigar g fw fafqegt saal axs sar
T3 7 AT A A7 S § A
g1zt & |rq faa & wad fwar
Bl

SHRI 8. KUNDU (Balasore) : Mr.
Chairman, Sir, | am happy that Parliament
has got & chance 10 discuss Manipur, It Is
very rarely that Members of Parli get
a chance to see the varlous beautiful places
in India, particularly some of the beautiful
Unlon territories like Andaman, Nicobar,
Manipur, Laccadive and Himachal Pradesh.
Sometimes J fail 10 understand why these
beautiful places have been kept all of or
away from the gaze of people from other
parts of India, particularly the Members of
Parliament, Now these plates are used
ounly as places of enjoyment for officers and
Ministers, I charge them that they have
deliberately kept it away from the gaze of
the people because once 1he people go
there they will come to koow how they
fodulge in Individual - luiury and afflluence
there withoyt developing the Siate,
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When Shrl Randhir Singh was saying
about the great possibility of tourism there,
1 was thinking of a small island country,
Bhama, where crores of rupees worth of
foreign exchange Is eorned by the devclop-
ment of tourism. You will be surprised to
know that tourists are forbidden to go to
the small beautiful islands like Andaman
and Nicobar, Foreign tourists cannot go
there ; the Home Ministry has baoned It

If tourlsm is properly developed in
Maonlpur, it will oot only earn crores of
rupees of forelgn exchange but will also
allow the Manipur people to come in
closer contact with the larger population
of India. The more and more we shut
off Manlpur from the rest of India, the
more and more the younger generation of
Manipur is feellng that they arc not a part
and parcel of this big country, The more
we generate this sort of a feeling In thele
mind, the more disservice we do to the
whole country and add fuel to the fire and
become responsible for seclng that they
start a movement for cutling themselves
off the entire Indian Union,

For a long time the people of Manipur
have been demanding complete statehood,
I do not understand the object of Govern-
ment of India In not grantiog the demand
of the people, As has been correctly
stated, Nagaland which has one-thirds the
population has got lull Staichood and gets
much more money, In this beautiful place
the culture is complctely Identified with
the people, they have a nice language, the
Maolpuri daoce is world famous, Manipuri
handicraft is almost world famous, and
culturally and socially people have a sepa-
rate entity altogether, still the Gov:rnment
is not granting them complete statehood.
I think, the Government should not work
on lgnorance and on reports that are
produced by the various departments of
the Home Ministry., They must try to
consiltute a body which should go there 10
sec what actually Is the problem of Mani-
pur and how it could be tackled.

I will suggest that the examination of
the estimates of Manipur for the coming
year should referred 10 the Estimates
Committce and group of Members of
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Parliament must regu'arly wvisit the State,
I will request the Minister of Parliamentary
Affalrs to make arrangements for that.
Members of Parliament have a certaln ad-
vantage to go different parts of India and
this advantage should be utilsed to see
these beautiful places,

Looking at beautiful Kashmir somebody
had said that heaven and earth combined
In one place, [If anybody goes to Manipur
and other places that I mentloned, he will
sce that not only in letter but aciually it
looks as if heaven and earth have comblaed
there,

Coming to these Demands, | am astoni-
shed to find a rilse In the expenditure on
account of the police. I find that every
year the expendlture on police is increasing.
The expenditure on jalls has increased from
Rs. 278,000 in 1969-70 to Rs, 534,000 in
1970-71 and the expenditure on police, Il
the figures are correct, was Rs. 2.9 crores
in 196970 and It will be Rs. 3 30 crores In
1970.71. 1 do not know what is happening
there, This will glve an indication that
the State is really boiling. When the
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and also we will be able to
employent to the people there.

80 up
provide

With these remarks, I would urge upon
the Government to show good gesture and
I would aequest the hon. Minister to make
an announcement here that they are seriously
considering the idea of glving full Statehood
to Manlpur within a few moaths, say, four
or flve mouths,

st fra awcmw (a=h) oy
7g1za, Ay €z 77 ¥z § fag w W
1 0% &1 gy 1 w7 #wrge gFo To
# BN I 4 gwiw w7 DY F T
¥ aq 7g Aolqx & §) 19 37 # 4rf 4
AT FfAat & yo¥ 2 £ awor A
afrge &1 giaw amfes gv amfeqd &,
T Fo% a9 ¥, Smar IUNET &\
T RARAT §IAGAR A@EH
14Y g=re A8 &

SHRI J.M, BISWAS 1 He has uttered
a very objection word ‘dgfal’. It must be
exp d He says that the people of

State Is really boliing out of suppressin,
anger and angulsh, it cannot be suppressed
by giving more bullcts to th: polics. The
eatire thing has to be gone into depth o
find out really what Is the problem.

There is one thing more, I do not
find in this budget any expenditure on
small-scale Industry...

SHRI BAL RAJ MADHOK : There is

no industry there,

SHRI 8. KUNDU 1 Yes ; there is no
indu.try there. [ would suggest one thing
Lot us take this State as a case study. Let
us not pollute it with all our big and
modern machines. Let us try to devclop
the cottage industry, the handloom lodustry
and develop ihe small-scale industry sector,
Let us start different types of small-scale
indusiries there, giving preference to coltage
Industry and handloom industry, and, I am
sure, the per r.'ap.l'rq income of Manipur will

Calcutta are Chinese dalals...(Interruption)

MR. CHAIRMAN ; Please don"t pro-
voke him.

SHRI J.M, BISWAS: How can he say
that the people of Calcutia are Chinese
dalals ? It should be expunged,

MR, CHAIRMAN i It Is not uaparlla-
mentary,

it ¥t wee gt (wier) : wwEwr
¥ gft awmt W o awg ¥ @ s
wifagd | |1 FAwr & SF0 K @ TW@
yFA s aTFEAT § ?

SHRI J.M, BISWAS : Let him with-
draw the staiement or amend the sialement,
(Interruption)
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MR. CHAIRMAN ;1 You want to have
the best of Mr. Sheo Narala by provoking
him,

) st fom A : ganfa w@RT,
AfUgT & aa advast o g€ Y, wigw
fafaezc agi af 1 agi & awwT agi AN
Wiy & A ARET A § 4 ATH
wrgarg asa qawd § 1 F gw guerT @
% w1gar g fw ¥F w3 S0 ) qgt
7 A7 917 | wigT 2T W gET 0T
8 39 ¥ wigfas q@ @ wT A
el & Y& ¥ § gw @l
F wAC A, qgt A wedaam N

» %) g faegs gart ardeqe § 1 How
- WTHTT FY WiAarT 391 Tgar g ey
g frsag & N & 38 N W@
wfigx & fgad 1 am wfrge
T 7 fvgr @ o iR e g
7 w7 fs wforge 1 o (1% § ag W
a1 W1 ¥ st afseara § qwny Ay
21 ag ¥ S Tawe § 1 (srAam) 17
SR 99X §1F ;AR € oA gA
argdt § 1 wwraly wgEw, &9 @ oA
wifay f ag v & 9 9 | g 0 2f
p NT T A F wG A&y g v ag S
T AR § 1N G ImE § g1 Ay
¥ fear & war Iz gF wga w3 ?
ey qoTT F faw gt et B, gwm
TAAHE F @m@A B ogH  aAwew
g § s ag migarfedy nadtiz gz 49
gt ag AT STAT @ 1 F ndaHwe ¥
"wg wrgaT g fn AT & a9 feeare
TEFM) ag wrgAe fafreec § ag
* JAYT & aE @ T |

ATMEE ® Ay 2wgr ¥ o B
T ATt aiw wrw @ Afew wge

¥} w1nd) g wrw § ) FEN) W9 -
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A FT@RE 1 & guwe A frdgm we'm
fE @gifYd o &) 0% wdar fee ¥
TIT A AR R TS A Y
Waar g & gare ¥ qw ofcfm §
3991 & agt agl ageEr wgar « Afey
§ gHIT WY qAGA F@T AEN] £ 6
qg WA & |7 fasag F 531 9N
Qzgr W W ww @ wg dger @
T I g@ Wi w A femr oA
wifgy st st 7'z T Jae ag awi 2
faar s wfg@

wAlge & A g7 gur § IA fev
N1 WA fAERTITE | IAF AT T qeAr
a whifs 3zt geem @ af @ ag
aifem s dlx afm A F 1 fRa &
Tz § agi A g w1 Ay 61
fzar nar AR SH1EEH ¥ agt wa7 FI
frar war | Aoew naddz ) ot fearen
fEar nar ag sfaded ar)

17.52 hra.

[MR.
Chair]

DEPUTY-SPEAKER in  the

qwgar g s gawr {efegqe fed-
Agdz @m wifge 1 agl aeel) foe B
&Y saeqr & wft wifgo o Ay anfe
aqt @Al Wfgd 1 3zt smow) Wi o=
foe axd § 1 a3 afax qod Nt
agl agaraa & famd § Sfew s@ sv ow
"TGTT &7 Sq17 g1 § | FOHre ¥ qrfesdt
FEL g F R A2 @A A {1 awd
% ¥ TA N g 7} 7l # oy
i @ A 8, v e & for @
HTE ALY AT ATGAT § | ARG K wowE,
wgt €1 awar, wgt M g afiela
R wgt & o F wredme g w
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[t farr AT

w0 gE ¥ 1 gt W, wen AT AYT N
qurr X @Y, gt wredra depfa o g
AN B, I tF W A FAT Y-
AT W FIR A4 & | Gagafon AT
g ama § 1§ guwr g fs @@ AR §
FMEFT 1Y AT Wl w1 IwA AT
WE W F M e, wAEe afz s
arT g wifgd | wgrArTa § ag sar g

Fracarar gAY Advar § wdar

T F@ragA W | fearzy cr e A
qifed) Fe4 e A8 @1 ag AFT EET
2| 3% ST "AS F AW ZH HT
feara®, wrediT, #dftgr S # gad
wrAgi ) Aageafau sg Wwig &
ag W NI w27 § A H o dd w
§ # vy W7 qTtgar g 1 gW 9T A
T arffana 1 a7 & w5 o ads @
wEAT § | T ATEY ﬂae‘iaaﬁtgqa"u
HTTHY I 14T ZRIN GIH F7o7 & | FITH(
i § 6 s od AT gmIdt @t o
au® £ | FAT AG ®@ § Al wgwT
FI |

wiqT & arq famqry 7 £ oo
s&re aed B g Aifew gag 1 A
q3-feR 3zt ¥ wed § SAw arT 9ag
g 3gt &N & Srefat 1 339
WIST FY FI7 @A 1 A FowgAr
WIST FY YET FT YT IAFT AEA F+T
wwr & aiff & safa w7 a8 1 39
ane fafes w3 | afiqz gamr feazare-
dT 31 g@U WA B oAt Wt ¥
wsg fgegear gar gamr, g9 4% I8
¥ ¥, ag gferars ganer | gfeam
wgAgT 1w A & g W o
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FWT A& | A9 QT oL fwar ay
W &1 wmam @ mfew ¥ g
g 2z ) faa s ¥ 7 Fgar
wigal § fF gardr wramal §) ag sarw
#f s qfar 1 w9 F oaw @
smRat gE & 1

gz W /) miAarn, 3[gz 9% 9§,
g% Agz AT aX, A AAT HAG |

gF1T 71 gfagz & a1 fasare ad)
Fr arfgr 1 wfage & =0t & @
gardl O agggfa 0 WA d wwm
graq § A 9 531 8, & 39 ¥ oF-UF
Wiz FT §HAT @1 | FFHT F1 Aoy
97 % ¥WagHz X aLE QU €409 RAT
arfee

SHRI G. VISWANATHAN (Wandi-
wash) : Mr. Deputy-Speaker, Sir, 1 visited
this beautiful State of Manipur very recently.
Most of us even Members of Pacliament,
would not have a chance to visit this city,
If any of us once visit Manipur, dcfinitely
we will be anxious to wvisit It often and
often. As the previous speakers have point-
ed out, It is one of the most beautiful, or,
may be, the most beautiful—State in our
country. It has been neglected and the
problems of the people have been kept
pending for a long time, The people of
Manlpur are hard-working but they are
not geiting their due share, They have
got many problems, But their main prob-
lem Is regarding Transport and Communica-
tions, For their agricultural production
and other farm products they do not have
the market there. These products have to
be brought to Calcutia or some other part
of this country and they have not got any
traln  scrvices or any other proper
Communications for that purpose, So,
thelr agricultural products are sold very
cheaply. You know, Sir, various money-
lenders are there and they purchase it at
cheap cost and they bring it 10 other places
and scll It at vory high rate apd maky
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money, These toiling people who produce
these products are nol pgetting their due
share but it Is these money-lenders who seil
it at high price in Calcutta and other places
and make profit. This is the main prob-
lem with them, When we visited the State,
when we met those people, they were
complaining about the traosport system and
aboul the communication system,

Again, there is aoother problem,—and
this is mostly sentimental. They want the
Manipuri language to- be included In the
Eighth Schedule of the Constitution, We
went to the Imphal town and to some
other areas, We tried to speak to those
people, elther in English or in Hindi.
Most of them do not know these two
languages. They talk omly in Manipure,
There is one more thiog, which 1 do not
find anywhere in Indla, 'There is a market
run by ladies only in Manipur, When we
visit Agra and other places they say there
were markets run by ladies In the Moghul
period. Now we see it in Manipur. In
Manipur they talk only in Manipuri and no
other language, No other language is
understood by them, We were t1old it Is
a developed language and we talked to some
of the officials and politicians there, Their
object Is that the Manipuri language should
be developed, this is (0 be treated as a
State languags, and this should bz Included
in the Eighth Schedule of the Coostitution,

I come to know that there is a Bill pen-
ding before this House regardiog the ion-
clusion of Manipuri language in the Eighth
Schedule of the Constitution, 1 strongly
recommend to the Members of this House
and urge upon the hon, Members that this
Bill should be accepted and Manlpuri
language should be included in the Eighth
Schedule of the Conpstitution,

There is one other pressing problem-
and that is, regarding the S:atehood for that
State. They are a Unpion Territory and
they want that they should be recognised
as a State. Their State Is as viable as any
other State and they are praylog for it for
a long time, It is In the same calegory
of Himachal Pradesh, which is wantlog a
Statenood. It can become a very viable

State and [ think the demand of the people

is not to bo poglected any more, It has
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to be considered very seriously, I hope
Lok 8abha will consider it serlously and
pecessary action will be taken.

With these words, Sir, I would urge upon
the House that Manipur should not be
neglected.  Especially I would urge upon
the Ministry of Tourism and Civil Aviation
to take enough Interest to develop the beautl
spots there so as to develop them a
Tourist Centres,

MR, DEPUTY-SPEAKER 1 Now the
Minister,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : Chaudhary Randhir Singh was
almost poetic when he was describlng the
historical, cultural and lyrical background
of the Manipur Siate. The people of Mani-
pur and Manipur as suth are close to our
hearts and Munipur s part and parcel of
Indla, We have always wished them well
and we would always like to wish them
well.,

To start with, Dr, Ram Subhag Singh
started with this plea as to why the Assem-
bly there was dissolved. Now, [ have before
m. the proceedings of the Lok Sabha itself
where the Homs Minlster had described the
reason why the Assembly was dissolved:
The Administrator of Manipur prorogued
the Assembly on the 24th September, 1969,
Thereafter he had discussions with the per-
son chosen to be leader of the United Front
1o assess the possiblilty of forming a stable
government in the Unlon Territory. Some
final assessment was made which showed
that the situatlon that had developed 'was
such that no party was in a position to
provide a stable government in Maniput. In
the circumstances the President {ssued an
order on 16th October 1969 suspending the
provisions of the Governmeat ef the Unlon
Territories Act 1967 relating to the Legis-
lature and Council of Ministers for Mani.
pur for a period of one year and also
dissolved the Legislative Assembly of Mani.
pur,
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This is the authoritative staicment made
before this august House, as regards the
reason why the State Assembly of Manipur
was dissolved. | am not competent to
declare or say anything on the statchood
and the Union Territory. But the fact
remains that all these Union Terrltorles in-
cluding Himachal Pradesh, Manipur and
Tripura have been pressing for this, One
of the reasons which they are advancing is
that because Nagaland has been converied
Into a Siwate, Manipur and Tripura also
should be given the statchood. Apart from
this there are other conslderation which I
would like to polnt out. That is, if these
territorles are to be converted Into full
States then the Administrative Rsforms
Commission's gulde-llne set for such a con-
verslon should be followed,

As far as the financial posltion of these
two States—Manlpur and Tripura—is cone
cerned—ifl these are to be converted into full
States—in the case of Manipur, there would
be a non plan gap amount of Rs, 60 crores
durlog the Fourth Plan period while In the
case of Manipur, the non plan gap for the
Fourth Plan period would be of the order of
Rs, 48 crores,

These are the valid considerations which
shall have to be taken into account. But,
as | have stated already, | am not In a posi-
tlon to say anything authoritatively at the
present moment, 1 would like to deal with
some of the points which were raised by
Dr, Ram Subhag Singh.

SHRI J.M. BISWAS : Previously there
was a demand from all parties for the state-
hood of Manlpur. The Minister says that
he is not in a position to give a commit-
ment now, Is he at least prepared to
conslder this demand now ? L=t him at least
glve some assurance in this regard. All
Members [rrespective of the partly alfilia-
tion, have demanded for a Statehood,

SHRI P.C. SETHI : This is purely a
subject matter for the Home Ministry and
the Prime Minister to declde. Here 1 am
dealing with the limited subject, namely,
the demands for grants and the supplement-
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ary demands for Manipur, Since the Assem-
bly is not there | have come before this
august House to get your sanctlon. OF
coursc whatever hes been stated here would
bz duly considered and they would be duly
conveyed,

SHRI G. VISWANATHAN 1 At lecast
this can be conveyed to the Prrme Minlster
and the Home Minister,

SHRI J.M. BISWAS : The House knows
that the people of Manipur want Statehood.

It has been said that during this perlod
the pcople there have not been wetl-treated
and the jall population is going up. The
fact remains that a United aciion commitiee
consisting of wvarious political shades and
partles was formed and they sturted an
agitatlon for Statchood, During the course
ol the agltaiion, a fcw were arrested. About
521 people were arrested and discharged
aflter some time, A few were, of course,
kept in jall, During that time, the number In
jall did Increase. But that does not mean (hat
the people are not belng treated well. The law
and order situadon has to be taken carc of
and violation of law could not be ignored,

As for the development of Manipur,
during the Third Plan period the plan out-
lay was Rs, 12 87 crores and In the Fourth
Plan prriod, it s Rs, 30,25 crores. From
this we can see that the plan outlay s gra-
dually increasing and a substantial about s
belng spent on dovelopment,

As regards of foodgrain , a point raised
by Shri Ranga, these are fixed on the basts
of the recommendations of the Agricultural
Prices Commission. Whatever procurement
price has been fix=d Is certainly more than
the market price and is based on the for-
mula recommended by the Commisivn.

Shrl Ranga also made the point that
only rejected and third-rate officers are sent
there and the lacal people are not being
given proper opportunity. The position
has considerably changed and the normal
source of manning the services is utilised.
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Out of the total of about 19,000 government
servants, only about 50 are on deputation
and recruitment rules provide for perlodic
encouragemeat to be given for the employ=
ment of local people for all government
scrvices, From the ligures 1 give it would
be evident that full scope is given for local
talent and only tested and expericnced offi-
cers, where considered necessary, are being
sent there from outside, Whichever officials
are being sent there are being given certain
facilities, deputation allowance, free house,
periodic travel to Calcutta and so on.

Shri Kalita preferred in particular to the
development of the Loktak Hydro-clectric
project. A provision Rs, 10 crores has been
made for this and project is being taken up
for construction. A sum has also been
provided this year 1o inillale work.

Shri Madhok said that nothing is belog
done to encourage industries in that area,
as for indusirial develonment, a Khandsard
sugar mill is being started in 1970-71, There
is a proposal to start a cement faciory, The
project report is ready and testing  has
been complewed and preliminary action for
setting it up is alsv being taken up,

Shri Ranga alleged that the local langu-
age is being thwarted and pot allowed 1o
develop this is not s0, Financlal ussisiance
is given 10 publishers of varlous books and
literary journale, During lust year Rs, 2
lakhs was given to about 552 tliles io this
particular region. Hence this allegauvn is
Dol true.

Shri Kalula complained that the emolu-
ments of employees in Manipur are not beiag
tuken care of. 1 would like to draw the atien=-
ton o! Lthe hon, Member and the House to
the fact that on 6th March, 1970 the Home
Munister anoounced in this House that
Manipur and all the Union Territories will
be ge given the Delbl Admioistration scales
of pay and allowances, Therefore, proper
carc and attention is being given pot only
to the employeces of the Union Terrtory of
Maoipur but of alj other Union Territories
abo,
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Shrl Bhagban Das made a reference to
the N.D_C, and sald that that Rs_ 20 crores
has been provided, Actually this is Rs, 30
crores,

Shri Kundu made a polnt that the police
expenses are Increasing substantially., In
1968-69 it was Rs. 2.89 erores, In 1969-70
It was Rs. 3.21 crores and in 1970-71 it is
Rs. 3.30 crores. The reason s that we
increased the amount for the provisioning
of the Siate Government police battallon
posted In Manipur. According to earlier
arrangements, the Madras battalion posted
in Manipur was paid for by the Govern rent
of Nagaland who In turn were re-imbursed
by the Central Government. The Madhya
Pradesh battalion replaced the Madras
battalion and according to the revised arran-
gement, the cost is borne by the Govern-
ment of Manipur, On account of this
there is a lot of Increase in expenditure.
There is no reason for the increase in police
expenditure.

SHRI D. N, TIWARY
You have not said anything about
Sheo Narain's point,

(Gopalganj) 1
Shri

SHRI P, C. SETHI : He only described
the beauty and glamour of Manipur, He
also said that whatever he said should be

conveyed to the Prime Minister. 1 will
certainly do it.
SHRI SHEO NARAIN : The local

people should get a chance in the services,

SHRI P. C. SETHI 1 I have alrcady
pointed out that out of 19.000 employces
only about 50 are on deputation, the rest are
local people.

MR. DEPUTY-SPEAKER : The ques-
tion is:

“That the respective Supplementary
sums not ecxceeding the amounts
shown in the third column of the
order paper be granted to the presi-
dent out of the Consolidated Fund
of the Unpion Terrltory of Manipur
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[Mr. Deputy Speaker]

to defray the charges which will
come in course of payment during
the year ending the 3Ist day of
March, 1971, in respect of the follow-
ing demands entered in the second
column thereof—

Demands Nos. 9, 12, 16, 25, 26, 31, 37,
42 and 48,

The motion was adopted.

MR, DEPUTY-SPEAKER ) The ques-
tlon is :

““That the respective sums not exceed-
ing the amounts shown in the third
column of the order paper be granted
to the President out of the Consoll-
dated Fund of the Unlon Territory
of Manlpur to defray the charges
which will come in course of pay-
ment during the year ending the 3ist
day of March, 1971, in respect of the
following demands entered in the
second column thereof —

Demands MNos, 1 lo 44"

The motion was adopred

18.14 hrs.

MANIPUR APPROPRIATION
BILL,* 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : I beg to move for leave to ioto-
duce a Bill to auhorise payment and appro-
priation of certain further sums from and
out of the Consolldate Fund of the Unlon
Territory of Manipur for the services of the
financlal year 1969-70.

MR, DEPUTY-SPEAKER :
tion is

The ques-
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"“That leave be granted to introduce
a Bill to authotise payment and
appropriation of certaln further sums
from and out of the Consolidated
Fund of the Union Territory of
Manlpur for the services of the finan-
cial year 1969.70."

The motion was adopted.

SHRI P, C, SETHI ;
Bill, 1 beg to movet 1

[ introducet the

“That the Bill to authorise payment
and appropriation of certaln further
sums from and out of the Consolidat-
ed Funds of the Unlon Territory of
Manipur for the services of the finan-
clal year 1969-71, be taken Into consi-
dration.”

SHRI GEORGE FERNANDES rove.

MR. DEPUTY-SPEAKER : Accord-
ing to rule 218(5) *‘The Speaker may In
order to avoid repetition of debates require
Members desiring to take part in a discus-
sion on an appropriation Bill to give ad-
vance intimatlon of the specific points..."”
Have you glven advance intimation ?

ot weAvie  (araf-zfe) o
A WACHIFT NIT & | T A W Uy
g f& g §1 OFF & for edlst
¥ w7 wed §, oY AT v ¥ arg
fe & g afwge # feqrre g agl A=
g & amar wzar g fe wrd o e
aq Aft sz fs fag ar Sl A1 9%
g mwfeg @1 AT & ag & anaw
araT afl A g gR A famz
& gug g |

Fsw g, g% @ ahooc b
at & ek A€ o 7 waA 8,

*Pygblished In Gazette o!;-lndia Extraordioery Part II, sectlon 2, dated 253.70,
{latroduced moved with the recommendation of the President,
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R I Ra A g% £ Azt &
@ Mg v & fag N wig § 99
QT FE AT T ATH FT IR &1 fww
TR AIAY F AR H TR G977 #7417
wrsfgd sear g | g4 fza g7 w14g
amar g, mag fogy fearae A w1,
wa gaTdt A1 & i ¥ wfoge § aga
7§ qa qr wha @ gy, fadfe
@Wif qz, weq fear war. ag w§
frdt oF z= € am #F F adf
@ @ E A AEE) 3T, IAR T
HFaroH e W E N K TAF, A
7o) gEw ¥ g@qiE Al 1, ST §)
91T ¥ zTq AAS ¥ oF S fasmg
FIHEIT & qrad st A% @ qg )
Wg F g AedY ¥ qrmd g G, gw
azqd # w5 A1 fRar | BfeT 7 997 st
9l % IO § & A A 7 WHY qual
&1 gA1T qEy ar fag & gru gafeoa

1 fgmrar ar

# qrg & grur o qzar agt e g,
faad alga mmal & F9r aga ag
G qTEArY ¥AT A WX AN YA
gur g g wrry w AT O @t ¥ U
Fos @@ N A, NN aw & oF
agEq § AT A, IFEW o FEmATW AR
o ¥ & IEw gmwr agafa & &
/2T ¥ T@AT AEAT g1 AN . 0AT. qg

gy € fw:

*“] was shocked and painded that
the authorities could hide facts about
the atrocities of the Army in Ukrul
area, It is necessary for me to give
you some more details of the serious
instances so that you may kindly
pursue the matter in your own way,
But I want to make it clear that the
replies of the Defence Minlster are
far from correct and T can challenge
the distorted facts glven by him,"
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g AT ®Y qiET & AT & AT Ay
frgs dfy gee ¥ @ § 95 w we=N
e feir g gae & I ¥ fofew wo &
gem AT qre W § forrw & stre Y
Fgafa & ¥4 & 929 9T @A WA
g1 3% N @Y fasma auf @ fag
¥ Iegi war av fiv :

“The atrocities commltted by the
men and officers of the Bth Guards
of the Indian Army"

@ 9T W T AT @, I
1o & At sgufa ¥ @wmeze
9T WA WRAT g | zafey afl fe
g% T FATH A AT q Iz R,
afex pafag s agr v slengat 7 g
fe faw wog & w9 wEsa #) qafe
fear ¢ agi &7 sfaffad & s v
T AT WF | ) gl 9% 1| I ¥ foya
ST Y At o7 A § Ow adf gt B,
A gawr 3 9% AN 7 Jar w1 wg
2 gardt dural €Y 1ar qg 2y fadly
@it o fom & graf # gfame aff §,
qeq A FL |

T agm g & smodt wmom ¥
Q1T ot #Y qar-qew 9T WY 1 F a4
atn Y s g s wfazar &40 5 o
T QT 7@ 937 § (797 § w7 N &
TR A 3g IUFT AT FT |

- SHRI P, C. SETHI : Sir, according
to the information availble with me, this
maiter was fully enquired into and the
allegations were found to be exaggerated,
However, remedial Instructlons have been
fisued to aviod the repetitlon of such com-
plaiots,

MR. DEPUTY-SPEAKER : The ques-
tlon is ;
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[Mr, Deputy-Speaker]

**That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of the Ubnlon territory of
Manipur for the services of the (inan-
year 1969-71, be taken into considera-
tion,"

The motion was adopted.

MR. DEPUTY-SPEAKER :
tion is 3

The ques-

“That Clauses 2 and 3, the Scdedule,
Clause I, the Enacting Formula and
the Title stand part of the Bill.*

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title
were added to the Bill.

SHRI P, C, SETHI: I move:

**That the Bill be pasied,”

MR. DEPUTY.SPEAKLR : The ques-
tion fs 1

“‘That the Bill be passed."

The motion was adopied.

MANIPUR APPROPRIATION
(No, 2) BILL,* 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : S8ir, I beg to move for leave to
int;oduce a Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the Union
territory of Manipur for the services of the
financial year 1970 71.

MR. DEPUTY-SPEAKER : The ques-

tion is 1

*‘That leave be granted to introduce
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a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund of
the Union territory of Manlpur for
the services of the financial year
1970-71."

- The Motion was adopled.

SHRI1 P.C. SETHI : I iatroduce t the
Bill,

Sir, I move § :

“That the Bill to authorlse payment
and appropriailon of certalo sums
from aod out of the Consolidated
Fund of the Union territory of
Manipur for services of the financlal
year 1970-71, be taken Into consi-
deration,”

MR. DEPUTY-SPEAKER : The ques-
tion is :

*“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Unlon territory of
Meanipur for the services of the
financial year 1970.71, be taken into
consideration,”®

The Motion was adopted.

MR, DEPUTY-SPEAKER : The ques-
tlon Is :

“*That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The Motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1
the Eracting Formula and the
Title were added 1o the Bill.

*Published In Gazette of India E.:tl'mlﬂdi_rmryt Part 11, secilon 2, dated 25,1,71,
1 Introduced/moved with the recommendation of the Prosident,
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SHRI1 P.C. SETHI : 1 move ;
“‘That the Bill be passed.*

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.'

The Motion was adopted.

18.24 hrs.

DEMANDS* FOR GRANTS
(RAILWAYS), 1970-71

MR. DEPUTY-SPEAKER 1 The House
will now take up discussion and voting on
the Demands for Grants in respect of the
Budget (Railways) for 1970-71 for which
seven hours have been allotted,

There is a large number of cut motlons
to the Demands for Grants, Hon, Members
present in the House who are desirous of
moving their cut motions may send slips 1o
the Table within 15 minu:es indicating the
numbers of the cut motion they would like
to move,

Yes, Mr. Fernandes,

oY W SRAREN (asaE zfior); IqT-
€8] HE1ZA, WAY WY 1 Wiy A A
qg® yrrow fadza & arad § @7 faq
9g¥ Y agT A9 gazar g &, F Wgar
g f5 9 w@lag awz fewrza ) aw
F4 ¥ afgh 388 gravg & #27 # 39
aw€ T AT R fedem & arg ot waar
A= g

MR. DEPUTY-SPEAKER : The Minis-
ter of Railways 10 make a statement,

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Sir, Before moving the
Demands for Grants for expendiiure of the
Central ‘Goveroment on Rallways for
1974-71, may | make a statement ?

Sir, the Railway Budget for 1970-71,
presented on 23rd February, 1970 was based
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on the proposals for ratlonalisation ef
passenger fares and freight rates as Indicat-
ed In my budget speech, While initiating
the debates on the General discussions on
the Budget in this House on 4th March,
1970, 1 had made a statement withdrawing
the budget proposals relating to third class
fares, suburban third class season tickets,
platform tickets, rates for milk, foodgrains,
pulses ctc, As already iIndicated by me
then, the withdrawal of these proposals
entail a reduction of Rs, 13 crores in the
estimates of earnings during 1970-71.

18.26 brs.

[SHrI SHr1 Cuanp GovAaL in the
Chair]

The reductlon of Rs. 13 crores in the
Rallway earnings will result In the appro-
priatlion to the Development Fund being
reduced from Rs. 1874'59 lakhs, which was
proposed Inltially in the Budget, to
Rs. 574°59 lakhs, I would, therefore, seek
your permlission to move the vote in respect
of the relevant Demad, viz,, Demand No.
18—Appropriation to Development Fund
during 1970-71 for a lcsser amount, j.¢., for
Rs, 574'59 lakhs Instead of for Rs, 1874'59
lakhs as printed In the Book of Demands
for QGrants for 1970-71.

While replylng to the General Discus-
slons on the Rallway Budget on the 10th
March, 1970, I had mentioned that 1 would
endeavour to Initiate all sieps 1o increase
carnings and also to reduce expenditure. In
reiterating those measures, I may add that it
Is rather premature to indicate ot this stage
how far there may be an Increase In the
Rallway ecarnings or what is the extent of
reductlon in the expenditure, These measures
will improve the financial position somewhat
and 1 would assure the House that the
matter would be brought 10 the notice of
the House at the Revised Estimates stage,

1 may also add that the reduction in the
Appropriation to the Development Fund as
now proposed will not In any way affect
the withdrawals from that Fund towards
cxpendlture on Rallway Users" Amenlties,
Staff Welfare Works or Unremunerative
Operating Improvements. The gap between

*Moved with the recommendation at the President,
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[Shri S, L. Nanda)

the reduced Appropriation and the level of
expenditure as earller proposed could be
bridged parily by a larger contribution than
now aoticlpated as a result of measures I
have Indlcated or through a larger loan
from General Revenues

For the present, 1 would suggest that the
reductlon fin the Appropriation to the
Development Fund as now proposed by me
may be accepted.

Wt wT wTAYIW : ) wEEw A
araf ¥ A =< fam gy geedT gf 4
JEF A A Ty A wE R g AW
a7 grisn wa Afew fzar 9, @2
Aifew ¥4 ea faar v @ v Ay fond
YT & Q1% ot ) SfeT 54 T g
FmA Agf FL W £ | TEH A9 9T
femies & gra 7 ¥ | 7Y wE AT
%gw gaar gy § ) At Y gada
I TR ARG F F1Q TG FHAT
gt &1 9g® anw srvar wcTde ¥ T gw
I ATT ATTH GTAN TEA | gH ATAFTD
fret @ f& agt &1 9 wA@T 2, SR
WIAgW ¥ TW A FT gy qar
gay g & [ =7 A A T Y qwew
FRAFAIRANNTD @D L, sam1
FT I A9d AR U AN W& foqg
agi WTGH %I 9% gy v 9 §
gw agd & f& &N wdeg caa awd
Ll

wt wn: & awN feenan g e an
way g} @1 | 36T 97 v feavga gs
AN A WA F AR # fagAr am-
w3 7T a9 @ AT A g5 o1 T A
M, TAD AT qAHT 9w 6T
g

ot el R vt w g W
§ awi 9w |
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MR. DEPUTY-SPEAKER : You have
had your say. I cannot force the Minister to
make a statement now on that,

@t aT wOATI ;39T ) fentea &
|TY HEY T F1ET A1C | A4 APIT €W
R @ ¥ 7a § aifE s FrE gH e
987 g a1 IR q8A w0 gH A fae
g% ol o aEwd gEIR 99 8, ag
I W qgi T A% | W oWAY Y
g ¥ gwrf @Y wo, znfec U ag
ammE ¥ 1

DEMAND NO. 1 —RAILWAY BOARD

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs.
1.50,46 000 be granted to the Prerident
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
In respect of ‘Rallway Board'.”

DEMAND NO. 2—MISCELLANEOUS
EXPENDITURE

MR, DEPUTY-SPEAKER :
moved :

Motlon

“That a sum not exceeding
Rs. 6,36,99,000 be granted to the
President to defray the charges which
will come o course of payment
during the year ending the 31st day
of March, 1971, In respect of
‘Miscellancous Expenditure’,”

DEMAND No. 3—PaAYMENTS TO WORKED
LiNEs AND OTHERS

MR, DEPUTY-SPEAKER : Motion
moved :

“That a sum not  exceeding

Rs. 17,02,000 be granted to the

President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1971, In respect of
‘Payments to worked Lines apg
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DeMAND No. 4-WoRKING EXPENESS— DemanD No. 8—WORKING Ex-
ADMINISTRATION PENSES—OPERATION OTHER
THAN STAFF
MR. DEPUTY-SPEAKER 1 Motlon ER Abip: R
moved : MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not  exceeding “That a sum not exceeding Rs
Rs. 78,22,78,000 be granted to the 50,19.62,000 be granted to the Presi-
President to defray the charges which dent o defray the charges which will
will come in course of payment come fn course of i
payment during the
during the year ending the 31st day year ending the 31st day of March,
of March, 1971, in respect of ‘working 1971, In respect of *Working Ex-
Expenses—Administration. penses-Operation other than Staff
DenNAND No. 5—WorkinG Ex- ad Pt
PEN:{ES—RBPMRS AND DeMAND No. 9—WORKING Ex-
AINTENANCE PENSES—MISCELLANEOUS EXPENSES
MR. DEPUTY-SPEAKER 1 Motlon MR, DEPUTY-SPEAKER : Motlon
moved : moved :
, “That a sum not excecding Rs.
;";;9 gy st ‘;“’"":;: 36,04,49,000 be granted to the Presi-
Pr: e m";‘:‘ to e dent to defray the charges which will
m’ en " e f"'” °I come in course of payment during the
wiil come In course of paymen year ending toe 31st day of March,
during the year ending the 31st day 1971, In respect of ‘Worklng Ex-
of March, 1971, in respect of *Work- . ’
jog Expeasss——Repairs aad Maig- penses— Miscellaneous Expenses’.
tenance", DeMAND No. 10—WOoRKING Ex-

PENSES-STAFF WELFARE
DEMAND No. 6—WORKING Ex-

PENSES—OPERATING STAFF MR, DEPUTY.SPEAKER : Motion
moved 1

MR, DEPUTY-SPEAKER : Motlon “That a sum not exceeding Rs

moved 1 25,55,21,000 be granted to the Presi-

dent to defray the charges which will
come la course of payment during the
year ending the 3ist day of March,
1971, In respect of ‘Working Expenses
— Btaff Welfare'.

““That a sum not excecding
Rs, 158,89,57,000 be granted to  the
President to defray the charges which
will come In course of payment during
the year ending the 31st day of

March, 1971, In respect of ‘Worklog DemAND No. 11— WORKING Ex-
AL .
Expenses—Operating Staft. PENSES— APPROPRIATION TO
DEPRECIATION RESERVE
DemaND No. 7— WoRrkING Fx- o ;LNDR .

PENSES—OPERATION (FUEL)
MR. DEPUTY-SPEAKER 1 Motion uofdk:‘ DEPUTY-SPEAKER : Motion

moved : "

“That a sum nmnot exceeding Rs,
“That a sum not exceening Rs, 100,00 00,000 be granted to the Presi-
165,68,55,000 be granted to the Presl- dent to defray the charges which will
dent to defray the charges which will come in course of payment during the
come in course of payment during year ending the 31st day of March,
the year ending the 3Ist day of 1971, in ressect of ‘Working Expenses
March, 1971, I respect of ‘Working Appropriation tq pepreclailoq Re-«

Expenscs--Qperatjon (Fyel)™, wrye Fund™.’
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DemanD No.

MR, DEPUTY-SPEAKER

D. G. (Rlys.), 1969-70

11A—WORKING
EXPENSES—APPROPRIATION TO
Pension FUND

: Motion

moved :

“That a sum not exceeding Rs.
15,00,00,000 be granted 1o the Presi-
dent to defray the charges which will
come in course of payment during the
yaar ending the 31st day of March,
1971, in respect of--*Working Expenscs
Appropriation to Pension Fund'."

DemaND No. 12—DIVIDEND TO

GENERAL REVENUES

MR. DEPUTY-SPEAKER : Motlon

moved 1

Demanp No.

“That & sum not exceeding
Rs. 167,09,64,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of
March, 1971, in respect of Dividend
1o General Revenues.”

13—OpeN LINE
Works (REVENUE)

MR, DEPUTY-SPEAKER 1 Motlon

moved :

“That a sum pot exceeding
Rs, 9,01,71,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 3Ist day of
March, 1971, in respect of ‘Open Line
Works (Revenue)®,”

DEMAND No. 14— ConsTRUCTION
OF NEW LINES

MR. DEPUTY-SPEAKER : Motion

moved 1

“That a sum not exceeding
R=. 36,08,05,000 be granted to the
Presldent to defray the charges which
wlll come in course of payment dur-
ing the yesr ending the 3lst day of
March, 1971, in respect of Construc-
ton of New Lioes,”
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Demanp No. 15—Open Ling

‘WORKS—CAPITAL, DEPRECIATION

Reserve Funp anp DeveLoOP-
MENT FUND

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum pot exceeding
Rs. 569,19,12.000 be granted to the
President to defray the charges which
will come o course of payment dur-
Ing the year ending the 31st day of
March, 1971, in respect of Open Line
Works-Capiral, Depreclation Reserve
Fund and Development Fund'.”

Demanp No. 16—PeNSIONARY
CHarGEs— Pension Funp

MR, DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding
Rs. 7,95,45000 be granied to the
Presldent to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1971, in respect of ‘Pensionary
Charges Penston Fund',”

DeMAND No. 17— REPAYMENT OF
Loans FROM GENERAL REVENUES
AND INTEREST THEREON—DEVE-
LOPMENT FUND

MR. DEPUTY-SPEAKER : Motion

moved :

“That & sum not exceeding
Rs. 2,15,72,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 3lst day of
March, 1971, in respect of Repayment
of loans from General Revenues and
interest thercon — Development Fund®,”’

18 — A PPPOPRIATION
10 DEVELOPMENT FUND

MR. DEPUTY-SPEAKER : Motlon

moved:

“That a sum not exceeding
Rs, 18,74,59,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 3ist day of
March, 1971, in respect of Appropria-
tlon to Development Fund,
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Demanp No. 19—ApppPROPRIA-
TION TO REVENUE RESERVE
Funp

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding
Rs. 3,63,13,000 be granted to the
President to defray the chrges which
will come in course of payment dur-

ing the year ending the 31st day of

March, 1971, in respect of Appropri-
ation to Revenue Reserve Fund."

DemMAND No. 20—PAYMENTS TO-
WARDS AMORTISATION OF OVER-
CAPITALISATION, REPAYMENT OF
Loans FROM GENERAL REVENUES
AND INTEREST THEREON-—~REVENUE
REserVE FUND

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding
Rs. 3,65,23,000 be granted to the
Presldent to defray the charges which
will come in course of payment dur-
Ing the year ending the 3lst day of
March, 1971, in respect of ‘Payments
towards Amortisation of Over-Capi-
tallsation, Repayment of Loans from
General Revenues and interest there-
on--Revenue Reserve Fund',*

Hon. Members may now move their cut

motions subject to their being otherwise ad-
missible,

SHRI SHRI CHAND GOYAL (Chandi-

garh) : I beg to move ;

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Uulity of the instliutian of

Rallway Board (18)]

#That the demand under the head

Miscellaneous Expenditure be redu-

ced by Rs, 100.”
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“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100"

[Failure to survey the restora-
tion of Panipat-Gohana line (20)]

“That the demand under the head
Ordinary Working Expenses-Miscel-
lancous Expenses be reduced by
Rs, 100,

[Deterloration in departmental
catering (21)]

“That the demand under the head
Ordinary Working Expenses Mis-
cellaneous be reduced by Rs, 100,

[Exhorbitant charges Incurred
In the defence of clvil law sults,

(22

“That the ‘demand under the head
Ordinary Working Expenses—Stall
Welfare be reduced by Rs, 100,

[Fallure of the Government to
provide adequate medical facl-
lities to all categories of em-

ployees (23)]

““That the demand under the head
Ordinary Working Expenses —Staff
Welfare be reduced by Rs. 100,”

[Failure of the Government to
provide a school for the emplo-
yees of Chandigarh railway
statlon (24)]

“That the demand under the head
Ordioary Working Expenses—Staffl
Welfare be reduced by Rs. 100.”

[Fallure of the Government to
. provide uniforms to the com-
merclal clerks (25)]

“That the demand under the head
Ordinary Working Expenses—Staff
Welfare be reduced by Rs. 100."

[Failure of the Government to
provide a dispensary for the

[Fallure 1o carry out survey of
doubling Delhi-Ambala line vig

Karnal (19)]

employees of Chandigarh ralle
way statlon (26)]
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[Shri Shiv Chand Goyal]

“That the demand under the head
Open Line Works—(Revenue) be
reduced by Rs, 100,"

(Failure of the Government te
construct adequate stall quarters
at Chandigarh (27)]

“That the demand under the head
Construction of New Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs, 100"

[Fallure of the Government to
restore  Panlpat-Gohana line
(28)]

“That the demand under the head
Construction of New Lines--Capital
and Depreciation Reserve Fund be
reduced by Rs, 100."

[Failure of the Government to
construct Ludhiana Jagadhari
railway line, bringing Chandi-
garh on the main line (29)]

SHRI K. M, MADHUKAR (Kesana) :
I beg to move :

*That the demand under the head
Railway Board be reduced by
Rs, 100"

(Failure to curtail the rights
of Members of Rallway Board.

(33

“That the demand under the head
Railway  Board be reduced by
Rs. 100"

[Failure to ensure timely consi-
deration of employees’ petitions
by Rallway Board. (34)]

“That the demand under the head
Ratlway Board be reduced by
Rs, 100.”

[Pailure to adopt an attitude by
Railway Board favourable two

employees, (35)]
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“That the demand under the head
Rallway Board be r1educed by
Rs, 100."

[Paflure to check extravagance
indulged In by Rallway Board,
(36)]

“That the demand uoder the head
Rallway Board be reduced by
Rs, 100,

[Pallure to check bureaucracy
and red taplsm In Railway
Board. (37)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Fallure to remove wide dlis-
parity In the pay and service
conditions of top officals and
ordipary employees, (38)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Fallure to check wasteful ex-
penditure on top officials of
Railway Board, (39)]

““That the demand under the head
Raliway Board be reduced by
Rs, 100"

[Failure to reduce top heavy
Rallway Administration. (40)]

*That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Failure to bring about adminls-
tratlve efficlency in Rallway
Board(41)]

“That the demand under the head
Railway Board be reduced by

Rs. 100."

[Faflure to ensure creature com=-
forts to class III and 1V emp-
loyees of Rallway Board, (42)]
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“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Pnllure to undertake a survey
to opea a new line between
Hajipur and Lalganj vig Shaib-
uanj and Kesarla on N.E. Rail-
way. (66)]

*“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100."

[Failure to undertake a survey
to open o branch line between
Chhapra and Motiharl on N.E.
Rallway. (67)]

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Failure to undertake a survey
for opening a new direct rail
link between Gorakhpur and
Narkatiaganj on N.E. Rallway.
(68)]

“That the demand under the head
Miscellancous Expenditure be reduced
by Rs, 100.”

Fallure to undertake a survey
for opening & new direct link
between Mehsl and Sitamarbi on
N.E. Railway, (69)

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100"’

[Failure to construct a broad
guage line between Samastipur
and Narkatiganj via Muzaffarpur
on N.E. Raliway. (70)]

«“*That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Failure to assess the feasibility
of opening 2 pew branch line
between Motiharl and Chhapra
towards Oraj on N E, Rallway,

)
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“That the demand under the head
Miscellaneous Expenditure be reduced
by Ri. 100.”

[Fallure to check wasteful expea-
diture on reception and enter-
tainment of foreign dignitaries,
(72)]

‘“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Failure to stop retrenchment due
to introduction of automation
in Railways. (73)]

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Failure to properly utilise
training school at Muzaffarpur
for Railway employees, (74)]

*‘That the demand under the head
Miscellaneous Expenditure be reduced
by Rs, 100"

[Failure to check admlostrative
lossess due to shiffting N.E.
Railway Divisional Head Quar-
ters from Muzaffarpur lo Samas-
tipur. (75)]

**That the demand under the head
Miscellancous Expenditure be reduced
by Rs, 100"

[Fallure to minimise delays In
restoring train services after
accidents, as in forelgn countries.
(76))

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.™

[Failure to apply the achleve-
ments of research work in Rail-
ways in improving the services,

ml

**That the demand under the head
Ordinary Working Expenses-Repairy
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SHRI SHRI CHAND GOYAL : I

beg to move :

[Shri Kamla Misra Madhukar]

and Maintenance be reduced by
Rs. 100.”

[Failure to develop Sangall
Junctlon on N.E, Railway. (78)]

“That the demand under the head
Ordinary Working Expenses-- Repalrs
and Maintenance be reduced by
Rs, 100,"

[Failure to provide shed at
Chakia Station on N.E. Rail-
way. (79)]

‘*“That the demand under the head
Ordinary Working Expenses--Repalirs
and Maintenance be reduced by
Rs, 100.”

[Failure to raise and repair the
railway road connecting the
Chakla station and the Bazar on
N.E. Railway. (80)]

“That the demand under the head
Ordinary Working Expenses--Repalrs
and Maintenance be reduced by
Rs. 100."

[Failure to metal the Rallway
road between Mehsi station and
the city market on N.E. Rail-
way. (81)]

“That the demand under the head
Ordinary Working Expenses--Repairs
and Mainienance be reduced by
Rs. 100.”

[Failure to extend and repalr
walilng rooms at Motlpur and
Mehval stations on N.E, Rall-
way, (82)]

“That the damand under the head
Ordinary Working Expenses--Repairs
and Maintenance be reduced by
Rs. 100."

[Pailure to extend and repair the
waiting rooms at Pipra station
oo N.E. Railway. (83)]

*“That the demand under the head
Ordinary Working Expenses--Operat-
ing Staff be reduced by Rs. 100.*"

[Fallure to revise the pay scales
and allowances of commercial
clerks, (84)]

“That the demand under the head
Ordinary Working Expenses--Operat-
Ing Staff be reduced by Rs, 100.""

[Fallure to revise the pay scales
and allowances of railway
guards, (85)]

“‘That the demand under the head
Ordinary Working Expenses--Operating
Staff be reduced by Rs. 100,

[Failure to meet the demands
of the Station and Assistant
Station Masters, (86)]

““That the demand under the head
Ordioary Working Expenses--Operat-
ing Staff be reduced by Rs. 100"

{Failure to check the inflow of
colour blind calegorles to the
category of commercial clerks,
(87)]

*“That the demand under the head
Ordinary Working Expenses--Operating
Staff be reduced by Rs, 101.”

[Failure to Increase the quota of
promotion for  commercial
clerks, (88)]

“That the demand under the head
Ordinary Working Expen:es--Operating
B:aff be reduced by Rs, 100.™

[Faillure to prevent harassment
of the Rallway Protection Force
to the commercial clerks, (89)]

SHRI K. M. NADHUKAR ; 1beg
io move :

“That the demand under the head
Ordinary Working Expenses--Misecl-
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lancous Expenses be reduced by
Rs, 100.*’

[Fallure to check fncreasing
amount of payment towards
compensation for theft and pil-
ferage of goods sent by rall,
(92)]

“That the demand under the head
Ordinary Working Expenses--Miscel-
laneous Expenses be reduced by
Rs. 100"

[Failure of the Government to
check Insecurity of rallway
passengers, (93)]

#“That the demand uoder the head
Ordinary Working Expenses--Miscel-
lancous Expenses be reduced by
Rs, 100,™

[Fallure 1o check deterloration
of departmental catering service
in Railways, (94)]

“That the demand under the head
Ordinary  Working Expenses--Mis-
cellaneous Expenses be reduced by
Rs. 100.”

[Failure to grant adequate com-
pensatlon to passengers receiving
injuries during railway travel.

9%)]

SHRI SHRI CHAND GOYAL : I beg

to move :

“That the demand under the head
Construcilon of New Lines--Capital
and Depreciation Reserve Fund be
reduced by Rs. 100,”

[Failure to electrify the subur-
ban rajllway lines round about

Delbi. (116)]

“That the demand under the head
Construction of New Lines--Capital
and Depreciation Reserve Fund be
reduced by Rs. 100.*"

[Fallure to comstruct rallway
lives In Delhl to meet the
demands of huge traffic, (117))
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“That the demand under the head
Open Line Works--Capital, Deprecla=
tion Reserve Fund and Development
Fund be reduced by Rs. 100,

[Fallure to  improve the
Chandigarh  railway statlon,
(118)]

*“That the demand under the head
Open Line Works— Capltal, Depre-
clation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100."

|Fallure to open a refreshment
room at Chandigarh railway
station. (119)]

““That the demand under the head
Open Line Works—Capital, Depre-
ciation Reserve Fund and Develop-
ment Fund be reduced bo Rs, 100"

[Failure to improve the stan-
dard of the railway catering
service, (120)]

*““That the demand under the head
Pensiopary Charges—Pension Fund
be reduced by Rs. 100."”

[Fallure to make adequate
Increase in the pensions of
rallway employees of all cate-
gorles, (121))

SHRI BENI SHANKER SHARMA
(Banka) : I beg to move 1

“That the demand under the head
Rallway Board be reduced by
Rs. 100,”

[Failure of the administration
fo preventing accidents due
mainly to human failure. (156)]

*“That the demand under the head
Raliway Board be reduced by
Rs, 100"’

[Failure to effect economy in
the administralon, (157)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

(Fallure to prevent avoldable
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[Shri Bani Shanker Sharma]

and  unnecessary cxpenses,
(158)]

“That the demand under the head
Railway Board be recuced by
Rs, 100,”

[Fallure to prevent theft and
pilferage of stores in bigger
yards, (159)]

*That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Failure to prevent late start of
goods tralos causing poor utilisa=-
tlon of englnes and rolling stock
by keeplong the formed Rake
detaloed uonecessarily. (160))

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Failure to prevent Injudi-
clous purchases of non- essential
stores resuiting In dead-stock or
over-stock, (161)]

*“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to check the mal-
practices such as short receipt
of goods purchased and excess
supply of commedities sold.
(162)]

“That the demand uonder the head
Rallway Board be reduced by
Rs, 100.”

[Extra expenditure due to
defective manufacture of O’
type wagons lo rallway work-
shops, (162)]

“wThat the demand under the head
Railway Board be reduced by
Rs. 100.”’

[Loss Incurred in manufacture of
unsuitable Mechanical stockers.

(164)]-
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*“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Fallure to check ticketless
travelling. (165)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,"

[Fallure of supervisory stalf to
create a sense of duty and
responsibllity In the workers
and staff, (166)]

“That the demand under the head
Rallwoy Board be reduced by
Rs, 100,”

[anl; of proper maintenance of
the coaches, flttings and fixtures
on the ruoning trains. (167)]

“That the demand under the head
Miscellancous Expenditure be requced
by Rs. 100.”"

[Inconvenience caused to the
passengers alighting at  the
Barahat station on account of the
absence of buses at train time for
Banka out-agency. (171)]

“That the demand under the head
Payments to Worked Lipnes and
Others be reduced by Rs. 100."’

[Need of attaching a through
bogie 1o the train leaving
Mandarhill  station in the
morolog for Patna to be attached
to Upper India Express at
Bhagalpur Junction, (172)]

**That the demand under the head
Ordinary Working Expenses-Operation
Other than Staff and fuel be reduced
by Rs, 100,"

[frregular running of bus service
between Barahat station and
Banka out-agency on Bhagal-
pur-Mandarhill Branch of the
Eastern Railway, {ITJ}]



‘“That the demand under the head
Ordinary Working Expenses-Operation
Other Than Siaff and Fuel be reduced
by Rs, 100."”

[Need of changlng the time-table
in respect of Upper India
Express so as to make it arrive
at Sealdah Station at or about
6 a. m, instead of 1030 a.m, as
at present, (174)]

“That the demand under the head
Ordinary Working Expenses-Miscel-
laneous Expenses be reduced by
Rs. 100.”

[Lack of proper lights and fans
on the trains running on the
Sahebganj loop line Includiog
Upper India  Express and
Dinapur fast passenger. (175)]

“That the Demand under the head
Open Lioe ‘Works-(Revenue) be
reduced by Rs, 100."

[Upgrading of Dinapur fast
passenger vig loop line and run
it is an Express traln. (176)]

*That the demand under the head
Construction of New Lines-Capital
and Depreciation Reserve fund be
reduced by Rs, 100.*

[Need of extension of Bhagal-
pur-Mandarhlil  Branch via
Santhal Parganas. (176))

*“That the demand under the head
Comnstructton of New Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs, 100."’

[Need to extend Howrah-Baraunl
passenger via loop line up to
Samastipur, (178)]

“That the demand under the head
Construction of New Lines-Capital and
Depreciaiion Reserve Fund be reduced
by Rs. 100."]

[Fallure to constuct the lne
connecting Khetrl Copper
Project with the rallway aystem,
™)
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*“That the Demand under the head
Construction of New Lines-Capital and
Depreciation Reserve Fund be reduc-
od by Rs, 100."

[Failure to connect Dumka, the
head-quarters of Santhal Par-
gunas in Blhar, a very backward
area finhablted by santhal tri-
bals, with the rallway system in
spite of persistent demands from
the people of the area, (180)]

“‘That the demand under the head
Coopstruction of New Lines-Capital
and Depreciation Resesve Fund be
reduced by Rs, 100,"

[Necessity of diverting the
Bhagalpur-Mandarhill  Branch
so as 1o touch Banks the sub-
divislonal town of the reglon
through which the line mainly
passes, (181)] '

SHRT SRADHKAR SUPAKAR
(Sambalpur) 1 1 beg to move ;

“*That the demand under the Head
Miscellaneous Expenditure be reduc-
ed by Rs, 100."”

[Delay in the Engineering-cum-
Traffic survey for rail link bet-
weon Blmalgarh and Talcher,
(262)]

“That the demand under the head
Ordinary Worklng Expense-Administ-
ration be reduced to Re, 1,”

[Irregularity and late running of
tralns (263)]

"‘That the demand under the head
Ordinary Working Expense-Administ-
ration be reduced to Re. 1.”

[Steep rise In fare and freight,
(264)]

“That the ;imlnn under the head
Ordinary Working Expense —Admi-
pistration be reduced to Re. 1.”

[Security organisation-duplica-
tlon of policing. (263)]
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[Shri Sradhar Supakar]

“That the demand under the head
Ordinary Working Expense--Adminis-
tration be reduced by Rs. 100."”

[Inefficiency in the Rallway
Sccurity Oragnlsation. (266)]

*“That the demand under the head
Ordinary Working Expenses--Operat-
ing Staff be reduced to Re, 1"

[Inefficiency of the operating
staff, (278))

“That the Demand under the Head
Ordinary Working Expenses--Operat-
ing Staff be reduced by Rs. 100,”

[Inability to check ticketless

travel, (282)]

“That the demand under the head
Ordinary Working Expenses--Operat-
ing Staff be reduced by Rs, 100.”

[D:struction and pilferage of
railway properties, (283)]

“That the demand under the Head
Ordinary Working Expenses--Miscel-

lancous Expenses be reduced by
Rs. 100,”
[Need to provide passenger

amenides Including the supply
of food and lighting arrange-
ment in trains, (284)]

“That the demand under the head
Construction of New Lines--Capital
and Depreclation Reserve Fund be
reduced by Rs, 100.*

[Urgency of converting the
narrow gauge lines io Orilssa
into board gauge lines. (286)]

SHRI A, K. GOPALAN : (Kasergod) :
I beg to move 1

“That the demand under the head
Ordinary Working Expenses--Miscel-
laneous Expenses be reduced by
Rs. 100"

[Failure to reduce the price of
food In the railway catering,
(289)]
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“That the demand under the head
Ordiary Working Expenses—Mis-
cellaneous Expenses be reduced by
Rs. 100.”

[Fallure to provide food packets
at cheep rates. (290)]

SHRI C. K. CHAKRAPANI (Pon-
nami) : I beg to move 1

“That the demand under the head
Ordinary  Working Expenses—Mis-
ccliancous Expeoses be reduced by
Rs. 100."

[Fallure to construct a new
Rallway station building at Tri-
chur, Southern Railway (299)]

SHRI P, GOPALAN (Tellicherrey) 1
I beg to move :

“That the Demand under the head
Orcinary Working Expenses—Mis-
cellaneous Expenses be reduced by
Rs, 100"

[Failure to ralse the platform
at Kotikulam railway station in
S. Rallway. (300)]

“That the demand under the head
Ordinary Worklng Expenses—Mis-
cellaneous Expenses be reduced by
Rs. 100,

[Failure to provide the sleeping
bogie to Mangalore from New
Delhi in G, T. Express and
Southern Express (301)]

“That the demand under the Head
Ordinary Working Expenses — Mis-
cellancous Expenses be reduced by
Rs. 100.

[Failure to raise the platform at
Parur railway statior in Southern
Rallway. (302)]

SHRIC. K. CHAKRAPANI : I beg
to move |

“That the demand under the head
Construction of New Lines-Capital
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and bepracintlon Reserve Fund be
reduced by Rs, 100:™

[Failure to convert the metre
guage line into broad guage line
from Emakulam to Trivandrum,
(303)]

SHRI P. GOPALAN 1 I beg to move :

“That the demand under the head
Construction of New Lines— Cupltal
and Depreclation Reserve Fund be
reduced by Rs. 100"

[Need to construct Kuttippuram-
CurcvayoorGranginore-- Ernaku=
lam Railway line—costal railway
(Southern Railway). (306)]

*“That the demand under the head
Construction of New Lines--Capital
and Depreclation Reserve Fund be
reduced by Rs, 100.”

[Need to construct Ernakulam-
Alieppy line (S. R.) (307)]

“Thut the demand under the head
Constuction of New Lines—Capital
and Depreclation Reterve Fund be
reduced by Re, 100"

[Need to construct Tellicherry
Mysore lines (8. R.) (308)]

SHRI RAMAVATAR SHASTRI

(Patoa) : 1 beg to move ;

“That the demand wuoder the hcad
Railway Board be reduced to Rs, 1"

[Failure to abolish the Railway
Board. (349)]

“That the demand wunder the head
Rallway Board be reduced to Re. 1™

[Anti-labour policy of the rail-
way Board (350)]

“That the demand under the head
Rallway Board be reduced to Re. 1."

[Misuse of funds to the tune of
more than onc and & half crores
of rupees in the name of Rail-
way Board, (351)])

*““That the demand under the head
Railway Board be reddced to Re. 1"’

[Fallure in reducing the high
Salaries of the officers of Rall-
way Board. (352)].

“That the demand under the head
Rallway Board bs reduced by Rs.
100.*

[Failure to reduced expenditure
on Railway Board. (353) ]

“That the demand under the head
Rallway Board be reduced by Rs,
100."

[Fallure to put an end to
bureaucratic behaviours of the
members of Railway Board,
(354)]

“That the demand under the head
Railway Beard be reduced by
Rs. 100.”

[The utllity and justification of
Railway Board, (355)]

“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs, 100,

[Need to conduct a survey for
the construction of a new rail-
way line along the canal running
from Keagaual lakh to Dehrion
Sone in Patna and Sahabad
districts in Bihar, (356)]

“That the demand under the head
Milscellaneons Expenditure be reduced
by Rs. 100,"

[Need to construct a new raliway
line from Bihta to Jahapabad
Via Bikram-Paliganj Arwal
Kurtha (357)]

*“That the demand under the head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Need to construct a new rail-
way line from Jahanabad 1o
* Bihar Sharif via Islampur. (358)]
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[Sbri Ramavtar Shastri]

“That the demand under the head
Railway Board be reduced to Re. 1.

[Anti-people policy of increasing
third class fare (394)]

*That the demand under the head
Rallway Board be reduced to Re, 1.”

[Top heavy administration, (395)]

SHRI KIRUTTINAN (Sivagunja) : I
beg to move :

““That the demand under the head
Railway Board to reduced by
Ra, 100.*

[Need to abolish proposed In-
crease in railway fares and
frelght rates, (400)]

“That the demand under the head
Railway Board be rcduced by
Rs, 100,

[Need to provide proper ameni-
tles for 111 class passengers
(401)]

““That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to provide diesel engine to
Janta Express from Delhl to
Madras. (402)]

““That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to provide more 111 class
coaches in the Janta Express
from Delhl to Madras. (403)]

“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Fallure to minimise the running
hours of G, T, Express and link
Express from Delb| to Madras,
(4]

*That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to introduce an express
train from Virudhu Nagar to
Madras via Aruppukkotiai-
Manamadurai, Trichy and Chord
in Southern Rallway. (405)]

“That the demand under tbe head
Rallway Board be reduced by Ras.
lm-"

[Need to iIntroduce an express
traln from Madural to Rames-
waram in Southern Railway.
(406) ]

““That the demand under the head
Railway Board be reduced by Rs,
1m-|.

[Need to condone the break In
service to those who participated
in the onc day token sinke.
(407)]

‘“That the demand under the head
Railway Board be reduced by Rs,
100,

[Fallure to reinstate all sixteen
firemen in Southern and South
Central Railways who have been
removed and suspended from
service In view of the firemen
agitation even when the then
Railway Minlsters have given
the assurances, (408)]

“That the demand under the head
Rallway Board be reduced by Rs.
100"

[Failure to consider the demands
of the All lodia Commercial
Clerks’ Association. (409)]

“That the demand under the head

Railway Board be reduced hy Ks.
100."

[Pailure 10 consider the demands
of the Rallway S.A.8. qualtfied
vipfls.  (410)]
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“That the demand under the head
Railway Board be reduced by Rs.
Im."

[Faflure to settie the genuine
grievances of rallway employees
particularly the class 1II and
v, (411)]

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to withdraw the circular
forcing the rallway employees to
qualify and themselves In Hindi.
(484)]

“That the demand under the head
Raflway Board be reduced by Rs,
100."

[Wastage of money in the pame
of officlal language, (484)]

“That the demand under the head
Rallway Board be reduced by Rs,
100."

[Need to appoint a separate Pay
Commission or to ask the present
Pay Commission to give a
special and separate Report for
Rallway employees, (485)]

“That the demand under the head
Railway Board be reduced by Ra.
100."

[Need to change the D.A.R.
enabling the rallway employees
to appeal their cases to the
Labour Tribunal, (486)]

“That the demend under the head
Raliway Board be reduced by
Rs, 100."

[Failure to provide risk allow-
apce to class IV traffic em-

ployees and trelly men. (87))
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SHRI G, VISWANATHAN (Wandi-
wash) : 1 beg to move 1

**That the demand uoder the head
Ratlway Board be reduced by
Rs, 100,

[Need to construct a rallway
fine from Chingleput to Chinna

Salem, (500)]
“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to construct a rallway
line from Walajahpet to Tio-
divanam. (501).]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,"

[Need to clectrify the rallway
line between Arkonamand and
Madras, (502)]

SHRI KIRUTTNINAN i I beg to move:

“That the demand uoder the head
Ordinary  Working Expenses—Stafl
Welfare be reduced by Rs, 100"

[Need to increace the pay scales
of commercial clerks, (532)]

“That the demand under the head
Ordinary Working  Expenses-Staffl
Welfare be reduced by Rs, 100"

[Need to appoiot Standing
Administrative Tribunals presid-
ed over by Judicial authorities
in the place of Enquiry Com-
mittee. (533)]

under the head
Expenses.Staff
100,

“That the demand
Ordinary Working
Welfare be reduced by Rs,

[Need to provide rent free
residential quarters to all open
ling #ad csscatis| stall, (534)]
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[Shrl Kiruttinam)

“That the demand under the head
Ordinary Working Expenses— S-aff
Welfare be reduced by Rs. 100."

[Need to stop the recovery of
elecirical installation charges to
the buildings which are const-
ructed aft-r 1953 in view of the
fact that the plan and the cost
include the electrificatlon also,
(535)]

“That the demand under the head
Ordinary Working Expenses—Siaff
Welfare be reduced by Rs. 100."”

[Need to provide comprehensive
health insurance scheme on up-
to-daie and modern lines for
railway employees, (536)]

“That the demand under the head
Ordinary Working Expenses— Stalf
Wellare be reduced by Rs. 100"

[Need to remove the arbitrary
imposition of ban on creation
of posts In ministerial categories.
(537)

**That the demand under the head
Ordinary Working Expenses— Staff
Welfare be reduced by Rs. 100,"

[Need to classify all members
of running staff as intensive, to
treat the travel as duty and 1o
provide 16 hours rest at head-
quarters. (538))

“‘That the demand under the head
Ordinary Working Expenses — Siafl
Welfure be reduced by Rs, 100.™

[Need to regularies all casual
labourers as regular railwaymen.
(539)] .

“That the demand under _.Ihﬂ head
Ordinary Working Expcnses—Stall
Wellare be reduced by Rs, 100.”

|Need to grant an arduous duty
allowance "of Ry, 5/- P.M.to
all gangmen, (540)]
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“That the demand under the head
Ordinary  Working Expenses Staff
Wellare be reduced by Rs, 100,”

[Need to glve lumpsum compen-
sation to the employees who are
not able to be fltted In alicrna-
tive jobs and compulsorily retlre
due to occupational di
(341)]

““That the demand under the head
Ordinary Working Expenses—Staff
Welfare be reduced by Rs. 100"

[Failure to start additonal
sanclioned by the then Minister
to railway mixed school, Madu-
ral in Southern railway, (542)).

“‘That the demand under the head
Construction of New Lines—Capital
and Dcpreciation Reserve Fund be
reduced by Rs, 100.""

(Failure 10 sanction new rail-
way line constructlons in Tamil
Nadu, (543)]

“That the demand under the head
Construction of New Lines Capiral
and Depreclation Reserve Fund be
reduced by Rs. 100."

[Unusual delay in consiructing
broad gauge line between Karur,
Dindigul, Madural, Manlyachi
and Tuticorin In Tamil Nadu,
[)“j]

“‘That the demand under the head
Construction of New Lines — Capital
and Depreciation Reserve Fund be
reduced by Rs, 100,”

|Unusual delay in constructing
railway line between Tirunelveli,
Nagarcoll, Kanya Kumari and
Trivandrum in Tamil Nadu,
(545)]

“That the demand under the head
Construction of New lines — Capital
and Depreciation Reserve Fund be
reduced by Rs, 10L0."

[Fedlure to constrpct a railway
line between Chingleput and
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Va2 Ohktaselany:Oig - “I‘amll Nadu,
(546)] Sk

Vol oo, That the demgod  under- the head

g Conslruglion of Ngw lings — Capltal
and Depreciation Resgrve Fl.lnd be
reduced by Rs, 100"

—tvea g oo o Fadlure 40 rcompiéct the broad

press v gage 4erminue Madras Central
TR and the M, G, terminus Madras

.. Egsiore so a8 to :minimise the
cost:of transhipmeat in the whole
of Southern Rallway. (547)]

HUB I

‘'Thay the demand uynder the head
c‘omtrucUoh of New Tines — Capital
and Depreclation” R.eurve Fund be
reduced by Rs, 100."”

I ‘. [Fallurd- to -prepare an esti-
west Y mate and subarkt a proposal for
constructlon of - edectrified clr-
cular railway line In Madras

R (548)]

“iiThat the demand under the head
Miscellaneous Expenditure be reduced

by Rs, 100.""

[Fallure to miintaln the rallway
“feeder roads properly.(549)]

““That the - demand -under ' the head
- -Mlleelllnemu Elpendillm hc reduced
by Rs.100",

~|Fallure to caomplgte the black
topplug work of the railway
. feeder ‘toad i Paramakudi of
Southern Rallway In time, (550)]

b, 5. 4“That the demand, wnder .the head
. JMilsgellapeouy, E.wendilm be:reduced
by Rs. 100.”"

W

... [Fallure to restore the disman-
Inne BT el viifway' litie- Between Pame
_ban krd- Daiitishkodi in Southern
rallway;  (551)T 5

Baor litigt'the™ défilind® dndér *the head
“ - “Miscollantous Bxpendjtife'bé’ reduced
by Rs, 100,”

[ PR TR o P

vw: @ [ [Fallere to cdmpitle the coms-

1tensersq  (rubtben: H of < owe@-bridge pear

‘o Leoizai Mssafoadessl sothe | Maoama-
fitie) wosssd
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dural-Virudhunagar railway ‘line
ﬂn&amhn‘n Ralway, (552)]

LTI TR

"That ‘the demand ‘under the head
Lt wOrdinamy ‘Working . Bxpensts— Admi-
- gisteayion be: redm-ed by Rs.1100,"

e

ity

[Nl:cd I'or tucmorny dnve (553]

shiad "'Thlt 1he thl'nllld iltdcr the head
LoV Ordnary . Working Bapenses—Admil-
nistration be reduced by Rs, 100.”

wurt L TNeed to stop. the .redoction of
.the number of commereial clerks
in the Southern Railway, (554)]

-+ *."™That the demand under the head
.. Drcdinary - Working. Bxpenses—Adml-
.-« .nistration. be reduced by Rs, 100,”

| Unneceisary Iw of Rallway
Protection Forne (SSS)]

I"Thal r.he d;lmpd l,lpder the head
Ordinary Wnrklnr‘linpen;_ts = Adml-
pistration be reduced by Rs, 100."

| INeed (0 enforce’ the cconomy
. drive jowards the class 1 and
Class Il officers.(556)]

ViThat the demand dnder the head
Ordinary Working Expznses—Repairs

. ,.-and Malntenance . be reduced by
Rs. IN."

[Need to provide separate book-
ing_office rooms at Manama-
ducai, Quilon and Tirunelvell
_jupctions ig Southern Rallway,
(35721

1 ““That the - dempod , ynder ;the, head
Miscellaneous Expenditurg be ,m:.uud

by RI 100,
:’1 v [P;!Iura to conduct nu'yey for a
’ coastal rallway line. between

Aranthanki, Thondi, Ramanath-
it spuram and Tuticprin In Tamil
oo oo Nadw {587))..

“That the demand under the head
tisis i Miscslianeona, Ezpeadituce ro- reduced
vl u..by Rs, Ho" . . VLW L

LT TS
[Fallure to conduct survey for a
Inmsgniti. rafivajioe ServMD Thoadi and

e Tade puivsilv D Yeie W
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[Sbri Kiruttinam]

Manamadurai (vig) Tlayangudl
in Tamil Nadu, (598)]

““That the demand under the head
Miscellanceous Expenditure be redu-
ced by Rs. 100."

[Failure to conduct survey for
a railway line between Mana-
madurai and Tutlcorln in Tamil
Nadu. (599)]

“That the demand under the head
Miscellancous Expenditure be redu-
ced by Rs, 100,

(Failure to provide a flag sta-
tion near Sivaganga college on
the Karaikuddi-Manamadurai
line in  Southern Rallway
(600)]

“That the demand under the head
Miscellancous expenditure be reduced
by Rs. 100.”

[Fallure to provide an unman-
ned level crosssing near Pappan-
kulam village beiween Tiruppu-
vanam  and Thuppacherry
rallway station in Southern
rallway (€01)]

“That the demand under the head
Miscellancous Expenditure be reduced
by Rs, 100.”

[Need to provide a flag station
near Rajaganblram on the
Madurai-Menamadurai line In
Southern Railway. (602))

SHRI RAMAVATAR SHASTRI 1 1

beg 1o move :

“That the ;iemand under the head
Rallway Board be reduced by
Rs. lw."

[Failure to provide quarters to
all the rallway employees at
Dapapur, (608)]

“That the demand under the head
Rallway Board be reduced by

Re. 100,”

[Absence of any arrangement
of stay for relieving stafl at

MARCH 125, 1970
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Danapur  Rallway  Statlon
(609)]

““That the demand under the head

Railway Board be reduced by
Rs, 100"

[Need to provide a wooden over-
bridge for passengers at Neura
Station on Eastern Rallway
since goods trains are stationed
here for most of the time,

(610))

“That the demand under the head

Railway Board be reduced by
Rs. 100.”

[Need to set up a Parcel office
at Neure Station on Eastern
Rallway (611)]

““That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to broaden the existing
wooden over-bridee at Danapur
Railway Station (612)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to set up retiring rooms
at Dapapur Railway Station
(613)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100,

]Need to extend 427 UP-Barauni
Dasapur passenger traln upto
Arrah Statlon (614)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100.”

(Need to start 428 Down
Dagspur-Barsunl  passenger
traln from Arrah instead af
Danapur (615)]
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“That the demand under the head
Rallway Board be reduced by

Rs, 100."

[Need to railse Plaiform at
Nadvan Statlon on PG line, to
make arrangements for drinking
water and (o construct sheds

(616)]

“That the demand under the head
Railway Board be reduced by
Rs. 100,

|Need to construct sheds and
ralse platform at Parsa Station
on PG line (617))

“That the demand under the head
Railway Board be reuuced by
Rs. 100."

[Nced to ralse Platform at
Phulwari  Sharlf Station of
E. Rly. (618)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,

|Failure to remove the difficuls
tles reparding shortage of waler
and inadequate lighting arrange-
ments in the trulns running bet-
ween Bakhtarpur and  Rajgle
Stations on Easlern Railway
(619)]

“That the demand under the head
Ordinary Working Expenscs--Adminis-
tration be reduced by Rs, 100.""

[Failure to accede to the justi-
fied demands of engineering
workers in Rallways (620)]

*“*That the demand under the head
Ordinary Working expenses-Adminis-
tration —be reduced by Rs, 100.*

[Failure to accede to the de-
mands of loce mechanical stallf
submitted by the Iadian Rall-
way Loco Mechanical Staff
Association (621)]

“That the demand under the head
Ordinary Working Expenses--Adminls-
tration —be reduced by Rs, 100,*

| Failure to accede to the de-
mands made by All ndian Rall-
way Ministerial Staff Assocla-
tlon (623)]

“That the demand under the head
Ordinary Working Expenses—Admiols-
tration—be reduced by Rs. 100."

[Need to meet the four polnt
demands made by Dhanbad
Branch of the All India Rall-
way Ministerlal Staff Assocla-
tion (622)]

*That the demand under the head
Ordinary Working Expenses--Admiols-
trailup—be reduced by Rs, 100,”

| Failure to accept the 28 point
demands of rallway employees
put forward by the All India
Railwaymen's Federation (624)]

“That the demand uander the head
Ordinary Working Expenses-Admials-
tratlon-be reduced by Rs, 100,

|Fullure to accept the demands
made by Al Indla Siatlon
Mustcrs Assoclation (625)]

“That the demand under the head
Ordinary Working Expensos-Repairs
and Malotepance-be reduced by
Rs, 100,

[Failure to dable the Patoa--Gay
railway track (Easiern Railway)

(626,]

“That the demand under the head
Ordinary Working Expenses--Repairs
and Maintenance--be reduced by
Rs, 100."

[Fallure to convert the narrow
gauge liges In North Bibar (ato
broad gauge lines, (627)]
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* MTheythe d:mmd undcr lﬁa head

Ordinary Working Expenses-Repairs
1. - . Muintcpapces:be . reduced by
Iu k4 R"ﬂ m‘" b

ha b [Pailure to remove the shoriage

of quarters for rallway emplo-
yees, I{GZB)]

Lew! ol e g
inin WThat the demand under the head
" Ordiodry ‘Workdog Expenses-Repaire
and Malntenance-be reduced by

wi g Ree K0

(T NTRU
Went Il:. [Fa]lnre to check the theft to
rallwny property (629)]

thoo P

“‘That the demand under the head

Oldlnary Working Expenses-Repairs
hi® gind o 'Maintewsnce-be  reduced by
el l‘;'R' lw}‘ll

[Failur:- to take lcllon against
. high officers involved in the
thefs  of Railway property
e (630)]

P41 %That the demand under the head

Ordinary Working Expenses-Repairs

faw ‘Muaintenance-be  reduced by
ul Re, 100

[Need to provide fans in all the

quarters of Railway employees

B LFTE " lﬁ:“n ‘

{“"FHat the demand under the head
Rallway Board be reduced by

Re 00,

{Nced to éemicot ‘the Tlodring 1o
‘'Danspur 16co ihcd (GSGJ]

“That the demand under the head
¥a - o MaWwdy ('Boand. . be . reduced by
{(Swllha'.lm”_i Vi Yewita,

fideery

R

it L

[T
LT I
ve! L

[Nﬂd to raise the platform at
Luad =t l) l‘-l1|-0n on E"'“m Rail-

EUEQOH -y q." 3t u Y
wd Loy, - uumu aider: the head

Reilway Board be . jediiced by
Ras. 100."

wonkn sl kﬁ\'a‘ ﬂ ’i d 387 Up

cian N hli"ll'lllm June-
S ﬂon on Bistern-Raliway departa
ing at 5.30 p,m. (652)]
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,"Thal the ‘@erhiand under’ the head
Rallway “ Board ‘be rudw:d by
Rs, 100"

{Need: to Introduce such a train
" on Patna-Gaya linc es arrives
at Patna junctlon at 6 AM,
(653)]

“‘That the demand under the head
Rellway Board reduced by Ry, 100"

Nced to change t(he time of
departure of Mughaisarai Pas-
senger train from 3.15 P.M. to
4,30 P.M, from Patna junction.
(654)]

““That the demand under the head
Railway Board be reduced by 100."

[Need to shift Booking Office
which ls far away at present, to
a convenient place at Bakhilar-
pur railway station on Eastern
Rallway, (655).]

“That the demand under the head
Railways Board be . peduced by
Rs, 100."

[Failure to run trains according
%0 the time table and to check
their late ruoning. (656)]

‘“That the demand under the head
Raflway Board be reduced by
Rs. 100,"
(locopvenience to passengers and
loss of Rs. 15 lakhs of earnings
. anpually to - raljway depariment
, on account _of late running of
tralos_from Bakhyiarpur Rail-
way Station to Raj;lr Eastern
L. ll“‘w @ﬂ)]
- b o L

"'ﬂlﬁﬂk dmnd lmdﬂ‘ -the bead

Rallway Board be reduced by
=4l R WY o o b
| I PR ool
-usfl anilal [Meed-to mm: sheds for

(119 «:.pjasdibogers én both platforms at
Nause raibway.statiop on Eastern

Rallway (658))
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“That the demind’ dnder the head
" Rallway homl be reduaed by
m :m 1 1

[Need to provide a stoppage of
Toolan Mall and nl
Express trins at Bihta stat on
Eastern Rallway. (659)]

“That the demand under the head
Raliway Board be reduced by
Rs, 100."

[Need to recognise the All
India Station Masters’ Associa-
tion. (660)]

‘“That the demand undar the head
Rallway Board be reduced by
Rs, 100"

[Need to recognise the  India
Raliway, Loco Mechanical Stafl
Assoclatlon (661)]

“That th: denind wunder th: head
Rallwiy Brird b: reduzed by
Rs, 100"
[N:ed to glva recogrtiop to the
All [1dia Rulwiy Ministerial
Stafll Assozlation (662)]

“That the demaad wodor the head

Rallway Board bo reduzed by
Rs. 100"
[Need to  recogaise the All

India Railway Switchkmen, Cabin-
men and Lsvermen Assoclation
(663)]

“That li!e darnﬁl andsr tho head
ciRallway  Bowrd .be  reduced by
Rs, 100" PR

[Need .10 . recogalse the All
- india ‘Guards Cpuncll (6o4)]

“That the demand under the head
Rallway Board be .reduced by
Rs, 100." s

[Need to recncnlu the All

.”'. . Wf&ﬁnqmw Asoclation

+ Railway . Bpard hl
_._hwu

Rallway

.*’ mﬂ, : f ey
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“That the defind “utider ' the'! Newd)
,tcduced by

[Need to reonlnliﬁ‘llhe Purrattar
y Rlllluy Mlji.oor 'Sabhii (666)]

ol vewiind

“11“1 lhe del'nund wnder the head
Rallway Board be reduced by
Rs, 100" - o e
STRRLITH
[Flllure lo check the antl:la
bour attitude - of DS, ¢f* Dana
‘par Divislos, ‘Eastors  Rallway
(“1‘)] ki oM

“That the demaad” lifdet the head
‘Board '""%¢" rﬁm by
R. 1m” I .-.r.!III’I
[Flllul‘e to end the pol!cy of
the DS, 'Danapud" Divislon
Eastern Iullw[ ? Harass the
Guards of Dampn "and’” Gaya
(668)] -

$That the demand uqur the head
Rallway loq_rd In réduced by
[Fallure to glye el

Rs. 100,
1se to
the Departmental p l:? and
Assoclations mrklu; 12" India
Rallways (699)] . ,,

*“That tlhe demand uridel; the head
Railway Board be Rqduced by
Rs, 100" . . .

[Pallure to ‘withdraw' (he"recog-
nitloo of Indian Natiooa! Rall-
waymen's Feaerdubo {6701

“That the demand under the head
Raliway Bowrd be ‘'‘rttmecd by

(L RO

T Ty ]

L TS TR T LR LT PR |
[Noed to give recomitlun ty the
- Bastern and:Sowth.Basiern Rall-
" ways Pormancst Way lospectors
and Assistant Pormaanent Way
lmpecwﬂ Associatlon, (671)]

' . L T

- _'"*rm the dmm! tndor 'the ' head
Stdilwiy ' Bosrd - Be 'reduesd by
m mo"

NI Y e
£ '“mﬂwéw W‘m demandy
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[8hrl Ragavatar Shastrl]

made by the Departmental (cate-
gory) Unlons and Associations
(672)]

““Fhat. thc demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to stop automation in
Rallways (673)]

“That the demand under the head
Rallwey Board be reduced by
Rs, 100.”

[Fallure to fully Implement the
recommendations of Kunzru
Rallway Accidents Enquiry Com-
mittee, 1962 (674)]

“That the dJemand under the head
Rallway Board be reduced by
Rs, 100.”

[Fallure to fully Implement the
recommendations of the Wancheo
Rallway  Accidents  Enquiry
Committee, 1968-69 (675)]

“That the demand under the head
Rallway Board be reduced by
Ra. 100."”

[Failure to check violation of
labour laws by Railways (676))

*“That the demand under the head
Ordinary Working Expenses—Operat-
ing Staff—be reduced by Rs: 100"

[Fallure to regularise subsiltute
labourers. (677)]

“Thet the demand under the head
Ordinary Working Expenses—Operat-
Ing Staff—be reduced by Rs. 100.”"

[Fallure to provide full time
work 1o substitute labourers.
(61'!)]

““That the demand under t(he head
Opdingty Working Expenses—Operat-
iag $1a/T—b: reduced by Rs. 100."’

[Need the scarp the retrenchment
ordors  lmued by Divisionsl

MARCH 25, 1970
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Superintendent (E.R) in  respect
of snbstitute labour recruited
after 1966 (679)]

“That the demand under the head
Ordinary Working Expenses—Operat=
Ing Staff_be reduced by Rs. 100.”

(Failure to stop the policy of
keeping employees having 10 to
12 years service In railways as
substitute employees (680)]

“That he demand under the head
Ordinary Working Expenses—Operat-
ing Staff—be reduced by Rs. 100"

[Failure to make permanent the
services of casual labourers In
rallways (681)]

“‘That the demand under the head
Ordinary Working Expenses-Opera-
ting Staff-be reduced by Rs. 100"

[Fallure to remove the difficule
ties of gangmen (682)]

“That the demand under the head
Ordinary Woiking Expenses--Operating
Staff--be reduced by Rs. 100"

[Failure to implement para
291 (1) of Wanchoo Cemmitiee
recommendations  related to
PWIs. and APWIs. (683)]

“That the demand under the head
Ordinary Worklng Expenses-Operating
Siaff-be reduced by Rs, 100"

[Failure to implement para 527
of Wahchoo Commitiee recom-
mendations regarding supplying
tools to PWIis and APWIs,
(684)]

“That the demand under the |lleld
Ordinary Bxpenses--Operating Staff-
be reduced by Re, 100,

[Failure to implement para
105 (i, i, 1, and iv) of
Wanchoo Commiti¢e recom-
mendations je. 1o treat PWIs.
and APWIs, should be as junlor
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members of the management by
restoring position and authority
(685)]

*‘That the demand under the head
--Ordinary Working Expenses--Operat-
ing Staff--be reduced by Rs, 100."

[Failure to implement paras
210-213 of wanchoo Committee
recommendations in relation to
PWIs and APWIs. (686)]

“That the demend under the head
Ordinary Working Expenses--Operating
Staff--be reduced by Rs. 100."

[Fallure to Implement paras
250-252 of Wanchoo Committee
recommendations concerning
strength and living conditions
of the gangmen (687)]

“That the demand under the head
Ordinary Working Expenses--Opera-
ting Staff--be reduced by Rs, 100.*

[Failure to {Implement paras
278279 (I, 1, and i) of
Wanchoo Committee recom-
mendations relating to PWls,
and APWI, (688)]

SHRT GANESH GHOSH : (Calcutta
South) : I beg to move 4

“That the demand under the head
Railway board be reduced by
Rs 100."

[ Failure to provide proper light-
ing arrangements in passenger
trains. (689)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Fallure to provide proper light=
log arrangements lp  passenger
trains (690)]

“That ibe demand under the head
Ralilway Board be reduced by
Rs, 100.”

[Fallure to observe punctuality
in the running of tralns particu-
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larly the mall and express trains

(691)]

“That the demand under the head
Rallway Board by reduced by
Rs, 100,"

[Failure to supply drinking water
in passenger coaches (692)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Fallure to provide adequate
drioklog water facllities at rall-
way statlons (69)]

“That the demand uader the head
Rallway Board be reduced by
Rs. 100"

[Failure to reduce price of food
supplied In restaurant cars and
in restaurant rooms o statlons
(694)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.'*

[Unwilllogness of the rallway
adminlstration to lay double
lines between the Dum Dum
Junction snd Bangaon In the
Eastern Rallway (695)]

SHRI SURAJ BHAN (Ambals) 1 I beg
10 move :

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Fallure to provide any rallway
restaurant at Ambala city and
Jagadhri rallway stations (697)]

“That the demand under the bead
Rafiwsy Board be reduced by
Rs. 100"
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s oo qfBalluce tokeep thilway walting
room, bath ' ‘rooms and
lavatories clean and In hyglenic

fyan o sopditions st Ambala ity and

ot oo Jpgaglri nilm:r statiqas. (697))

“That the demand Und'er'lhe head
Rallway Board be reduced by
AR Ih. A0 e
Cas "o -®i wba g @i Vi
[Failure to  Introduce iwo
addliional passenger tralns one
venoc ‘each In'the morning to dnd from
v Ambala cfry - and “Swhdranpur
despite repeated representations
of the people (698)]

“That the demand under the head
Rlllway Board be reduced by
Rs. 100, '

[Pdﬂure to adjust “thé timings
“'bf the passenger tralns between
Ambala city and Saharanpur
according to the requirement of
the peopie (698)]

“That the demand untler the head

Rallway Board be 'reduced by
Rs, 100"
~ [Failure to fIntroduce diesel

"shuttle scrvice betwcen Ambala
city and Saharanpur to cope
with the cver-Increasing rush
of passeogers there (699)]

. “That the dsmimi under the head
.:Rallway Beard be reduced by
Rs, 100"

(Failure to open a [lag rallway
siation, between  Ambala .city
and Ambala Cantt, railway
stations (700)] )

. “That the demand ‘under * the head
*" Rallway “Board ‘be reduced by
Rs, 100." : .

[Meed o climinate' monopoly In
" the matter of "book stalls at the
1 ratlway statibns (701)]

.-, “Thetibe demasd updes fhe head
i :Raliwmy . Board, he geduged by
Rs, l'w“ wiloeng

 AMAROCH!2S, 1990 :/
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[Failure to afford ‘any relief 1o
‘1. commeon- mas by reducing the
existing exorbltent 'fare for 111
. class rallway pn:_uenmlﬁmjl
» - “Thai 'the ‘derhantl undet  the head
" ‘Railway - "Board be ‘reduced by
Rl 100 -

[Murm to ptwldc minimum
.-.nuu 1o WL ola- passengers
(703)}: i :

‘‘That the demand under the head
sRallway Board be reduced by
Rs. 100, Lo

[Need to ratlopalise farc and
freight structure a0 as to reduce
passepger fares for class 111
passengers (704)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100,

'

[Fallure to avold accidents (705)]

_*That the demand under the head
Raliway Bolrd be reduced by
Rs. 100."

[Failure to" pay adequate com-
pensation {n respect of deaths
in; rallway accidenss (706)] ..

“That the demand ‘under 'the ‘head
lullwn)r Board be . ﬂ:dqu:d by
Rs. J00.”

[Fallure to complete the quota
reserved for $'C, and ST,
" people 'In services (707)]

“That the demeand wunder the head
Board be reduced by

[Fallure to prorhble the S.C./
ST. employees in accordance
wiih ‘thé' standing 'orders of the
Tt 'Sovérdiment (T08)]

“That the demand under the head
.. Railway. _Board be. uuad by
SRe D0 "

[Fallure to check''the lnku

s ey BYTRSHDEDL Of 8

7@1‘ Gonrn-
.t <Rplayses {10

(O TP
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1

“That the demand usder ¢hé' head
Rallway - Board . - be ndml by
Rs, 100,

[Pallure to check the deliberate
spoitidy ‘of service record of S,C.
sod S.T. employees'(710)]

"That the derhand under the head
Raitway Board * be reduced by
Rs, 100."*

[Failuge to root out the practice
of uatouchability prevalegt In the
rallway Department In one form
or another (711))

“That the demand under the head
Rallway Board be roduoed by
Rs. IOD."

i
[Fallure to Isswe inbtructibns for
incluslon of one S.C, or 8.T.
officer in all departmental pro-
motion or selection committees,
(112))

“That the demand under the head
Rallway . Board be Muﬂd by
Rs. 100.”

[Fadlure to effect: economy in
the adminlstration (713)]

“That the deraand under the head
Raliway Board be reduced by
Ras. 100" )

" [Fallure to prevent theft and
pilferage In stores, workshops
and bigger yards (314))

“‘That the demand uader the head
Boasd be : reduced by
Rs. 100.”

[Fﬂi‘l.lﬂ. to Muu use of sa-
loons by rallway olficers (715)]

“That the demapd Ilnqlr the head
Rallway Board be reduced by
Ra. 100," L

' [Failure "to reduce’ ‘widé' dispa-
*rity In pay and service conditions
' of tep' officlfls' and ordinary
1 waphbyede (Pef]

TS

" “That the demand under the head

Raillwwy Board B& redifced by
Rs. 100"

* wPoMey: wrdlnrwnulct labour
mm

. “That the demaod upder the head
Rlllmy Board h. ;gd_u.l_:gd by
Ks.'100,"

[Need to stop retrenchment ln
the tisme of false” ecconomy in
“class IIT and class 1V cadres
" even ‘when the work load s
‘locreastng (718)]'

“That the demand under the head
Rallway Board be reduced by
Rs. 100."" e

[Need for withdrawal - of all
pancl action in service against
. rallway ecmployees . who particl-
pated In the general .sirike In 1960

(m9)] .
. “That_the demend under the head
" Rallway Board be reduced by
Rs, 100."

[Failure to implement the assu-

. raace givos in the last budget
senslon to  upgrado class 111 and
Class 1V posts to remove stagna«
tion in these cadres (720))

“That the demand uonder, the head
Railway .Board be reduoed by
Rs, 100,” Y

[Fallure to provide better hous-
ing facilitles to low grade rail-

. way. employess, apd porters
(12101 !

“That the demand under the head
;:!lnr " Board' be ‘reduced by
C100.0" o

[Fallure to provide full equip-
mm to lhe employtes (722))

"nm |]|| *mm.‘. #nder the head

Rafiway nurd h rdnced by
= l.l 100,1"*
[Need % enfianice Welfare ameni-

Faa

Lo PR

Hes' to (b rﬂlhy employees
(723)]
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“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Anti-labour policy of the rall-
way Board (724)]

“That the demand under the head
Rallway Board be reduced by
Ks, 100"

[Need for providing special
desert allowance for railway
employees worklog In desert
areas of Rajasthan on the pat-
tern of other speclal allowances
(125))

“That the demand under the head
Railway Board be reduced by
Rs. 100,"

[Fallure to glve quarters, foot
wear and uniforms to casual
labourers (726)]

*“That the demand under the head
Rallway Board be reduced by
Ra, 100.”

| Fallure 10 withdraw court cases
Instituted against the employees
as a result of token strike of
1968 (727)]

““That the demand uoder the head
Rallway Board be reduced by
Rs, 100,"

[Fullure to institute an aulono-
mous Railway Corporation by
abolishing the Railway Board
(728))

That the demand under the head
Raliway Board be reduced by
Re 1™

[Fallure to absorb the retrenched
and surplus employees of the
Railway Blectrificasion Unpits
in the proposed electrification
of the Calcutta Circular Railway
and other pew electrification
oroject Ip differcpt raliways
)]
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“That the demand under the head
Rallway Board be reduced by
Re. 1.7

[Fallure to adopt & reasonable
and justifled policy towards the
employees of the Railway Elec-
trification unit, a large number
of whom have been compelled
to seck justice in the law courts

(™))

““That the demand under the head
Rallway Board be reduced by
Re. 1.”

[Fallure to grant dearness allo-
wance In conformity with the
high cost of living (733)]

“That the demand under the head
Railway Board be reduced by
Re, 1.

[Fallure to accept the policy
of according recognition to
Trade Unions by ballot in all
the Indian Railways (734)]

“That the demand under the head
Rallway Board be reduced to Re, 1.

[Failure to withdraw and cancel
all sorts of punishments given
to employees for participating
in 19th September 1968 token
strike (735))

*That the demand under the head
Rallway Board be reduced to Re. 1."”

[Fallure to abolish the Rallway
Beard (736)]

““That the demapd under the head
Railway Board be reduced to Re, 1"

[Fallure to sce to the fitness of
the fittings and fixtures within
the passenger coaches before
such coaches are aitached to
long djstance trains (737))

““That the demand under the head
Rallway Board be redoced to Re. 1.

[Failure to replace fans and
slectric Mghts in the pamcoger
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conches, particularly of long
distance tralns after these are
removed once (738)]

“That the demand udder the head
Rallway Board be reduced to Re, 1"

[indifference of the rallway
admiolstration towards comforts
and amenities of Class 11l pas-
scngers, (739)]

“That the demand under the head
Railway Board be reduced io Re, 1"

[Keeping the coach attendants
of the N, Railway under the
Carriage and Wagon Deptt. to
the grant disadvantage to thelir
future promotion and service
benefits while coach attendants
of all other railways work under
the Commercial Deptt, (740)]

“That the demand under the head
Rallway Board be reduced to Re, 1.””

[Fallure to provide adequate
promotion facliities to sultable
class IV employees of the Rall-
way Electrification Unit to class
11 cadres (741))

“That the demand uoder the head
Rallway Board be reduced to Re, 1."”

[Denoting and retrenching large
numbers of experienced emplo-
yees of the Railway Electrifica-
tion Unpit after a particular
electrification project is complet-
ed and handed over to the open
line and recruiting new hands
in thelr places as maintenance
staff (742)]

SHRI G. VISWANATHAN : I beg to
move

“That the demand under the head
Bailway Board be reduced 1o Re, 1.”

[Fadlure 1o
Board (743)]

sbolish Raliway
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“That the demand under the head
Rallway Board be reduced to Re, 1,”

[Faillure to constitute Regional
Autonomous Railway Corpora-
tions (744)]

SHRI BHOGENDRA JHA (Jalnagar) :
1 beg to move :

““That the demand under the head
Rallway Board be reduced to
Re, 1,

[Failure to recognize Purbossar
Rall Majdoor Sabha as the
representative Union of the
employees of N, E. R, (747)]

““That the demand under the head
Rallway Board be reduced to Re. 1.

[Failure to recognlse represen-

tative unions through periodical
referendum (748)]

“That the demand under the head

Raillway Board be reduced 10
Re. 1.”
[Failure to  ensure workers'
participation o  management
(149)]
“That the demand under the head
Rallway Board 1o reduced (o
Re. 1."

(Fallure to ameliolate the
gricvances of Class IIl and
Class 1V employees (750))

BHRI G, VISWANATHAN : I beg to
move :

“That the demand under the head
Rallway Board be reduced to
Re. 1"

[Patiure to increate the number
of seats in  Brlodhavan Express
st Katpodi 20d Jalarpet
Jusction (751)]
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“That the demand wunder the head
Rallway Board be reduced to
Re. 1"

[Failure .to. . electrify tralns
between Madras and Bangalore
(752))

SHRI SURAJ BHAN : I beg.to move : .

“That the demand under the head
Rallway Board be reduced to
Re, 1.”

[Failure to provide need-basad
minimum wages to the rallway
workers (753)]

“That the demand under the head
Rallway Board be reduced to
Re. 1"

[Faiture to provide adequate
medical facilitles to Class 111 and
Class 1V railway employces
(754)]

*That the demand under the head
Rullway Board be reduced 1o
Re. 1.

[Fallure to have a separate
Wage Board for railway
employees (755)]

“That the demand under the head
Rallway Board be reduced to Rs, 1.”

[Failure to recognise the Bhar-
tiya Rall Mazdoor Sangh and
its affillate unjons (756))

“That the demand under the head
Rallway Board be reduced by Re. 1."”

[Fallure to provide resldential
accommeodation to even 90 per
cent of the Railway employees
(157)]

“That the demand under the head
Rallway Board be reduced to Re. 1.

[Failure io provide lll(;dtlnlimll
on the Northesn Rallway (758)]

““That the demand under the head
Rallway Board be reduced by
Rs, 100"

[(Fallure to ensure punctual run-
ning-of trains (771)] -

“That the demand under the head
Ralilway Board be reduced by
Rs. 100"

[Failure to Introduce elecirlc
trains in the Northern Reglon,
\712)]

“That the demand under the head
Railway Board be reduced by
Rs. 100*

[Pailore to check the theft of
coal and timber wood by the
Railway  Offlcials for their
domestic use (773)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Fallure to stop the Increasing
corruption from all wings of the
Rallway Adminlstration (774)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Failure to bifureate Delhi Rail-
way Division with hcadquarters
of the new Divislon at Ambala
(775)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Fatlure to Introduce or divert
any mall traln to ran between
Ambala and Sharanpur in day
time (776))

“That ‘the démand under the head
Rallway Board be reduced by
Rs, 100"

[Refusai to widen the': Ruilway
bridge on Choanala in betwoen

;  Ambala Cantt,. aod Dukheri
N.R. Stayjops (3724



393 D. G.(Rlys.),1970:7t: CHAITRA 4, 1892 (§4KA) D. G. (Rlys.), 1970:7. 394

“That ‘the demand under the head
- Ordinary Working Expenses-—Repairs
and Merintenance be redueed by
Rs, 100,

" [Frequent absence of Ilights in
the running tralns in the Nor-
thern Railway (794)]

““That the demand under “the head
Construction of New Lines-Capital
and Depreclation Reserve Fund be
reduced by Rs. 100."

[Fallure 1o construct new Rall-
way line betwecn Jagadhrl and
Ludhiana via Chandigarh (805)]

“That the demand under the head
Construction of New Llnes-Capital
and Depreclation Reserve Fund be
reduced by Rs. 100." )

(Refusal to lay double line bet-
ween Ambala axd  Delhl via
Karnal (806)]

““That the demand under the Con-
struction of New Lines-Capital and
Depreciation Reserve Fund be re-
duced by Rs, 100.”

[Failure to have survey 1o
construct a new lloe between
Barara and Nahan (Himachal
Pradese) (807)]

SHR1 RAMAVATAR SHASTRE 1 | beg
10 move i

“That the demand under the head
Railway Board be rcduced to Re. 1."*

[Failute to check the large scale
pilferage of railway property
. {860)] ...

i . A
“That the demand under the head
Railway Board be reduced to Re, 1.""

[Failure to implement the re-

commendations made by Kunzru

. ‘Cammittes and Wanchoo Com-

e milttes’ for  checking  rallway
accideots (361)] "

~*‘Thet the demand under the head
Railway Board be reduced to Re. 1."

[Fallure to withdraw the saloon
facilities provided to rallway
ofTicers (862)]

“That the demand under the head
Railway Board be reduced to Re, 1."

[Failure to check the delay in
., funning of tralos at scheduled
time (863)]

SHRI GANESH GHOSH :
move |

1 beg to

““That ibe demand under the head
Railway Board be reduced 1o Re, 1.”

[Pailure to absorb all class 111
and class 1V siall of the Rail-
way Electrificatbon Unit accord-
ing 10 their existing pay. grade
and position In the open lines
after a parucular electrification
project s compleled (o)

““That the demoaod under the head
Rallway Board be reduced to Re, 1"

[Compelling the Class 111 staff
uf the Rallway Blecirification
Unit to appear before a Selec-
tion Commitiee to test their
competence 1o continue in  their
oxisting pay and grade aficr a
particular electrification projoet
Is complated (912)]

‘“That the demand under the head
Rallway Board be reduced 10 Re, 1.

- [DMsapproval of Policy to shift
the existing Dimrict Engineers
offlce at Slligurl under the
N.KR. Rajiway 10 Katihar (913)]

“=  «Thal ‘the demiand under ibe head

“Riflway “Boald ‘be reduced to
Re. 1.”

= e s [Fl!i'nfe_‘ 1o give any regular

- welile To e caiual class 1V
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employees who have worked
contipuously for the last ten
years in the Railway Electrifica-
tion Organization (914))

““That the demand uoder the head
Railway Board be reduced to
Re, 1.”

[Break in services of the class
IV casual staff working in Rall-
way Electrification every three
months to deprive them of any
clalm to a regular scale (915)]

“That the demand under the head
Rallway Board be reduced io
Rs, 1.”

[Purposefully changing the head-
quarter of an electrification
project to deprive the Railway
Electrification staff woiking in
that project of any claim 1o
daily allowance (916))

““That the Demand under the head
Railway Board be reduced by
Rs, 100,

[Fallure to provide passcnger
amenities  particularly about
lighting and water supply in
Class 111 bogies In slow-moving
passenger (rains as have became
practically  universal In the
West Bengal area (917))

SHRI RAMAVATAR SHASTRI :|

beg to move :

“That the demand under the head
Railway Board be reduced by
Rs, 100,"

[Need to tahe remedial mea-
sures to eliminate human failure
In the context of railway accl-
dents (920))]

“That the demand under the head

Railway Board be reduced by
Rs. 100,

[Need to glve special pay to all
rallway employees (921)]
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““That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need to fix pay In newscales
vis-a-vis welghtage of service
already rendered by the S.Ms,
A.5.Ms, and other railway
employees (922)]

“That the demand under the head
Railway Board be redoced by
Rs. 100."

[Need of permanent negotiating
machinery and compulsory arbi-
tation at the deslre of either
pariy lavolved in dispute (923)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to glve rent free quar-
ters and house rent allowance
to all employees (924)]

“That the demand under the head
Railway Board be reduced by
Rs. 100."

[Need to fix not more than
8 hours work and overtime
allowance to all employces
(925)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Failure to cancel suspension
and charge-sheets orders against
certain rallway cmployces in
Danapur division in Eastern
railway (926)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need for the payment of full
compensation and full pay for
the sick period to certain stoff
in Danapur division of Eastern
Railway (927))



“That the demand uvader the head
Railway Board be reduced by
Rs. 100.”

[Need for making present to the
Loco staff who were lovolved
in'a recent agitation at Mughal=
sarai and Danapur in Eastern
Railway (928)]

““That the demand under the head
Ordinary Working Expenses--Operat-
iog staff--be reduced by Rs. 100,

[Need to glve political rights to
the S. Ms. A.SMs. and other
rallway employees (929)]

“That the demand under the head
Ordinary Working Expenses-Operat-
ing staff--be reduced by Rs. 100"

[Need of proper transfer Rules
In respect of Head Office control
pusts and other posts for the
5.Ms. and A.S.Ms. (930)]

“That the demand under the head
Ordinary Working Expenses--Operat-
ing--staff be reduced by Rs, 100,”

[Need of giving public holidays
to S, Ms, A 5. Ms, and other
railway employees (931)]

“That the demand under the head
Ordinary Working Expenses--Operat-
fog staff--be reduced by Rs. 100.”

[Failure to promotc railway
accounts clerks grade II to high-
er grades by virtue of senlority
(932)]

“That the demand under the Head
Ordinary Working expenses-operating
staff--be reduced by Rs, 100."”

|Fallure to abolish App, 11-A
examioation of accounts clerks
and allow them to appear at
App. 11I-A direct (933))

*“That the demand under the Head
Ordinary Working Expenses--operat-
Ing staff--be reduced by Rs, 100"

[Faiture' to promote accouaty
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clerks grade II upto the rank
of sub-head (scale Rs. 210-380)
on the basis of senlority and
vacancies occur in the higher
grade, (934)]

“‘That the demand under the Head
Ordinary Working Expenscs--operat-
Ing siaff--be reduced by Rs. 100."

[Fallure 1o determine principles
of wage determination keeping
in view the decislons of the 15th
Labour Conference, 1967 for the
S.Ms,, and A.S. Ms, (935))

““That the demand under the Head
Ordinary Working Expenses--operating
staff--be reduced by Rs. 100,”

|Need of classiflcation of ser-
vices for the 8. Ms,, and A.S,
Ms, (936)]

*““That the demand under the Head
Ordinary Wuiking Expenses--operat-
ing staff--be reduced by Rs. 100"

[Need for disciplinary rules
including classification, control
and Appeal Rules for S, Ms,
and A.S, Ms, (937)]

“That that demand under the Head
Ordinary woiking expenses--operaiing
staff--te reduced by Rs, 100,"

[Need of promotion to the
S. Ms., and A. S. Ms, (938))

*That the demand under the Head
Ordinary Working Expenses--operat-
ing staff--be rcduced by Rs. 100,

[Need of changes In the struc-
ture of emoluments and condi-
tion of services with the object
of achleving  rationallsation
simplication, uniformity and
purity to the fullest degree pos-
sible of S. Ms. and A. Ms,
(939))

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need of iaking back for train-
ing (0 trade appreniices whose
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{Sbrl Ramaviar Shastri]

‘names have been removed In
‘Danapur Divislon of E. Rail-
way. {940)]

““That the demand under the head
Rallway- Board be reduced by
Rs, 100, s

[Nced for regular promotion 1o
rallway stalf agalnst the exlsting
vacancies as par seniority, (9411]

““That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need to t(reat running room
cooks, bearers as regular. (942)]

““That the demand under the head
Railway Board be . reduced by
Rs, 100"

|Failure to mect 5 polnt demand
of the loco mechanica! staff of
Danapur Division of Eastern
Rujlway. (943)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.**

|Fallure to arrange trade test
for loco shed staff, (944)]

“That the demand under the head
Railway Board be reduced by
Rs. 100,”

|Fallure to absorb substitutes
against theé exlsting vacancies
in Daoapur Division of E. Rail-
way. (945)]

““That the demand under the head
Raflway Board be reduced by
Rs, 100."

|Failure to cancel transfer orders
of cleaners’'and BTMS la  Dana-
pur Division of E. Railway,
(946)] T

“That the degwod under the head

““MARCH 25, 19%0

'D. G. (Rlys.), 1976-11 400

- Railway Board be reduced by

Rs. 100,

[Need of promotlon to grade
‘A’ Firemen at Danapur and
supply of uoiforms to them,
(947)]

““That a demand under the head
Rallway Board be reduced by
Rs, 100."

[Nced of calculating mileage
allowance from ‘signing on to*
‘signng off' all running staff
(948)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

{Fallure of treating checking
rallway staff as runoing staff
(949))

“That the demand under the head
Rallway Board be reduced by
Rs, 100,"

[Need for making leave rules
for all railway employees. (950)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100"

{Need of glving medical facill-
ties 10 all rallway employces,
(951)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

_lNeed of givlp; educational
assistance 1o all rallway employ-
ees. (952)] '
“That the demand under the head
Railway Board be reduced by
Rs, 100."

[Need of giving allowances to all
1nliwey employecs, (953)]



“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of immediate scrapping
of Govt. Servants’ Conduct
Rules for railway employees.
(954)]

*““That the demand under the head
Rallway Board be reduced by
Rs, 100,"

[Need of glving passes and
other leave travel concessions lo
all railway employees (955)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need of giving trade union
rights to all rallway employees
and evolving policy of recogni-
tlon and giving negotlating
faclitlies to unions and service
a associations, (956)]

“That the demand under the head
Railway Board be reduced by
Rs, 100."

[Need of giving amenitles and
facilities to railway employees
(957)]

““That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Need of ralsing age of supcran-
nuatlon,. (958)]

“That the domand under the head
Railway Board be reduced by
Rs. 100."

[Need 1o give retirement bene-
fits to all employees. (959)]

“That the demand under the head
Railwey Board be reduced by
Rs. 100.”

[Need of glving interim rellef
1o all raflway smployess, (960)]
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“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need of giving uniforms and
protective clothings to the emp-
loyees. (961))]

““That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need of staff welfare measures.
(962)]

“‘That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Necd of scrapping confidential
reports, (963)]

“‘That the demand under the head
Railway Board be reduced by
Re, 100.”

[Need to extend financial assls-
tance to Samastipur college by
Rallway Board in view of the
fact that a large numbers of
wards of Rallway employecs are
studying in the the said college,
(965)]

“That the demnnd under the head
Railway Board be reduced by
Rs, 100."

[Need to upgrade the middle
school In Garhara (Baraunl) to
a Higher Secondary Schoel,
(966)

“That the demaud undcr the head
Rellway Board be reduced by
Rs. 100,"

[Need to connstruct a board
guage line from Saimastipur to
Darbhanga keepiog in view the
importance of airport in Dare
bhanga which may be used also
for the war puipaw, (967)]

*“That the demand under the head
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Railway Board be
Rs, 100.”

reduced by

[Need to Introduce a new train
‘Mithila Mall from Samastipur
to Delhi, 1963}]

““That the demand under the head
Rallway Board be reduced by
Rs 100"

[Need to open primary schools
in cach Railway Colony In
Garhara (Barauni) in view of
the number of Railway emp-
loyees there which s about
5,500. (969)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

|Need the discontinue the
pracilce of not serving meals
once a week in departmentally
run Cantecns on N.E, Rallway.
(970)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100.""

[Need to provide n stoppage of
Jonta Express, at Gulzaribagh
Siation Railway. (971)]

*““That the demand under the head
Rollway Board be reduced by
Rs, 100"

[Need to provide a stoppage of
Tata Express at Patna Chy
Statlon on Eastern Rallway,

(972)]
““That the demand under the head
Rallway Board be reduced by
Rs, 100.*

[Need to introduce a train from
Ranchi to Patna in the morning,
(973))

““That the demand under the head

Rallway Board be reduced by
Rs. 100.”

(Newd 10 provide aitendeats fn
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all I class and I1l class sleeper
coaches. (974)]

““That the demand under the head
Rajlway Board be reduced by
Rs. 100,

[Netd to make immediate arran-
gement for residential accomm-
odation for class III and class IV
employees of Simastipur Dlvision
(Northern Railway). (975)]

““That the demand under the head
Raflway Board be reduced by
Rs. 100,"

[Failure 10 meet the justified
demands of train clerks and to
remove thelr difficultles. (976)]

“‘That the demand under the head
Raliway Board be reduced by
Rs. 100.”

|Failure 1o accede to the
demands put forward in writing
to the Divisional Snperintendent
on 30th July, 1969 by the class
IV traln lighting staff of Dana-
pur Division on Eastern Rail-
way, (977)]

““That the demand under the head
Rallway Boord be reduced by
Rs, 100,"

[Need to glve up the discrimina-
tory policy of supplying uni-
forms to Fiiters and Khallasis
in Electricity depariment of
Eastern Rallway and Fitlers
Khallasis of North and North
Eastern Railways, (978))

*“That the demand under the hecad
Rallway Board be reduced by
Rs. 100,

[Failure to make satisfactory
arrapgements 1o provide drin-
king water at Parsa, Pothahl,
Nadaul, Taregana and all other
stations on Patpa-Gaya line of
Eastern Rallway, (979)]



“That the demand under the head
Railway Board be reduced by
Rs, 100,”

[Pallure to make proper arrange-
ments of lavatorles and lighting
at  Parsa, Pothahl, Nadaul,
Taregana and all other stations
on Patna—Gaya line of ECastern
Rauilway, (980}]

*“That the demand under the head
Railway Borard be reduced by
Rs.100.™

|Need to stop direct recruitment
of guard *C" (Rs. 130-225) and
the quota should at lcast be
immcdiately restored to the
train clerks as was prevalent
prior to 1958, (981)]

**That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to open  promotion to
Commercial Department  for
Train Clerks and to fix a per-
centage thereof, (982)]

*That the demand under the head
Railway Board be reduced by
Rs. 100"

|Need of redesignating “*Tralns
Clearks™ as *‘Vehicle Move-
ment Controller'’ In  accordance
with the nature of working.
(983']

*“That the demand under the head
Railway Board be reduced by
Rs. 100,

|Need of bringing percentage
of up-gradatlon of Trains Clerks
at the par with other class 111
categories, (984)]

“That the demand under the head
Rallway Board be Reduced by
Rr. 100"

[Need of giving recogoltion to
All lodla Traios Clerks Assocla-

tion, (983)]
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“That the demand under the head
Raflway Board be reduced by
Rs, 100

[Need of giving facilities such
day duty, routine shed duty,
pay scale, percenlage of up-
gradation, gazetted holidays and
scrvice  condition 1o Tralns
Clerks as ecnjoyed by office
clerks in raliways. (916))

““That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Need of giving over-time faci-
lity to the Machanical Swaff in
the Western Rallway as enjoyed
in other Rallways, (987)]

“That the demand under the head
Rallway Board be reduced by
Rs 100"

|Nced of implementing all
declslons of the Rallway Board
in the Western Railway regar-
ding Mechanlcal Staff, (988)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.""

[Need of abolishing the posts of
B. T. M. fitters and promoting
them to the posts of fliters in
the Western Rallway as has been
done In other Rllways. (989)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Nved of fixing avenue of promo-
tion to the carpenters, black
smiths, and tin smiths working
in the Western Rallway Loco
Sheds, (990))

“That the demand under the head
Raflway Board be reduced by
Rs, 100"

|Need of giving same fachlitles
to the Turners in the Loco
Sheds which are enjoyed by the
Machinists, (991)]
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[Shrl Ramavtar Shastri]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need of improving the condi-
tions of the Boller makers in
Loco Sheds. (992)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need of piving promotion to
the mechanical siaff according
to the skill and work allotted,
(993)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,”

| Failure in confirming the services
of the Mechanical Staff, (994)]

“That the demand under the head
Railway Board be reduced by
Rs. 100."”

[Non-payment of overtime dues
to the Supervisors of breakdown
tralns since September, 1969 in
the Western Railway. (997)]

*“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need of conducting highly

tkilled tests In the Western
Rallway. 998)]

*That the demand wunder the head
Railway Board be reduced by
Rs. 100,

[Need of giving preference to
senior Khalasls of Steam Loco
Sheds in Diesel Sheds. (999))

“That the demand under the head
Rallway Board be reduced by
Rs, 100,"”

[Neo:d of doubling the wages of
Loco Shed filier Khalasiy than
other Khalasls, (1000)]
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“That the demand under the head
Railway Board be reduced by
Rs. 100,”

[Need of raising the wages of
fitters In vlew of thelr work and
responsibilities. (1001)]

" “That the demand under the head

Rallway Roard be reduced by
Rs. 100,"

[Need of reducing work load of
the Mechanical staff, (1002)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of keeping adequated
stocks in the tool room of Delhi
Loco Shed. (1003)]

“*That the demand under the head
Ralilway Board be reduced by
Rs, 100,

[Need of keeping and malntain-
ing First Aid Box iIn the Delhi
Loco Shed which is absent these
days, (1004)]

“That the demand under the head
Railwny Board be rrduced by
Rs, 100." .
[Need of implementing day-to-
day officiating duty of fitting
staff in the Delhl Loco Shed,
(1005)]

“That the demand under the head
Railway Board be reduced by
Rs. 100."

[Need of upgrading all S. 8.
Posts of Maintenance Suaff in
Delki Division of N, Railway,
(1006)]

"“That the demand under the head

Railway Board be reduced by
Rs, 100,"

[Need of restoring all privileges
denied to 24 Loco Shed Staff of
Delhi after restoring break fo
sarvice of the Rellway employees,
goom] - -
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“That the demand under the head
Rallway Board be .reduced by
Rs. 100.”

[Denlal of right to senior staff
for Dlesel training in the Western
Rallway, (1008)]

*“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need of paying officiating
ollowan“e to all eligibles and
to prepare shedwise panel In
Ferozepur Division, Northern
Rallway, (1009)]

*““That the demad under the head
Rallway Board be reduced by
Rs, 1060,

|Need to pay overiime payment
to all who work above their
restored duty hours accordingly
and to maintain record by L,F,
JUC. in Ferozepur Division of
Northern Railway, (1010,]

“That the demand under the head
Railway Board ba reduced by
Rs. 100.”

[Failure in regular malntenance
of track In the Delhi Loco Shed.
(1011)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100"

(Functioning of the Canteen of
Delhi Loco Shed and need for
fresh election of the Canteen
Commlttee, (1012)]

““That the demand uoder the head
Railway Board be reduced by
Rs, 100,*

[Need of removing trouble beiog
experienced about tipped tools
ig the Delhl Loco Shed, (1013)]
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*“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Fallure in the Implementing of
class IV staff recommendations
and 25 per cent upgradation of
staff as per recommendation of
Shankar Sharans Award. (1014)]

“That the demand under the head
Rallway Board bec reduced by
Rs. 100.”

[Fallure in supplying uniforms
to Loco Mechanical Staflf as
per recommendation of Das
Commsssion. (1015)].

““That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Need of stoppihg violatlon of
Hour of Employment Rules by
the local administration at
Jullundur City in Northera Rail-
way. (1016)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

|[Need of regular cleaning of
dugs for easy repalr work of
engines at Jullundur City in Nor-
thern Railway. (I[ll'.l'j]

““That the demand under the head
Rallway Board bes reduced by
Rs. 100,

[Need of continuing half day
leave for religious functions In
Ferozepur Division of Northern
Rallway. (1018)]

“That the demand under the head
Railway Board be reduced by
Rs. 100",

[Need of keeping tools rooms
opened for 24 hours and provid-
ing them according to require-
ments In Ferozpur Dlvislon of
Northern Railway, (1019)]
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[Shrl Ramavtar Shastri]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to introduced one day
more delux train to Calcuita
via Patna and back, (1032)]

*‘That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to allot a quota of seats
for MPs in deluxe trains running
between Delhi and Calcuita and
Vice versa. (1033)]

“‘That the demand under the head
Railway Board be reduced by
Rs. 100

[Need to avold accidents and
to pay adequate compensation
to the next kin of casualties
among passengers. (1034)]

“'That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to give employment to
the family members of those
employces who get Injured dur-
ing service or those who retire,
(1035)]

“That the demand wunder the head
Railway Board be reduced by
Rs, 100"

[Failure 1o = withdraw cases
against those rallway employces
who took part in September 19,
1968 strike, (1036)]

*“That the demand under the head
Rellway Board be reduced by
Rs, 100,

[Fallure to check thefts of goods
valued at crores of rupces every
year from Jamalpur rallway
workshop, (1037)]
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“That the demand under the head
Railway Board be reduced by
Ra, 100"

[Indifferent attitude of the Rall-
way Board in sanctioning posts
for Hindi work in the office of
the Rallway Board and kecping
the post of Joint Director
(Hindi) vacant since fts creation.
(1038)]

““That the demand under the head
Railway Board be reduced by
Rs. 100,

[Need of using national langua-
ges mentioned In the Eighth
Schedule to the Constitution
In the office of Railways in the
Siates, (1039;]

“That the demand under the head
Ordinary Working Expenses—Opera-
tion (Fuel) be reduced by Rs, 100"

[Failure to supply broken coal
to locomotives as per rules,
(1049)]

“That the demaod uoder the head
Ordinary Working Expenses--Opera-
tion (Fuel) be reduced by Rs. 100.™

[Fallure to check large scale
pilferage and westage of coal.
(1041)]

“That the demand under the head
Ordinary Working Expenses —Opera-
tion (Fucl) be reduced by Rs, 100"

[Fallure 10 check corrupiion In
cascs of accepting inferior coal
from contractors and paying
them for superior coal. (1042)]

““That the demand under the head
Ordinary Woiking Expenses--Opera-
tlon other than staff and fuel be
reduced by Rs, 100.*

[Fallute to check sale of fake
tickets, (1043)]
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*“That the demand under the head
Ordinary Working Expenses—Opera-
tion other than siaff and fuel be
reduced by Rs. 100,

[Need to check large scale
wastage of stationary (1044)]

“That the demand under the head
Ordinary Working Expenses--Opera-
tion other than staff and fuel be
reduced by Rs, 100.”

[Need to check ticketless travel
with a heavy hand. (1045)]

““That the demand under the head
Railway Board be reduced by
Rs, 100."

[Misuse of Rallway Territorial
Army composed of Rallway
employees at the time of last
one day token strike on 19th
September, 1968 and at other
occasions 10 suppress the legiti-
mate agitations of Rallway
employces. (1058)]

“That the demand under the head
Railway Board be reduced by
Rs. 100."”

[Failure in conceding the just
and legitimate grievances of 1he
Railway employees working In
the Patratu Diesel Engine Shed,

(1059)]

SHRI SURAJ BHAN 1 1 beg to move :

“That the demand uoder the head
Railway Board be reduced by
Rs. 100.”

[Fallure to provide adequate
stall in the Ambala Cantt.
Raftway Hospital. (1060)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”
[Fallure to appoint a waterman
at Kalanau Rallway Sution
(Northern Railway). (1061)]
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“That the demand under the head
Railway Board be reduced by
Rs, 100,

[Need to provide electricity at
Kesrl Rallway Statlon (Northern
Railway) and the staff quarters
attached with the Railway
Station. (1062)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.*

[Fallure to improve the sanliary
conditioos fo the rallway colony,
Ambala Cantt. (1063)]

“That the demand uoder the head
Rallway Board be reduced by
Rs. 100"

[Need to provide electric fans
at the exit gates of Ambala
Cantt, Rallway Station (Northern
Rallway) (1064)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Failure to provide electririty
at Kalanaur Railway Station
(Northern Rallway) and the
salT quarters attached with the
Ruilway Station, (1065)]

“‘That the demand under the head
Rullway Board be reduced by
Rs. 100,"

[Lack of even basic civic
amenities In the Rampura
Railway Colony at Ambala
Cantt. (1066)]

““That the demand under the head
Raliway Board be reduced by
Rs. 100,"

[Fatlure to improve the sanitasy
conditions in the raliway colony,
Ambala Cantt, (1067)]
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[Shri Suraj Bhan]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

| Unsatisfactory working of Rall-
way Hosplial at Ambala Cantt,
(1068)]

*“That the demand undéer the head

Railway Board be reduced by
Rs, 100.”

[Inadequate medical facllitles to
the Rallway employees of
Ambala Cantt, and Ambala City.
(1069))

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Inordinate and avoldable delay
in settlement of personal cases
of staff of Kalka Rallway
Workshop,  (1070}]

““That the demand under the head

Rallway Board be reduced by
Rs. 100."

[Inadequate medical facilitles to
the Class III and Class 1V staff
of Kalka Railway Workshop.
(1071))

“That the demand under the head
Railway Board be reduced by
Rs, 100."

[Gradually decreasing strength
of Kalka Workshop and the
undue, unwanted and discrimi-
natory transfers of stafl there-
from, (1072)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

| Deterlorating relations of Ad-
ministration and staff of Kalka
Rallway Workshop. (1073)]
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“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Failure to improve the streets,
drinking water arrangements and
street lights In  the Railway
Colony—(DHOL Type) at Kalka
(Northern Rallway). (1074)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Fallure to demollsh DHOL
Type quarters prepared out of
tin sheets which are useful
nelther in winter nor In summer
and Instead construct new
modern residential gquarters for
the staff at Kalka, (1075)]

“‘That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Failure of the Railway Adminls-
tration to remove the grievances
of 8. C, employees in the Rall-
way Workshop, Jagadhri per-
falning to thelr promotlon,
(1076)]

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure to provide electricity at
Lalru Railway Station (Norihern
Rallway) and in the Rallway
siafl quarters attached with the
sald railway staton, (1077))

“That the demand uader the head
Railway Board be reduced by
Rs, 100."”

[Need to provide separate urinal
latrines for Rallway stafl at
Ambala Cant./City Rallway
Stations. (1078)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."”

(Failure to remove congestion on
platform on account of mail
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bags of RMS at Ambala Cantt.
Rallway Station, (1079))

*‘That the demand under the head
Rallway Board be - reduced by
Rs. 100."

[Need to set up adequate
reviring rooms at Ambala Cantt,
Rallway Station, (1080)]

*‘That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Neod to make provision for
supply of beddings at Ambala
Cantt. Raflway Station. (1081)]

SHRI RAMAVATAR SHASTRI ; 1 beg
to move :

““That the demand under the head
Rallway Board be 1educed by
Rs. 100,"

[Fallure to provide facllity to
ask questions and recelve replies
in Hindl and other languages
listed in the Coostitution during
interviews by the Rallway
officials, (1083)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,

[Need to shift the office of
Assistant  Station Master In
Patoa necar the maln gate.
(1084)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.™

[Filure to construct a pucca
overbridge In Methapur near
Patoa  junction in Eastern
Railway. (1085)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,”

[Need to take over the railway
between Fatuba and [slampur
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belonging to Light Raliway and
to convert It Into broad gauge
line.  (1086))

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to raise the amount being
provided by the rallways to the
Khagaul Municipality as ald
because thousands of Rallway
employees are |lving there.
(1087)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Fallure to check iIncidents of
hooliganism with railway
labourers and in their colony in
Garhara, which Is the centre of
Eastern and North Eastern
Railways, (1088)]

““That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Need to extend the present
over-bridge in Thana Bihpur
junction statlon, North Eastern
Railway, towards the North,
(1089)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Need to open a D.T.S. office
in Sonepur, North Eastern Rail-
way (1090.]

“That the demand under the head
Rajlway Board be reduced by
Rs. 100.”

[Need to find a solution to the
crisls immineat due to erosion
by river Ganges to Manas!
statlon of North Easiern Rall-
way, (1090)]
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[Shri Ramavtar Shastrl

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need to construct a waiting
room for 111 class passengers on
Thana Bihpur junction station

on North Eastern Railway,

(1092)]

SHRT SURAJ BHAN 1 I beg to moves

“That the demand under the head
Railway Board be reduced by
Rs. 100. *

[Need to give adequate grades
to Power Cabin staff of Delhi
Main, (1094)]

*“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Fallure to glve cash compensa-
tion to the commercial staffl
where iheir rest falls on Natlonal
Holldays, (1095)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100, ™

|Failure to accept the demands
of firemen (1096)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to accept the demands
of firemen (1097)]

#That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to construct a new rail-
way line from Jagadhri to
Paoota Sahib in Himachal
Pradesh (Northern Railway)

(1098)]
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““That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Fallure to accept the outstand-
Ing demands of Rallway Guards,
(1099)]

*“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to start medical reimbur-
scment  system in  the Rallways,
(1100)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to extend tultion fee rei-
mbursement  to railway staff up-
to graduation. (1101)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Need for proving public call
booths at Ambala City, Ambala
Cantt. and Jagadharl Rallway
Stations. (1102)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to construct raised plat-
forms at Kalanpur Railway
Station, (1103)]

*That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Need to give lunch break to all
commercial clerks, (1104)]

““That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to give some special
allowance to all Commercial
Cilerks who have to handie cash,
(IIUS]]
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““That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Need to revise the strength of
commerclal siaff In the Rallway
speclally at Ambala, New Delhi
and Delhi. (1106)]

‘“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need to have a shed and pucca
platform on parcel sidings at
New Delhl. (1107)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to increase the percentage
of upgradation of posts of Com-
merclal Clerks, (1008))]

“That the demand under the head
Railway Board be reduced by
R’. vaii

[Failure to make provision for
absorptlon of staff declared
medically unfit In their respec-
tive Departments. (1109)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,”

[Need to supply adequate new
hand barrows and repair the
old ones at Ambala Cilty and
Ambala Cantt. Rallway Statlons
(1110)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Need to supply adequate hand
barrows and repair the old ones
at New Delhi Railway Station.
(]

“That the demand uoder the head
Rallway Board be reduced by
Rs, 100"

[Need of calculating the duty
bours of all the ruaniog stall from

“signing on™ to ‘'signing off**
(1112)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,"

[Need for improving the system
of coofldental reports. (1113)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Need of giving Immediate :n-
terim relief to the Railway
employees, (1114)]

“That the demand under the head
Raliway Board be reduced by
Rs. 100,

[Need to treat checking raliway
stafl as running stafl. (1115)]

“That the demand uoder the head
Rallway Board be reduced by
Rs, 100,

[Need to have changes In the
pay structure and service condi-
tions with the aim of having
rationalisation,  simplification
and uniformity In the case of
S.Ms and A.5.Ms. (1116;]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to stop automation In the
Rallway (1117))

**That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Fullure to decentralise rellef
arrangments for 8.Ms./A.S. Ms,
In Jodhpur Division (N, Raii-
ways) (1118]

“That the demand uonder the head
Rallway Board be reduced by
Rs, 100"

[Pallure to give desert allowance
to the Rajlway employees wor-
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king o the desert areas of Rajasthan
(1119)

“That the demand under the head
Railway Board be réduced by
Rs. 100"

[Failure to provide any channel
of promotion for Rallway School
teachers, (1120)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Fallure to Improve working
conditlons of primary sceools
under the Rallways. (1121))

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Failure to provide adequate
number of latrines/bath rooms
to the essentinl service staff in
Rallway Colony of Loco Shed
Delhl (1122)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100

[Impropriety of forcing the
senior runnlng stalf to live in
one room quarter with family
in the loco Shed Clony, Delhl.
(1123)]

*“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Fallure to provide separate
latrines bath rooms for class 1V
stafl in the Railway Colonies.

(1124))

*“That the demand under the head
Railway Board be reduced by
Rs. 100.*

Failure to give children educa-
cation allowance to Rallway
employees on the patiern of
other  Central Government
employees, (1125)]
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“*That the ‘demand under the head
Rallway Board be reduced by
Rs. 100."

[Fallure to provide electrlc fans
to ¢lass 1v Railway employees
lo their residental quarters.
(1126)]

“That the demand under' the head
Rallwap Board be reducad by
Rs. 100'"

[Failure to provide electric bulbs
in stairs and street lights In
Rallway Clonles in Delhl/New
Delhi. (1127)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Failure to restore issue of unl-
forms to Daftrles. (1128)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Failure to Improve quality
specially the siitching of uni-
forms. (1129)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Failure to glve casual leave to
the staflf of Railway Printing
Press as adimissible to Governa-
ment of Indla printing presses,
(1130)]

“That the demand under tne head
Rallway Board be reduced by
Rs. 100,”

[Fallure to arrange stoppage of
passenger trains near Railway
Printiog Press at Delhl to sult
the Rallway Staff of that Press.
(131)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100."

[Failure to have any job analy-
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sls in Ferozepur Divislon (Nor-
thern Railway) (1132)]

*That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need to have job analysis of
Drawlng stafl in all the rallways
(1133)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Need to treat parcel dellvery
clerks as running siaff, (1134)]

““That the demand under the head
Raliway Board be reduced by
Rs. 100,”

|Failure to extend C.G.H.S.
medical facllitles to the Railway
staff where Rallway Hosplials
are not in extistence, (1135)]

SHRI RAMAVATAR SHASTRI : I beg
to move 1

“That the demand under the head
Railway Board be reduced by
Rs. 100."

[Failure to provide jobs in Rail-
ways to Scheduled Castes and
Scheduied Tribes according to
quuia, (1136)]

“That the demand under the head
Rallway Board be reduced by
Hs. 100,

[Need to provide more faclllties
to passengers of 1l class in
Railways. (1137))

““That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need to change present cource of
Ganga river and connect it with
its old course for checking the
erosilon of Mansl Siatlon on
N.E. Rallway from the river
as was suggested by Dr. K. L.
"Rao, the Mialster of lrrigation
and Power, (1138)]-

“That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Fallure in implementing sugges-
tions put forth In the Zumal
Informal Consultative Commit-
tees of Railways. (1139)]

SHRI B. K. DASCHOWDHURY
(Cooch Bebar) : 1 beg to move )

‘“That the demand under the head

Railway Board be reduced by
Rs, 100."

[Futlilty to main-ain the Rall-
way Board with present 10p-
heavy administration. (1142)]

"“That the demand under the head

Railway Board be redcuced by
Rs, 100.™

|Futility of focreassng expendi-
ture in each and every year
uuder the head °*Railway Board
(1143)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to reduce the number
of members of the Railway Board
as suggesied by the Administra-
tlive Reforms  Commission,
(1144)]

““That the demand under the head
Railway Board be reduced by
Rs, 100,

[Failure to Increase cfficiency of
the Administration. (1145)]

“That the demand under the head
Miscellancous be  reduced by
Rs. 100.”

[Fallure of Rescarch. Designs
and Btandards Organisation to
invent any new traio cootrol
moachine in order 10 avoid
collision, (1146))
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“That the demand wunder the head
Miscellaneous be  reduced by
Rs. 100,

[Failure of appreciating the
Electronlc Safety Device
Machine as invented by a
young scientist of Alipurduar,
now working as an employce of
tte N.F. Raillway, which
works on the Principle of
M. M, R. (Modified Minlature
Radar) and automatically con-
trols the Rallway Engine, avold
accldents, and speed up move-
ment of the tralns, (1147)]

“That the demand undcr the head
Miscellancous  be  reduced by
Rs, 1C0."

|Failure of taking wup the
survey work to convert the
existing metre gauge Line into
broad gauge line from New
Cooch Behar to Gitaldah and
Bamanhat, In N, F. Rallway,
[Il-ﬂl]]

“That the demand under the head
Miscellancous  be reduced by
Rs. 100"

[Failure of toking ony step
for the survey of two new lines
from New Cooch Behar 10
Hasimara snd New Cooch
B:har 10 Golakganj In Assum,
In N F. Rallway. (1149)]

*“That the demund under the head
ordinary working Expenses-Adminis-
tratlon be reduced by Rs. 100."

[Need to improve 1he efficiency
of officers end their relations
with the employees. (1150))

“‘That the demand under the head
ordinary working expenses- - Admiois-
tration be reduced by Rs, 100 ™

[Need 10 decrease the nun bar
of exlstiag officers, (1151))
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“That the demand under the head
ordinary working expenses-Adminis-
tration be reduced by Rs, 100."

[Need 1o Include one member
from and amongst Scheduled
Casies and Scheduled Tribes in
the Rallway Service Commis-
sion to ensure that persons
belooging to Scheduled Castes
and Scheduled Tnbes do get
better representatlon in Services,
(1152)]

“‘That the demand under the head
ordinary woiking expenses-Adn inis-
tration be reduced by Rs. 100."

|Neced to remove area officers
wherever they are appointed,
(1153))

“That the dcmand under the head
ordinary woiking expenses-Repairs
and Malnienance be reduced by
Rs, 100,

[Failure of dleselisation of the
D. H. seciion in the N, F,
Railway as suggested by the
Commitlee on  uncconomic
lines, (1154)]

““That the nemand under ihe head
ordinaiy working expenses-Repairs
and Malntenance be reduced by
Rs, 100."

|Fuilure of restoration of Haldi-
bari-Jalpaiguri snd Laroguri-
Changrabhand! a Brauch lines of
the N. F. Railway, which were
damaged by the grcat O:tober
deluge in North Bengal o
1968. (1155)]

“That the demand under the head
Ordinary Wosking Expeses-Rapairs
sod Maiotenance be reduced by
Rs, 100,

[Paliure of meintaiping a Loco-
parage and Loco-runnlog shed
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at New Coach B:har (B.G.) in
the N F. Rallway (1156)]

**That the demaod under the head
Ordloary Working Expenses-Repairs
and Mainicpance be reduced by
Rs, 100"

[Need to construct a carriage
and wagon workshop at New
Cooch Behar in N. F. Raliway,
which was originally planned.
(1157)]

©That the demand under the head
Ordinary Working Expentes-Operat-
Staff be reduced by Rs. 100.”

[Nced to give overtime and
night duty allowances to all
opcrating staff, (1158]

“That the demand under the head
Ordinary Working Expenses-Operat-
ing Stall be reduced by Rs, 100"’

[Nced 10 open up scopes for
signallers and 1elecommunication
employees to higher promotion,

(1159)]

“That the demand under the head
Ordinary Working Expenscs-Operat-
fng Stafl be reduced by Rs, 100,*

|Need 10 Improve the service
conditions of signallers and
teleccommunication employees,

(1160 ]

“That the demand under the head
Ordinary Working  Expenses-Staff
Welfare be reduced by Rs. 100"

[Need to appolat a Commitice
1o review the activities of some
vindictive officers in N.F, Rail-
way like  Area  Officer,
D.C.5D.OS. for their vindic-
tive orders agalnst employees,

(1161)]

“That the demand under the head
Ordinary Working  Expcnses-Buall
Welfare be reduced by Rs, 100."”
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girvevances Cell or Councll,
with three persons, representing
the Railway, the employces and
a retired Judge of High Court,
where employees may file thelr
grievances after cxhausting de-
partmenial procedures, (1162)]

“That the demand under the head
Ordinary Working  Expenses-Staff
Welfare be reduced by Rs. 100"

|Need to open snbsidised hostels
attached to schools in the N,F.
Rallway for the benefit of
employees chlldren, (1163)]

‘*“That the demand under the head
Ordinary  Working Expenses-Staff
Wellfare be reduced by Rs, 100"

[Need to give due recogniifon
to varlous categorles of associa-
tions, (1164))

“*That the demand under the head
Construction of New Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs, 100"

[Fallure to provide more money
for Mass Repid Transit System
in Calcutta City, (1165)]

““That the demand under the head
Construction of New Lines-Csplial
And Depreciation Reserve Fund be
reduced by Rs, 100"

[Fallure to expedite the Circu-
lar Rallway Preject for Calcutta,
(1166)]

SHRI RAMAVTAR SHASTRI ; | beg
10 move !

““That the demand under the hcad
Rallway Board be reduced by
Rs, 100"

[Necd of kipping Delhi Loco
shed pits always clean and for
this Improvisatlon injector steem
should be uscd, (1208)]

“That the demand under the head
Rallway Board be reduced by
‘Rs; 100."



D.G. (Rlys.), 1969-70

regular supply of materials with
tools for maintalning Loco sheds
and for technical efficlency.
(1209))

““That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Need of emplementing Kunzru
Commitice recommendation
regarding reduction of jurisdic=-
tlon of P.W. Is. (1210)]

*That the demand under the hcad
Railway  Board bc reduced by
Rs, 100.”

|Need of implementing recomen-
dation of Kunzru Commitlee
regarding relinquishing P.W, s,
of stores charges. (1211)]

“That the demand under the head
Railway Board be rcdcued by
Rs, 100 ™

[Need of implementing Wanchoo
Committee recommendation
regarding Gazetted rank for
P.W.ls, at Important stations.
(1212)]

““That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need to pay wages to casual
labourcrs at par with the per-
manent labourers as they do
the same work, (1213)]

*‘That the demand under the head
Railway Board be reduced by
Rs 100"

[Need of increasing carde
strength of permanent gangs,
(1214)]

“That the demand under the bead
Rullway Board be reduced by

Rs, 100"

[Need to increase the strength
of leave reserves and rest glvers,
(1213)]
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“That the demand under the head
Rallway Board be reduced by
Rs. 100"

|Need of relieving P, W.Is, and
AP.Wls, of all non-technical
responsibilities without any
further delay. (1216)]

“That thc demand under the head
Railway Board be reduced by
Rs. 100."

[Need of fixing of specific
responsibilities on category basis
on PW, Is, and their subordi-
nates and to amend the Gencral
and Subsidiary Rules according-
ly. (12171])

*“That the demand wunder the hcad
Railway Board be reduced by
Rs. 100,

| Nced of declaring Keymen and
Maitcs as skilled supervisors and
Gangmen assemi-skilled calegory
(1218)]

“That the demand under the head
Rajlway Board be reduced by
Rs 100."

[Need of bringing at per the
pay scale of Keymen and Mates
with the Mechanical Signal
Maintalner of Signal and Tele-
communications Department,
(1219))

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Need of fixing pay scale of
A.P.W. 15.—250 @ . 380 (which
is the present starting pay for
P. W. Is.) as loterim arrange-
ment, (1220)]

“That the demand uonder the head
Railway Board be reduced by
Rs. 100,

[Need of fixing specific duty
hours of P.W. Is, and A P.W.Is
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as well as their periodic rest
and bolidays. (1221)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need of speclal allowance for
APW.s, for high speed
routes where higher  grade
P.W.Is. are statloned. (1222)]

“*That the demand under the head
Railway Board be reduced by
Rs. 100,”

[Need of removing disparity
with respect to allowances, such
as might allowance, breakdown
allowances etc, (1223)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Failure to look into the needs
of P.W.Is, and A, P, W.ls,
regarding accommodation,
medical, children's education
etc. (1224)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.""

[Need of removing all the grie-
vances of the P, W, 1Is, and
A.PW.I, (1225)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Need to increase perceatage of
promotion of P.W, Is. which
is at present 7 per cent. (1226)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Necd of implementing B.T. M.,
policy in all the Loco sheds in

Nortbaro Rallway. (1227)]
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**That the demand uonder the head
Railway Board be reduced by
Rs, 100.";

[Need of abolition of seml.skill-
ed posis and upgrading them as
skilled posts in all Loco sheds
of Northern Railway. (1228)]

‘“That the demand under the head
Rallway Board be reduced by
Re, 100."’

[Need of imparting diesel train-
to supervisors FICs In Loco
sheds of Northern Rallway,
(1229))

“That the demand under the head
Railway Board be reduced by
Rs. 100."

[Need of stopplng direct recruit-
ment of FICs in all diesel sheds
in Northern Rallway. (1230)]

““That the demand under ‘the head
Reilway Board be reduced by
Rs, 100."

[Need to cancel FIC grade *‘A°
sclection Panel published on
27-12-69 vide Q.M. (P) letter
No. 755-E/216 (ENC), Northern
Rallway (1231)]

““That the demand under the head
Raliway Board be reduced by
Rs, 100,"

{Fallure to withdraw the recognl-
tion of National Federation of
lndian Rallwaymen, (1232)]

SHRI P. G. SEN (Purnea) : 1 beg to
move ; '

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Failure of maintaining coaches
in proper order, (1233)]
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[Shrl P. G. Sen] -

“That the demand under the bead
Railway Board be reduced by
Rs, 100,

[Fallure to give uniform treat-
ment to the T.T.E's in regard
to their T.A. reckoning them
as running stafl in all the rail-
ways, (1234)]

SHRI BENI SHANKER SHARMA :

1 beg to move :

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Need for stopplng mail and
express tralns at Naugachia in
North  Bhagalpur which is a
great business centre, (1243)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Need to start a new train bet-
ween  Bajdyanathdham and
Jesidih between 22 hours and
02 hours to provide connections
with up and down trains at
Jesidih  for passengers from
Baidyanathdham, majority of
whom are plligrims from diffe-
rent parts of the country.
(1244))

“That the demand under the bead
Rallway Board be reduced by
Rs. 100,

[Need to attach a bogle direct
for Patna in the train leaving
Baidyanathdham in the night to
enable the Baldyanathdham

passengers to reach Patna In the
morning. (1245)]

SHRI P. G, SEN : I beg to move :
*“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Failure to provide a subsiitute
for the retired iocharge of the
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night shift at Katlhar Enquiry
office. (1246)

“That the demand under the head
Railway Board be reduced by
Rs. 100.”

[Fallure to provide sufficlent
funds to broad gauge the Kati-
har Barauni line, being the
ooly line of the sensitive area,
without delay, (1247)]

*““That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Flllure to change category and
designatlon of the mistry and
chargeman having identical duty
to perform to one grade as
chargeman. (1248)]

*“That the cdemand under the head
Rallway Board be reduced by
Rs. 100."

[Need for protectlon works In
Barauni-Katihar line at Manshi
In vlew of the displacement of
local inhabitants, (1249)]

*““That the demand under the head
Rallway board be reduced by
Rs, 100.”

[Fallure to provide sleeper
coaches for night travels Jo
passenger trains, (1250)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,”

[Failure to remove congestions
in the trains. (1251)]

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : I beg to move :

*That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Delay In the construction of
Cuttack-Paradip railway lioe and
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reversal of the decision of the
Minister by Rallway administra-
tion. (1252)]

“That the demand under the head
Railway Doard be reduced by
Rs, 100"

[Halt of express train at Koral
rallway station on S.B. rallway
(1253)]

“That the demand under the head
Railwar Board be reduced by
Rs. 100."”

[Need to start passenger train
betwcen Boroll and Bolan! mines
area in the district of Koenjor
of Orissa, (1254))

“That the demand. under the head
Railway Board be reduced by
Rs, 100,

[Lease of railway lands to culil-
valors at Hardaspur and Garh-
Madhupur railway statlon area
on S.E, railway, (1255)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Stepping up the running time
of Utakal Express from Delhi
to purl. (1256)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Elimination of stagnatlon of
train controllers. (1257))

“That the demand uoder the head
Railway Board be reduced by
Rs. 100"

[Restoration of fringe benefits
withdrawn after the amalgama-
tion of dearncss allowance with
besic pay, (1258)]
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““That the demand under the head
Ralilway Board be reduced by
Rs. 100"

[Need to glve night allowance
1o all control siaff Irrcspective
of thelr pay scales who perform
night dutles. (1259)]

“‘That the demand under the head
Rallway Board be reduced by
Rs, 100."” '

[Provision of centralised air
conditioning as per Rallway
Board's Instructions, (1260)]

““That the demand under the head
Rallway Board be reduced by
Rs. 100"

[Amalgamation of grade I and
grade 1l of tralo controllers,

(1261)]

“That the demaod under the head
Rallway Board be reduced by
Rs, 100.”

[Provision of latest means of
communication in control offices,
(1262))

“That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need to declare Deputy Traln
Controllers as ‘Intensive’ workers
instead of “Continuous. (1263)]

SHRI BENI SHANKER SHARMA :
1 beg to move :

“*That the demand under the head
Ordinary Working Expenses-Adminls
tration be reduced by Rs. 100."

[Need to improve the service
conditions of Guards, Travelling
Ticket Examiners and A ttendants
in  Rescrved  Compartments,
(1264)]
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(Sbri Banl Shanker Sharma)

“That the demand under the head
Ordinary Working Expenses-Adminis-
tratlon be reduced by Rs, 100"

[Failure to check pilferage of
fitting and fixwres in running
coaches, (1265)]

“That the demand under the head
Ordinary Working Expenses-Adminis-
tratlon be reduced by Rs. 100,

[Nced to put special guards to
check pliferage at the yards,
where the iralns are kept over-
night for washing and cleaning
operations, (1266)]

“That the demand under the head
Ordinary Working Expenses-Adminis-
traticn be reduced by Rs. 100"

[Need to separate vegetorin and
non-vegelarian catering and put

them in charge of separate

contractors, (1267;]

“That the demand under the head
Ordinary Working Expenses-Adminis-
tration be reduced bp Rs, 100.”

[Necd of a bridge between Sahib-
ganj (on Sahibganj Loop) and
Katihar 1o provide casy ap-
proach for thousands of daily
pastengers who have to spend
seven hours to cover a distance
of 31 kllometers, (1268)]

““That tbe dcmand und‘r the head
Ordinary Working Expentes-Adminis-
tratlon be reduced by Rs, 100."

[Failure to keep the batterles
properly charged in tralos
ruoning on Sahibganj loop
resulting In total darkness at
times, giving splendld oppor-
tunity to thieves and pick-
pockets. (1468))

SHRI RAMAVATAR SHASTRI: I

beg to move :

“That the Demann under the Head

MARCH 25, 1970

D. G. (Rlys.), 1970-11 440

“Rallway Board be reduced by
Rs, 100,

[Need of fixing pay scales of
P.Wis. Rs, 335-Rs, 485 and
Rs. 450-Rs, 575 as interim
arrangement (1284)]

SHRI BENOY KRISHNA DASCHO-

WDHURY : | beg to meve :

“That the Demand Under the Heao

Rallway Board be reduced by
Rs, 100,

[Fallure to treat T.T. Es.
as running staffl of the trains and
also to refer the issue to one-
man (ribunal set up by the
Railway Ministry through
agreed upoo earller by ithe
Railway Board (1285)]

**That the Demand under the Head
Ordinary Working Expenses- Opera-
ting Staff be reduced by Rs. 100,*

[Need to declare the duty hours
of Station Masters and Assistant
Station Masters on continous
duty rosters and not on intermit-
tent duty (1226))

“That the Dcmand under the Head
Ordinary Working  Expenses-Staff
Welfare be reduccd by Rs, 100"

[Restricting averues of prome-
tion of T. T. Es. by deploying
class IV staff Incharge of two-
tier and three-tier  sleeper
coaches In  N.F, Railway
instead of T. T. Es, (1287)]

‘“That the Demand under the Head
Ordinary Working Expenses-Staff

" "Welfare be reduced by Rs. 100."

[Stagnation In the cadre of
T. T. Es. due to filllng up posts
by medically decategorised staff
Tiom other depariments and
= **'smignipg them ° senlorily over
sorving tickiog staff (1288)]
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“That the Demand uuder the Head
Ordinary Working  Expenses-Staff
Welfare be reduced by Rs, 100"

[Unwarranted punlshments to
force a particular quantum of
earning compulsorily by each
travelling-Ticket Examiner {n
N. F. Railway (1289)]

“That the Demand under the Hend
Ordinary  Working  Expenses-Stafl
Welfare be reduced by Rs, 100."

[Harassment caused to T. T. Es.
by not allowing the use ruoning
rooms even while on duty
(1290)]

“That the Demand under the Head
Ordinary  Working Expenses-Stafl
Wellare be reduced by Rs, 100,"

[Utilisatlon of 7} per cent upgraded
posts of T. T. Es, *A’ on inspection
jobs and to that extent diminishing
the working cadre of Ticket checking
staff with the existing worklovad
(1991)]

SHRI K. M, MADHUKAR : I beg to

move ;

“‘That the Demand under the Hecad
Ordinary Working Expenses-Opera-
tion (Fuel) be reduced by Rs. 100",

[Fallure to introduce more
diescl-engines to replace steam
engines (1292)]

“That the Demand under the Head
Ordinary Working Expenses-Operation
(Fuel) be reduced by Rs. 109.”*

[Failure to make required
progress in iotroducing more
electric englones  to .replace
stcam cngines (1293)]

“That the Demand under the Head
Ordinary Working Expenses-Opera-
tlon (Fucl) be reduced by Rs, 100.”

[Failure to make adequate
arrangerments for the safety of

goods during loading and
unloading from broad gauge
Hine ‘to metre guage line and
vice versa (1294)]

“That the Demand under the Head
Ordinary Working Expenses-Opera-
tion (Fuel) be reduced by Rs, 100"

|Faflure to cheek theft and
pilferage of goods during
loading ann unloading (1295)]

“That the Demand under the Head
Ordinary Working Expenses-Opera-
tlon (Fuel] be reduced by Rs, 100,"'

[Failure to reduce the heavy
expendlture being incurred to
meet claims for damages as a
result of irregularities during
loading and unloading of goods
(129,)]

“That the Demand under the Head
Ordinary Working Expenses-Operas
tlon Other than staff and fuel be
reduced by Rs. 100.”

[Failure to oheck the number of
cases of claims for-damages
(1297))

“That the Demand under the Head
Construction of New lines-Capital
and Depreciation Reserve Fuod be
reduced by Rs, 100."

[Failure to extend N.E.
Railway direct from Narkatiganj
to Gorakhpur by construcling a
bridge at Varanasl (1298)]

“That the Demand under the Head
opea line works-Capital Depreclation
Reserve Fund and Development Fund
be reduced by Rs. 100."

[Acute dearth of Housing
facilities for class 11l and class
1V employees and casual workers

(1299)]

*“That the Demand under the Head
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[Shri K. M. Madhukar]

Penslonery Charges-Penslon Fund be
reduced by Rs. 100,”

[Failure to give special facilitles
to thoso employees who come
from drought, famine and flood
stricken areas (1300)]

‘“That the Demand under the Head
Ordinary  working  Expenses-Staff
Welfare be reduced by Rs, 100"

[Fallure to spend  adequate
money on medlcal facilliles to
class 11l and class IV Railway
employees and casual workers
(1301)]

“That the Demand under the Head
Ordinary Working  Expenses-Stafl
Welfare be reduced by Rs. 100,*

[Failure to provide proper uni-
forms at appropriate time 1o
Rallway sweepers. watermen and
other class 111 employees (1302)]

That the Demand under the Head
Ordinary  working  Expenses-Staff
Welfare be reduced by Rs, 100"

[Fallure to replace the quarters
lacking minimum facilities for
human living for polntsmen,
Khallasls and other employees
of lower class (1303)]

“*That the Demand under the Head
Ordinary  Working Expenses-Staff
Welfare be reduced by Rs, 100."

[Failure to increase the facilitles
in Railway staff quarters at
Railway Stations except junctions
(1304)]

*That the Demand under the Head
Ordinary Working Expenscs-StafTl
Weliare be reduced by Rs. 100."

[Failure to check the water
logging near quarters of Rallway

. employess at Chakla station on
N.E. Railway (1305)]
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“That the Demand under the Head
Orcdinary Working  Expenses-Staff
Welfare be reduced by Rs 100.*

[Fallure to construct a pacca
road upto the colony of Railway
ompioyees at Chakia station on
N.E. Raflway (1306)]

“‘That the Demand under the Head
Ordioary Working Expenses-Staff
Welfure be reduced by Rs, 100.”

[Fallure to set up a High School
for the bepefit of children of
Rallway employees at Muzaffar-
pur junction on N.E. Railway
(1307)]

“‘That the Demand under the Head
Ordinary Working Expenses-Staff
Welfare be reduced Rs. 100.”

[Failure to remove the inade-
quacy of medical facilities pro-
vided in the hospital for Railway
employees at Muzaffarpur junce
tlon on N, E, Rallway (1318)]

““That the Demand under the Head
Ordinary Working  Expenses-Staff
Welflare be reduced by Rs, 100."’

[Fallure to improve the quality
of food stufl supplied in can-
teens for Rallway employeces
(1309]

‘*That the Demand under the Head
Appropriation to Pension Fund be
reduced by Rs. 100,”

[Fallure to check bribery, delay
and rediapism in pensons to
Raliway cmployees (1310)*

*“*That the Demand under the Head
Open Line Works—(Revenue) be
reduced by Rs. 100."

[Fallure to provide various
amenlties such as reading rooms,
playgrounds, ctc, to Rallway
employees at Motibari Siation
oo N.E, Rallway (1311)]
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“That the Demand under the Head
Open Line Works—(Revenue) be
reduced by Rs, 100,”

[Neglecting the facllities 1In
quarters, lighting arrangements,
repairs of roads, etc. at Motipur
Mahwal, Chakia, Mehsl, Pipra
and other Stations on N.E,
Rallway (1312)]

SHRI J. M. BISWAS (Biokaura) : I

beg to move

*“That the Demand under the Head
Railway Board to reduced by Re. 1."’

[Unoecessary  dntroduction of
Electronic Computor la Offices
threatening job security of thou.
sands of office staflf and dama-
ging future employment poten-
tiality (1313)]

“That the Demand under the Head
Rallway Board be reduced to

Re. 1"

[Unnecessary  lntroduction of
automatic track malotenance
machine, threatenlng job securlty
of large number of Gungmen
and damaging fuwre employ-
ment potentiality (1314)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100,”

[Failure to fight out red-tapism
o Rallways (1315)]

“That the Demand under the Head
Rallway Board be reduced by
Rs, 100."

[Need to stop sutomatlon In
Rallways (1316)] -

«That the Domand under the Head

Rallway Board be reduced by
Rs, 100.”

[Need to carry the dining car
by Kalka-Deibl-Howrah Mail
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upto Howrah [ostead of detaching
the same at Mughalsaral (1317)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100"

[Misuse of Railway Territorial
Army composed of Rallway
employees in  suppressing the
ligitimate agitations of Railway
employees (1318)]

*“That the Demand under the Head
Raliway Board be reduced by
Rs, 100."

[Pailure to adopt a permanent
solutlon so that the Rallway
employees on duty are pot
physically assaulted by the
travelling public for detention
of trains (1319)]

*“That the Demand under the Head
Rajlway Board be reduced by
Rs. 100,

[Failure to pay need-based mini-
mum wage to the rallwaymen
(1320)]

“That the Demand under the Head
Rallway Board be reduced by
Rs, 100"

[Need to recognise one unlon
in one zone and ome All India
Federatlon of Railway Emplo-
yees on the support of majority
of employees (1321)]

«That the Demand under the Head
Ovrdinary Working Expenses-Opera-
tion (Fuel) be reduced by Rs. 100.”

[Falture to check corruption in
case of accepting inferior coal
from privaie coal mine owners
and paying them the price of
superior coal (1322)]

“That the Demand under the Head
Construction of New Lines-Capital
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and Depreciation Reserve Fund be
reduced by Rs. 100"

[Failure to expedite the cons-
truction work of the Circular
Rallway Project for Calcutta
(1323)]

*That the Demand under the Head
Construction of New Lines-Capital
and Depreciation Reserve Fund be
reduced by Rs, 100"

[Need to construct bread gauge
line from Purulla to Kotsilla in
S.E, Railway and replace entire
N.G. line to B.G. in BDR
which has been taken over by
the S.E. railway from a private
party (1324)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100"

[Need to cut drastically the
number of top officers In all
dcpartments of the Railway and
restoring the number of class 111
and class 1V stalf employees
(1325)]

“That the Demand uoder the Head
Rallway Board be reduced by
Rs. 100

[Failure to supply regularly the
clothings of gangmen (1326)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100." :

[Pallure to provide adequate
medicine for the rallway dis-
pensaries and hospitals and also
increase the number of doctors
for rallway hospltals (1327))

“That the Demand under the Head

Rallway Board be reduced by
Rs. 100"

[Failure to fix up not exceedlng
8 hours duty for all categories
of Railway staff (1328)]
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“That the Demind under the H:ad
Railway Board be reduced by
Rs, 100.",

[Fallure to observe impartiality
in selecting railway employees
for rewarding them for com-
mendable service (1329)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100,”

[Need to stop recrultment of
class I officers for rallway
services (1330)]

““That the Demand under the Head
Railway Board be reduced by
Rs, 100"

[Need to amend Adjudicator’s
award In fixing up the duty of
running staff (1331)]

* That the Demand under the Head
Rallway Board be ruduced by
Rs, 100.”

[Fallure to scrap the ‘economy
drive" slogan in the Raliways
resulting in surrender of estab-
lishments, surrender of posts In
higher scale and threatening job
security of large number of
employees (1332)]

*That the demand under the Head
Railway Board be reduced by
Rs. 100,

[Need of scrappihg of Govern-
ment Servant's Conduet Rules
for rallway employees (1333)]

“That the demand wunder the Head
Rallway Board be reduced by
Rs, 100."

[Need of abolition ‘C" grade
in Guard's category promoting
all the 'C* grade Guards 1o the
post of *B grade (1334)]
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““That the Demand under the Head
Rallway Board be reduced by
Rs, 100."

[Need to absorb all shed and
runoing staff of steam locomo-
tive agai the va ies of
shed and running staff to Ele-
ciric or dlesel locomotives after
electrification or  diesclisation
as the case may be (1335)]

““That the Demand under the Head
Rallway Board be reduced by
R, 100.”

|Failore to restore full trade
unlon rights to Railway Protec-
tlon Force staff and Railway
school teachers (1336)]

“That the Demand under the Head
Railway Board be reduced by
Rs, 100."

[Need to reduce the difference
between the lowest and highest
pay In the Railways to 1-10
(1337]

“That the Demand uoder the Head
Rallway Board be reduced by
Rs, 100,

[Need to eradicate favouritism,
nepotism and oiher corrupt
practices in matters of promo-
tion, posting, fixation of senio-
riy etc, of the class IIl and
class 1V category employees
(I338)]

“That the Demand under the Head
Rallway Board be reduced by
Rs, 100"

[Failure to implement the reco-
mmendations io full of Class IV
Suff Promotion Committes
{1339)]

*“That the Demasd under the Head
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Railway Board be reduced by

Rs, 100."

[Fallore to pay an interim re-
lief of Rs, 60/- to each of the
Railway employee keeping In
view the rise In cost of price
index (1340)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100.*

[Need to reinstate all employees
back to their service who were
removed from services under
article 311 (2) (c) of the Consii-
tution (1341)]

“That the Demand u.der the Head
Railway Board be reduced by
Rs. 100,

[Need to cancel all orders of
transfer served on the railway
employees for their trade union
actlvitdes partlculary after the
Scptember 19, 1968 strike
(1342)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100."

[Fallure to withdraw court
cases against those Rallway
employees who took part in
September 19, 1968 strike 1134)])

*4¢That the Demand under the Head
Raflway Board be reduced by
Rs. 100.""

[Need to reinstate all Railway
employees back to thelr services
who were removed from services
in connectlon with the S:ptem-
ber 19, 1968 sirike (1344)]

““That the Demand under the Head
Rallway Board be reduced by
Rs, 100.'"

[Fallure to treat the travelling
ticket examiners as running staff

(1345))
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“That the Demand under the Head
Railway Board be reduced by
Rs. 100.”

[Fallure to supply standard food
to the passengers In  dining cars
and refreshment rooms (1346)]

“‘That the Demand under the Head
Rallway Board be reduced by
Rs. 100.”

[Need to Introduce an Express
traln clther from Tota or from
Chakradharpur vig Purulla,
Bankura and MIidnapur districts
headquarters stations to How-
rah and back (1347)]

“That the Demand under the Head
Railwaw Board be reduced by
Rs. 100."

[Need to provide a road overe
bridge at Anara stailon in S.E,
Raiflway covering both the up
and down yards (1348))

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100."

[Failure to implement complete
decasualisation of labour (1349)]

“That the Demand under the Head
Raliway Board be reduced by
Rs. 100."

[Failure to pay authorised scales
of pay to the casual labour after
completing 6§ months of service
with or without breaks (1350)]

“That the Demand under the Head
Rallway Board be reduced by
Ras. 100,

[Necd to stop mal-practices ln
distributing Railway land for
agricultural purpose in Adra
Division of the South Basiern
Rallway and make arrangements
to simplify the process of distri-
butlon (1364)]
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““That the Demand uonder the Head
Rallway Board be reduced by
Rs, 100.”

[Need to stop mal-practices In
distributing Railway land in
Rallway markets In Adra Divi-
slon of the South Eastero Rail-
way for construction of shops
(1365)]

“That the Demand under the Head
Railway Board be  reduced by
Rs, 100.”

[Need for reclassification of
Ramsagar station in  Adra-
Kharagpur section on the Scuth
Eastern Rallway from a flag sta-
tion to “B’ class station and also
remodelling of toe said station
platform providing an ove-bridge
from North to South over the
rallway track (1366)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100,

[Need for electrification of all
the station platforms in between
Adra-Kharagpur section of the
Soth Eastern Rallway (1367)]

*““That the Demand under the Head
Rallway Board be reduced by
Rs, 100"

[Noed 1o supply drinking water
to the travelling passengers at
all stations beitween Purulia and
Kharagpur In South Eastern
Railway (1368)]

“That the D:smand under the heap
Rallway Board be reduced by
Rs. 100,

[Failure to maintala the 3rd
class walting rooms at all Sta-
tlon between Purulia and
Kharagpur in South Eastern
Rallway up to the siandard
and make arrangements for pro-
per cleaning of the wailing
rooms and the lavatories pro-
vided at the station premises
(1363)]



*That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need for eight hours duty only
for Token porters, Points men,
Cabin lever men and other
operating stafl posted at different
stations In Adra division of

South Eastern Railway (1370)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Pallure to arrange sufficlent
protection for Guards and
Drivers from being manhandled
by the miscreants while perform-
ing their dutles (1371))

“That the demand under the head
Raliway Board be reduced by
Rs, 100.”

(Failure to award the contract
of supplying trucks to the Divi-
sional Medical Officer, Bouth
Eastern Rallway, Adra for
conservancy work, to the South
Eastern Rallway Multlpurpose
Laboar Contract Co-operative
Soclety Litd,, Adra, under the
influence of the private contrace
tors (1375)]

“That the demand under the Head
Railway Board be reduced by
Rs, 100"

[Fallure to implemeat recom-
mendation of the Planning Com-
mission dn matters of awarding
contract to the labour contract
co-operative socicties. (1376)]

“That the demand under the head
Railway Board be reduced by
Rs, 100"

[Failure to cradicate corruption
in matiers of deallog with the
Labour Contract Co-operative
Socteties (1377)]
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“That the demand under the Head
Railway Board be reduced by
Rs. 109,

[Need to stop corrupt practices
prevalling In Northern Railway
in matters of promoton of
Scheduled Caste employees
agalost reserved posts (1378)]

““Tha) the demand under the Head
Railway Board be reduced by
Rs, 100."

[Fallure to take prompt and
definite steps for repayment of
money lylng with the Railway
on different accounts, j. e., re-
fund for unused tickets, counter«
manding charges for speclal
traios (1379)]

SHRI BHOGENDRA JHA : I begto
move :

““That the demand under the Head
Rallway Board be reduced by
Rs. 100.”

[Need for linking up Darbhanga
and Muzaffarpur junctions on
the N.E.R. by a direct new rail-
way lioe (1384)]

“That the Demand under the Head
Rallway Board be reduced by
Rs, 100.”

[Need for linking up Madhu-
bani and Nirmall swutions on
the NE.R. by a pew railway
line vig Andhrathashi (1385)]

*“That the Demaod under the Head
Raliway Board be reduced by
Rs. 100.”

[Need for linking up Jai Nagsr
Bita Marhi stations on the
N.E.R, by a direct new railway
line (1386)]

“That the Demaod under the Head
Railway Board be reduced by
Rs, 100"’

[Need for Unking up Sakari and
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Hassanpur road statlons on the
N.ER. by a direct noew rallway
lioe (1387)]

“‘That the Demand under the Head
Railway Board be reduced by
Rs, 100"

[Need for shifting Rajendrapaul
Halt on E. Railway ‘further
South just to the norithern end
of Rajendra bridge (1388)]

*“That the Demand under the Head
Railway Board be reduced by
Rs. 100,

[Need for linking Nirmall and
Supoul stations of the NER,
by re-constructing the railway
line (1389)]

“That the Demand under the Head
Railway Board be reduced by
Rs, 100"

[Need for opening railway halt
at Muraitha between Kamtaul
and Jogiara stalions on the
N.ER. (1391)]

“That the Demand under the Head
Raillway Board be reduced by
Rs. 100"

[Need for opening railway halt
at  Koralha b:tween Jainagar
and Khajouli stations on the
N.E R, (1391)]

“‘That the demand under the Head
Rallway Board be reduced by
Rs, 100"

[Need for construction of over-
bridge on the first crossing of
reilway line to the north of
Daibhanga juction on the N E.R.
(1392)]

“That the D:mand uader the Head
Railway Board be reduced by
Rs. 100,

[Need for construction of over-
bridge on the firmt croysing of
rallway line to the West of
Samastipur junction (1339)]
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“Tbat the Demand under the Head
Rallway Board be reduced by
Rs, 100,” '

[Need for extension of broad
gauge line from Samastipur to
Raxaul vig, Darbhanga on the
N.ER. (1394)]

“That the Demand under the Head
Rallway Board be reduced by
Rs. 100."’

[Need for extepsion of broad
guage lioe from Bara Banki to
to Katihar vig ‘Muzalfarpur on
N.E.R, (1395)]

[SHRI SHRI CHAND GoOYAL in the
Chair]

MR. CHAIRMAN : The cut motions
are also before the House,

Since Shri Om Prakash Tyagi, who has
given notice of the half an hour discusslon
is not present here, we shall continue the
discussion on the raliway budget,

SHRI SRADHAKAR SUPAKAR (Sam=
balpur) : Mr, Chairman, sir, 1 have moved
certain cut motions regarding the working
of the railways. Before dealing with them,
I want to refer to one important report re-
garding the railways, pamely, the report of
un-economic rallway lines by a committee of
which the chairman was our friend, Shri
Roshal Lal Chaturvedi. That report,
which was submiited sometime back, refers
to some uneconomic railway lines, Here [
want to siress one poiot. Havlog regard
to the fact that transport and communica-
tion la Iodia is in such a poor state, all
rallway lines are of graeat utllity to the
society, Therefore, the dismantliog or clos-
ing down of certatn lines on account of the
fact that they are not giving sulficient in-
come is not a right step or policy. It may
be that some of the railway lines have be-
come too old for want of repairs over a
long period and, therefore, those lines have
become uneconomic or It may be that be-
cause of the poor condition of the traios
they are running at a speed which is lower
than the speed of the bullock cart and, there-
fore, th:y are not attracting sufficlent goods
and passenger trafflc. In ordsr to meet
this problem my suggestion would be that
all those narrow gauge lines which are uo-
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economic should be converted into broad-
gaue in a phased programme.

Coming to specific railway llnes, especi-
ally in the South Easiern Railways, all
Members fiom  Orissa have been stressing
time without number the early construction
of the Talcher-Bimalagarh line. We have
been agitating for this for the last ten years.
I remember that sometime In 1961 when
Shrl Jugjivam Ram was the Rallway Minis-
ter, when the 3rd Five Year Plan was b:ing
finalised we impressed on him the necessity
for taking up this line, Because, hall of
the distance beiween Rourkela and Talcher
has alrcady becn covered; that Is to say,
from Rourkela to Barsua there is a railway,
We nced only 80 kilometres of fresh line 10
conncct Rourkela to Talcher, which will
connect not merely the important city of
Rourkela but also the main Calcutia-Bombay
and Calcutta-Mardras line which joln this
line at Cuttak station. Although the rallway
authorities have made some progress regarding
the engincering survey of the Talcher-Bimla-
garh line, 1 think that there is nced to ex-
pedite the onstructlon of this railway line,

The second point on which all *he Mem-
bers from the State of Orissa have been
emphasizing is connectlng Paradip port with
the main railway line runnlng between Cal-
cutta and Mudras, The connecting of Para-
dip. which is developing as one of the major
ports on the Eust Coast, with the hinterland
specially for the purpuse of export of iron
orc from Orissa 10 Japan, has been handi-
capped 1o a large extent on account of the
delay in the construction of this lne. This
should also be taken up at a very early date,

Regarding the running of rallways, we
have stress these poinis the Consullative
Commiitee, We also write from time to
time to the hon, Railway Minfster. But
when it comes to  actual implementation,
we find that we do not get any satisfaciion
at all and that most of our suggestions, 1
would submit very respecifully 1o the hon,
Rallway Minister, are either ignored or some
excuses arc offered for non-implementation
of those suggeslions,

For example, 1 will take a very small
matter, .namely, the Uikal Express, There
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was a demand for converting this bl-weckly
express into a dally one, Of course, we
have not personally recelved the n:w time
table which is to come into cffect from
1st April. we have learnt from most rellable
sources that it is the samc old bi-weekly
express and has the same old tardy und slow
speed with which it used to run, Asa
matter of fact, if we conslder the average
speed of this train, I think it is one of the
slowest express trains in the whole of India,
We also told in the Consultative Commiitee
that the run of this express between Agra
and Delhi Is such that if a bullock cart and
this express trafn start from Agra for Delhi
at the same time, the bullock cart will reach
Delhi much earlier than this express train,
This is the manner in which we run our
express trains, Tt is rather a disgrace either
to the train or 1o the namc of this express,

We find that certain improvements In
certain sections nre being cffccted; for ¢xe
ample. the introduction of the Rajdhani
Express which, I am told, is becoming
popular, But I have e suggestion 10
make so far as this express Is concerned, We
find that it is entirely air-conditioned and
most of the accommodation s chair cars,
Would it be possible to change the time in
such a way that people do not have to pass
the entire nlght inside the train 7 Since this
train takes about 17 heurs for running bet-
ween Calcutia and New Delhi, would it not
be possible to start this train early morning
fiom either ¢nd and terminate it in the evens
ing so the mujorlty of the passengers may
not have sleepless nights inside the train 7
That has been the suggestion of many of
the passengers who are travelling by this
train.  Probably, the reason why they start
it at about 530 P, M. and terminate it at
about 1030 A, M. is 1o help the p:ople to
attend to some offices either In D:lhi or
in Calcutta, to linish their work and to get
the ofternoon train. 1 think, it will be
more convenient and better 1o start the train
in the early inorning and terminate it In the
late cvening

Thesc are some of the suggestions that
I wish to offer for the consideration of the
hon. Minister. The policy of the railways
about amenities and other things had been
discussed earlier, Thercfore, 1 wanted to
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speak more on detalls and not on the more
fundamental problems of the rallways,

SHRI NARENDRA SINGH MAHIDA
(Anand) :  Mr, Chairman, Sir, ths Rail-
way Budget is a very important one next
only to the General Budget. We must pay
more attentlon to this very Important public
sector service and, more parlicularly, to
cconomic side of it,

‘We want to expand It bul the expansion
should be on a very reasonable scale., To
take cxpansion on wun-economic sectors
first, it has been the practice all these days
to distribute new line In such a manner (hat
every State will get a new line construction
in each Plan period regardless of the needs
of the national economy or the economlic
viability of a particular project, Ewvery
State is demanding new lines in the Siate,
quite rightly, but the Ministry must examine
whether the lines will pay, thelr cost or
pot,

I would like to cite an example of
Guna-Makshl line In  Madhya Pradesh,
The line is expecied to give a woelully low
return of 0,25 per cent, It has bcen under
constructjon for nearly flve years. A sum
of Rs, 6 crores has already been spent on
it and a further sum of Rs, 3.6 crores more
will have 10 be spent  before il can be open
to traffic,

Then, in my own State, Gujarat, we had
Udaipur-Himatnager line in Rojasthan at
a cost of Rs, 13 crores in 1967, Afier
thiee years, the line curriage only one poods
train every day and a half-empty passenger
train in each directlon. Such projects have
inflated the capital inestment and pushed
up the anrual overall expenditure of the
Indian railways,

There has teen a demand by my hon.
fiiend, Shri Nath Pai, that there should be
a railway line in the Konkon arca. We

, sympathise wiih the need. Put we mus! exa-
\ mine whether it will pay its cost or not.
\ The rosd competition s very keen these
'Hdaya. Now, If a railway line Is provided
lto, say, Goa, the road (ransport will com-
pete with it as it is being done. Then, the
teamers, plying beiween Bombay and Goa
jre not full, The passengers are reluctant

‘: pay higher charges for stcamers,
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They prefer to go by road, The
road competitlon will also have to be
borne in mind. 1. would, therefore, plead
with the hon, Member that he should not
merely press for a rallway line willy niily,
But It should be examined whether,
cconomlcally, it will pay its cost or not.
A lot of economic measures arc necessary.
For example plenty of coal is avallable in
Bihar and Orissa, Now nearly hall a
dozen trains pass every day through Moghul-
sarai from Bihar and Orissa to my State
of Gujarat in the Western Rallway, Now,
8ir, we have In Gujarat crude oll. Why
should not we employ more diesel engines ?
May not be to-day but tomorrow. But a
policy should be laid down where by on
the Western Railway we should utilise
more diesel engines both on the passenger
line and on the goods line, The goods
traffic is now being carrled by dlesel
engines but on the passenger line only the
Frontier Mail s hauled by the dlesel
engine, 1t should progressively be extend-
ed 10 other trains also and more passenger
trains should be hauled by diesel locos so
that wastage of coal traffic between Bihar
and Orissa and Gujarat could be stopped,

The Western Railway, 1 am proud (o
say, Is the best managed rallway in the
whole public sector. It has the lowest
record of accidents also. Our Draft Fourth
Five Year Plan allocates Rs, 1525 crores
for railway development. We should make
maximum utilisatlon of this amount, get
the maximum return and give the maximum
comfort 1o the people and muaximum
cconomy should be put into practice. For-
merly in the Western Region of Gujarat
we had the Galkwad-Baroda State Raiiway
before the BBCL took it over, In these
days this narrow gauge rallway is said to
be uncconomic. There was only one rail-
way station master in my home town
Chandod, MNow we have five. We want
to reduce it to three, But we should see
that the staff is used In the maximum way
and the surplus stafll fs transferred some
where else,

Now about the port of Kandla It is a
very prominent port In QGujarat and also
in the wesiern court, It was established
due to the efforts of the late Sardar
Yallabhhai Patel, It is a major port pext
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to Bombay, But why ls it not flourishing ?
One of the maln rcasons Is thet goods
transportation from Punjab and Rajasthan
to Kandla costs the same as from Rajas-
than and Punjab to Bombay. The business
people are more keen to send their goods
to Bombay for export than to send them
to Kandla because the rales are the same,
I have brought this factor to the notice of
the previous Railway Minlster, Mr,
Poonacha and he sald, ‘We are compelled
to do this because of completion road
transport, Competition from road trans-
port makes us glve a concessional rate 1o
Bombay and not to Kandla®. As a result
in {spltc of dimplng so much money In
Kandla we are not able to prevall upon
the busfness pcople to send their goods vig
Kandla, May I request the hon Minister
to examine this problem and offer facilities
at Kandla so that rates may be cheaper
than Bombay,

About the narrow gauge railway which
fs said to be unecomomic, 1 have been
travelling for 50 years on that line. 1 live
near Chandod connected with the narrow
guage railway. You must examine the
good polnts of the former Gaikwad-Baroda
Siate Railway., They were able to meet
the cost, The answer would be that there
were no good roads and no road transport
competition. Now there are roads and
competition the Rallways in order to com-
pete with the road transport must have thelr
own, road transport system either by moving
the uneconomic norraw gauge lines or face the
the road competition by introducing in the
alternative rail motor coaches, Rail motor
coaches which can carry Small number of
passengers at a faster rate, ] take about
16+17 hours to travel from Dclhi to Baroda
but on the narrow gauge rallway, I take
nearly 5 hours to travel a distance of 30
miles, from Broach to chandod, Now,
this is the way how our Rallways are run,
because of such deloys people would like
to go by road rather than wait for the
Rullways. So, I suggest, Il they have
motor rail coaches, Il such faster traffic
could be en-ured, the traffic pressure will
be desposed of, There Is shortage of loco-
motives In the narrow guage. Probably
ooe day, owing 10 failure of our locomo=
tive on the narrow gauge, we may have
to shut down, There is regular complaint
between Godhra to Lunavada parrow-

CHAITRA 4, 1892 (SAKA) D. G. (R]ys.), 1970-71 462

gauge rallway line, Every third day the
locomotives are stopped In the middle and
people have to walk go lurther. That is a
very common factor therc, So, 1 would
suggest this. We are not able to place large
orders for locomotives from abroad because
it costs more. We cannot manufacture
them here because Is not cconomic. May
1 suggest that we may have dicsel cngines,
small diesel engines, which can carry, not
very heavy goods, but light passenger bogles
etc., and if they are put Into praciice,
I am quite sure, people will welcome
fr.

I have ancther suggestion, namely, that
Rallways should also go in for some steam-
er or launch (rafflc, There is plenty of
traffic betwcen Bombay and Saurashira vig
Ahmadabad. In order to cut down this
pressure of trafflc on the Rallways, the
Rallway should have a launch service In
the Gulf of Cambay. betwcen Dahej to
Bhavnager, or in the alternative Nagdala
(Surat) to Bhavnager, This will reduce the
cost and the time taken by the passengers.
It takes 19 hours to go from Bombay
to Bhavnagar. Of course, It will take
lesser time by air., Only about one hour s
required by air : but even by Railway and
steamer, the cost will be reduced, the time
will be reduced. A passenger leaving Bom-
bay in the morning can be in the aflternoon
or late evening at Bhavnagar instead of
next day, So, 1| would suggest 10 the
Raflways that they should explore these
means, to sce whether it Is feasible, and If
It Is feasible, whether it is economic, These
means will have to be explored because
Raillways arc competing not only with the
Road transport, but they are competing with
the alr transport as well. Now-a.dnys, air
transport {s a thing to which people are
taking more easily and the fares are also
more atiractive ; penple reach desilnations
in much lesser time, So, railways will
have to come out with new ideas.

I welcome the Rajdhani Express the
fares of which include the meals. But 1 would
request them to Include the porter chaiges
like the air travel, Il you travel from Palam
to Bombay. it covers the porter charges,
your tea and dinner slso. So, it Is a wel-
come thing that Rajdhanl Enxpress has
started this new system ; but only 1 wou'd
suggest this, that the porter charges should
also be covered.
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About poriers also, Sir, I have to say
a word, They have served the Railways,
they have been serving the public al<o, for
the last so mary decades. And no facilities
are afforded 1o the porters in return, If a
porter retires at the age of 70, if he is too
old, there is no provision for any provident
fund, Therels nothing like that, We are
levying the charge just now 10 recover costs
for clothing about 3 or 4 rupces from porter
in every blg railway statjon and they are
provided with metal band and a red-shirt or
a red-turban. I would urge upon the hoa
Minister this aspect, that these people also
served the nation for a number of years-for
25 and 30 years—and they should be
organised In serve cooperative system  and
they should also be made to coniribute
towards the provident fund and the Railways
should also provlde them with this, They
are less in numbers, They should also be
provided wlth these benefits, These porters
have served the Railways for 40 years and
more and they are without means, and the
Rellways are helpless in providing (hem
with these facilitles, Even medical
facilities and educational facilities are not
glven 10 them, Railways should be more
humanitarian, They should sce that these
people who have served the Rallways and
who have served the natlon for all these
years are provided with these basic things,

1 would also urge upon the hon,
Minister— as recommended by the Wanchoo
Committee—that whenever Members  of
Parliament, write to the hon. Minister, the
supgestions should be nowcd  After sll,
they represent the people and the decision
should be recorded. Not only recorded,
but reply should be given either in the
House or through the Committee.  All
Members of Parliament are one in one
respect that the facilitles offered 10 the
third class passengers are not adequate.
Even the hon. Railway Minister had recently
had an orcasion to travel In one of the
suburban tralns and he had to confe s that
the facilities provided to the third clas
passengers were not adequate and that the
passengers had to travel like cattle, If the
hon, Minister himself feels like this what
wou'd about the ordinary members of the
communily how thelr feel when 1hey travel
by thitd ctass ? 1 am quite sure that those
who travel in the Mail trains irrespeciive
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of whatever Government Is in power, abuse
the Government when they happen to travel
for two or three hours in the train. At
least to a clnema goer even if we charge
Rs. 2 or 3 we assure him of a secat, But
here you buy a ticket but you are not
assured of a seat. One has to travel
hanging on the handles. [n the suburban
trainy when they travel like this they meet

with accidents, |

'

. T would urge upon the hon, Minister to
pay more atiention to the amenities of third
class passengers because it Is from them
that the raliways earn bulk of thelr earnlogs,
And so they must be provided with better
facilities not only by way of seats but also
by previding them with enlarged accommo-
dation. . Let us cut down the first=class
bogles if need be and increase the number
of third class bogles, Let us remove the
Saloons or convert them Into third-class
bogles. Evenin the B.B & C.I. Railway,
when they used to rnn the trains from
Ankleshwar to Raj-pipla they provided
accommodation, They used to provide
benches in open good wagons, The
passengers travelling in third class compart-
ments should be assured of belier amenities,

I am sure the Members of Parliament
won't grudge if the Railway Minisier
will come forward more demands for
meetlng the requircments of third class
passengers,

‘With these few words I commend that
the demands of the Railway Ministry be
passed by this House.

MR, CHAIRMAN :
nathan : How long take ?

Now Shri Viswa-

SHRI G. VISWANATHAN : (Wandi-
wash): 1 shall speak for two or three minutes

MR. CHAIRMAN : All right.

SHRI G. VISWANATHAN Mr,
Chalrman, 1 shall speak on two cut motions,
One is the need to construct a railway-line
between Chingleput and Chinna Salem and
the other is the need to contstruct a railway
llne from Wallajhapet to Tindivanam,
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These are the two llnes the demands for
which have been there for a long time,

I would like to polot out to the hon,
Minister that there is a demand for a line
between Chingleput and Chinna Salem a
survey for which has also been made. 1

not konow what has happened to the

sults of the survey made-probably they

ust have been put In the cold-siorage.
ou know that if this line is taken up, it
will connect the North Arcot and South
Arcot Districts as well as Salem District,
The Government of Tamll Nadu has given
the first priority to the this line and has
urged upon the Centre to take it up as it
will connect most of the places like Wanda-
vasl, Arni, Kallakurlchi and so on, 1
request the hon, Minister 10 take up this
line immediately and give flrst prlority to
this,

Another line between Wallajahpet and
Tindivanam is also required to be construct-
ed as it will connect the two broad gauge
lines of Madras to Bangalore and Madras
to Trivandrum. This will also connect all
the important places in North Arcot Dis-
trict which is a backward  district.
If you take up this line, it will be
the first step to industrialise the whole area,
1 would therefore urge upon the hon.
Minister to take up the lines from Wallajah-
pet to Tindivanam as It will connect
important areas like Wallajahpet, Ranipet
Arcot, Cheyyar, Wandavasl etc. 1 would
urge upon him to give top priority to this
line, Our longstanding demand is for the
line which connects the two headquarters
of two States-Madras aud Bangalore. This
necds to be electrified. 1 hope the Minlster
will give sympathetlc consideration to this
demand which Is pending for a long time,
Ministers after Ministers are coming and
and golng. But our demand Is still peading,
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The Minlsters have promised that the
line from Madras Bangalore will be electri-
fled at least till Arkonam. Madras to
Bombay and Madras to Bangalore trains
run vjg Arkonam. I am itold now that
clectrification between these places is under
the active conslderation of the Ministry,

I would request the Minister to an-
nounce at least before the present budget
is passed that electrificatlon of the Madras
Bangalore line will be taken up; If possible
the whole line should be electrified, if not
at lcast between Madras and Arkonam,

19 hrs.

Another point. The Vrindavan Express
is one of the very good expresses in the
south. It stops only at two places, Katpadi
and Jalarpet, I am pained to see that
only 5 tickets are issued at Jalarpet, |
would like the Minister to look iInto it and
increase the number of tickets sold there,
Otherwise, a man who does not practice
family planning cannot board this traln at
Jalapet, 1 do not know whether Govern-
ment can enforce family planning by rest-
ricting the number of seats In trains., The
Minister should give necessary instructions
10 Increase the number of tickets sold at
Kaipadl and Jalarpet in the Vrindavan Ex-
press. This Is a long-standing demand and
should be conceded,

19.02 hrs.

The Lok Sabha then adjourned iill
Eleven of the Clock on Thursday,
March 26, 1970/Chaitra 5, 1892(Saka).



